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The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Increase in Packing Charges of Cement

*122 SHRI SHIV KUMAR SINGH
THAKUR* Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have in-
creased the packing charges of
cement recently;

(b) if so, the details thereof, to-
gether with the reasons therefor; and

(¢) whether such charges have been
increased in Madhya Pradesh also?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Packing charges for
cement are fixed every quarter. Ac-
cordingly, the packing charges for
cement for the current quarter (Jan-
vary—March 1980) were fixed on
31-12-79 The amount of packing
charges so fixed was Rs. 66.94 per
tonne of cement as compared to Rs.
63.16 for the previous quarter. The
increase in packing charges was on
# “ount of increase in the price of
%.4e and also on account of the fact
that the minimum percentage of us-
age of new bags for packing cement
was raised from 75 per cent to 80 per
cent,

(¢) Packing charges fixed by the
Central Government are uniformly

2807 LS—1,

2

applicable to all the States/Union Ter-
ritories including the State of Madhya
Pradesh.

st firw poe fay . "Egw WY,
A AW ¥ d%e &Y m;?aﬁ ¥ wrer afg
st W & WYX O WA wrRA & fad gg gve
g fe ag wrardt & w9 qwE &
weata i @l w% | gafed §omw
qleaw & 7Y wEEq & gg 94T WIgar g fw
frodl faatgt & Awtay X A1 3%9F § wART
s arstwr & wfq o zvgfg g€ &, ag AN
xaAr A A gk, T4 & #ar o § 7

SHRI CHARANJIT CHANANA: I
have drawp the kinq attention of the
hon. Member to the reasons which I
have already given. The reasons are
the same. The main reason is the
Fer tonne increase of Rs. 3.78; the per
bag increase is 90 paise, out of whica
six paise have been due to increase
in jute prices....

MR. SPEAKER: I think, what the
hon. Member meant was something
else, and that does not arisg out of
this Question. The main Question
bere is about packing charges and not
about cement charges. The hon.
Minijster has already answered that.
The hon. Member may now put his
second supplementary.

i fire o fag ampe : A 0gd WA wT
Satg A wrar

MR SPEAKER: That does not arise
out of this Question.

st frw gme fog ovee . Qfer arew
q @t g grafua & | qw wERT & afww
aw & fad  gfed |

wit fora g fag s & Qo qremw
§ ot wERT | 7% waAr wgar § v wa
wraT ¥ 3fmT arstor & e w7 & fardk R
oty Aw @ g ? g k)
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SHRI CHARANJIT CHANANA:
The packing charges for cement bags
are fixed every quarter as it was done
for the current quarter on the 3lst
December, 1979. The Ministry of
Industry had appointed a high level
Committee which has worked out a
formula on which the cost break-up
is worked out for every quarter. For
the next quarter again we will do it
like that, There are some variables
like the one ] have already mentioned
in my reply to the question, namely,
increase in the price of jute; when
I say ‘increase’, whatever would be
the price of jute; they will deter-
mine this. These are the factors.
Secondly, the usage ratio is being pro-
gressively improved; from 75 per cent
we have come to 80 per cent. In fact,
the recommendation of the high level
Committee was 100 per cent. All this
is being done, the hon. Member would
be glad to know, in the interest of
the consumer, so that the ultimate
product reaching the consumer is the
maximum possible and of the best
quality.

SHRI INDRAJIT GUPTA: I think
when the hon. Minister is speaking
about the price of jute, he means the
jute bags.....

SHR1 JYOTIRMOY BOSU: Hessian
is the word.

SHRI INDRAJIT GUPTA: Not
Hessian—the sacking.

May I know from him whethcy it
is not a fact that the prices of these
iute bags were put up by the Gov-
crnment itself or by the committee
appointed by the Government fol-
lowing representations from the In-
dian Jute Mills Association? Despite
the fact that they are making con-
siderable profit margins at present cn
sacking, why were the prices raised
on these jute bags by the govern-
ment?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): We take into account the

market price of jute and the market =
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price of jute was going higher and
on the basis of the market prico....

SHR]I INDRAJIT GUPTA:;: Jute
Lags or raw jute?

SHR] R. VENKATARAMAN: Jute
goods—Yes. When we talk in rela-
tion to bags, it is the jute bags. So
the cost ef making thesg jute bags
is calculateg by the Bureau of Iadus-
trial] Costs and Prices. It takes into
account the market price, the cost
of manufacture and then it arrives at
the figure and that is how it has
teached this figure.

SfIR] INDRAJIT GUPTA: The
Guestion was: whether it is not 5 fact
that at present on these jute bags
the industry is making a consider-
able profit margin. In view uf that
why did the government allow them
a further increase in the price of
Jute bags?

SHR] R VENKATARAMAN: They
ara not giving to the jute manufac-
turers. The bags are bought by the
various cement mills. They buy them
from the market and then they pack
it and despatch it to the various areas.
Therefore, they have to buy it wn the
malrket at the price at which 1t is
aveilable. We have fixed it on the
bacis of the market price for raw
Jute and then for conversion into
Jate bags and so on.

SHRI U H. PATEL: How many
times were the packaging charges in-
creased and to what extent? With
the increase in the packaging charges,
from 1977 how much dig the cement
fgrice go up?

SHRT CHARANJIT CHANANA: I
will give the details of the chanaes in
the jute vackaging charges from
1977-78 to 1979-80. If the non. Mem-
ver wants, I can read it out or if
he so desires, I can place it on the
Table of the House.

MR. SPEAKER: That is better.

SHRY U H. PATEL: I want to
know 1f the cement price gues up
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due to the increase in packaging
charges or due to the rise in the price
of cement. I want to know the dif-
ference.

SHRI JYOTIRMOY BOSU: Why
The containers are different.

SHRI U. H. PATEL: How much
"did the packaging price increase from
1977 onwards till to-day? That is
0aly one part of the price you have
given.

SHRI JYOTRIMOY BOSU: Why
.ot from 19717

SHRI CHARANJIT CHANANA:
Tne prices in fact available with me
at this time are from 1977-78 to the
current quarter. If the hon. Mem-
ber wants, I will read out the figures,

1977-78 R,
April to June . . 41.77
July to Sept, . . 41.62
October to Dee. . . 41.85
) Jan. to March . . 41.63
1978-79
An-l-June ., . . 47.34
July-Sept. . . . 47 35
ctober-Dec, “ . 47.27
J an.-Maich . . . 5%.79
1979-80
April-June . . . 52 50
July-Sep1, . . . 57-33
Oct.-Drc, . 63.16
Jan. to March . . +6-99

Now the hon. Member must correlate
this with the factor known as the ratio
of new and second-hand bags. I wilt
read out that also. I tell you that
the current quarter is the best in this.

April-June 1977-73 . 55:45
July-September . . 53134
October-December . €6:3

January-March . . 50:50
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SHR] JYOTIRMOY BOSU: Since
the fact is that the large bdusiness
houses like the Birlas, Singhanias
aid the Jains have jute trading, jute
manufacturing as well as the cement
piants—all interlocked—and  ‘Heads
I win and tails you lose’ is the story
with these people, will you kindly
tell us on how many occasicas did
y~u give the increase? Sir, the jute
and jute goods operate in a very fluc-
tuating market depending on various
factors like Pakkas and Sattas.

Will the hon. Minister tell us on
wew many occasions you have redu-
ced the price of cement because the
yrice of jute sale is below economie

price?

(b) What percentage of packing is
done by the second-hand jute bags;
where there is no market ty assess
the value, how will you allow the
consumers to benefit from the jute
bags (Interruptions) and how do you
escertain  the price of sezend-hand
bags and the fluctuations?

SHRI R. VENKATARAMAN: At
ole time, as muchsas fifty per cent of
the cement was packed in second-
band jute bags. There were lots of
complaints from the consumers &nd
the users that there was a seepage of
cement in the second-hand bags as
a result of which the quality suffers
and the quantity also suffers.

Therefore, progressively the uces
of the second-hand bags are reduced.
You cannot reduce that overnight be-
cause of a sudden rise in prices.
Now it is 80 to 20. 20 per cent is the
second-hand bags and 80 per cent is
the new bags I hope now my friend
is satisfied.

SHRI JYOTIRMOY BOSU: How
m.any times did you find the fluctua~
tionc in the price of jute, i.e. in the
jute market, the prices of cement bags
have been reduced and the consu-
mers had derived the benefit out of
that? This is the first part of my
question. (Interruptions) You have
not answered that. On how many
occasions and to what extent?
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SHRI CHARANJIT CHANANA: He
cannot be satisfied. We want a notice
to find out the correlation between the
cement prices and packing prices. The
question is related to the prices. We
want a notice for that.

MR. SPEAKER: You give g ques-
tion.

SHRI JYOTIRMOY BOSU: Right
now I am giving my question. I have
askeq him on how many occasions,
there are fluctuations (Interruptiums).

MR. SPEAKER: This is the Ques-

tion Hour. This cannot be a ques-
tion of debate.

SHRI JYOTIRMOY BOSU. 1 am

asking a specific question. They are
evading.

MR SPEAKER: You give a fresh
notice about that.

SHRI JYOTIRMOY BOSU: They
have collected Rs. 2-1/2 crores from
the Jute Lobby.

MR. SPEAKER: That is all right.
Next Question—Question No. 123.

SHR1 JYOTIRMOY BOSU: Sir, I
want your protection. My question is:
on how many occasions....

MR. SPEAKER: You should give
a notice and 1 will allow that.

SHRI JYOTIRMOY BOSU: He can
reply this question. On how many
occasions the prices of cement....

MR. SPEAKER: I won’t allow it. I

have called the next Question, Q, No.
123.

Kumari Kamla Kumari. She is not
here. Next Question. Q. No. 124.

wfew Wt sEaa dnfadl v galfagn
§ moe

* 124, s OEvwET WrEAY AT WY
g T A For 4R e

(%) w1 a8 wx § fs go fax qf wfaw
aTefty Tadwar yarfaat & Gasd € e ¥
g ur wfatfa dea fomr ar g
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() war ag T  fe o safed A
9% ox wew  faa@oar
S (w) af g, @ ANA W e g aF
war § ; T

(w) va a7 TR F AfatwT wig?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). ,Yes, Sir.

(¢c) and (d). A statement is laid
on the Table of the House.

Statement

The All India Freedom Fighters As-
sociation in their memorandum has
raised the following demands:

(i) Restoration of freedom fighters
pension suspended during the Janata
Government’s regime,

(i) Statutory recognition of the
Freedom Fighters Pension Scheme.

(iii) Renaming the scheme as Sam-
man Pension Scheme,

(iv) Increase of the quantum of
pension from Rs. 200/- to Rs, 500/-
per month,

(v) Removal of annual income®
ceiling of Rs. 5000/-.

(vi) Grant of freedom fighters pen—
sion free of income tax,

(vii) Recognition of certain muti~
nies/morchas/movements.

(viii) Grant of pension t_o under-
ground sufferers on the basis of cer-
tificates of national leaders. The
above demands are under examina-
tion ang decision will be taken
shortly.

uhmmmm:uwgﬂﬁ.ﬂﬁu::
Farfadt & gaifl Y 392 &

sy gt Iateaa § afen gw § fe oY
aweandi & wfx woere agy  faewedt a@
.. ... (cawsw) & = @ %ﬁm
g wfrdt & wfa dar <dr swArdd o
#3  &TH WA )

MR. SPEAKER: Shastri Ji, please
address the Chair, 1 call upon youw to
please put your supplementary.
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ot ywraETe wredlt : go iweT o sy
foit | oY & ag wg @y ar 5 cadwar dardr
¥ v F  etx  gmer  wfearda
Waga § qg 9 N oY § 1 AT W
& 5 g Ix qcfaare s av & wgar (g
& faadt oot wiq st aaegrw aX T
&G IgAr & IAwr  wWAT QAT
T JTA H 5404 ¥ @A g § 7 10 AT

fs 5a7 3% cagmar JarAy «f &, foeg swany
%WR ] widy-gfawr wweta & arg, Fov g
P Fagy & F= ¥ fegr w faav ar ? g
e &1 § @ fad v § | F41 Iy d@A
21 wafirg < fgar Tar & ar &= &< fzar 74r
27 g g Tra @ § A1 gAT tfaew Fav

e

[uw Hay (sfaat gl i)
FT & T, gg @1 AT gFAT ?

Fq Jg

oY Mwvex w1 TE AT @ATS ISMAT R,
gan mdr-gfag G5 arefr ara IsAr AL
w dyfes Fqvaa &1 wew Afew Fifgy

=t TrwraATT mredy  exa@Ar  gAarfnt
{ a7 Aarw qAfa 2| w T AT AU WIF G
agr & ar g} faa gasr I fraarew, Afwd
gy vafaq ad &, a2 Fg3 T &F19 q¢ A
{(zwmena) & Ia% a7 § qgeE A4 4 |

weam wEwa - & oagar fv o ogArd w
Feg FL, Tg A4 JET &Y "Aegayw g | § 97
fradt s IF1 5 @y eaq@ar Ay ad
& % & M AT IR 7@ /M@ g

O ogaty g g ¥ Fa1 oF wmaaa
Ja1AY FATAX AT wEAT A WF WY
qrer 1 fwdr awg & gwET 9T HIEEA
99 &I & QI Jgr 9T g% 7 #q7 G
ay arm ¥ f5T ¥ wrdgg—qa  dwT o+ 3F
w1 faary w@dr g ?

g% |19 g 7g ava °r § fF sraar ot &
AHTT & qro-—a7 27 &Y Arfq ¥y q7g &< fzan
qr 1 fsq wgdaar  Farfaay & arw-aa
agr fad aq §, a1 AW I fFT aW-1@
a3 a1 fRug 7

wy war (s o= fag) : «NET argw
witaw A=< ' g i § sk gaw
w1 & zam favarw featar wwgat g fr
ofran @rgzg H gF T AT AWLEW gAY
qre wiar §, gW w 3@ WE il ag Wy
w1 § fF S7ar ®Y FEIT q qTeew 3R
ot faeew g w7 fxal, A faa9 qgd amm
o a8 fadr giR, IaaT W AETA w6
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st gfrrar wisy : wsnw wEeEw,
q wroet g ¥ §O AEAr qATEE f |

We on this side were the first to con-
sider this question. It hgg not struck
hon. Members from the opposite side.
However this is not a question about
who was first. It is a good idea. But
1t ig true that some people were left
out even during our previous gov-~
ernment. Even before the Home Min-
ister received the Memorandum, I
had assured the freedom fighters who
have been meeting me in the past three
years that whenever we had the op-
portunity, we would look into this
whole matter, not only on their de-
mands, but on what we consider is
the proper thing to do. They may
not ask for everything and some im-
portant categories had got lefiy out.
But it 1s very difficult from the gov-
ernment, rather, the bureaucracy
point of view how to fit every per-
fon in, where to draw the linec. And
1f the hon. Member opposite has any
suggestion we will be very glad to
consider that.

MR. SPEAKER: Any more
tions?
maore. . .

ques-
I don’t think there is any

PROF. N. G. RANGA: Sir, in view of
the fact that the bureauecracy has
not been as cooperative as we would
have wished

SHRIMATI INDIRA GANDHI: No
question of not cooperating. 1 did
not mean that. They have coopera-
ted.

MR SPEAKER: She did not mean
that.

PROF. N. G. RANGA: Although
the Prime Minister has initiated the
whole scheme after so many years
of freedom, there are still many cases
which are still pending, not so much
with the Ministers as with the bureau-
cracies. It is no good on our part to
sheild our bureaucracy. I would like
to know from the Government whe-
ther it would consider the appoint-
ment of a Panel of M.Ps. who are
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freedom fighters, from all parties, to
aid the administration, to aid the Gov-
ernment and the Ministers in dis-
posing of these cases which are still
pending, although it is 8 years since
the Prime Minister has initiated the
scheme,

SHRIMATI INDIRA GANDHI: I
think I bhave already said if anybody
has suggestions, I am willing to con-
sider them. Now, such freedom fight-
ers who come within the catlegories,
we can call them together and take
their suggestions. And may ] take
this opportunity of correcting the
rmisunderstanding of what I stated a
while ago? I am not putting the
blame on the bureaucracy. What I
meant was that they had to see to
the implementation. Therefore, in
the effort to see that the scheme
should not be abused, certain criteria
were fixed.

SHR] S, B, CHAVAN: Supplemen-
tary to reply given to their Memo-
randum Clause 7, I would like to
know whether it is g fact that the na-
turg of movement in ex-Hyderabad
was completely different from those
in other parts of the country and
whether the Government would like
tc reconsider their stand which they
have stated in their reply.

SHR] YOGENDRA MAKWANA-: 1
have said that it is under examina-
tion and we are going to take a de-
cision very shortly. This covers the
pert of the demand which they have
submitted. It is under item No. 8.
So that also is under considuration,
as I have already said.

PROF. MADHU DANDAVATE: I
would like to know from the hon.
Minister whether thosg whg partici-
pated in the Movement launched by
tne leader of the Indian  National
Congress, Subhash Chandra Bose, and
also those who participated in the
I.N.A. as well as R.I.N. in 1946
would be considered because not a
single case from the Royal Ind#an
revolt has been admitted. I dp not
want to say that it is because of
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bureaucracy or anything else, The
Government has to take the respon-
cibility whether both these categories
will be included and whether those
who participated in the battle for
second freedom, during Emergency,
will also” be included.

SHRIMATI INDIRA GANDHI: So
far as the first question is concerned,
Sir, we had already includeg the INA
and the RIN. If some are not in-
cluded, we shall look into it. So far
as the other question is concerned,
it seems that the hon’ble members
were amply rewarded for nearly
three years. They were all in the
Government,

States affected by agitation on
“Foreigners” Issue

*125. SHRI MUKUNDA MANDAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some States have been
affected by the agitation on “foreign-
ers” issue in Eastern India;

(b) the measures taken by the res-
pective State Governments and Cen-
tral Government;

(¢) whether Government deem the
measures taken by the State Govern-
ments fit, proper and adequate;

(d) if so, the details thereof; and

(e) if not, what steps have been
taken up by Government to normal-
ise the situation and the results
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (e). Assam and
Meghalaya have witnessed agitation
over the issue of ‘foreigners’. Assam
Government and Meghalaya Gov-
ernment have been taking all neces-
sary steps to maintain law and order
and to restore a sense c¢f cecurity
among ail sections of the people in
the respective States,
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2, Measures initiated by Govern-
ment of India to deal with various
aspects of the problem include: de-
ployment of additional forces un the
Assam-Bangladesh border; streng-
thening of vigilance on the Megha-
laya-Tripura sector of the border in
a phased manner; sirengthenmg of
riverine police; and introduction of
identity cards with photographs for
all voters in Assam and elsewnere
in the North Eastern Region. Gov-
ernment of Assam have been asked
to take adequate measures to en-
sure that encroachment on forest and
other Government Lands are pre-
vented effectively; and to formulate
suitable legislative proposals to pre-
vent acquisition of properiy by fore-
ign nations.

SHRI MUKUNDA MANDAL. 1
asked for a categorical reply from the
hon. Minister, but he has given a
vague reply to my question. It seems
to me that the Government is acting
like a hopelesg spectator to the Assam
problem. In Assam and Meghalaya
Naramedh Yajna is going on; there is
indiscriminate looting and arson in the
name of movement. There is ousting
of Indian nationals from Assam in a
very inhuman manner. As a matter
of fact, the West Bengal Government
is facing......

MR. SPEAKER: You should put a
question and not make a speech,

SHRI MUKUNDA MANDAL: Anti-
national slogans are shouted by the
Assamese .

MR SPEAKER: This is all irrele-
vant; the question is disallowed.
Please put your second supplementary,
if any .

SHRI MUKUNDA MANDAL: What
is the stand of the Government to stop
it and how long these inhuman acti-
vities wil] be permitted to continue?

SHRI YOGENDRA MAKWANA:
The Goverment of India js vigilant
about jt. As I stated in my statement,
various measures have already been
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taken. The Prime Minister had con-
vened a meeting of leaders of all the
political parties and certain delibera-
tions and discussions took place. In
the light of that, the Assam students
were also invited and the Home Minis.
ter and other colleagues discussed the
issue with them. We are negotiating
with them and we are trying to
solve the problem, At thig stage it is
very difficult to say when it can be
solved.

SHRI MUKUNDA MANDAL: My
second supplementar is..... (Intérrup-
tions)

MR. SPEAKER: You had your
say...If you are going to repeat the
same way, I would not allow.

SHRI MUKUXNDA MANDAL: [
would lIike to draw the attention of the
hon. Minister to the news jtem in to-
day’s Times of India. Here it is stated
that the pradesh Congress (I) Com-
mittee 1s initiating movement, block-
ading the roads to Assam, and then
it is stated that Mr. Mukherjee is
leaving for Siliguri this week-end for
a ceremonnial launching on Monday of
their ‘Operation Blockade’ of the
Aspam link road so that no cargocan
move out of Assam.... .,

MR. SPEAKER: Nothing doing;
you can put a question, not go on like
this. 1 will not allow it.

(Interruptions)

MR. SPEAKER: Nobody is allowed.
Mr. Mandal, please put the question,
you are taking time of the House un-
necessary.

SHRI MUKUNDA MANDAL: What
is the attitude of the Government to-
wards this movement initiated by the
Congresg (I) in West Bengal?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): We have
seen the news items in thie newspaper.
1 do not have full information ang I
am trying to get it However, I want
to make it clear that we are not for any
step which will increase tension or
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aggravate the situation in amy | way
whatsoever. . . (Interruptions) 1

MR. SPEAKER: No verbal ™ ex-
changes please, "

SHRI P. K. THUNGON: Ig the
Minister aware that hundreds of stu-
dents of Arunachal Pradesh are goimg
to be affected adversely, because of
this agitation, as the Gauhati Uni-
versity is not going to hold this year's
examination in time? If so, what
measures are going to be taken by the
Government to enable these boyg and
girls to appear in the examinations in
time?

SHRI YOGENDRA MAKWANA:
Adequate protection will be given to
the boys and girls who want to appear.
(Interruntions) The North-Eastern
University has provided it... (Inter-
ruption)

SHRIMATI GEETA MUKHERJEE:
Is the Minister aware of the state-
ment made by Shri Nivaran Bora,
leader of the Purvanchal Lok Parishad
after he went back from the negon-
tiations held here, to the effect that
due to foreign pressure Government
will be forceq to accede to their de-
mand? One of their demands is to
make 1951 ag the cut-off year. If the
Government is aware of the statement,
what is their reaction thereto?

g way (s Swfag) : wsow wirew
Ny wgy g &A wter feuwg &
nfae gu 4 #iT ata Wt g FW & ang
g Rgar gwt 5 dw § s ff ReA=
g fear w3 1 &Y gwar & fE F arET
wgq d "y gal et ¥ geg wfew
F@& Bt a0 arg N7 ow 53 g@fag
g9 %1 gay woar 1 Lde ad frar
AT FFEIT o) weehz fRar & ag gwd Nfew
¥ grar fee Y gowT € werfevwa an
gefrs agr #Y | ¥fww & w7 AT =@vEgAn g
fe gz arm fasgw faoa & fes g a5
Wt dger fray Ry atea & SO ¥ a1
[T ¥ T aredr @ afes gw x@ A q%
g § fr F5 W fRet aem ag  wmoAr
rgw &4y Y IaRT &gieq AE fwar ondar
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Lien in Territorial Army without
Attending Camp

*126, SHRI UTTAMRAO PATIL:
Will the Minister of DEFENCE be
pleased 1o state:

A

(a) whether Civilian employees
serving in the Territorial Army are
permitted to retain their lien in the
T.A. even if they have not atiended
any Camp for several years; if so,
the reasons therefor;

{b) if the answer to part (a) above
be in the negative, whether Govern-
ment are aware that persons are
retaining their lien in the T.A. in
Delhi, even though they have not
attended any camp for the last so
many years; and

(¢) the steps Government are tak-
ing to terminate their lien so that the
juniorg may be able to get promo-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) No, Sir. Exccpt
for Commissioned Officér; placed on
the Special Unattached List or those
employees who are specially exempted
from attending training camps, they
are liable to be discharged for not
attending training camps.

(b) and (c). Yes, Sir. Jt has come
to the notice of the Government that
one Junior Commissioned Officer and
71 Other Ranks have not attended
annual training camps in Delhi for
three years or more. Action is on
hand to discharge the persons con-
cerned from the Territorial Army
wherever valid reasons for not attend-
ing the camp do not exist.

SHRI UTTAMRAO PATIL: 1
would like to know from the Minister
whether some of the officers have been
posted outside the country, and are
still retaining their 1ien, If so, what
are the grounds on which they have
been permitted to do so? What other
steps are Government taking to im-
prove the chances of promotion of the
Territorial Army personnel ?
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SHRI C. P. N. SINGH: As far as
the first question goes, I do nct think
any T.A. officers have been transferred
jputside the country. Does he mean
transfer to other States, or other coun-
tries? 1 don’t think hjg information is
correct, 1 would like to clarify that as
far as promotions go, these officers
"who are put in the Special Unattached
List do not hamper, in any way, the
promotions of the units stationed in
Delhi.

SHRI K P, SINGH DEO: 1 think
the Minister will agree that it is very
easy to dismiss cne JCO and 71 other
ranks. I would like to know whether
it is not a fact that 96 officers and
some mep, of the Territorial Army who
have served for more than 20 years
and who have taken part in the 1962,
1965 and 1971 wars hag been dismissed
by the previous Government for no
rhyme or reason, allhough they had
attended all the camps and had been
embodied from 1962 to 1975. They had
been uprooted from their civil voca-
tions. What steps is Government tak-
ing to cnsure that the services and
pay of those who attend the camps
regularly are protected in the civil
departments?

SHRI C, P. N. SINGH: The gov-
vernment will definitely look into the
matter. What happened during the
Janata regime is rather interesting,
but 1 will have the matter examined.

SHRI K. P, SINGH DEO: But they
met the Prime Minister and yourself
also two days back.

DR. KARAN SINGH: The terri-
torial army represents the third line
of defence after the military and para
military forces, But apparently all is
not well with the territorial army and
a great deal of sickness seems to have
entered over the last few years. Will
the hon. Minister let us know whether
he is planning any review of the
functioning of the territorial army in
order to make jt more effective and
fulfil it; purpose in a better manner
than it has done over the last few
years?
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SHR] C. P. N: SINGH: The hon.
Member hag put forward a very cor-
rect plea and the government will
definitely look into it.

Production loss in Ordnance Factories
in U.P.

*127. SHRI JITENDRA PRASADA:
Wil] the Minister of DEFENCE be
pleased to lay a statement showing:

(a) whether jt is a fact that pro-
duction in Ordnance Factories situat-
ed in Utlar Pradesh has badly suffer-
ed due to very little power supply;

(b) if so, the production figures of
past six months of factories situated
in Kanpur and Shahjahanpur; and

(c¢) how much money is being pai
to the workers of these factorieg as
idle time?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N SINGH): (a) Yes, Sir.

(b) I would not be in public in-
terest to give details of production
figure; of Ordnance Factories.

(c) Approximately Rs. 13.8 lakhsg
have been paid to workers as idle
time wages in the Ordnance Factories
in U.P. in this regard.

SHRI JITENDRA PRASADA: What
steps government proposes to take to
improve the promotion due to non-
availability of power supply and what
steps government proposes to take to
help these subsidiary industries which
supply essential items to these face
tories? Is it a fact that due to non.
availability of power supply, not only
vital defence production is suffering
but pay packets of the workers and
the labourers is cut short?

SHR] C. P. N. SINGH: The power
supply in U.P, had been very had
specially in November, 1979. I will give
yYou some information regarding power
situation in U.P, specially in Shah- °
jahanpur and Kanpur as the Member
has specifically askeq about these two
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places. The power interruptions took
place as many as 63 times in & month
in Shahjahanpur. Actually, in the case
of Shahjahanpur, the number of
occasions when power interruptions
took place during the last six months
was 234 out of which 63 were in one
month that js; in November, 1979.
The number of power interruptions in
the factories located in Kanpur has
been ranging between 35 ana 60 per
month. The second part of the ques-
tion is ragarding supplying the re-
quisite power to the Ordnance Facto-
ries. The government has already
issued an order through the Ministry
of Energy wherein the defence pro-
duction wunits have been placed at
number 7 in the check list of con-
sumers in order of priority. We have
invited the atteuntion of the States
Governments both in U.P. and Madhya
Pradesh to thig requesting them to see
that defence production units do not
suffer for want of power. I may
mention here that Madhya Pradesh
and U.P. are the States where there
has been the maximum power cut thus
affecting the factories as a whole.

SHRI JITENDRA PRASADA: What
about the subsidiary industries which
supply the essential items to the fac-
tories withoutr which they cannot

function.
SHRy1 C. P. N. SINGH: As far as
essential supplies to the Ordnance

Factories are toncerned, naturally, we
will try and do as much for them as
for the factories because they have
workers.

SHRI SANJAY GANDHI: Is it a
fact that the workers in these factories
are idle not only because of lack of
power but because of a bad planning
by the previous government and in-
sufficient orders with these factories?

SHRI C. P. N. SINGH: The hon.
Member has askeg a very relevant
question. .. (Interruptions) It is nice
to hear some laughter in thig House.

SHRI JYOTIRMOY BOSU: The
rehearsal can take place outside.
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MR. SPEAKER: I always wonder
whether Mr, Bosu is always ready
with help. Is it a voluntary efforton
his part?... (Interruptions)

SHRI C. P. N. SINGH: The hon.
Membey has asked regarding non
productivity or slowing down of pro-
duction and the shortages that were
created during the Janata regime. I
am afraig it happened in every field
and also in the ordinance factories...
(Interruptions)

SHRI RAM GOPA]L REDDY: UP.
is one of the worst hit states of our
country by this chronic power shott-
age. -I want to know whether any
alternative arrangements can be made
for the supply of power, such as esta-
blishment of thermal power stations,
etc.?

SHRI C. P. N. SINGH: In these
ordinance factories, government did
take alternative steps like putting in
generators in some ordnance fac-
tories.

SHRI A. NEELALOHITHADASAN:
Has the Government of India any
proposal to start any new units of
defence production andg if so the
Government of Kerala has submitted
a representation.... (Interruptions)

MR. SPEAKER: Enough of it.

SHRI HARIKESH BAHADUR: The
hon. Member may be permitteq 1o
ask his second supplementary.

MR. SPEAKER: I allowed him two
supplementaries. Next question.

Appointment of Representatives on
the Board of Directors of the
Kohinoor Mills

*128. SHRIMATI PRAMILA DAN.
DAVATE: Wil the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that Gov-
ernment appointed some representa-
tives of labour dn the Board pf Direc-
:S;% of the Kohinoor Mills in June
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(b) the reasong for the appointment
of labour representative on the Board;
and

(¢) names of those who were ap-
pointed along with labour represen-
tative in June 19767

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Since the unit is prima-
rily non-Governmental, the question
of Government gppointing any Direc-
tor doe; not grise. The Boarq of
Management which is largely con-
trolled by Central Bank of India,
however, invited Shri V. R. Hoshing,
a labour leader to join the Board as
Additional] Director in November
1976 with a view to ensuring coopera-
tion of the labour in improving the
production, Shri Hoshing joined the
Boarq in December, 1976 and ulti-
mately resigned in May 1977.

(c) S/Shri N. L. Hingorani, H. S.
Bapna, N. P. Kapadia were co-opted
to the Board in June 1976. When
Shri Housing joined the Board in
December '76, no other person was
appointed along with him.

sty sfaan Jwed gEqy AT,
4 g st =@t g fE fao fum &
9 1977 N wEArwr fear ar , @ Iaw
Frz frfy /ar WA=l N qGF =0E-
Weg qu faar war 9r ot A A#<
0 ara ag & fe usty faw wwge @9
¥ 1977 ugw N F fRo ar @ R, g4v
feT 37 # € g AV ? T 9T FEF 7
Fw  F@r w7 & qgfr 4t wr ag
g9 1977 & A% &F T A7 | aY qr  fH7
¥ 1980 R I F UF FIA I & A
IF qgl 97 gL fwqr safsa s frafem
X ey & 7

SHRI CHARANJIT CHANANA:
The question asked by the hon. Mem-
ber is in fact not a relevant question
because the hon. Member hag been
told that Shri Hoshing was appointed
by the Central Bank of India manage~
ment, not by the government.
Secondly, she has put the question as
to why on his removal or resignation
alternative labour member wuas not
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appointed. Reply to that, in fact, is

not availabie on recerd. So far as ‘the

political ground’ is concerned, the
hon. Member may be knowing it
better because she wag g part of the
erstwhile Government at that time.

PROF. MADHU DANDAVATE:
How was she a part of the Govern-
ment?

MR. SPEAKER: Indirect.

Second supplementary
(Interruptions)

siRa wfwen dwed 40 ®UT &7
q s1ar w1 @9l agt & fow dg@ dw O
zfear T w1 o Ao oY fF watdz &7
®IEATTA TEIANA § IEFT @M wAT §

MR. SPEAKER: Does this arise out
the question?

st afeen dgad . dfEa g F@Efl
T graa oA & fF Agr F AW Tg §WAY
¥ fy gg faw asg & a0 WIS
saldiw wa faesdt g § s @6 &
% IR TY TAc o o F T A ..

MR. SPEAKER: This does not arise
out of thig question. Question is dis-
allowed.

Any other question. Mr. Barot.

(Interruptions)
MR. SPEAKER: She is a better
half.
siyRet afren  gwa® AT g gaTd

¢ 5 ag & gogr & S AT T AN HY
gHIgAT @ TEFr WY g FAT W@V
Uqo o o & 3I¥ fam AN T w@d
FI sgaedT FI F A1 F g IS g av
FH WIT @ FraAT § 7

SHRI CHARANJIT CHANANA:
The hon. Member has raised a very
relevant question. As far as the bad
management of the mill during their
regime wag concerned I have ‘0 1n-
form the hon. Member that the best
possible management of the Mill is
under the consideration of the present
management system.

SHRI MAGANBHAI BAROT: May
I know from the hon. Ministey whe~
ther Mr. Hoshing who is one of the
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leaders of the representative union
of the textile mills workerg in Bom-
bay and who according to him joined
in 1976, resigned in 1977. May I know
whether the circumstances were
created that though he was a Member
of the representative union and play-
ing a useful part, he was compelled
anq made to resign because of the
Janata rule. Whether that has affect-
£d the functioning of the mill or not
and the situation that the hon. Mem-
ber has complained of js the outcome
©of the administration of the mill dur-
ing the Janata rule.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R, VANKA-
TARAMAN):. It is not for us to com-
ment on the reasons why Shri Hosh-
ing resigned. Al] that we have on
record is he resigned and it is co-
incident with the fact that the Janata
Government came to power. That is
all T can say. Ag far as the manage-
ment. (Interruptions) the co-incid-
ence, you have to draw the inference,
The inference may be drawn by tLhe
people according to their own......

So far as the second part of the
question is concerned, the Manage-
ment was poor. Actually the mill
employs more than 8,000 people and
is one of the bigger mills in Bombay
with more than 1,30,000 spindles. It
had to be reassociated and rehabili-
tated. Steps are under consideration
for running it, for improving and
rehabilitating. . .. (Interruptions).
Every effort is being made to rehe-
bilitate ang run it on sound lines.

Aid to educated unemployeg Harijans
for setting up Industries jn Backward
' Areas

*129. SHRI K. PRADHANI: Will
the Ministey of INDUSTRY be pleas-
ed to state:

(2) whether there is any proposal
under the consideration of Govern-
ment to provide financial and other
asgistance to educated unemployed

Harijans and Adivasis for setting up
industries in the backward areas; and

(b) if so, the details in thig regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). There are several pro-
grammes for providing financia]l and
other assistance for setting up indus-
backward areas, These
schemes are available in appropriate
caseg to educated unemployeq Hari-
jans and Adivasis,also. A statement
of such schemeg is laig on the Table
of the House.

Statement

Statement of on-going schemes for
financial and other assistance for sett-
ing up industries in backwarg areas,
of which advantage can be taken by
educated unemployed Harijang and
Adivasis boys also,

I. AREA ORIENTED PROGRAMME

(1) Concessional finance from fin-
ancial 1nstitutions available to
industrially backward districts.

(2) Central investment subsidy
available to qualifying industrially
backward districts.

(3% Transport subsidy applicable
to notified hiily and remote areas.

(4) Integrated Rural Develop-
ment Programme (against the
general rate of substdy of 33-1/3
per cent, subject to a maximum of
Rs. 3000/- applicable to beneficia-
ries the rate cf subsidy for Adivasi
beneficiaries is 50 per cent under
this scheme).

II. TRAINING ORIENTED PROG-
RAMMES

(1) Training of rural youth for
self-employment (TRYSEM) prog-
rami les,

(2) Entrepreneural
programmes:

development

(i) In programmes conducted by
the SISI, Indian Investment
Centre, SIET ete. fuilly
funded by the Central Go-
vernment, preference is given
to candidategs from Harijans
and Adivasis;
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(ii) DC(SSI) runs special E. D,
programme for specific target
group for weaker sections
including Scheduled Castes
and Scheduled Tribes, to
promote deif-employment
and entrepreneural talent
according to local needs;

(ii1) in all manageriai training
sources, SC/ST trainees are_
admitted free;

(iv) 1n entrepreneurship training
courses run by the SISI, 10
per cent seats are reserved
for SC/ST candidates,

(3) Assistance in drawing feasi-
bility project reports and charges
levied thereof.

(4) Interest subsidy to engineer
entrepreneures trained under the
entrepreneurship Development
Programme.

(5) Seed money/margin money
programmes for intrepreneurs,
(normally seed/margin money is
avaiiable to entrepreneurs to the
extent of 10 per cent of their finan-
cial needs; in the case of Harijans
and Adivasis, this has been libera-
lised to 15 per cent, upto a maxi-
mum of Rs, 20,000 in each case).

III. INSTITUTION/SECTOR ORI-
ENTED SCHEMES

In addition to the Government
schemes mentioned above, agencies
such as the National Sma:l Industries
Corp 'ration; Khadi and Village -
dustries Commission; Ali India Handi-
.cmafts Board; Develagpmenty Com-
missioner (Handlooms); Sericul-
ture and Coir agencies of the
Centre and State Government run
various  programmes, Wwhich are
available to Harijans and Adivasis
also.

SHRI K. PRADHANI: 1 have gone
through the statement made by the
Minister, &e has said:

“Central investment subsidy
available to qualifying imdustrially
backward districts”.
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I want to know what he means by
industrially backward districts and
whether these include ail economi-
cally backward districts also.

SHRI CHARANJIT CHANANA:
The Pianning Commission did an
exercise a few years back to identify
the industrially backward districts
and within the industrmally backward
districts, they identified industriaily
backward areas also. In these dist-
ricts, special concessions are availa-
ble, The financial institutions give
special concessions in the backward
areas in the industrially backward
areas. Additional investment faci-
lities are given to the people, the
entrepreneurs who set up industries
there. I would request the hon.
member to see the details in the
report prepared by the Planning
Commission,

SHRI K. PRADHANI: May 1 know
whether he has got any statistics
about the adivasis and Harijans who
have been helped under this during
this year or the previous year.

SHRI CHARANJIT CHANANA:
That statistics is not available. If
he gives separate notice, we cam
collect and give,

st srnfz o | : 7 I mar o A ofar
ofadde st I mifdsds wwre qad §
Yar g fraar 7 Wi fedgu & wehrsh &
};thg'ﬁ:mwﬁug&mmg

afeafaat o gfot & 99 § weg
faseit & a1 € | gATh w3 IEAT H ¥ ¥ IF
1€ 7y ") famedy § 1€ qfaar guasy A7
gt &1 & wet AP § qeAT WARar g fE
gt s wfeafedy & fao s s oe &
T s A & Q3 ¥ T a o <@ &7

SHRI CHARANJIT CHANANA:
I wish to draw the attention of the
hon. member to the reply the hon.
Prime Minister gave in this House.
Recently, on a letter received from
Shrimati M. Chandrasekhar, Member
of Parliament, the Prime Minister
had occasion to say as below:

“Rather than have such a rigid
demarcation as suggested by the
hon, Member, we should ourselves
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establish our bonafides by paying
special attention and encouraging
entrepreneurs of the weaker sec-
tions.”

Secondly, the Planning Commis-
sion has appointed a committee under
the chairmanship of Mr. Sivaraman,
which is trying to assess the impact
of the facilities granted under the
scheme on the beneficiaries, They
are still working on that. As soon
ag that report comes, Government
woulg consider recommendations in
that report and give necessary
benefits to the people in the industrial-
ly backward areas, including back-
ward people,

SHRI] BAPUSAHEB PARULEKAR:
May 1 know whether, in order to
solve the question of unemployment
once and for all Government propose
to amend article 19 of the Constitu-
tion and include the right to work
as a fundamental right and if not,
why noti?

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R.
VENKATARAMAN): If merely in-
cluding an article in the Constitution
will solve the unemployment problem,
that would be the easiest thing to do.
But in 5 country of our size, consi-
dering the magnitude of the prob-
lem that faces us, it will be very
difficult to implement it. Therefore
every attempt is being made to reduce
the intensity of unemployment. One
cannot say that he will solve comp-
letely and once and for all the prob-
lem of unemployment.

Y vwfgaTy R . HEge oY, WTAAT
waa’rmfmmﬁmmwﬁm
B ot ¥ wrafag ¥ & s weft o 3 o
Taur @ faew feat § quafaa | & e s’
f& ot afardt wwr a1 g9 gw Y e faan

T § 1| & wefy AEIT ¥ wqee QAT ATRATE .
Sr& ag Fved : o9 fra w wfar o2t w2 d
¥ 37 gR wavra qref m‘aﬁr A ‘

st T fawne Qv - itmamarmg
fr dgee wreew 46X Treae ®Y g feady
e o fr o faw a@ § wadde
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afafew & ga% foq feordemr & o a@ &
ety § ot gk fag *r sweqr
g ®H gF fNC §T WAT ¥ OF HAeT
W g ?

oy weaia wrAAT © ¥E YW &7 JOT §
TER & ¥ T § | 00 & wrefa e & s
wmmw‘rqwm&wmfm«r%p
Ia ¥ qg femrgwr €

“(a)..educated unemployed Hari-
jans and Adivasis for setting up in-
dustries in the backward areas;”

Wt W faqra cveew : fHuzaei g e
fewrqem & ar gy ? ﬂwngsﬁwrtﬁsfwﬁu
m&aﬁﬂéu’kqxwm%w#ﬁm«
& fA¥ gawg @XET | AET JarQ A8 "rar
g ¥u mam we §; ¥ qer ¢ fF fwadr
fadra agraar &

SHRI CHARANJIT CHANANA:
I want notice for this question.

ot W fasTa amew - 1 § Afew @ @&y
wE B

wEw ¥ foadmm @ @ @d), waw
Afew #1 77 IFQq § ?

SHRI R. VENKATARAMAN:
While there is preference for the
Scheduled Castes and Scheduled
Tribes, no reservation of any parti-
cular amount has been made.

Regarding the second part of the
question, the Minister of State has
already said that we want notice for
that,

st T wqre uraw : &% el ¥ g
sqaeqT 91 uwr @ 97 f& fofwa  &Oome
faa® qra sidfaer avedw gy o€ fawi e
ar far feafed) & “feraat & fod we 2 faar
srar gt a7 feaat ¥ & wrefy fY & vy
argar § fF w1 ¥ =Eewr wy ww ger famn
war g 7 & xafgy ag AT agan g fe
wifs & gfooAl 7 gue ¥ 99X ggt geng
foar & dfew st o A feem 4 7

SHRI R. VENKATARAMAN: The
Government are aware of the giffi-
cuities of the Scheduled Castes and
Scheduled Tribes particularly be-
cause of their inability to provide
guarantee or security for the loans.
The credit is being given by the Gov-
ernment on a selectives basis de-
pending on the Viability of the
scheme.
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If the scheme is viable and if the
scheme could be successfully worked,
then the banks have been given the
discretion to advance the money on
the basis of the viability of the scheme.
It will not be possible to pass a
blanket order, saying no security
or guarantee need be taken from any
applicant beionging to the Scheduled
Castes and Scheduled ‘Tribes. There-
fore, while every attempt is being
made to accemmodate as much as
possible the request from the entre-
breneurs beionging to the Scheduled
Castes and Tribes, the test will not
be merely security but the viability
©of the project.

WRITTEN ANSWERS TO QUESTIONS
Revision of Five Year Plan

*123 KUMARI KAMLA KUMARI:
Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose
to revise the whole Five Year Plan
for the years 1980 to 1985 for proper
utilisation of funds in the five year
tenure of the present UCTentral Gov-
€ernment; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The Janata and Lok Dal Go-
vernments could not finalise any Five
Year Plan during their tenure. The
question, therefore, of revising the
Plan does not arise. The present Gov-
ernment propose to consider the Plan
afresh. The new Plan will cover
the period 1980—85 and details will
be available after the Plan has been
finalised.

Transfer of Land for Terminal Build-
ing and Car Parking Complex of
Cochin Aerodrome

*130. SHRI G. M BANATWALLA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the land required {rom
the Naval Authorities for the develop-
ment of the terminal building and car
parking complex of the Cochin Aero-
drome has been transferred;

(b) whether Government of Kerala
has written to the Defence Minister
about the need to expedite the transter
of land in view of the introduction of

Boeing service; and

(c) steps taken for ~»r=ditious trans-
fer of the required ]and?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) to (c),
0.86 acres of land was transferred
in February 1979. Orders for trans-
fer of further area measuring 2.65
acres havé been issued recently and
the area is being handed over to the
Civil Awviation Authorities,

Rehabilitation of Victims of Riots

*131. SHRI RAM SWAROOP
RAM-

SHRI KUSUMA KRISHNA
MURTHY:

Will the Minister of HOME AF-
FAIRS be pleased to state what
steps Government have taken or pro.
pose to take to rehabilitate the de-
pendents of Scheduled Castes and
Scheduled Tribes and other minority
communities killed during the com-
munal or other riets during March,
1977 to 31st December, 19797

THE MINISTER OF STATE IN THE
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): A
statement is laid on the Table of the
House,
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Whenever communal or caste riots
take place, thz State -Governments
concerned sanction financial relief to
the dependents of the victims to en-
sure their rehabilitation, There
is, however, no uniform pattern in
sanction of the financial assistance by
the State Governments, In some
cases, assistance is also given from
Prime Minister': National  Relief
Fund. According to figures avail-
able, an amount of Rs, 35 lakhs ap-
proximately was sanctioned by State
Governments, the Central Govern-
ment and from the Prime Minister’s
National Relief Fund as relief to
victims of riots during period March
1977 to 31st December, 1979, Various
voluntary and other agencies also
contributeq a sum of Rs. 60 lakhs
approximately fer financial assistance
to the victims for their families.

The Central Government have re-
cently written to the State Govern-
ments suggesting formulation of a
scheme for rehabilitation of the vic-
tims of atrocities against Scheduled
Castes, The ingredients suggested
to be included in the scheme are:—

1. Immediate relief.

2. Restoration of the full income-
earning capacity of the family of the
deceased or incapicitated victims of
atrocities through provision of em-
ployment and|or self-employment,

3. Provision o* work including work
under Food-for-Work Programme or
othey assistance to meet the consump-
tion requirement of the victim-famili-
es. until income-earning capacity is
fully restored.

4. Education and maintenance of
children where there is no bread-win-
ner left and there is no scope for
restoring income-earning capacity
through provizion of employment and[
or self-employment.

5. Special arramgements for rape
victims, keeping in view the psycholo-
gical trauma suffered by them,
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6. Pucca house building for victims
of arson.

7. Adequate financial compensation
in view of the outrage suffered by
them,

8. Delepation of full powers to the
District Collector|Deputy  Commis~
sioner/District Magistrate to grant all
assistance according to the Scheme.

A similir scheme in respect of de-
pendents vf vicums belonging to the
minority (ommunities is also under
consideration to be recommended to
the State Governments,

Remission of Colonisation Loans in
Andaman and Nicobar Islands

*132. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it ig a fact that Govern-
ment had ordered during 197¢ for
remission of colonisation loans to the
settlers settled under colonisatiom
scheme in the Union Territory of
Andaman ang Nicobar Islands and a
formula <was communicated to the
Chief Commissioner;

(b) if so, the details of the formula
and when the order was issued;

(¢) whether Andaman Administra-
tion remitted the colonisation loans
and if so, to what extent; and

(d) the number of cases still pend-
ing, the time by which these are likely
to be decided and the reasong for
delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). A statement is laid on
the Table of the House,

(¢) and (d). Information is being
collected and will be laid on the Table
of the House.
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Statement

Order; authorising the Chief Com-
missioner, A & N Islands, to waive re-
covery of loans from the settlers
under the Colonisation Scheme fully
or in part according to the circum-
stances of each case were issued on
30th March, 1976, The f{following
guidelines were laid down to enable
the Chief Commissioner to arrive
at a decision:—

(1) In the case of those who
have not been able to cultivate
the entire land on account of
standing trees belonging to the
Government, the percentage of re-
covery may be proportionate to
the area under cultivation,

(2) In cases where there had
been delay in allotting hilly land
or the. full area of paddy land, the
recovery may be deferred to a
date 5 to 6 vears from the time
the entire land was allotted,

(3) In the case of those persons
who could not cultivate the land
for no fault of their own, and
whose land was resumed, the re-
covery may be waiveq in full

(4) Where the land is consider-
ed unfit for cultivation, the re-
covery of the loan may be waived
and the individual concerned may
be allotteq some other land The
Agriculture Officer of the Anda-
man and Nicobar Administration
may decide whether any particu-
lar piece of land is fit or unfit for
cultivation,

(5) In the case of those’ settlers
whose cattle died within one year,
such portion of the loan granted
for purchase of cattle as the Chief
Commissioner may deem reason-
able, may be waived, subject to
his being satisfied about the fate
of death of the cattle,

(6) Where the original allottee
has died and there is mno other

member of the family who can cul-
tivate the land, the land may be
resumed and allotted to some other
eligible person. The recovery from
the original allottee may be waived
in full

(7) Where the original allottee
has died leaving behind minor
children, the recovery may be
waiveq in full op in part, as the
Chief Commissioner may deem fit,
in the circumstances of the case.

(8) Where the original allottee
has ceaseq to cultivate the land and
some other person is cultivating it,
he may be permitted to transfer
the land to the present cultivator,
provided that the latter had been
cultivating the land for at least 3
yvears and is ggreeable to discharge
the liability of the original allot-
tee.

Grievances of Non-Gazetted Personnel
of C.IS.F

*133 SHR1I SAMAR MUKHER-
JEE: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether the attention of Gov-
ernment has been drawn to the long
standing grievances of the non-gazet-
ted personnel of Centra] Industrial
Security Force; and

(b) if so, the steps being taken by
Government to ameliorate the diffi-
culties ¢ the CISF?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) The Government have taken
steps to ameliorate the difficulties of
the CISF personnel by granting con-
siderable benefits like mess subsidy
to the extent of Rs, 50/. per head
per month, refreshment zllowance of
Rs. 4|- per day to those who have to
perform duty beyond 9 hours on any
particular day, encashment of 30 days
leave in a calendar year in lieu of
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performance of duty on gazetted and
other holidays, additional leave tra-
vel concessions once a year on occa-
sions like sickness, marriage etc,
children education allowance, higher
rates of house rent allowance, wash-
ing allowance, increasing in stitching
charges of articles of uniform tailor-
ed by Welfare Centres etc. About
2370 posts of Security Guards have
been upgraded to that of Senior Se-
curity Guards to improve the promo-
tional prospects,

Government is also reviewing from
time to time, proposals to improve the
working conditions of the force.

Gap in Computer Maintenance and
Service Efficiency

*134. SHRIMATI MOHSINA
KIDWATI:

SHRI M. RAM GOPAL
REDDY:

Will the PRIME MINISTER be
pleased to stmte:

(a) whether with the exit of Inter-
national Business Machines from the
national scene, the gap between com-
puter maintenance and service-effi-
ciency has not been filled up so far;

(b) if so, what methods are proposed
to be adopted to create confidence in
the customers having computers;

(c) whether it is also a fact that the
left over of computer; and inachines
by IBM are almost a junk now:

(d) if so, whether new computers
and machines are being imported or
manufactured in the country; and

(e) if not, how else the needs of ihe
customers (present and future) are
proposed to be met with?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) The
Computer Maintenance Corporation
Limited, (CMC) an enterprise of the
Department of Electronics, is provid-
ing maintenance service to users who
epted for CMC service for the com-
puters left behind by International
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Business Machine; (IBM), The ser-
vices provided by CMC are compar-
able to those which wgre provided by
IBM.

(b) Does not arise,

(¢) It is true that most of IBM
machines now in the country are old
and of obsolete technology,

(d) Yes, Sir.

(e) Does not arise,

U.N.L.D.OQ. Conferénce

*135, DR. FAROOQ ABDULLAH:
SHRI TARIQ ANWAR:

Will the Minister of INDUSTRY be
p'eased to state:

(a) whether the Conference of
UNIDO which was held in New Delhi
in the month of February, 1980 ended
in failure;

(b) if so, what were the main
ressons for the same;

(c) whether due to the lack of
cooperation from certain quarters,
many proposalg put forward by India
were either rejected or 5iisapproved;
and )

(d) if so, whether the purpose of
the Conference was not at all achiev-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) and (b). The Third General
Conference of UNIDO ended with the
adoption by majoritv vote of the New
Delhi Declaration gnd Plan of Action.
It was not possible for all the parti-
cipating groups to come to unani-
mous agreement on some of the cru-
clal issues facing the Conference To
that extent there was a setback to the
efforts fnr achieving the goals of the
New International Economic Order
by consensus.

(¢) In an effort to bring about re-
conciliation of respective positions of
the industrialised and developing
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countries the President of the Con-
ference had, at the request of all
parties, attempted a set of proposals
in a Presidential Paper. These pro-
posals were not accepted by the de-
veloped couniries belonging to Group
B.

(d) UNIDO III haqg its own impor-
tance and contributed to g better
understanding of the points of view
of different groups of countries. The
subject of international cooperation in
different economic fields, including
the industrial sector, which is the
main theme of UNIDO will continue
to be discussed at various interna-
tional fora.

Largey Allocatiop of Central Resoirces
to jes; Developed States

*136. SHRI LAKSHMAN MAL-
LICK: Will the PRIME MINISTER
be pleased to state:

(a) wheather there is any pro=oral
undey Government’s consideration 1o
make larger allocation ol Central re-
sources to the less-developed States;
and

(b) if so, what are the details there-
> ? .

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The allocation of the bulk of
the resources from the Centre t{o the
States fo,r State plans is made bv the
Planning Commission under the Gad.
gil Formula and the Income Adjust-
ed Total Population Formula. These
formulae already give consideration
to the needs of the less developed
States. There is no proposal at pre-
sent for their modification,

Production of Cars and other Vehicles

*137. SHR] BALASAHEB VIKHE
PATIL:.
SHRI N, E. HORO:

Will the Minister of INDUSTRY
be pleased to lay a statement show-
ing:

(a) what has been the production of
cars, three wheelers, scooters commer-

cial vehicles and tractors (separately
for each) in India during the last four
years (year-wise);

(b) whether there has been a fall
in their production in 1979;

(c¢) if so, what are the reasons there-
for; and

(d) what steps are being taken (o
improve the position?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA):
(a) The production figures for the
last 4 years, year-wise with respect
to cars, 3-wheelers, scooters and
commercial vehicles and tractors are
given below:—

———

1976 1977 1978 1979

Industry

Commercial
vehicles 465709 41207 51560 58373

Passenger cars 31707 38235 34630 20303

3 wheelers - 18886 18396 19151 17117
Scooters 152560 160359 168032 153490
Tra~tors 36675 34729 53046 60142

(b) There was an increase in the
production of commercial vehicles
and tractors during 1979 as compared
to the production during the last
three years. There was a fall in pro-
duction during 1979 in respect of pas-
senger cars, 3-wheelers and scooters.

(c) The loss in production is re-
ported to be due to power-cuts, prob-
lems of industrial relations anq dis-
ruption in ancillary supplies from the
automobile ancillary manufacturers
again as a resull of power cuts and
labour problems,

(d) The position is likely to im-
prove with the restoration of normal
power supply and improvement in
industrial realtions. Various steps
have been taken tp augment produc-
tion of not only the main manufactu-
rers but also that of ancillaries and
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of castings ang forgings required by
the automotive Sector.

Location of Sick Industries in West
Bengal

*138. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INDUSTRY
be pleased to lay a statement show-
ing:

(a) whether it j5 a fact that maxi-
mum number of sick industries are
situated in West Bengal;

(b) if so, how many of them ap-
plied to avail the facility of the
relaxation of tax given in the budget
of 1877, fo, reviving from the sick-
ness; and

(¢) in how many industries was it
granted and the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Yes, Sir, According to the Reserve
Bank of India, West Bengal accounts
for 82 out of 344 sick industrial

undertakings, as on 31st December
1978.

‘(b) Four applications under Sec-
tion 72_A of the Income Tax Act, 1961
were received.

(c) Only one application was re-
commended for approval of Central
Government bv the Specified Autho.
rily under Section 72-A of the I T.
Act, for amalgamation of M/s. J. K.
Stee! Industries Ltd. with M/s J. K.
Synthetics Ltd,

Lock-ups in Courts of Patiala House
and Tis Hazarj and Shahdara

*139. SHRI YHARKHANDE RAI:
SHRT KRISHNA PRATAP
SINGH:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether Government'’s attention
has beer qrawn to g news itemn ap-
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pearing in Indian Express dated Feb-
ruary 20, 1980 about the lock-ups in
the courts of Patiala House, Tis
Hazari and Shahdara;

(b) if s0, Government’s reaction
thereto; and

(¢) what measureg are proposed to
be taken tp improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) and (c). So far as the lock-ups
in Patiala House are concerned, the
Public Works Department of Delhi
Administration has already prepared
a plan cof for enlarging the lock-ups,
both male and female. The plan has
been submitted to the High Court for
approval on 28-12-1979,

In the Tis Hazari lock-ups, the re-
wiring with surface conduit was done
6 months back, and a recent inspec-
tion has indicated that the wiring is
perfectly alright. Bulbs have also
been replaced So far as the Shahdara
lock-up is concerned, it is presently
in a hired building, but since a new
building is coming up, the Courts and
consequently the lock-up will be shift.
ed there,

Directives to Autonomous Civic
Bodies in Delhi on Demolition of
Illegal Construction

*140. SHRI ATAL BIHARI VAJ-
PAYEE- Will the Minister of 11OME
AFFAIRS be nleased tc state:

(a) whether the Home Ministry has
directed all autonomous civic bodies
in Delhi to seek clearance from the
Lt, Governor or the Ministry before
demolitions of illegal constructions
are undertaken; and

(b) if so, the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b). Instructions have been
issued bv the Delhi Administration to

reasons for the
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the civic bodies in Delhi to seek clear-
ance of tThe Ministry of Home Affairs
before demolition is undertaken. This
has been done to ensure a systematic
and co-ordinated approach io the pro-
blem by the concerned agencies.

Foreign Nationals in Meghalaya

*141. SHRI P. A. SANGMA: Will the
Minister of HOME AFFAIRS Le pleas-
ed to state whether in view of the ap-
prehensions of the people of Megha-
laya of their being reduced to a
minority due to influx of foreign
mationals and inter-State migrations,
Government of India propose to cen-
sider:

(i) implementation of inner-line
regulations in Meghalayas; and

(ii) approval of the Residential
Permit Bill, 1973 as passed by the
Meghalaya Legislative Assembly?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI YOGENDRA MAKWANA):
No such proposal is presently under
consideration of Government of India.

Meghalaya has been declared as a
Restricted Area’ under the Foreigners
{Restricted  Areas) Order, 1963.
Foreigners are not permitted to enter
or stay in Meghalaya unless they ob-
tain special permits which are general-
lv granted by the State Government or
the District Magistrate concerned

Dry Dock at Haldia

989. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that work
relating to the proposed dry dock at
Haldia has ccme to a stalemate; and

(b) if so, what steps are Dbeing
devised for the solution of the impasse
treated on the issue?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C. P,
!N- SINGH): (a) and (b). Government
thave not sanctioned any Project for

setting up a Drydock at Haldia. The
question of work coming to stalemate,
therefore, does not arise, M/s. Garden
Reach Shipbuilders and Engineers Ltd.,
Calcutta, had submitted a project re-
port for a ship-repair complex at Hal-
dia. The report was examined by ‘Gov-
ernment and the Company has been ad-
vised to re-examine the viability of the
project and other relevant aspects and
submit a supplementary report for
consideration.

Quality Control cum Liaison Office of
Coca Cola in India

990. SHRI RAJNATH SONKAR

SHASTRI:

SHRI CHANDRADEO PRASAD
VERMA:

Will the Minister of INDUSTRY be
pleased to state:

(a) what were the reasons for Re-
serve Bank of India objecting tc Coca
Cola having s Qualhty Contrel cum
Liaison Office in India; and

(b) what were the reasons for Re-
serve Bank of India opjecting to Coca
Cola introducing new drinks other
than Coca Cola or Fanta?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DR. CHA-
RANJIT CHANANA): (a) The propo-
sal of Coca Cola Export Corporation
for having a Quahity Control cwm Liai-
son Office in India was rejecieq be-
cause it was inconsistent with the
Foreign Exchange Regulation Act, 1973,

(by The proposal to introduce new
drinks other than Coca Cola or Fanta
was not agreed to as # would have
amounted to carrying on “new activi-
ties”, which were not covered by the
permission granted under Section 29(2)
of the Foreign Exchange Regulation
Act, 1973 and under the existing
Policy, fresh foreign participation in
lo priority fields was not perinissible.
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Production of Medium Quality Cloth

991. PROF, NARAIN CHAND PARA-
SHAR. Will the Minister off INDUST-
RY be pleased to state:

(a) whether Governmert have any
plan to augment the production of
medium quality cloth for the con-
sumption of the masses;

(b) if so, the details thereof; and

(c) the total production of the cloth
of this categery in the country dur-
ing the years 1877—80, year-wise
separately?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c).
The Hon’ble Member is probably refer-
ing to cloth produced in the lower
medium and higher medium categories.
Though no specific steps have Leen
taken to augment the production of
these categories of cloth, their produc-
tion account for about 73 per cent of
the total production of cotton cloth by
the organised textile industry. There
is no proposal under consideratina for
augmenting the production of medium
cloth,

The production of lower medium and
higher medium cloth during the last
three years were as below:

(in million metres
Year Lover7 Higher Total
Medium Medium

1977 . . . 921 1600 2521
1978 . . . 910 1684 2504
1979 (Jan-Oct) . 789 1344 2133

Appointment of DANICS Officers

992. SHRI MANORANJAN BHAK-
TA: Wil] the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
fate of DANICS officers recommended
twice for substantive appointment has
been linked and made dependent on
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the outcome of writ petitions of S. S,
Gautam and others Vs, Delhi Adminis~
tration etc. and Jacob & others Vs.
Delhi Administration ete.;

(b) 1f so, reasons therefor especial-
ly when the selection of none of the i
officers referreq to above has been
challenged by the petitioners;

(c) whether Government foresee the
possibiiity of the losing wsarty soing
in appeal and obtaining stay of the
operation and implementation of the
court’s decision resulting in a fresh
stalemate; and

(d) if so, how Government intend
to break the deadlock?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (1!
to (d). A statement is gttached.

Statement

A meeting of the Selection Commit-
tee for promotion of officers to DAN:
Civil Service was held in 1973. 'The
Seiection Committee prepared two
panels, one for substantive aproint-
ment aud anothe; for officiatinz ap-
pointment. It included 19 oflicers 1
the Panel for substantive gppointment.
No sooner the panel could be impl:-
mented, writ petitions were filed by
some officers belonging to Grade-i
(Executive) of Delhi Administration
Subordinate Service, The High Court
passed interim orders restraining Goi™
emmment from making substantive ap-
pointment on the basis of impugned
seniority list. Consequently, no offic-r
could be appointed to DANI Civil Ser-
vice in a substantive capacity. The
High Court passed its final order on the
writs in 1976 and directed that Delhi
Administration should revise the sgeni-
ority list, on the basis of the principle,
of seniority decided by the Supremel
Court in the case of Ravi Verma, and
1973 selaction should be reviewed and!
the petitioners given whatever beneff
they were entitled to on the basis of|
such g review,
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2. The Delhi Administration there-
@after, revised the seniority list of
Grade-I {Executive) on the basis of
the direction of the Haigh Court and a
reveiew of 1 selection was made in
February 1978, Unfortunately, i the
mean-while, 2 writ petitions were filed,
by S. S. Gautam and others challeng-
lenging the geniority of Grade-l (Exe-
cutive), and other by Jacob and others
challenging the seniority of Grade-I
(Ministerial). The Ministry also
received a number of representations
that the panel prepated by the Review
Selection <Committee in February,
1978, should not be implemented as
the semority lists prepared by Delhi
Administration were erroneous. In-
terim stay orders have also beéen
passed on these writs petitions by the
Delhj High Court restraining Govern-
ment from  making substantive
appointment on the basis of impugned
senijority lists,

3. The legal position is that so long

as the stay orders are in operation, the
officers who have been included in the
panel for substantive appointment,
cannot b appointed to DANI Civil
Service 1n a substantive capacity even
though their seniority has not been
specifically challenged in thesg writs
because relative senicrity of officers
may undergo change consequent on the
modification of impugned seniority
lists,

4. It is not possible for the Govern-
ment to foresee the final rosults of
these wiits, Whether the petitioners
would go in for appcal if they lose at
this stage is a hypothetical question.

5. The writ petitiong are expected to
be dispcosegd of soon. The Govern-
ment, hope that this long standing issue
will be finally settled in the near
future,

Assent to Keraja Bills

993. SHRI E, K. IMBICHIBAWA:
SHRI G. M. BANATWALLA:
Wilt the Minister of HOME AFFAIRS
be pleased to lay a statement showing:

{(a) how many Bills passed bty the
Kerala Legislative Assembly and

forwarded to Government for the
assent of the President are still await-
ing the said assent; and

(b) When each of these Bills was
received and Government’s reaction
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEENT-
ARY AFFAIRS (SHRI P. VEN-
KATASUBBAiAH): (a) and (b). The
following KeralaBills, as passed by the
State Legislature, and reserved py the
Governor for the assent of the Presi-
dent jre sill pending a final decision:

(i) The Kerala Casual, Temporary

and Badli Workers (Wages)
Bill, 1977 (received in Oct.
1977).

(ii) The Kerala Headloag Workers
Bill, 1978 (received in Decem-
ber 1978).

(iii) The Public Property (Preven-
tion of Destruction and Loss)
Bill, 1978 (received in October
1978).

(iv) The Kerala District Administra.
tion Bill, 1979 (rece:ved in Sep-
tember, 1979).

(v) The Kerala Cashew Workers
Relief and Welfare Fund Bill,
1979 (received in January
1980),

The position of the above Bills is
as follows:

(i) The Kerala Casual, Temporary and
Badli Workers (Wages) Bill, 1877;

Some provisions in it remained in
correspondence between {he Govern-
ment of Indig and the State Govern-
ment. A reply tm;n the State Govern-
ment hag been received and the case is
under the consideration of Government,

(ii) The Kerala Headload Workers
Bill, 1978:

The comments of the Government of
India were prought to the notice of the
State Government for their reactions
which are avaited.
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(i1i) The Public Property (PrCvention
of Destruction and Loss) Bill,
1978

In view of the fact that 1 P.C. Amend.
ment Bill, 1978 was on the anvil and
had been passed by the Rajya Sabha,
the State Government had agreed that
the assent of the President may be
withheld from the Keraly Bill. How-
ever, with the dissolution of the Sixth
Lok Sabha, the IP.C. Amendment
Bill has lapsed. This development has
_been brought to the notice of the State
Government and their present reac-
tions solicited,

(iv) The Kerala District Admanistra-
tion Bill, 1979

It is under the consideration ! the
Government of India in consultation
with various Ministries/Depariments
concerned,

(iv) The Kerala Cashew Wourkers Re-~
lief and Welfare Fund Bill, 1979.

It is under consideration of the Gov-
ernment of India and the various
Ministries/Departments concerned are
being consulted,

Closure of Industries in Gujarat

994. SHRI CHHITUBHA]I GAMIT:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there have been some
cases of closing down of some 1ndus-
tries in the State of Gujarat due to
the shortage of pig iron and raw
material during the last two years;

(b) if so, the details thereof; and

(¢) the remedial steps Government
prepose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
(CHARANJIT CHANANA): (a )and
(b). Some categories of scarce indi-
genous raw materials, ag well as im-
ported raw materialg like pig iron, iron
and steel items, coal and coke and non.
ferrougs metals, especially, aluminium
are pregently in short supply. This
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has affected industrial unitg in Gujarat
too. But precise information about
any closure of industrial units in gene-
ral due to such shortages are not avail-
able,

(¢). Apart from increasing the indi-
genous production of basic raw mate-
rialg to comparatively higher level of
production than last year, Governmenti
have glso taken the following additiona]
steps to augment the supply of raw
materials to keep up higher production
by:

(1) liberalising the Import Policy
for actual users for industrial
raw materials and goods,

(ii) increasing the import of basic
raw materials of ferrous and
non-ferrous and chemical items
through the canalising agen-
cies for further distribution to
the industrial users.

Licences issued to Large Industrial
Houses
995. SHRI C. T. DHANDAPANTI:

Wil] the Minister of INDUSTRY be
pleased {o state:

(a) the names of first 5 large in-
dustrial houses which were issued in-
dustrial licences/letters of intent {for
setting up of new units or expansion
of the existing ones by the previous
Government at the Centre;

(b) the particulars of such licences/
letters of intent issued and the capital
outlay involved; and

(¢) the particulars of applicaticns
from these houses still pending consi-
deration as on 1st March, 1980?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Adopting the ranking of the De-
partment of Company Affairs in re-
gard to the five largest industrial
houses, (as on 31st December, 1978)
the licences granted under the Indus-
tries (Development & Regulation)
Act, 1951 during the period 1st April,
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1977 to 316t December, 1979 are as

" follows; —
The name of the Letters of  Industrial
Industrial Houge inten issued Licences
during issued during
1-4-77-3  1-4-77-3112-
-31-12-79 31-12-79
(Nos). (Nos.)
1. Birla’s 16 8
2. Tata’s 9 5
3. Mafatlal’s 3 —
4. J. K. Singhania 12 7
5. Thapar’s 4 7

»

(b) Details of all Letters of Intent
issued and/or conversion therect to
Industria; Licences are published in
the ‘“Weekly Bulletin of Import
Licences, Export Licenceg and Indus-
trial Licences”, copies of which are
available in Parliament Library.

Date regarding actual capital out-
lay in each case are not maintained.

(c) Detailg of any application
pending before Government for con-
sideration are not published until
after Government hag taken a view
thereon.

Setting up of Heavy or Medium In-
dustries in Tamil Nadu

996. SHRI D, S. A. SIVAPRAKA-
SAM: Wil} the Minister of INDUS-:
TRY be pleased to state:

(a) whether any heavy or medium
industrinrs have been started in Tamil
Nadu by Government of India during
the years 1975—79; and

(b) if so, the details thereof?

THE MINISTER OF ,STATE IN
THE MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):
{a) Yes, Sir.
(b) The details of a few such

projects gre as hereunder:—

(i) A plant to manufacture
ceamless steel tubes hag been set up

by the Bharat Heavy Electricals

Ltd., at Tiruchirapallj with an

investment of Rs. 58.2 crores. The

Project was commissioned in Nov-
ember, 1979.

(ii) A project for manufacture of
finished cold rolled stainless steel
sheets and strips with 3 project
outlay of Rs, 126.81 crores was ap-
proveq in March, 1977 and is under
implementation at Salem by the
Steel Authority of India Ltd., The
project is scheduled for commis-
sioning towards the end of 1981.

(iii) A plant for the manufacture
of industrial X-ray =ang graphic
art films has been set up by the
Hindustan Photo Films Manufac-
turing Co., at Ambattur, Madras
with an investment of Rs. 210
lakhs, The Project was commis-
sioned in September, 1979. ,
(iv) A formulation plant with a
project outlay of Rs. 92.42 lakhs
wag sanctioned in July 1977 to be
set up by the Indian Drugs and
Pharmaceuticals Ltd.,, at Madras.
The project is expecteg to be com-
missioned in March 1981,

Representation against new Defence
Research and Development Service
Rules, 1978

997. SHRI R. K. MHALGI: Will the
Minister of DEFENCE be pleased to
state;

(a) whether Government have re-
ceived any representation from the
Defence Scientific Employees’ Asso-
ciation, Ahmednagar (Maharashtra)
in February, 1979 as well as one from
the Central Action Committee of the
said Association in Jaauary, 1879 re-
garding the new Defence Research
and Development Service Rules, 1978;

(b) if so. what are their demands:
and

(c) what action Government have
taken or propose to take in this re-
gard?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P, N. SINGH): (a) Yes,
Sir.

(b) Their demands inter-alia are
(a) a channel of promotion be open-
ed for the top non-gazetted cadre i.e.
Senior Scientific Assistants, Foreman
and Chief Draughtsmen, and (b) the
interest of the existing Scientific
workerg be protected.

(c) Firstly a channe] of promotion
for the above categories of staff to
the grade of Junior Scientific Officer
has been provided. Secondly, Scien-
tific Adviser to Raksha Mantri has
personally granted interview to re-
presentatives of the Association and
explained to them that the interest
of the exising scientists has been
duly taken care of while framing the
Defence Research and Development
Service (DRDS) rules.

Chief Ministers’ Conference on Law
and Order

998. SHRI MADHAVRAO SCIN-
DIA. Wil} the Minister of HOME
AFFAIRS be pleased to <tate when
Government propose to hold a con-
ference with Chief Ministers of
States to improve law and order
situation in the country and also to
create confidence amongst the gen-
eral public?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): It is proposed to hold
such a conference of Chief Ministers
and Governors, but no date has yet
been fixed.

Plan for Inter_sectoral Co-opération

999. SHR1 K. MALLANNA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
men$ to frame a plan or inter-
sectora® cooperation with a view to
maximising production, reducing pro-
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duction, costs and establishing har-
monjous relations and cooperation
between small and big units in the
country; and

(b) if so, the details of the plan and
the steps being taken to implement
the plan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
There is no specific preposal under con-
sideration of Government,

However, the basic principles that
governs, Government’s appreach to-
wards industrial development have been
laid down in Industirial Policy Resolu-
tion of 1956, and the policy statement
of 2nd February 1973 and other state-
ments subsequent thereto. Within the
ambil c¢f these policy pronouncements,
Government have laid down the res-
pective roles of the public sector,
large industrial houses, and the res-
pective roles of the organised seclor,
the small scale sector, the co-opera-
tive sector, joint sector etc. In the
implementation of industrial licensing
pelicy, Government ensures that
licensing decisions conform to the
growth profile contained in our Plans
and that techno-economic and social
considerations such as economies of
scale appropriate technology, balanced
regional development & development
of backward areas are fully reflected.
Within these policy perimeters, all
sectors of industry are expected to
contribute to the co-ordinated deve-
ment of the country’s industrial capa-
bility and production.

Political Afflliation of accused in
Pipra Incidents

1000. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some of the accused
persons in the cases arising out of
killing of Harijans in the village Pipra
in Bihar on 25th February, 1980 be-
long to any political party; and
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(b) it so, what are the names of
the accused persons and their politi-
cal identity?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA. MAXWANA):
{a) and (b). The information is
being collected from the Govern-
ment of Bihar and will be laid on
the Table of the House.

Study of Basic Causes of Growing
Poverty

1001, SHR] G. Y. XRISHNAN:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether there is any proposal
unde, the consideration of Govern-
ment to study the basic causes of
growing poverty especially amongst
the urban lower middle class and
rura]l small marginal farmers, agri-
cultural labourers in gpite of various
schemeg undertaken by Government
for the social and economic ameliora-
tion of these classes of people; and

(b) if so, what are the details there-
of?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The Plunning Comrmission is
contemplating a study on tne cor-
relation between poverty and other
factors such as unemployment, land-
holdings, wage rates etc. Alongside,
the Programme Evaluation Organi-
sation of the Planning Commission
is undertaking evaluation of some
of the schemes concerned with eco-
nomic upliftment of the weaker sec-
tions so as to identify steps neces-
sary for more effective implementa-
tion of such schemes,

Development of Solar Energy Pumps
by Cemtiral Electronics Ltid.

1002. SHRI R. L, P, VERMA: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the
Central Electronics Ltd, vecently
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developed Solar energy pumps for
tapping the solar energy for irriga-
tion purposes;

(b) if so, main featureg thereof;

(c) whether demonstration of these
pumps have been helg at different
places recently; if so, the resulis
achieved; and

(d) whether Government intend to
allow private sector enterprises also
in this sphere; if so, the details and
the justification therefor?

THE PRIME MINISTER SHRI-
MATI INDIRA GANDHI): (a) and
(b). Central Electronics Limited
(CEL), under the sponsorship cf the
Department of Science & Technology
has developed solar photo-voltaic
modules for a variety of applications
including for pumping of water for
drinking and small-scale ‘irrigation
purpeses. Details are given in the
statement attached.

(c) and (d). The pumps were dis-
plaved at Exhibitions in Delhi, Pune
and Bombay. Currently, a demon-
stration unit is displayed in the pre-
mises of the Department of Sciénce
and Technology. The performance
of the pump has been found to be
satisfactory so far. In view of the
energy crisis, Govt. hags been encou-
raging indigenous development of
solar technologies on the basis of
self-reliance. The question of public
and private sector enterprises manu-
facturing individual items of equip-
ment will be handled in accordance
with the industry policy of the Gov-
ernment.

Statement

1. The photovoltaic pumping system
consists of the photo-voltaic panel
which convert solar cnergy directly
into electricity, a storage battery and
a conventional centrifugal pump
coupled to a D. C. Motor. A power
conditioner (optional) enables the
optimum matching of the characteri-
stics of the panel to those of the
pump. The solar eell technology is
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fully indigenous; the solar grade
silicon is presently umported. The
solar cells of the conventional mono-
crystallineg silicon type, fully proces-
into panels and
modules at CEL. The cffictiency of
the solar cells are assured and com-
pares well with similar rcells develop-
ed abroad, The pumps are of indige-
nous origin.

2. The photoveitaic pumping units
made by the CEL have at present a
panel rating of 250 watts and water
output. of 15--20,000 litres per day on
a clear sunny day at a total head of
As the panels are modular
in nature, the pumping uni‘s can be
scaled up for larger outputs when ap-
plied for irrigation purposes.

3. Batteries provided are of the
conventional type available in open
market. These enable the energyv to
be stored for operation during cloudy
days and at night times, if necessary.

‘Proposals by Maharashtra Govt, For
« Sanctien of Railway Linkg in
Maharashtra

1003. SHRI VIJAY N,
"‘Will the PRIME
pleased to state:

PATIL:
MINISTER be

(a) what are the new proposals
-sent by Government of Maharashtra
for survey, estimate and sanction ot
-railway linkg in Maharashtra, which
are pending with Planning Commis-
sion; and
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(b) which of these proposals are

under consideration for the plap
period of next flve years?

THE PRIME MINISTER (SHRI-~

MATI INDIRA GANDHI): (a) and

(b). Proposals for new railway lines
are normally received and examined,
in the first instance, by the Ministry
of Railways before being forwarded
to the Planning Commission for
approval. The details of such pro-
posals received by the Ministry of
Railways from the State Government
of Maharashtra during the last three
years and their present position is
indicated in the attached statement.
In addition to these, the following
new railway lines are at present
under construction in Mahuarastra
State:

(i) Apta-Roha rail link as part
of the West.Coast Konkan Ratlway:
The engineering reconnaissance-
cum-traffic survey for the West
Coast Railway Line {rom Apta to

Mangalore was done in  1970-72.
Final location survey for Apta-
Roha-Dasgaon Section was  done

in 1974-75 and the construction
on Apta-Roha Section vras sanction-
ed in 1978-79.

(ii) Vasai Roud-Diva ERail Lunk:
This project was initiated by the
Ministry of Railways on operational
grounds and wag sanctioned by the
Government in 1972-73.

Statement

Position regarding proposals for nsw railway lines receiped by Ministry of Railways from Maharashira

State Government during the last three years

Name of the project

—

Position

’

1. Wani-Chanaka Progcct is sanctioned and Phase I on Wani-Pimpa!-

oti Section is in progress,

2. Manikgarh-Chandur It is an approved work. Final

location survey is
in progress.
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"

Name of the project

Pasjtion

Amla-Pulgaon 1
Dhule-Nardana |
Amravati-Narkher 1
Kolhapur-Panaji J

Y e a6

Ghugus-Adilabad

These were not surveyed by the Ministry of Railways
due to insignificant traffic prospects.

This proposal wzs for the conversion of MG into
BG line from Parbhani to Adilabad and exten-
sion of new line to Ghugus. This was survey ed
by llsilinistry of Railways but not found financially
viable.

8. Restoration of Miraj-Sangli Rail Link It has been approved as new work from 1989-81.

and providing chord line between
Nandre and New Sangli.

9. Conversion of Manmad-Auraugabad- Itis an approved work and Phase I from Manmad

Purli Vaijnath into BG line.

to Aurangabad is in progress
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Import Licence for Cardboard Match-
box Making Machinery

1005. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the small scale hand-
made match sector in Sivakasi has
applied for an import licence worth

Rs. 1 crore for getting a cardboard
matchbox making machinery from
abroad; and )

(b) if so, the action taken thereon?

THE MINISTER O STATE IN THE
MINISTRY OF INDUSTRY (SHRI’
CHARANJIT CHANANA): (a) No,
Sir.

However, one application wa3z re-
cently received from a medium-scale
industrial unit at Sivakasj for the im-
port of special offset printing mach-
ine, for printing match labels, valued
at about Rs, G0 lakhs.

(b) The above-mentioned applica-
tion is under consideration of Govern-
ment.

Inclusion of Tribal Developmeént in:
Concurrent List

1006. SHRI ARJUN SETHI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Gowernment propose:
to include the Tribal Development in.
the Concurrent List;

(b) whether any opinion of the-
States have also been obtained in this-
regard; and

(¢) it so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(2) to (c). A suggestion to this effect
has been made to Government and the
entire matter is under consideration,

Performance of 17’

1007, SHRI CHANDRA BHAL MANI
TEWARI: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are satis-
fied with the performance of Double
Seven “17';

(b) if not, the reason therefor; and

(c) whether Government propose
to expand the activities of Double
Seven ‘77°?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) Does not arise.

(¢) Yes, Sir. In addition to rais-
ing the sales of ‘77" by entering into
bottling arrangements in so far un-
represented areas, Modern Bakeries
(India) Limited have also introduced
new flavours of the drink, viz. orange
and lemon, in cerlain parts of the
country.

Unemployment due to Exit of Coca
Cola and Employment due to
U ete.

1008. SHRI CHANDRADEO PRASAD
VERMA: Will the Minister of INDUS-
TRY be pleased to state:

(a) what was the amount of unem-
ployment direct and indirect due to the
exit of Coca Cola; and

(b) what was employment, direct
and indirect due to the local Cola
{drinks like, Double Seven “77,
Thums Up, Campa Cola etc.?

THE MINISTER OF STATE IN THE
MINISFRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). The information is being collected
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and will be laid or the Table of the
House.

Closure of Industries in Dhanbad
District of Bihar

1008. SHRI A. K, ROY: Will the
Minister of INDUSTRY be pleased to
state:

(a) number of industries, big or
small, lying closed in Dhanbad dis-
trict of Bihar, their names, -capital
involved, persong kept unemployed
due to the closure and the possible
reasons for the closure and the facts
in details; and

(b) any step proposed to open these
factories, if so, details of that?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
A stalement giving the detailed in-
formation as furnished by the State
Government on 20th June, 1979 is
laid on the Table of the House.
[Placed in Library. See No. LT-612/
80].

() The State Government is
taking ali possible steps to re-open
not only the closed units of Dhanbad
District but also of other districis of
the State.

Prototype of Colour T.V.

1010, SHRI KUSUMA KRISHNA
MURTHY: Wiil the PRIME MINIS-
TER Dbe pleased to state:

(a) whether India has
the first ever coioured T.V.;

produced

(b) what iz the import content
initially and how far it is likely to be
scaleg down to make it indigenous;
and

(c) what is the export potentia]l in
coloured TV?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) A
private firm in Delhi has claimed to
have produced the first colour T.V.
receiver to be made in the country.
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(b) According to the manufacturer
initially the import tent would
be 60 per cent but could be scaled
down to 20 per cent after three years,

(¢) There is a large export poten-
tial provided the prices and quality
become competitive with those pre-
vailing in the international market.

Progress of Bhaskara

1011. SHRI N. K, SHEJWALKAR:
Will the PRIME MINISTER be
pleased to state:

(a) whether India’s second satel]-
lite, Bhaskara, is making successful
attempts in studying Luni river flood
jn  Rajasthan and transmitting the
other data;

(b) if so, whether the satellite is
wlso studing other atmospheric con-
tents and if so, the details thereof
together with re-oriented capacity of
satellite;

(c) whether the indigenous
material used in the satellite have
proved to be same level ag the
imported ones; and

(d) whether there ig any proposal
under consideration of Government
to launch another satellite in the near
future if so, when and the details
thereof?

Tﬂ‘I'E PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Fir The Satellite Microwave Radio-
meter (SAMIR) on board the Satellite
‘'made cbservations over the Luni
T¥er basin during the time it was
flooded,

(b) The SAMIR data has also been
used to estimate the water vapour
tontent in the atmosphere over ocean
areas. The satellite has been re-
oriented with its spin axis in the
drbital plane as compared to an ear-
lier orientation where the spin axis
Was perpendicular to the  orbital
lane, This will help the satellite
n now covering the whole of India
%ith the SAMIR payload, once every

0 days as compared to an earlier
Coverage of once every 9 days.
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(¢) The indigenously deveioped
white thermal paint and solar cells
used in the importance secondary
experiments of the satellite perform-
ed satisfactorily. Other indigenous
materials used in the fabrication of
satellite have also performed satis-
factorily.

(d) The refurbished prototype of
Bhaskara Satellite is likely to be
launched in the first haif of 1981
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Withdrawal of Cases from Courts

1013. DR, SUBRAMANIAM SWA-
MY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government  have
recently ordered the prosecuting
agencies to withdraw certain cases

from the courts; ang

(b) if so, the details of the cases,
and the courts’ reaction to the plea for
ithdrawal of these cases?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) and
(b). Govt. have not recently ordered
the prosecuting agencies in the Cen-
tra] Bureau of Investigation to with-
draw any case from the courts.
However, in two cases, where charge-
sheets had been filed by the Govern-
ment of Haryana against Shri Bansi
Lal, Shri Surinder Singh and others,
relating to (i) demolition of the pro-
perty of Shri Manohar Lal at Bhiwani
and (ii) acquisition of plots by Shri
Bansi Lal in the names of his dau-
ghters, which had subsequently been
withdrawn by the State Govt. Prose-
cutor, criminal revision petitions had
been filed in Nov. 1979 un behalf of
the Centra] Government gainst the
order of the trial courts allowing the
withdrawal of these two prosecutions,
Subsequently, applications for with-
drawal of the aforesaid two criminal
revision petitions were made to the
High Court of Punjab and Harvuna
by the Central Government Standing
Counsel on the instructions of the
Central Government on the 15th Jan.,
1980. The High Court of Haryana and
Punjab has sinct dismissed as with-
drawn, the two criminal revision peti-
tions in question,
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Study Committee on Aligarh and
Jamshedpur Disturbances

1015. SHRI ZAINUL BASHER:
Will the Minister of HOME AFFAIRS
ke pleased to state:

(a) whether it is a fact that the-
Study Committees sent by the political
parties and correspondents of most of
the Newspapers found that RSS was
behind the last year’s communal dis-
turbances at Aligarh and Jamshedpur;
and

(b) whether in view of this and in
view of the past experiences, Govern-
ment propose to ban R.8.S.?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRT YOGENDRA MAK-
WANA): (a )S~me Study commuittees
sent by poiitical parties to study the
situation in Aligarh after the com~
munal riots of October-Novembcr,
1978 had blamed the RSSS for the
communal riots. )

Government have not received any
report of the study committees sent
by politicai parties to Jamshedpur
but have seen press reports where
the RSSS was held responsible by
them for the communal riot in April,
1979, ‘

Government have seen aceounts of
the Aligarh and Jamshedpur riots bp
various local and special correspon-
dents of some of the newspapers and
periodicals where RSSS has beeﬁ
blamed for these riots.
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(b) Commissiong of Inquiry have
been appointed by Govts, of U.P. and
Bihar respectively to inquire into the
communal disturbances in Aligarh
and Jamshedpur. The Govt. would
like to await the findings of these
two Commissions of Inquiry in the
matter There i3 no proposal at
present under Government’s conside-
ration for banning the RSS.
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Dissolution of States Assemblieg

1017. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) State-wise and Union Territory-
wise, on how many occasions Article
356 of the Constitution of India was
invoked to dissolve State and Union-
Territory Assemblies and Govern-
ments and promulgate President’s
Rule, year-wise during the period
1952 to 1980;

(b) the dates of dissolution of
Assemblies and Governments in each
case;

(¢) whether Government are consi-
dering to 1nitiate suitable legislation
for deleting or appropriately amend
this article with a view to make the
Federa: structure of our Constitution
more viable; and

(d) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b), Every Procla-
mation issued under this article
between 1952 and 1980 has aiready
been laid on the Table of the House.
This article does not apply to a
Union Territory or its Assembly,

(¢c) and (d). No such proposai 1s
under the consideration of the Gov-
ernment at present.
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Purchase of Cotton by C.CI1 and
Proposal to increase rate of Cottun

1019. SHRI AMARSINH V.
RATHAWA: Will the Mimste: of
INDUSTRY be pieased to state:

(a) the nameg of the Cotton growing
States 1n the country;

{b) the rate at which Cotton Corpo-
ration of India purchase cotton from
ach State;

(¢) whether it 15 a fact that the rate
of'C.C.I are very low in Gujarat State;
and

(d) whether Government are consi-
dering to 1ncrease the rate for ihe
2nefit of growers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The names oi the major cotton
growing States in the country -rre:
Andh,ra Pradesh
Gujarat
Haryana
Karnataka
Maharashtra
Madhya Pradesh
Punjab
Rajasthan and
Tamil Nadu

S R e

L=

(b) The Cotton Corporatio™ of
India purchases cotton at ruiing
market rates, It does not crerate
in Maharashtra as the cotton meono-
poly procurement scheme ! the
State Government is in  operation
there,
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(e) No, Sir.
(d) Does not arise,

Sale of Fighters and Helicopters to
other Countries

1020. SHRI CHITTA BASU:
SHRI INDRAJIT GUPTA:

Will the Minister of DEFENCE be
pleased 1o state:

(a) whether the Hindustan Aeronau-
tics has proposalg to sell fighters and
helicopters to other countries;

(b) if so, the quantity of proposed
sale; and

(c) countrieg which are likely to be
customers?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) and
(b), Enquiries have been received
from a few countries by the Hindus-
tan Acronautics Limited for the sale
of wvarious aircrafts and helicopters
manufactured by them. However, so
far, no orders have been finalised.

(c) It will not be in the public
interest to disclose the names of
<ountries making the enquiries,

Basic facilities to Villagers

1021. SHRI AMAR ROY PRA-
DTAN: Will the PRIME MINISTER
be pleased to state:

(a) whether Government are aware
that basic facilities to the villagers
have so far not been provided;

(b) if go, the reasons therefor; and

(c) the details of basie facilities
which have been provided to the
villagers so far?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to
(¢). Government are aware of the
need for providing basic facilities for
the villagers. Provision of these faci-
lities such as link roads, drinking
‘water, electricity, health and educa-
tion was taken up as part of Plan

activities. Thig was accelerated im
1974-75 when the Minimum Needs
Programme was launched. The foi-
lowinlg are the principal achieve-
ments in this regard:—

(i) Out of the tota\l number of
5,75,936 villages in the coun-
iry, “2,54,285 villages i.e. 44
per cent are expected to be
electrified by the end of the
current year,

(ii) 2,61,466 viliages are expected
to be connected by link
roads.

(iii) By the end of 1977-78, rural
areas were served by 4,53,185
primary  schools. In addi-
tion, there were 83 438 mid-
dle schools and 33,175 High/
higher secondary schools,

(iv) The following figures indi-
cate the progress made in
the creation of health facili-
ties in rural areas:

Likely No. as
on 1-4-1979

Programme

1. Primary Health Centres 5475

2. Sub-centres 45671
3. Upgraded Primary

Health Centres 471
4. Subsidiary Heaith

Centres 1003

5 Community Health

Volunteers trained 142000

(v) In a survey conducted dur-
ing 1971-72, about 152476
were identified as problem
villages where  either the
water supply source did not
exist within a reasonable
distance or the existing
source did not yield potable
water. Of these, about
25,000 to 97,000 villages are
expected to be covered under
this programme by the end
ot 1979-80.
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Violation of Indian Air Space by

Pakistan

1023. SHRI SHIV KUMAR SINGH:
Will the Minister of DEFENCE be
pleased to state:

The present Government propose .
o once again accord high priority to
the Minimum Needs  Programme
with special stress on education and
health,
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(a) the number of times Pakistan
Spy Aircraft violated the Indian Air
Space during the past six months;
and

(b) if so, the reaction of the Gov-
ernment of India in this respect?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRJ C. P. N. SINGH): (a) Pakis-
tan; Aircraft have violated Indian
Air space on three occasions during
the J]ast six months Government
have no mmformation that these viola-
tions were by Spy Atrcraft_

(b, Protests have beea lodged with
the Government of Pakistan,

Jobs to Educated Scheduled Castes
and Scheduled Tribes

1024 SHRI RAM SWAROOQP RAM:
Wi'l the Mimister of HOME AFFAIRS
bc pleased to state:

(a) whether despile reservation in
services, the candidates of Scheduled
Castes and Scheduled Tribes ark not
appointed in proper proportion;

(b) if the reply to (a) above bhe 1n
the affirmative what steps Govern-
ment propose to take to provide jobs
to the educated Scheduled Castes and ¥
Scheduled Tribes within specific
period; and

(c) the maximum time limit for
providing jobs for the educated Sche-
duled Castes and Scheduled Tribes
candidates from the date of their ap-
pli@tions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFIRS (SHRI YOGENDRA MAK-
WANA): (a) Full efforts are made
to recruit SC/ST candidates to fill -
the prescribed percentage of reserved
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vacancies. It ig only when guitable
SC/ST candidates are not available,
ever. on the basis of relaxeq stand-
ards and other concessions extended
to such candidates under the rele--
vant orderg and instructions, that
such reserved vacancies remain un-
filled. However, they are carried
forward for three subsequent recruit-
ment years for being filled up from
these categories. The position is
under continuous review and efforts
are made to make up the shortfall in
their representation.

(b) The Ministry of Home Affairs
is running 21 Pre-examination Train-
ing Centres for preparing SC/ST for
All Indig Competitive Examinations.
There are four coaching-cum-guid-
ance centres also to prepare SC/ST
candidates, registered with the Em-
rloyment Exchanges for Class III jobs
for the various competitions and in-
terviews., A special coaching scheme,
in some educational institutions in
Delhi and Ghaziabad, is alsp being
operated for imparting training to
about 500 SC/ST candidates in Cleri-
cal/Stenography grades.

{¢) There is no specific lime lLimit
in this regard.

Study Team for Industrialisation of
North Eastern Region

VPRBEr TP, M s

1025, SHR] P. A. SANGMA: Will
the Minister of INDUSTRY be plea-
sed tc state:

(a) is it a fact that the entire North
Eastern Region ig industrially back-
ward;

(b) what are the constraintg in the
speedy industrialisation of the North
Eastern Region;

(c) whether Government have
recently set up a Study Team to study
the strategy for industrial gand econo-
mie¢ development of the region; and

(d) if so, what are its findings and
recommendations? ‘

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Barring three districts of Assam
viz. Sibsagar, Darrang and Dibru-
garh, all districts in the States and
Union Territories in the North East
region have been declared industrial-
ly backward for purposes of conces-
«sjonal finance; in addition bharring
four districts viz. Sibsagar, Darrang,
Dibrugarh and North Cachar Hill, all
other districts in the region also qua-
lify for Central investment gubsidy.

(b) to (d). Presumably the re-
ference is to he Study Team Report
prepared last year in collaboratiom
with N.P.C., which had identified
the following constraints in the speedy
Industrialisation of North-Eastern re-
gion:—

(a) Lack of infrastructural faci-
lities;

(b) Absence of competent entre-
preneurs;

(c) Inadequate technical and
msnagerial expertise for industrial
" activities;

(d) Marketing problem for finish-
ed goods in the region itself; and

(e) High costs due to transporta-
tion costs, inadequate availability

of some inputs and dis-economics
of size.

Among the findings and recommen-
dations of the Study Team, mention
may be made of declaring the entire
1egion as backward, higher rates of
investment and transport subsidy
under special criteria, strengthening
institutional infrastructure for mar-
keting, technical training and input
supply and increased credit flow to
the region on a preferential bagis.
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mmﬁea at Wagha Border for persons
Crossing Over

1027. SHR] A. SENAPATH] GOUN-
DER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether ex-Chief Minister of
Punjab had  written letters to the
former Home Minister and the former
Defence Minister asking for adequate
facilities to be provided at the Wagha
border for persons crossing over to
India; and

(b) it go, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The former Deputy Prime
Minister and Home Minister had Tre-
ceived a letter from the former Chief
Minister of Punjab regarding improve-
ment of facilities for travellers at the
Wagha-Attari border. Proposals in
thig regard are being processed in
cornisultation with concerned authori-
ties, including the State Government,

Ptoble;hg of Villagers of Amritsar and
Ferozpur Districts who Live Across the
. .Petence Drain

 1028. SHRI L. S. TUR: Will the
. Minister of- DEFWCE be pleased to
state:

1 {8) Merhahme@tthamo-
blemg tm by those. villagers of

'MINISTRY OF DEFENCE

- observed by the Policg it invent

Punjsb, who have to iw& ‘ACTON m
- defence drain on which there. are
Dm:hcauy no bridges; and 3

(b) if so, the action
Zovernment of India to wr,
up the required bridges for c:vﬂian
purposes?

taken by
urgently put

THE MINISTER OF STATE IN THE
(SHRIL
C. P. N. SINGH): (a) and (b). A
number of bridges have been provided
at suitable intervals on the Defence
drains in Amritsar and Ferozepur
districts in Punjab to enable the vil-
lagers to conveniently cross the drains.
Bridges are not constructed or per-
mitted to be constructed at places
where such constructions would not be
in the national interest.

'Review of Timely Attendance of
Officers

1029. SHRIMATI RAMDULARL
SINHA: Will the Minister of }MOME
AFFAIRS be pleased to state whether
it is a fact that in the Centre there
is no system of review of the timely
altendance of the officers and emnploy-
ees as it obtalied in pre 1977 days?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Government has always been
insisting on timely atiendance of the
officers and employees and there is also
a system of marking attendance at the
time of arrival at, and departure from, A
office, for cffice’ staff. Instructions
stressing the need to observe punctua-
lity in attendance have also been issued
from time to time. The last such in-
structions were issued in April, 1978.

Investigation 'of Criminal Complalnts
against Officers of Invesﬁeuting
_Ageneles®

1030. SHRI K. P. UNNIKRISHNAN.
Will the Minister of HOME AF!‘AIﬁB
be Pleased to state:

" (a) the nerms - and rulés itwu‘ny‘,
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srizninal gomplaints against officers of
the Cenira} investigating agencies like
the IB, CBI, RAW etc.;

(b) whether any change has recently
besn made in these rules and norms;

{c) if so, the details thereof; and

(d) the officerg of 1B, CBI and RAW
against whom criminal complaints are
scing investigated and details of these
complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
While investigating complaints against
the officers of Ceniral Investigating
Agencies like 1B, CBI, RAW alc, the
norms and rules observed are the same
as 1 the case of other Government
servants, Investigations of such cri-
minal compiaints are regulated by 1.ro-
visions of the Criminal Procedure Code.

(L» No, Sir.
(cy Question does not arise.

(dy St N. K Singh, DIG. CBI was
examined by the Gurgaon Police in
cennect.on with a complaint filed by
Shri Ram Chander of Gurgaon alleging
his abduction and illegal detentien by
8hri Singh in conspiracy with some
other CBI officials on 26-5-77. Crimi-
nal Complaints against 10 employees
of the Intelligence Buieau have been
instituted by the Police/CBI for the
offences committed by them in their
individual capacity’ and not during
official discharge of their duties. One
Driver of the R&AW is facing a cr.mi-
nal case in a Court and four -cther
members of that organisation are fac-
ing criminal complaints in their piivale
capacities.

lnstrucuons to States to implement 20
Point Programme

1031. SHRI CHINTAMANI PANI-
GRAHI: Will the PRIME MINISTER
pe pleased to state:

(&) whether clear instructions have
gone to the different State Gowern-

ments t6 implement 20 point 'econo-
mic progrrenmes in the respective
States;

(b) if so, when; and

(c) whether it is being monitored
to see that the process of implemen-
tation has actually started in Orissa
and in other States?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (c).
Central Ministries were asked to give
details of the progress of the 20-Point
Programme As honourahle AMembers
are aware several items of the pro-
gramme have already been implemen-
ted. As mentioned in the President’s
Address te Parliament recently, C-ov-
ernment propose to revitalise and im-
plement this programme in a dynamic
manner and appropriate steps are be-
ing considered.
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Ohdnz of Ordnance Depot at Lalcntu.

1033. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of DE-
FENCE beé pleased to state:

(a) whether he is aware of the fact
that Ordnance Depot, Calcutta employ-
ing 700 workerg is being closed down
by 30th June, 1980;

(b) if so, the reasons of closing
down the said defence establishment,
one of the oldest defence units of 200
years standing; and

(c) whether Government are ' re-
considering the matter de novo on
several representations submitted by
workers organisations?

THE MINISTER OF STATE IN THE
MINISTRY ~OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (c). Govern-
ment have not so far taken a decision
to, disband the Ordnance Depot Cal-
cufta. The continued location of an
Ordnance Depot at a particular place
will depend, among other factors, on
its continued utility in providing logis-
tic cover for meeting essential opera-
tional requirements. Whenever the
question of disbandment of the Ord-
nance Depot Calcutta comes up, all
relevant asp&¢ls including representa-
tions against its closure will be given
due congideration.

Prices of HM.T, Watches

1034. SHRI OSCAR FERNANDES:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the prices of almost all

" types of HMT watcheg have been rais-

ed for the second time during the last
-one year;

(b) whether it is also a fact that
. the demand for HMT watches is in-
creasing day by day;

(c) if s0, to what extent the prices
of different typeg of ‘watcheg have
-been rafned each time; and

VMARCH 19, 1980

~ (d) whether  Governmént prop
to bring down. the prices oi HM
watches?

- THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY  (SHRI
CHARANJIT CHANANA): (a) No,
Sir. The prices‘of some of the HMT
watches were last revised only from
15th April 1979. .

(b) The demand for HMT watches
continues to remain high,

(c¢) Theé revision of prices from 15th
April, 1979 was effected for 35 types
of watches out of about 60 types of
watches being marketed by HMT. This
increase was necessitated hy the with-
drawl of exemption of countervailing
duty on imported watch components.
The extent of price increase of dif-
ferent types of watches has been around
2 per cent to 8 per cent for gents hand-
wound watches, around 1.5 per cent to
8 per cent in ladies hand-wound watch-
es, and around 1.5 per cent to 6 per
cent in automatic watches.

(d) HMT constantly endeavours to
keep production costs at the minimum
levels.

Rebel Nagas & Mizos trying to sneak
' into Burma

1035. SHRI CHARANJIT YADAV:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that rebel
Naga and Mizo gangs have recently
intensified their movements to sneak
into Burma en route China through
Tirap District of Arunacha]l Pradesh
for guerilla training ang procuring
arms and ammunition;

(b) if go, whether Government have
taken up this matter with the Gov-
ernments of Burma and China and the
response of those Governments there-
to; and

(c) the special measures taken to
prevent such activities in this area?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SBHRI
YOGENDRA MAKWANA)‘ (a) to. (c).
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According to information received from
Arutiachal Pradesh Administration, no
specific-instance .of rebel Nagas and
Mizo, gangs sneaking into Burma
threugh Tirap District en route Chine
has come ¥ notice. However, scme
Naga hostiles were apprehended at
difterent places in Tirap district dur-
ing the second half of 1979 and 2lso
subsequently. Interrogation of those
apprehended revealed that they were
going to Nagaland from Burma via
Tirap district. Steps have been taoken
to strengthen security measures in
Tirap district adjoining Burma border
to prevent f4nmovement of hostiles
thiough the district.

Family murdered in Village
Vikrampur, Agra

1036. SHRI BABU LAL SOLANKI:
Will ifte " Minisler ot HOME AFFAIRS
be pleased to state:

(a) whether nine members of a
family including minor children and
women were brutally murdered by a
gang of dacoits in village, Vikrampur
of Tehsil Bah in District Agra last
month;

¢(b) if so, the action taken or pro-
posed to be taken to liquidate the
gang of dacoits; and

(c) whether B.S.F. or CR.P. wouid
be deployed in Districts of Agra,
Etawah, Manipuri, Bhind, Morena,
Gwalior and Dholpur and Bharatpur
to liguidate all the gangs of dacoits
within two months?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) Yes,
Sir. Three men and six children were
killed by dacoits. No woman was kill-
ed in the incldent.

{b) Two dacoits were ghot deed in
enceunters with police and four others
surrendered. Vigorous efforts are be-
ing made to liguidate the entire gang.

(c¢) The P.A.C. and Police are Pat-
rolling the affected areas and there is
no propesal to deploy BS.F, or CR.P.
for the present.

B2
Memorandnm by British India. Oorpo-
ration Empioyees

1037. SHRI K. LAKKAPPA: - Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) what is the percentage of Gov-
ernment shareg in British India Cor-
poration Company; and

(b) whether Government nave re-
ceived 3 memorandum in that behalf
from British Indig Corporation em-

ployeeg Union, and if 80, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI GHARANJIT CHANANA): (a)
The percentage of Government direct
shares 1n the equity capital of the

British India  Corporation Ltd.,
Kanpur, is 22.49.
(b) Yes Sir; a memorandum was

received from British India Corpora-
tion Employees Union touching upon
some of the management and fin-
ancial problems of the Corporation.

National Debate on the Crisis of
Planning in Country

1038, SHRI CHITTA MAHATA:
Will the PRIME MINISTER be plea-
sed to state:

(a) whether Government propose
to hold a national debate on the crisis
of planning in the country; and

(b) if so, when and if not, the rea-
song therefor?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The new Government has al-
ready reaffirmed its commitment to
planning as an essential tool to en-
“gineer social and economic change
and does not consider it necessary to
have a fresh debate on the subject.

Permission of Expansion to Mix.
Bharpedge Ltd,

1039. SHRI TARIQ ANWAR: Will
the Minster of INDUSTRY be pleased



83 Written Wara

to refer ‘to  the reply ‘given to Un~

starred Question No. 5106 given on |

- 28th March, 1979 and state:

{a) whether Government have de-
cided to grant expansion to M/s,
Sharpedge Ltd., a subsidiary of Hin-
dustan Levers and that it would result

in relaxation of Government policy

on large number of counts;

(b) the reasons for extending eUCh
relaxations, if any;

(c¢) whether it is alsp a fact ihat
Ministry have refused to give any
relaxation in the matter of setting up
a new unit for manufacture of blades
to an Indian Company in West Bengal;
and

(d) if so, what action Government
propose to take to withdraw the ex-
pansion in the case of the rulti-
national] company and encourage
Indian Comparries?

N

. THE MINISTER OF STATE IN
THE ' MINISTRY OF INDUSTRY
(SHR1] CHARANJIT CHANANA):
(a) and (b). The application of M/s.
Sharpedge Ltd, is under’ considera-
tion of the Government.

(¢) The proposal of an Indian
company in West Benual for setting
up of a new unit for manulacture of
blades was rejected as the collabora-
tion terms were not found suitable.

(d) Does not arise.

Decanalisation of Import and Supply
‘of T.V. Picture Tubes ang Calculator
Chips

1040. SHRI INDRAJIT GUPTA:
Will the PRIME MINISTER be pleas-
ed to state:

* (a) whether Government have a
proposal under  consideration to de-
canalise 1mport and supply of TV
picture tubes and” calculator chips;

(b) it so, the detmls and reasons
therefor; and

mmcmmo

- MATI INDIRA GANDHI):
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&gainst the in’l:erest of ninall m "

turei-s" - .

'THE PRIME mmsm rSﬂm

(a) Ne,

Sir. ' e
(b) and (c). Does not -arise. '
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Film Price Hike

1042, ‘SHRI JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the President of Fllm
Federation of India has termed the
recent film price hike by Hindustan<
Photo Film Ltd,. as ‘unjustified’; and

(b) if so, the reaction of Govern-
ment to it?:

THE MINISTER OF STATE ’IN
THE MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):.

(a) Some of the newspapers -‘have
reported that the President "of" the
Film Federation of India had’ made
this statement

~ (b) The prices ‘¢f the pm&uiets :
manufactured ‘by the' Hindustan Photo

- Films Manufaeturing Co.’ L"iﬂu m mt
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controlled by Goverdmeént but are
determined by the Company. The
price structure of the fpmpany has
been studied by the B of Indus-
trial Costs and Prices. "The Company
has clarified that it had adjusted its
prices to offset the increase in manu-
facturing cost, including the steep in-
crease in the price of silver.

Coir Industry in Kerala

1043. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that the
Government of Kerala has forwarded
a scheme to the Union Government
sometime in February, 1979 for the
development of Coir Industry in the
State for approval and financial assis-
tance from the Government of India;

(b) whether Government of India
has been requested to release an
amount of Rs. 659.21 lakhs for im-
plementing the scheme during the
current year; and

(¢) if so. what are the details and
Government’s decision thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTKY
(SHRI CHARANJIT CHANANA):
(a) to (c). The Government of
Kerala have sent a scheme for de-
velopment of Coir  Industry during
the five year period 1978-79 to 1932-
83, involving an outlay of Rs 6162
crores consisting of Rs. 24 24 crores as
assistance from the Centre, Rs. 32.38
crores as institutional finance and Rs.
5 crores as the State Government’s
contribution under the plan. The
scheme aims at organmizing of 00 new
primary co-operative societies, 10
manufacturing societies, one Market-
ing Federation, opening of sales
depots, financial assistance to Kerala
State Coir Corporation, undertaking
welfare measures ete,

The Government constituteq a High
Level Study Team on Coir
under the Chair of Shri B,

Sivaraman, Member, Planning Com-

mission to suggest suitabie messures
for overcoming the problems und for
a rapid and healthy development of
industry. The Team has submitted
its report and its various recoms-
mendations are under consideration
of the Government.

The development/restructuring of
the coir industry is primarily the
responsibility of the State Govern-
ments under their respective Plan
Schemes. The quantum of Central
assistance will depend on the deci-
sions taken on the recommendations
of the Study Team.

Names of the Less Developed States

1045. SHRI DAULATSINHJI
JADEJA: Will the PRIME MINIS-
TER be pleased to state:

(a) the nameg of the less develop-
ed States in the country;

(b) the details of the present sys-
tem of allocation of Central fund for
the development of the States;

(¢) whether Government are con-
sidering to bring some changes in
this respect for the development of
less-developed States; and

(d) if so, the details thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) For
the purpose of allocation of Central
Assistance for the State Plans, the
following States are treated as less
developed States:

(i) States whose per capita income
is below/’the national average:

Andhra Pradesh
Bihar

Madhya Pradesh
Orissa

Rajasthan

Uttar Pradest

(ii) Special categories States;
Assam
Himachal Pradesh

Ji &
amm:rmhmlr
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Meghalaya U.8, Arms Supply to Pakisian
g“‘“‘”" 1047. - P, K. KODIYAN:

b -
Trioors DR/ FAROOQ ABDULLAH:

}

(b) Central assistance for State
‘Plang is being given on the basis of
the Gadgil Formula and IATP For-
‘mula. Besides, the Special Category
Stateg receive assistance on account
of modification/discontinuation of
Lentrally sponsored Sthemes as they
-are not covered by the IATP For-
mula. Additional Central assistance
is given to all States for externally-

aideq schemes; currently, this addi-
tional assitance amounts to 70 per cent

_of the external aid disbursements for
State Plan Projects. Additional as-
gistance is also given for hill areas,
iribal areas and the programme of
the North Eastern Council.

(c) There is no such proposal at
present,

(d) Does not arise.

Bullet Motor Cycle Factory at Orissa

1046. SHRI RASA BEHARI
BEHERA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Royal Enfield

group of Madras hag been given per-
migsion to establish ‘Bullet Motor
Cycle’ factory at ‘Orissa’;

(b) whether any loan hag been
given by Government for the pro-
ject; |

(e¢) if so, the amount; and

{(d) whether the plant has gone
for production; if not, the reasons
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(8BHRI CHARANJIT CHANANA):
{a) No, Sir.

{b) to (4). Do not arige,

Wili ther4Ministey of DEFENCE
be pleased to state:

(a) whether it is a fact that Pakis-
tan has received large number of
Chinese arms, and U.S. arms for the
iast two months;

(b) if so, whether Indian Govern-
ment has any information about the
tota] arms and ammunition received
by them so far;

(c) if so, the details of the same;

(d) whether this arms aid from
U.S, to Pakistan has weakened our
balance of power and defence;

(e) if so, wlit immediata measures
are being conridereq;

(f) whether U.S. Government has
also offered India limited supply of
arms to meet the threat posed by
the USSR intervention in Afghanis-
tan; and

(2) the reaction of the Indian Gov-
ernment on thig proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (¢). Gov-
ernment are aware that China , has
supplied Pakistan some items of arms
and equipment during the last two
months, It will not be in the public
imterest to furnish any details. As
regards supply of arms to Pakistan
by US.A. we understand that the
matter is still under discussion bet-
ween the two Governments,

(d) and (e). Induction of arms and
equipment into Pakistan does have a
bearing on our security, However,
all such developments are kept under
constant watch and appropriate and
timely measures, as considered neces-
sary, are taken to constantly maintain
ful] defence-preparedness.

() No, Sir.
(g) Does not arise.
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1048, SHRI T, R. SHAMANNA:
Will the Minister of INDUSTRY be
pleaseq to state:

(a) whether Government are
aware that there is acute shortage of
paper at reasonable cost tg print
books and note-books for the use of
students; and

(b) if so, steps taken by Govern-
ment to step up production of paper
or import the required paper and
supply paper for the above needs?

’

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT OHANANA):
(a) and (b) There is ng overall short-
age of paper although production of
some mills has been affected from
time to time due to power shortage,
induastrial unrest ang other factors.
Government have arranged for the
import of paper to meet the require-
ments of printers, publishers and
other consumers. So far ag the edu-
cational sector 1s concerned white
printing paper 1s being supplied at a
concessional price of Rs. 3000 per
tonne for publication of text buoks
and manufacture of exercise nole
books.

“pndians Go Back” slogans in Assam

1049. SHRI SATISH AGARWAL:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is g fact that
“Indians Go Back” slogans have
appeared in Assam;

(b) whethar Government  have
tried to trace the source of such
anti-national propaganda; and

(c) if su, the detail; of the findings
of an enquiry, if already made in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
{a) to (c). According to information

received from State Government; an-
nonymous posters and wall+ writing.
regarding the slogan referred to have
appeared at some places in the State.
Efforts made so far have not estab-
lished the source, The matter is
under investigation.
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Report of Experts Committee on
Installation of Atomic Energy Plants

1051, SHRI P. RAJAGOPAL
NAIDU:
SHRI R. P. GAEKWAD:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Experts Commit-
tee has submitteq its report regard-
ing the installation of Atomic
Energy Plantg in the country; and

(b) if so, whether the above Com-
mittee hag recommended a site in
Andhra Pradesh for this purpose?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDH): (a) Yes,
Sir. The Site Selection Committee
appointed by the Government for
Selection of suitable sites has sub-
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mitted its report on the Northerm,
Western and Southern Electricity
Regions.

(b) The Committee has listed sites,
including some in Andhra Pradesh,
for consideration for the establish-
ment of an Atomic Power Station.

Setting up of a Cement Project at
Basohli Jammu

1052, DR, KARAN SINGH: Wil] the
Minister of INDUSTRY be pleas¢d to
state:

(a) whether there is a long stand-
ing proposal for construction of g
cement project in Basohli 1n the
Jammu Region;

(b) whether this js all the more
necessary in view of the forthcoming
construction of the Thein Dam close
by; and

(c) if so, what steps are being taken
to ensure that thig cement factory at
Basohli startg functioning as early as
possible?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(¢). Jammy & Kashmir Minerals
Limited were granted a letter of
intent on 21-4-1971 for setting up a
cement plant with a capacity of 2 lakh
tonneg per annum gt Basohli, Vali-
dity of this letter of intent has since
expired, No request for revalida-
tion of this letter of intent has been
received in this Ministry. It is,
therefore, difficult to indicate any
time schedule of completion of the
project.

-

Frustration among Scientists of
Atomic Energy Establishmenty

1053. SHRI K. P. SINGH DEO: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government are aware
that the young scientists working un-
der Atomic Energy establishmentg in
the country are guffering from frus-
tration As they do not haye ample
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opportunities to go up dngd also to
partake in research activities in an in.
dependent capacity;

(b) whether any gtudy has been
made to find out the normal time that
on. employee 1n these establishments
takeg for earning hjg next promotion;
ang

(c) what machinery existg in these
organisations  through which the
sclentists and employees can make
known their grievanceg and appro-
priate steps taken to remedy them?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to
(c). Promotions in the Department
of Atomic Energy are regulated under
Merit Promotion Scheme. Under this
scheme, a scientist is considered for
promotion to the next higher grade
¢ ter about 4-—7 years service depend.-
ing upon hig performance and if a
vicancy is not available a new post
1s created to accommodate such pro-
motion.

Every opportunity is made avail-
able and al] due encouragement given
to the s-ientists to conduct research
in an independent manner. Scientists
of the Department take part in a
large number of seminars held both
within India ang outside, The De-
partment arranges for the publica-
lion of their research reporis/papers
‘etc. In addition thig research work
{s publisheq in well-known scientific
journals. The genera] position jg thus
Mpite satisfactory, However stray
cases of frustration cannot be ruled
out, Such cases are looked into at ap-
propriate levels ang genuine grie-
vances if any redressed.

The norma] method of ventilation
of grievanceg through the official
thannels &re available to the scien-
Lsts, Besides this, there are two
bodies known ag the Trombay Council
end the Trombay Scientific Council.
Thege bodies consist of the senior
B‘lentxsts Heads of Divisional and

irectors of Groups in Bhabha Atomie
Research Centre and are headed by

94
the Directbr Bhabha Atomic Research
tre, ‘Theseé bodies also ook Hito

the aff problems and grievances of
scientlsts.

Small-scale Soap and Detergeat
Industry

1054. SHRI P. J. KURIEN: Wil] the
Minister of INDUSTRY be pleaseq tv
state:

(a) whether it ig a fact that due to
non-availability of Soda Ash and
Caustic Soda the small-Scale soap and
detergent industry hag been badly
hit; and

(b) if so, the stepg taken by Gov-
ernment to meet the requirements of
the jndustry?

THE MINISTER OF STATE IN
THE 'MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Due to non-availability of soda
ash those of the smal] scale detergent
units which have come up after 1877
have been badly hit. Further, short-
age of caustic soda since 1979 hag hit
smal] scale soap industry also.

(b) Guidelines have been laid down
by the Department of Chemicals and
Fertilizer for the distribution of indi-
genous soda ash as per which the
manufacturers are to supply Soda Ash
to consumers on the basis of off-take
in 1977. Besides, the Government also
arranged for the import of 20,000
tonnes of soda ash, Thig quantity has
been imported and distributeq to the
State Governments for supply to the
small. scale units. Soda Ash imports
are allowed under OGL and the im-
port duty on Light soda ash has also
been reduced from 75 per cent to 35
per cent. Depending on the demand,
the question of furthey imports is
under examination, To over come the
shortage of caustic soda, the Govt. has
authorizeq State Chemicals & Phar-
maceuticals Corporation of India to
import 20,000 tonnes of the material.
Out of this 8,000 tonneg have aiready
arrived at the ports. State-wile allo-
cation for 6000 tonnes have already
been issued for supply to the public
sector and small scale units.



95 Written Answers

For this 20,000 tomnes of Caustic
Soda import, Government have given
duty exemption to enable it to be sold
at reasonable price.

Committee g National Energy Policy
1055. DR, FAROOQ ABDULLAH:

SHRI LAKSHMAN MAL.
LICK:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI K, P. SINGH DEO:
SHRI K. RAMAMURTHY:

Wil the PRIME MINISTER be pleas-
ed to state:

(2) whether the Union Governmentg
have gset up a committee which has
been entrusted with the task of for-
mulating a national energy policy
with reference to needs, priorities and
resources;

(b) if g0, when the committee is
likely to submit its report;

(c) what are the :noin features of
the report if submitted; ang

{(d) when the recommendations of
the committee ig likely {o be imple-
mented?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir, A Working Group on Energy
Policy had been set up by Planning
Commission.

(b) The Working Group has submit-
ted its Report.

(¢) The Working Group estimated
the prospective energy demand in the
different sectors of the economy up to
the turn of the century and reviewed
the present and prospective supplies of
energy. In order te bring about a ket~
ter balance between energy supbply and
demand, the Working Group has sug-
gested a set of policy prescriptions on
the following lines:

(i) the curbing of consumption -of
oil totthe minimum possible level;

(ii) conserving the use of energy
by increasing the efficiency of its uti-
lisation;
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(iii) reducing the overgll .energy
demand by lowering the intensity of
energy consumption in the ecomomy,
particularly in the industries sector;

(iv) increased reiiance on renew-
able energy resources; and

(v) reappraisal of our econgmic
development strategies, especially
those elements of the strategy which
have a direct link to energy con-
sumpticn like technology choice lo-
cation policies, urban growth, mecha-
nisation in agriculture etc. with re-
ference to the new awareness of fhe
energy supply demand in [{uture.

(d) Since the recommendations of
the Working Group have far reaching
implications, these need carcful consi-
deration by all the concerned Minis-
tries, to whom the report has been sent
for examination.

Silent Valley Project

1056. SHRI MADHAVRAQO SCIN-
DIA: Wi] the PRIME MINISTER
be pleased to state:

(a) whether it ig a fact that Na-
tional Committee on Environmental
Planning and Co-ordination had ap-
proved the Silent Valley Project in
Kerala with the conditions that the
State Government would agree to on
18 Point Safeguard Programme; and

(b) if so, details of the 18 Point
Safeguard Programme?

THE PRIME MINISTER (SHRBI-
MATI INDIRA GANDHI): (a) and
(b). The National] Committee on En-
vironmental Planning and Coordina-
tion (NCEPC) had set up a Task Force
for Ecolcgical Planning of the Western
Ghats. The Task Force in its report
strongly recommended that the Silent
Valley Hydel Project should be aban-
doned.

The Task Force suggested certain
safeguards in case Government felt
that the project cannot be abandened
for any reason. In April 78 the then
Prime Minister accorded his approval
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e the project subject to enactment of

n that would ensure these
safeguards. The present Government
have decided™t8 review the matter and
have already taken it up with the State
Government.
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Appointment of Danics Officers to
Special Pay Posts by Delhi Adminis-
tration

1058. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(@) what is the principle/policy
evolved ang adhered to by the Delhi
Adiministration, while appointing
DANICS Officers, regular and officiat-
ing, to special pay posts;

(b) the number of officers, appoint-
ed dg such for the first time in 1979,
with their respective date(s) of ap-
“Polnitment;

2007 1LS—4

(c) whefher some officers, earifer
transferred from the Salés Tax De-
partment and the Lani & Bulliling
Department etc. on the adverse re-
portg of the respective Heads ¢ De~
partments Wwere given special pey
posts in 1978 ang 1079 respeetively;

angd
(d) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AXFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). The internal postings of regu-
lar and officiating DANICS officera are
made by Delhi Administration. The
appointments to special pay posts are
generaily made keeping in view the
requiremenfs of the posts and sufta-
bility of officers for appointment to
such posts. However, as far as possi-.
ble, consideration is also given to the
seniority of the officers for making
such appointments.

2. The number of officers appointed
to special pay posts for the first time
in 1979 was 5. Their dates of appoint-
ment are 6-2-79, 4-4-79, 2.7-79,
3-7-79 and 25-10-79.

3. One officer Shri O. N. Mehrotra
was transferred from the Sales Tax-
Department on 20-1-76, as there were
some ~omplaints agaihst him. Though
the allegations against the officer were
not proved the Commissioner, Sales
Tax had requested for the transfer of
Shri Mehrotra from his Department,
as according to him the officer did not
enjoy good reputation. Shri Mehorira,
on his transfer from the post of Sales
Tax Officer, was posted as Administra-
tive Officer in the Directorate of Edu-
cation—~a non-special pay vost. He
was’ appointed to the special pay post
of Assistanf Director (Employment
Exchange) which carries a special pay
of Rs. 100/- pm., with effect from
25-10-78. The appointment of Shri
Mehrotra on the special pay post was
made keeping in view his suifability
for the post on account of experience
of over 18 years of the working of Bm-~
ployment Exchanges, which Bhil
Mehrotfra possessed. i
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4. Another officer Shri R.B.S. Tyagi
was transferred from the Land &
Building Department in 1978. He was
transferred not on account of any
adverse report but for administrative
reasons. He was posted on a special
pay post ef Deputy Registrar. Coopera-
tive Societies w.e.f. 15-10-79 (AN).

Sale of Cotton by Farmers

1059. SHRIMATI MOHSINA KID-
WAI: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that cotton
growing States in the country are
deeply concerned over the distress
sales of cotton by farmers in the mar-
ket;

(b) if so, whether these Stateg have
conveyed to him their problems and
demanded jmmediate jntervention of
the Centre to improve the situation;
and

(c) if so, hig reactions in the matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (¢). This Ministry has not received
any report about the distress sale of
coiton by dfarmers. In fact, market
prices of all wvarieties have been
well above the minimum support
prices for fair average auality an~
nounced by the Government. The
large scale purchases by the Cotton
Corporation of India have helped the
farmers in getting reasonable prices
for their produce which incidentally
are even better than or comparable to
the last year’s prices. There has not
been any request for Central interven-
tion.

Seminar on Crimes im Delhi

1060, SHRIMATI MOHSINA KID
WAI: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the deli-
berationg of a seminar recenily held
in the eapital in which eminent

MARCH 19, 1984

Written Answers 100

speakerg clearly and eategorically
blamed the authorities for withhald-
ing crime statistics from the public;

(b) if =0, the reactiorn of Govern-
ment thereto; and

(c) the nature of action taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c¢). A Seminar by the Mahila Dak-
shita Samiti was held at Vithal Bhai
Patel House on 5th March, 1980 in
which a Deputy Commissioner of Police
also participated. But in this Seminar
no allegation of suppressing of crime
statistics from the public was made.
Crime Bulletins are issued hy the Delhi
Police as in the past.

Import of Compopents by large Units

1061, SHRIMATI MOHSINA KID-
WAI: Will the Minister of INDUSTRY
be pleased to state:

(a) whether hig attention has been
drawn to.the fact that most of the
large manufacturing units in the
country prefer to import their com-
ponents and other ancillaries rather
than purchase the same ?rom local
small geale units;

(b) if so, the number of such cases
brought to his notice; ang

(c) stepg proposed to be taken to
discourage thig tendency?

THE MINISTER OF STATE N
THE M}NI'STRY OF INDUSTRY
(SHRI "CHARANJIT CHANANA): (a)
to (c). The import of components snd
spares is permitted within the frame-
work of the import policy for the year.
In framing the policy careful eensi-
deration is given to the availability of
indigenous products. Import applica-
tions made for components and spatres
are processed in accordance with this
poliey.
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Rotation of Officers of Central
Secretariat Services

1062. SHRI C. T. DHANDAPANI:
‘Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether there exists any system
by which officers of the Central Sec-
retariat Service working as Under
Secretaries/Deputy Secretaries/Direc-
tors are liable to be rotated from
Ministry to Ministry to ensure
<leaner administration;

(b) if so, the broad details thereof;

(c) if not, the reasons therefor; and

(d) the number of such officers who
have continuously stayed in the Minis-
iries of Industry and Petroleum and
Chemicals which deal with Industrial
Houses mainly for the last more than
3 years in the case of Deputy Secre-
taries/Directors and 5 years in case of
Uhder Secretaries (inclusive of their
service as Section Officer)?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] P.
VENKATASUBBAIAH): (a) to (c)
For the career development of ofticers
and the efficiency of administration.
efforts are made to transfer Central
Secretariat Service Officers who have
served continuously for more than five
years in a particular Ministry/Depart-
ment at the level of Under Secretary/
Deputy Secretary subject to the over-
all sdministrative requirements,

(d) 42 (Depuly Secretaries/Direc-
tors—10, Under Secretaries 32),

Change of name of Bombay to
Mumbai

10683. SHRI R. K. MHALGI: Will
the Minister of HOME AFFAIRS be

pleased to state:
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(a) whether it is a fact that ‘Mum-
bai’ is the origmal vernacular name
for ‘Bombay’;

(b) whether it is a fact that the
Government of India have received a
proposal to change the name of Bom-
bay to Mumbai from Government of
Maharashtra as far back as December

1977,

(¢) if so, whether the Government
of India have accepted the same pro-
posal; if so, when; and

(d) if not, what are the reasons for
delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) 1o (d). The proposal from the
Government of Maharashtray received
in December, 1977 to change the name
of Bombay as Mumbaj is still under
consideration.

Shortfall in Production of Cloth

1064. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INDUSTRY

be pleased to state:

(a) whether there have been some
shortfall in the production of cloth
during the last two years as a result
of which there hag been many fold
increase in its prices;

(b) if so, details thereof; and

(c) steps proposed to be taken to
step up its production and bring down
its prices?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) ande
(b). The actual production in the year
1978-79 exceedeq the targeted pro-
duction but the estimated production
during 1979-80 is likely to fall short
of the targeted production, The details
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of sectorwise cloth production and tar get are as under: —.

SECTOR

Mill Sector
Handloom Sector

Powerloom Sect oy

(i imalion metres)

1978-79 10-9-80

v ———— i wee - ——— ————

Actual Targ 'ted  Estimated Targeted
Production Production Production Production

TOTAL

4328 4250 41 1379
2432 2700 2159 2780
3043 G030 3019 3861
10708 10000 10501 11020

The wholesale price index numbers
in respeci of cotton cloth (mills) have
shown an increase of about 10 per cent
during the period April 1978 and
January, 1980. The increase in the in-
dex numbers should be mainly attri-
buted to the increase in the cost of
raw materials that go into the cost of
productjon of cloth,

(e) Production level in fabrics can
be made good by an orientation in the
desired direction in regard to provision
of energy (electric power, coal and
diese] oil). Reduction in power cuts
in the greas where textile units are
concentrated, can by iteslf tone up
production. Government intend taking
a number of steps ty improve supply
of electricity, coal and diesel oil to
industrial units including textile mills.
Textile Industry is alsg going ahead
with modernisation schemes which
wil] not only increase the effective
production capacity but also reduce
cost significantly.

Filling up of Tribal Quota in Govern-
ment jobs in A and N, Islands

1065. SHRT MANORANJAN BAK-
TA: Will the Minister of HOME
ATFFAIRS be pleased to state:

(a) whether the tribal quota in Gov-
ernment jobs is filled by tribal candi-

L]

dates 1n the Union Territory of Anda-
man & Nicobar Islands;

(b) if not, the reasons therefor; and

(¢) whether Government propose to
consider the claims of Nicobari tribals
in Government jobs particularly class
III and class IV posts for bringing ‘up
them ag par with others?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c¢). Under the Andaman and
Nicobar Administration, the quota
reserved for Tribal candidates in posts
filled by direct recruitment is as
under: —

(1) Group A and B (Class I
and II) posts 74%

(2) Group C (Class III) posts 16%
(3) Group DD (Class IV) posts 167

Eligible Tribal candidates are taken
in services. Only when eligible can-
didates are not yvailable, the posts are
dereserved in accordance with the
prescribed procedure.

Nicobari Tribals are as much eligible
for appointment iy Government ser-
vices as per rul® as other Tribals.
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f)emand for Jai] reforms in Andaman
and Nicobar Islandg

1066. SHRI MANORANJAN BHAK-
“TA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are consi-
dering the demangd for jail reforms in
thie Union Territory ¢f Andaman and
Nicobar Islands;

(b) if so, what are the demands
mentioned in the 90-point charter of
demands znd the action taken thereon;
and

1¢) whether Government propose to
introduce the latest Jail manual as
introduced in the mainland for the
Andaman and Nicobar Islands; if so,
when?

THE MINISTER OF STATE IN THE
MINISTRY OIF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
(a\ to (c) The demands for Jail
reforms in the Union Territory of
Andaman & Nicobar Islandg are under
consideration. The Administralion has
enforced rules fo; grant of furlough,
parole, emergency release of prisoners,
grant of remission to prisoners, review
of sentences to prisoners and discipline
in prisons, based on relevant chapters
in the Model Prison Manual.

2. The following demands were made
amongst others in the 90-point charter
nf demands: —

(1) Jail manual should be intro-
duced.

(2) Scales of pay of Warders and
Head Warderg are the same at
present. Higher scale should
be given to Head Warders.
Further, their pay scales
should be brought to the level
of corresponding ranks in the
Police. Free quarters to Jail
staff should be given as given
elsewhere all gver the coun-
try.

{8) System of es should be in-
troduced for labour done by

convicts in jailg here as pro~
vided 1n Jails in all other parts
of the country.

3. Stepg are being taken to introduce
the Jail manua] based on the Model
Prison Manual framed by the All India
Jail Manual Committee. It is, how-
ever, not posisble to indicate any time
limit presently before which the Jail
manual would be finalised, It is not
# fact that the pay scales of the War-
derg and Head Warderg are the same.
The scale of pay of the Warders is
identical to that of the scale of pay of
the Police Constable though there is
a disparity between the scale of pay
of the Head Warders and that of the
Head Constables of the Police Depart-
ment. It has not been found possible
to equate the pay scale of the Head
Warders with that of the Head Cons-
tables in the Police Department. In
view of the limited accommodation
and the financial implications involv-
ed it is not possible to provide the
Jail staff with free accommodation. As
regards the introduction of the gystem
of wages for work done, the popula-
1ion of long term convicts in the Jail
being too small, it would not be
feasible to introduce such g system.

Relief in Pension to Defence Civilians

1067, SHRI N. E. HORO: Will the
Minister of DEFENCE be pleased to
slate:

‘a) whether it is a fact that g5 five
per cent relief to the old pensioners
was sanctioned Trom 1st December,
1979 to the Defence civilians;

(b) if so, whether it is also a fact
that no payment has yet been made
to the Defence civilians;

(c) whether it i3 also a fact that the
banks or treasuries are still awaiting
the letter authorising payment; and

(d) if so, the efforts Government are
making in thig regard as the delay is
causing necessary hardships?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a )Orders were
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issued on 81st May, 1979, giving relief
to the extent of five per cent of pension
subject to a minimum of Rs. 5.00 and
maximum of Rs, 25.00 per month, in
respect of all civilian pensioners in-
cluding Defence civilians effective
from 1st December, 1978.

(b) ang (c). The instructions for
the payment of increase in relief with
effect from 1-12-1978 were issucd by
the Controiler of Defence Accounts
(Pensions) to the  Treasuries/Post
Offices/Pension Pay Masters during
July, 1979, 1n respect of Defence
civiliaon pensioners who diaw pension
through these agencies. In the case€
of pensioners drawing pension through
State Bank of India and Nationalised
Banks. the instructions for payment of
the mncrease n rclief with effect from
1.12-1978 were 1csued during Septem-
ber, 1979 by tht Mimstry of Defence
to Reserve Bank of India who have,
in turn issuey instrucl.ons to all the
Nationalised Banks in Sceptember, 1979
itsclf for payment of above 1elief.

() Does nct arise ;n view of the
fact that action for authorising pay-
ment of mcreased relief from 1-12-1978
to the Dcfence civilian pensioners has
been completed.

Setting up of Cement Factories §n
West Bengal

1068 SHR| NIREN GHOSH Wil
the Minister of INDUSTRY Le pleased

to state:

(a) whether West Bengal does not
have any Cement factory;

(by if so, whether Government are
considering ty render assistance to the
State Government for enabling it to
sct up cement units; and

(c¢) if so, will Government clarify its
position on this issue?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) At
present there ig only one cement
grinding plant namely M/s. Durga
Cement Works, Durgapur with an
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annual installed capacity of 6.00 lakh
tonneg of portland blast furnace slag
cement.

(b) and (c¢). Financia] assistance is
extended to all industrial units in-
ciuding cement units by {inancial insti-
tutions as part of their normal func-
tions according to the prescribed
norms, Any other assistance requested
by the State Government will be ex-
tended to them to the extenl possible.

Collaboration petween BHEL and
SIEMENS

1069 SHRI NIREN GHOSH. WwWill
the Miaister of INDUSTRY be pleased
to state:

(a) whether the Committee of faur
secretaries consisting of Dr Raja Ram-
manna, Shir Mantosh Sondhi,  Shri
Meneses and Shiit N B Prasad has
ctatcd the proposed broad-based colla-
boration belween BHEL  and
SIEMENS was against national in-
terest; and

(b) if so, what aclion Government
propose to take against those responsi-
ble for such a decal?

THE MINISTER OF STATE IN THE
MINISTRY O INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
report of the Committee of four
secretaries, as well as  the proposed
broad-based ccllaboration agreement
between BHEL and SIEMENS, ig still
under examination of the Government
and no final decision has been taken
in this regard.

(b) Does not arise.

Incentives for passing Hindi
Examination

1070 PROF. NARAIN CHAND
PARASHAR- Will the Minister of
HOME AFFAIRS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 86 on 30th January, 1980
regarding use of Hindi in Central
Government Offices and state:

(a) the incentives for passing the
Hindi Examination and for doing
official work in Hindi;
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'b) the institutions/officialy who
have been the recipients of these in-
centives during the past three years,
year-wise, separately; and

(¢) whether it is proposed to in-
crease the incentives 80 as to accele-
rate the pace of the use of Hindi?

'THE MINISTER OF STATE IN THFE
MINISTRY  OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA):

‘(a, The following incentives are
available for passing the Hindi exa-
min: tions: —

(1) Grant ol personal pay equiva-
lent of one increment for g period
of 12 months;

(ii) Cash awards for passing the
Hindi Examinations w:th mecrit;

(iii) Lump sum awards for passing
Hindi examinatlions with one’s own
efforts These are admissible to
employees who are members of
operational staff or are posted at
places where no Hindi teaching cen-
tres of the Government are func-
tioning,

(b) The following incentives are
available for doing official work in
Hindi:—

(1) Cash prizes arp, awarded oxn
competitive basis to employees fay-
anoting and drafting in Hindi.
These are awarded after assessment
of the quantum of work done by
them;

(ii) A scheme has been introduc-
ed awarding shields|trophics to the
the Ministries|Departments which
show significant progress in the
use of Hindi in official work, These
prizes have been introduce on a
competitive basis.

(iii) Efficiency bonus to typists
who maintain the minimum prescri-
bed efficiency both in MHindi and
English typewriting.

The infomation regarding the
ingtitutions who have receiveq the
awards/prizes in the last three years

1o

is being collected from the various
Ministries| Departments of the Govs
ernment and will be laid on the Table
of the House. However, the labour
involved in the collection of informa-
tion in regard to individuals who have
received these prizes in the last three
years may not be commensurate with
the purpose likely to be achicved.

(¢) Certain proposals for improving
these incentives are being examined.

Demand for Statehoog by Goa,
Daman and Diu

1071. PROF NARAIN CHAND
PARASHAR- Will the Minister of
HOME AFFAIRS be pleased to state:

{(a) whether the people of Goa,
Pondicherry and Arunachal Pradesh
have demanded statehooq for their
Union Territories;

(b) if so, whether Government have
ronsidered their demands;

(¢) the time by which these Union
Territories would be given statehood;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). While there had been
demands in the past for grant of
statehood to the Union territories of
$oa, Daman and Diu, Pondicherry
and Arunachal Pradesh, no such de-
mand has been received recently, In
ary case, the whole matter has to
be viewed in the context of the wider
question of reorganisation of States.
The Government have no proposal at
present for the  reorganisation of
any State.
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Special or Additiona)} Central Finances
to States

1073. SHRI ARJUN SETHI: Will
the PRIME MINISTER be pleased to
state:

(a) whether any special or additional
-central finances have been made avai-
lable to the States by the Planning
Commission for their plan and non-
plan projects and activities;

(b) if so, the details thereof; and

(c) whether State Governments are
requesting for further such financial
allocation; if so, main indication
thereof and the reaction of Govern-
ment thereon?

THE PRIME MINISTER (SHRI-
MAT]I INDIRA GANDHI): (a) to (c)
The Central assistance made available
to the States by the Planning Com-
mission is meant for Plan programme
and projects. The bulk of the Cen-
tral assistance is determined by the
Planning Commission on the basis of
Gadgil formula and the Income-Ad-
justed Total Population formula as
decided upon by the National Develop-
ment Council In some cases, State
Governments do request for further
financial allocation but it has not
been possible to accept such requests.

Proposal for self Employment . for
Unemployed Youth

1074. SHRI ARJUN SETHI: Will
the PRIME MINISTER be pleased to
state:

(a) whether there is any proposal
under the consideration of Government
to encourage seif employment for the
unemployed youth;

(b) whether any study has been
roade regarding the disappointing as-
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pects of all the schemes of financing
the unemployed youth as the impres-
sion about the implementation of plan
ig discouraging; and

(¢) the number of unemployed
vouth which are to be covered in the
vear 1979-80 under interest free loans
for self employment?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The Government is deeply con-
cerned about the problem of the un-
emp'oyed. Government propose to
have a fresh look at the Plan and
while doing so, the content and per-
formance of schemes for employment,
would come up for examination Spe-
cific measures that need to be taken
for tackling the problem of unem-
ployed youth woulg also be consider-
ed. il iiia..

(c) the Central Government at pre-
sent has no Plan scheme for provid-
ing interest free loan to unemployed
youth for self-employment As re-
gards the States, the information is
being collected and will be made
available as soon as possible,

Sales, Profity of ‘77’ and Purchase of
Coca Ceola Plant at Faridabag

1075. SHRI CHANDRA BHAL
MANI TIWARI: Will the Minister of
INDUSTRY be pleaseq to state:

(a) what are the sales of Deuble
Seven (77) concentrate since 1977;

(b) what are the profits of Modern
Bakeries from the soft drink division;

(¢) whether Modern Bakery have
given a bank guarantee for the pur-
chase of Coca Cola plant at Faridabad;
and

(d) when will Modern Bakery get
the possession of the Coca Cola Farida-
bad Plant?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA): (a)
The sales of ‘77’ concentrate since
1977, including the estimated sales
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for 1979-80, were of the order of
Rs. 97.08 lakhs. )

(b) The net profits of ar upit
since 1977 were Rs. 170 lakhs 1in-
cluding the estimated profits for the
year 1979-80.

(c) Yes, Sir,

() Acceptance of the offer is
stil] awaited from the Coca Cola Ex-
port Corporation,

Setting up of District Industries
Centres in Dhanbad in Bihar

1076. SHRI A. K, ROY: Will the
Minister of INDUSTRY be pleased to
state:

(a) number of District Industries
Centres established in Bihar during the
Janata rule and the details thereof;

(b) whether the present Govern-
ment propose to go ahead with the
District Industries Centres program-
me; and

(¢) whether there is any program-
me to establish District Industries
Centres at Dhanbad and if so, when;
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (3)
All the 31 districts in Bihar State
have been covereq under the District
Industries Centres Programme. 18
District Industries Centres were sanc-
tioned on 22nd April, 1978 and the
remaining on the 15th March, 1979.

(b) Government intend to under-
take a review of the working of the
DIC programme on the basis of their
performance so far, before any chan-
ges are introduced in the existing
scheme,

(¢) There is a District Industries
Centre at Dhanbad,

Saving of life and property of
Harijans and Weaker Sections

10Y7. SHR] KUSHUMA KRISHNA
MURTHY: Will the Miniester of

HOME AFFAIRS be pleased to state
what protective measures Govern-
ment think fit to save the innocent
lives and property of the Harijans and
weaker sections?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
The Home Minister has recently writ-
ten to the Chief Ministers, Gover~-
nors and Lt. Governors of States and
Unigon Territories, where crimes
against members of Scheduled Castes
etc. have been occurring to convey to
the State Governments, comprehen-
sive guidelines of preacutionary and
preventive, punitive, and rehabili~

"{ctive measures, to Dbe taken

for effectively dealing with crimes
against them, A Copy of that let-
ter together with the enclosure there-
of is placed on the Table of the House.
[Placed in Library. See No. LT-613].

Invitation to Multinationals for
progress of Electronics Industry

1078. SHRIMAT; GEETA MU-
KHERJEE: Will the PRIME MINIS-
TER be pleased to state:

(a) whether Government are con-
templating large scale invitations to
multinational interests for the progress
and development of our growing elec-
tronics sector of industries;

(b) what is Government's attitude
towards recommendationg of econo-
mists and experts to the effect that not
only R and D, but control of produc-

tion has to be surrendered to the mul-
tinationals; and

(¢) if the reply to part (a) be in the
affirmative, whether such steps gare
going to adversely affect the enterpris.
es like Keltron in Kerala and the pos-

sibility of self sufficiency in this vital
sector?

THE PRIME MINISTER (SHRI-

MATL INDIRA GANDHD:  (a) No,

(b) The Government does not agree
with this view.

(c) Does not arise.
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UN.LD.O. Conference

1079. SHRI VIJAY N. PATIL: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) what are the important achigve-
ments of the UNIDO conference that
was held in January, 1980 in India;
and

(b) what is the reaction of Govern-
ment to the views taken by some news-
papers that the UNIDO conference
could not make any  substantial
achievements?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
The Third General Conference  of
UNIDO concluded on the 9th Febru-
ary, 1980 with adoption by majority
vote of New Delhi Declaration and
Plan of Action, copies of which are
available in the Library of Parlia~
ment, It will be seen that this
Declaration and Plan of Action con-
tains various measures al national,
regional and international levels to be,
taken by the developed and develop-
ing countries, and also international
agencies, to accelerate industrialisa-
tion of developing countries

(b) It was not possible for all the
participating groups to come to umani-
mous agreement on some of the cru-
cial issues facing the Conference. To
that extent there was a setback to
the efforts for achieving the goals of
the New International Economic Or-

der by consensus.

Directives to Premier Automobiles to
reduce prices of Cars

1080. SHRI VIJAY N PATIL: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment had issued directives to
Premier Automobiles and other com-
panies to reduce the prices of motor
cars;

(b) if so, whether it is also a fact
that contrary to the directives, the
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price of fiat cars has been increased by
Rs. 3000 to Rs, 8000; and

(c) if so, what is the reaction of
Government thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (3)
No, Sir,

(b) and (¢). Does not arise,

Percentage of people in Orissa living
below Poverty Line

1381, SHRI LAKSHMAN MAL-
LICK: Will the PRIME MINISTER be
pleased tp state:

(a) what 1s the percentage of the
reople of Orissa living below poverty
line,

(b) what is the nalional average;
ans

(c) what steps are being taken by
Gcvernment t, reduce the percentage
of the people of Orissa living below
the poverty line?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The information which was last
compiled with refcrenc to the year
1972-73 is not out of date. Com-
pilation has now been taken on hand
with reference to the year 1978-79
and the information will be placed
on the Table of the House as soon
as the compilation has been comple-
ted,

(¢) For reduction of poverty in
Orissa, the programmes envisaged re-
late partly to the general econmic de-
velopment of the States (e.g. agricul-
ture, industry, power) and partly to
specific individual beneficiary orient-
ed schemes including the integrated
rural development programme, The
present Government proposes fo re-
vitalise and implement the 20-Point
Programme which had come as a
boon to the poorer gections of socie-
ty. Further, the minimum needs
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programme will also be accordeq high
priority. Stress will also be laid om
tribal development.

Increase in per capita and National
Income

1082. PROF. MADHU DANDA-
VATE: Will the PRIME MINISTER
be pleased to state:

(a) whether it is true that the Na-
tional Income and per capita income
in 1978-79 recorded 1ncrease gver
those in 1977-78;

(b) if so, what was the percentage
of increase in both and factors res-
ponsible for the increase; and

(c) what steps are contemplated to
effect further inerease in national and
per capila incomus?

THE PRIME MINISTER (SHRI.
MATI INDIRA GANDHI): (a) Yes,
Sir,

(b) According to Quick Estimates
of national income fo. the year 1978-
79 issucd by the Central Statistical
Organisation on 7-%-1980, the national
income n 1978-79 at constant (1970-
71) prices recorded an increase of 4.1
per cent over the year 1977-78. The
corresponding increase in per capita

income was 2.1 per cent. The in-
crease in national income  during
1978-79 was shared by all sectors
other than Railways. The Sectors

which recorded significant increase

- were registered manufacturing (8.0
per cent), electricity, gas and water
supply (11.4 pe; cent), banking and
insurance (17.0 per cent) and 6 to
7 per cent in case of unregistered
manufacturing, communication, trade,
hotels and restaurants and public
administration and defence.

. (¢) Agriculture accounts foy nearly
half of the national income, Gov-
ernment is committed t0 accordiag
high priority to agriculture and rural
development. All assistance will
be extended to the farmers to achieve
maximum production ensuring proper

and timely supply of inputs like fer-
tilisers, water, electricity, diesel etc.
Infra-structural facilities which had
deteriorated leading to transport bot-
tlenecks and inadequate supply of
crucial inputg like steel, cement, coal
and power will be strengthened and
given high priority. On the indus-
trial front, emphasis will be laig on
the rapid increase in industrial pro-
duction through better utilisation ot
existing capacity, improvement of la-
bour relations and better manage-
ment particularly of public sector un-
dertakings.

Rise in Price of Cotton Yarn

1083. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INDUSTRY
te pleased to state:

(a) whether it is a fact that due to
considerable rise i1n the piice of cot-
ton yarn, the financial position of the
loom weavers has become very criti-
cal,

(b) whether it is also a fact that
in the absence of Governmen?’ finan-
cial assistance, the industry is con-
fronted with worst ciisis; and

(c) if so, the schema prepared by
Government to safeguard the interest
of loom weavers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA):
(a) Prices of cotton yarn have been
steadily rising since October, 1978.
The position worsened during April-
May 1979 due to the prolonged strike
in several spinning mills and power
cuts and diesel shortage in several
States. This has affected the earn-
ings of the weavers.

(b) There is no reduction in finan-
cial assistance to the handloom sec-
topr from the Government,

(c) Following the increase in pri-
ces of yarn, ‘roll-back’ scheme was
introduced in May, 1979 Accord-
ing to the scheme, prices were rolled

back to levels prevailing in October,
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1978 in respect of counts upto 59 and
to levels 5§ pep cent over April, 1979
invoice prices in respect of higher
counts upto 89, The scheme re-
‘mained in force till 1st September.
1979. A new scheme was evolved
in September, 1979 which was la‘er
‘amended in October, 1979. The im-
‘portant features of this scheme were
as under:—

(i) prices of yarn upto and in-
cluding 60s carded were pegged at
invoice prices of September first
week minus 10 per cent.

(ii) prices of yarn of counts €0s
combed ang above were pegged at
September first week base minus 15
per cent.

(iiiy A total quantity of 20300
bales in counts 40s and below and
3,000 bales in counts 60s, 80s and
100s (cavded, comped and douhled
of hand yarn) were to be maie
available to the Directors ot the
Handlooms of the various States.

The scheme applied to all mills un-
der NTC, cooperative spinning mills
and State Textile Corporation and
was valid till the end of November,
1979, The responsibility fo, moni-
toring the scheme rested with the
Textile Commissioner,
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The above scheme was extendei by
the Indian Cotton Mills Federatioa
sno moto, till the end of January,
1980, Since February, 1980. the
ICMF have agreed to continue ¢he
scheme further in its existing form
but will supply yarn at the prevailing
market price. -7
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Cement crisis in the capital

1085. SHRI M. RAM GOPAL
REDDY: Will the Minister of IN-
DUSTRY be pleasad to state:

(a, whether capital is facing acute
cement crisis;

(b) if so, whether Delhi adminis-
tration has urged the ceantre to take
immediate  steps to improve the
situation; and

(c) if so, Government’s decision on
it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

ta) There is a general shortage of
availability of cement in the country
including the Union Territorvy of
Delhi,

(b) Yes, Sir.

(¢) The bulk of supply of cement to
the Union Territory is planned un
Cement Factories in Rajasthan, As
there is a severe pywer cut in the
State of Rajasthan, the production of
cement there has been badly affecied
with the resultant cihort sudnly of
cement to Delhi., To ease the posi-
tion of availability of cemenf in the
Union Territory, supply of cement id
being arranged from factories located
in Madhya Pradesh and Tamil Nadu.
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West Bengal Govi. request for finan-
cia] amistance to procure raw jute

1086. SHRI CHITTA BASU: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the Government of
West Bengal has recently made a ;e-
quegt to the Centre to provide for
financial assistance to procure raw
jute from the growers through the
Panchayats at fair price; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir.

(b) Does not arise.

Application for licence to produce ARC
fluxes by Indian Oxygen Limited

1087. SHRI R, K. MHALGI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whethey it ig a fact that the
Indian Oxygen Ltd. has applied for a
licence to produce submerged arc
fluxes and continuous welding con-
sumables, and that the case is now
pending with MRTPC;

(b) whether it is also a fact that
the small scale units engaged in the
manufacture of wires & fluxes etc.
have taken strong objection for grant-
ing such licence to IOL;

(c) what are the reasons these smal)
scale units have given in support of
their objection;

(d) whether Government have
taken any decision in this regard; and

(e) if not, when the decision is
likely to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA): (a)

Yes, Sir.

(b) Yes, Sir.
2807 1.8.—5.

(c) The small scale units have rep-
resented that their interests would be
adversely affected if Indian Oxygen
Ltd., is allowed to enter this fleld.

(d) and (e) . The report of the
MRTP Commission, which is currently
conducting an inquiry into this mat-
ter, is awaited. The final decision of
the Government en the application of
M/s, Indian Oxygen Ltd., will be tak-
en on receipt of this report.

Setting up of a Solar Power Station
at Hyderabad

1088. SHRI P. K. KOLIYAN: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government propcse
to set up a M.W. solar power station
at Hyderabad with the collaboration
of the multi-national corporations;

(b) if so, what are the five multi-
national corporations which are to
collaborate in setting up the solar
power station;

(¢c) what are the reasons for invit-

ing these corporations for collabora-
tion;

(d) what are the terms of collabo-
ration; and

(e) what is the estimated expend:-
ture for setting up this station?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No,
Sir,

(b) to (e). Does not arise,

Investment and Raw Materials for
Small and Cottage Industiries

1089. SHRI K. PRADHANI: Will
the Minister of INDUSTRY be pleased
to state:

(a) what is the amount of invest-
ment approved for each State for
small scale and cottage industries
during the iast two years; and
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(b) the steps taken by Central
Government to ensure a steady sup-
ply of raw materials to this sector?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
The amount invested in small scale
and cottage industiries in each State
is made up by the units themselves
from their own resources or from re-
sources borrowed from financial ins-
titutions. As such the question of
approving the investment of these
units in each State does not arise.

(b) Apart from increasing the indi-
genous production of several basic
raw materials, the Government have
liberalised the policy for import of
industrial raw materials for consump-
tion by bona-fide users and have in-
creased the imports of ferrous, non-
ferrous and chemical items through
the various canalising agencies for dis-
tribution to industrial users

For units in the small scale sector
new provisions have been incorporated
in the Import Policy 1979-80 to aug-
ment the supplies of raw materials as
follows:

(i) Actual users in the small scale
sector can import on the basis of
actual consumption under automatic
licences. For theesmall scale units
an addition of 10 per cent is allow-
ed over such past consumption if
askeq for.

(ii) The small scale units
which have asked for import licen-
ces for raw materials valuing less
than Rs. 50,000/- in the previous
years can apply for automatic
licence on a repeat basis without
having to show the evidence of past
consumption.

(ilii) The new small scale units
can also apply fo, licence upto ma-
ximum value of Rs, 8 lakhs if they
are recomimended by the sponsoring
authority., This limit is raised to
Rs. 5 lakhs for the units situated
in the backward areas and also for
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professionally qualified unemployed
entrepreneurs,

(iv) Raw materials such as brass
scraps, zinc and alloy scraps, alu-
minium scraps, filament yarn which
are mostly required by the small
ang cottage units have been put
under OGL so that actual users can
import them without going through
licensing formalities.

For the supply of indigenous raw
materials the small scale units are
treated as priority industries whereby
their requirements are to be met first
even in the times of scarcity,

Issue of licences for powerlooms in
Madhya Pradesh

1090. SHRI SHIV KUMAR SINGH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to issue new licences for power-
looms in Madhya Pradesh ang parti-
cularly in Burhanpur; and

(b) the time by which the existing
powerlooms will be regularised?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir.

(b) The process of regularisation of
eligible un-authorised powerlooms in
the country, is expected to be comp-
leted by the end of June, 1980. )

Cases of kidnapping ¢f women in Delhi

1091, KUMAR] KAMLA KUMARI;
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of cases of kidnap-
ping of women in the years 1977 to
1979 and also in 1930 in Delhi;

(b) whether the culprits have been
convicted; and if so, the number of
culprits convicted;
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(¢) whether it is a fact that the
number of kidnapping cases in De-
fence colony and Lodni Road area
have increased in 1980; and

(d) if so, the steps taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
(SHRI  YOGENDRA MAKWANA):
(a) The figures of reported cases of
kidnapping of women in Delhi are in-
dicated below:

e

Year No, of cases
1977 v 362
1978 512
1979 439
1980 (upto 29-2-80) 82

(b) 976 persons were arrested, Out
of them 40 persons have been convic-
ted ang cases against 462 are pending
trial in the Courts.

(¢) Compared to the first t{wo
months of 1979, with the first two
months of this year, there is decrease
in the number of reported cases, in
Police Station, Lodhi Colony area,
while there is increase in the P92lice
Station Defence Colony area. During
the first two months of 1979, one case
was reported in Lodhi Colony Police
Station area, while ng such case has
been reported during this year upto
'29th February 1980. In the Defence
Colony, during the first two months of
1979, two such cases were reported,
while in the first two months of this
year, 4 such cases have been reported.

(d) Following steps have been tak-
en:

(1) Surveillance over anti-social
elements.

(2) Deployment of Police person-
nel at girls schools, collegea, bus-
stops and cinema houses,

(3) Prompt registration of cases
when reported and quick dissemina_
tion of information to Missing Per-
sons Squad and Police Control Room
etc., for tracing eut the cul-~rits and
prosecuting them.

(4) Intensification of patrolling
within available resources.

(5) Special watch on  persons
suspected to be indulging in kid-
napping of minors for the purpose
of begging/ranscm.
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1) srea faveral, dwe Qo7 qETAR * WL QU q@Ar fed a aw Tue
ax W w07 T X & Al o v € af € wgt W q@ v
dwT &1 oA faaor o exdanr el dwa Wi wear § agh 34w

gro swrfore aTawT ®T A% T W g

(w) o (§). 7p T & w § qgamy ¥l & g gEd arw & ol § W%
ur€ §fx g9 wagd fagraer ¥ woT STy %1 v qA  aw e fear wmar §
T ¥ wewrged waw o fao § 1 g Jx IS Frar wATfor wafw gAwy qrae &
o gl X ok & § 8 & 3w grat & @rq AW Wy § 1 ww fie Wi
wagd fagrawl & wwor qat w e T 7 @ W mEw wiw A N §rn
v § wgt @ wagd fagawt qro fag g fag I T Twee W FEg 91 fadx
% DY ¥ wHW @l F MIMIT 9T 9w TEAT q¥AT & | IT% ATH SHTINT FX w7
o wiga ©Y of @ § 1 gl wsw wf semaag ¢

fawew

W qw/dw mifgg @ & AW IT ATAMY IF qIAAT QX wiHAT €Y dear Q¥ Aree)
"o « @0 & H@m T wwar
faad¥ fowr- A dwa frad doa P o Forad Faoig
77 ot ﬁmﬁwﬁm/qnga&tgw g

4 ¥ &t w§
1 2 3 4 5 6 7
1 wra S3W . . . 140 107 30 12 107
aarr feeg s . . — 1 - - 1
2 wEw . . . 1926 1597 17 312 1597
3 fagre 2 1391 187 67 34 1290
|
4 WA . . . 2 2 —_ — 2
5 faedt . . . 130 74 27 29 74
R fim o . 8 6 1 1 6
6 AT . . . 84 75 9 —_— 75
g fgg w1 . 2 1 1 -- 1
7 g . ) . 6€ 42 4 20 42
awE fg ¥ . . 23 15 2 6 15
8 fgwew sqw . 18 13 2 3 13
waR fgr W 12 7 1 4 7
9 WE FGT T . . 1 - 1 - —
wiary fgm wor . . ~ 1 1 — - I
1o wafew . . . 1712 1599 102 11 1599
11 & . . . 178 74 81 23 74
TR fg X . 7 5 1 1 [

12 wgag . . . 358 206 53 9 296
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1 2 3 4 5 6 7
13 ®sq wqMw 127 63 50 14 63
. wyar fer @ 2 1 1 - 1
14 3@, : 249 20 88 141 20
gz fer whr 6 3 2 1 3
15 9a . . 85 70 15 - 70
mnx ferr ®hor 377 272 17 58 272
16 qrfoeady! 62 15 a7 10 15
17 TSR . . n 26 17 7 2 17
Az fgm @ 4 4 — — 4
18 afgs arg . 308 142 116 50 142
ez fgr o 5 5 - - 5
19 9T NqW . 659 530 98 11 530
warz fgre wYs 16 12 2 2 12
20 gfrew &mIH 659 508 120 31 508
nrarz feer & 4 3 - I 3
21 faga 251 202 | 15 202
22 iz . . . 7 - 7 - -—
gz fgrr s . . 4 4 - -— 4
23 AEEE 29 15 13 1 15
24 WA 11 11 - - 11
Sir 8960 5999 1036 822 7102

Loss of Life and Property due to
Agitation on Foreigners Issue in
Eastern India

1095, SHRI MUKUNDA MANDAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the loss of liveg and properties
in each State that hae taken place on
foreignerg issue in the Eastern India;

(b) how many families have taken
shelter in the Relief Camps (Camp-
wise) in the States; and

(¢) how many families have been
evicted from their home State (State-
wige) ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). Information has been
calleq for from the States/Union
Territories and will be laid on the
Table of the House.

Agitation on Foreignerg Issue

1096. SHRI MUKUNDA MANDAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) when and how the agitation on
foreigners issue took place in some -

- Stateg of eastern part of the country;
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(b) whaether Government will
enquire into the whole matter; and

(c) if s0, the details thereof and if
aot, the reasons why?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) to (c). From the second half of
1879 Assam has been witnessing a
prolonged agitation, initially for dele-
tion of names of foreign nationals
from electoral rolls; then for the post-
ponement of the elections due to be
held in the first week of January,
1880, and again for the detection and
deportation of foreign nationals. The
Programme of agitation included ob-
servance of protest days, mass Satya-
graha and mass picketing in front of
Government offices and Government
Undertakings, including oi] installa-
tions, in which a large number of
people courted arrest,

In Meghalaya too, there has
been agitation (by the tribals)
demanding deletion of the names of
foreigners from the voters’ list.

Government are fully geized of the
situation and have initiated appro-
priate measures in this regard.

- Sundarban Area of West Bengal

1097. SHRI MUKUNDA MANDAL:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government consider
Sunderban area of 24 Parganas district
in West Bengal ag backward region;

(b) the reasons thereof; and

(c) if not, the reasong therefor?

THE FPRIME MINISTER (SHRI-
MAT] INDIRA GANDH): (a) The
classification and development of back-
ward areas is within the purview of
the State Government, The West
Bengal Government hag classified
Sunderbans as a bdckward area,

(b). The reasons for its backwardness
are floods, skline ingress and poor
naturgl drainage resulting in secarity

of sweet water, difficulties in com-
munications and poor agriculture,

(c) Does not arise.

- Atrocities on Women, Harijans and

Weaker Sections in Dissolved States

1098. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of atrocitieg com-
mitted ggainst women, Harijans and
weaker sectiong of the society in nine
States under President’s Rule since
take over till February 25, 1980; and

(b) the number of women, Harijans
and others belonging to weaker sections
(category-wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The jnformation is being
collected from the state governments

and will be laid on the Table of the
House.

Number 'of North Eastern Stateg below
Poverty Line

1099. SHRI K, PRADHANI: Will
the PRIME MINISTER pe pleased to
state:

(a) whether it is a fact that there
are a number of North Eastern States
comprising of population living below
the poverty line;

(b) if so, stepg taken by Union
Government during the last three yearg
to develop these States;

(¢) whether it is due to the poor
allocation of funds ang its improper
utilisation by the States in the succes-
sive Five Year Plans; and

(d) if so, what steps are proposed to
be taken to provide necessary funds
for the economic development of the
region?

THE PRIME MINISTER -(SHRI.
MATI INDIRA GANDHI): (a) to (d).
According to the compilation made
with reference to the year 1872-78, the
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percentage of population below the
poverty line in the North-eatern
States varied from 20.64 per cent to
48.24 per cent jn the rural areas and
3.33 per cent to 33.78 per cent in the
urban areas ag against the all-India
weighted figures of 54.09 per cent and
41.22 per cent respectively. However,
these figures are now out of date and
a fresh compilation is now on hand
with reference to the year 1878-79.

The States of the North-eastern
Region are freateq as special cate-
gory States for the purpose of alloca-
tion of Central assistance, The plans
of the North-eastern States and Union
Territories are virtuany fully assisted
by the Central Government. 90 per
cent of the Central assistance is given
in the form of grants and only 10 per
cent in the form of loans to these
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States as against 70 per cent loan and
30 per cent grant to other States,

2. The average Plan outlay for
North-eastern States and Union Terri-
torieg for the last three years is
Rs. 327.31 crores which works out to
average of Rs. 167 per capita annum,
against the all India figure of Rs. 114,
The details are given in the attached
statement. The utilisation of funds by
the States in the successive Five Year
Plans periods has been fairly satis-
factory, on the basis of the reported
expenditure.

3. In addition, funds are also being
allocated for schemeg which are of
common interest to more than one
State, or to a Union Territory, and
one of the States, in the region under
the development plans of the North-
eastern Council,

Statement

ALLOCATIONS TO NORTH EASTERN STATES AND UNION
TERRITORIES 1978-81

(Rs. in crores)

1978-79 1979-80 1980-81 Average per year
Approved Per Ca- App.out- Per App. Out- Per Capi- Total Per
Outlay pitaout-  lay Capita lay ta. Capita
lay Outlay Outlay Outlay
North Eastern
States and Union
Territories 299 66 153 315-68 161 366 -58 187 327 31 167
All States together 5799 20 106 5965 82 109 6977 76 127 6247 59 114

—

Ashok Mehta Commission Reporti for
the Development of Powerloom
Industry

1100. SHRI SHIV KUMAR SINGH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have ap-
proved the recommendations of Ashok
Mehta Commission Report for the de-
velopment of pewerloom industry in
the country;

(b) if so, the details of the finan-
cial assistance to be given to the pow-

erloom weavers in Madhya
and

Pradesh;

(c) the details of the steps to be
taken for improving the financial con-
ditions of powerloom workers/weav-
ers in Madhya Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
recommendations made by the Ashok
Mehta Committee in its report sub-
mitted in 1964 were generally accepted

by Government,
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(b) and (¢). The Ashok Mehta
Committee Report does not contain
any -specific recommendation for pro-
viding financial assistance to power-
loom weavers jn Madhya Pradesh,

Harijang killed in Bhatinda and East
Champaran District

1101. DR. FAROOQ ABDULLAH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is g fact that two
Harijans were Kkilleg on the 29th
February, 1980 at Bhatinda;

(b) whether it is also a fact that at
least 15 huts of Harijans were set on
fire at village Phulwar under the Gora-
sahan Police Station in East Champa-
ran District and on the 27th February,
1980 in Motihari; and

(c) it so, whether the Union Gov-
ernment have or are considering on
war footing measures to crush the
'ementg who are out to create such
situationg in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir, only one Harijan was
killed on 27-2 1980 at village Phallar,
P.S. Sangat, Bhatinda as a result of
a dispute between two families of
Mazhbies (Scheduleq Castes) in the
village.

(b) the information is being col-
lected from the Government of Bihar
and will be laid on the Table of the
House,

(c) The Home Minister has recent-
ly written to Chief Ministers/Gover-
nors/Lt. Governors of all States to
take stringent measures to curb the
evil ‘of atrocities on members of
Scheduled Casteg etc. .

Demand, Production and ‘lmnort of
Paper

1102. SHR] BALASANEB VIKHE
PATIL: Will the Minister of IN-~
DUSTRY pe pleased to state:

(a) the total requirement of paper
in the country and the quantities pro-
duced each year during the last four
years;

(b) the quantities of paper import-
ed each year indicating the countries
from which imported and the amount
spent on such imports each year
during the last four years; and

. (¢) what steps have been taken to
make the country gelf-sufficient?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
total production of paper and paper
boards during the last four years was
ag follows: —

Year (Production in lakh toones)
1976 .. .. 8.80
1877 . .. 9 37
1978 .. .o 10 06
1979 . .. 10.40 (provisiona')

The production of paper and paper
‘board was by ang large sufficient to
meet the indigenous demand, except
for some speciality grade papers such
as electrical insulation papers, filter
papers etc. Only during the years
1978 and 1979, there was a spurt in the
demand leading to complaints of non-
availability of writing and printing
paper. It is estimated that the gap
between demand and availability of
paper during these years was about
50,000. to 70,000 tonnes.

(b) A statement indicating details
of source, quantity and value of im-
port of paper and paper board from
principal countries for the last four
years is attached (Annexure),
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(¢) Adequate capacity is being set
up both in the public and private
sectors {0 meet the country’s require-
ment of paper. With the expected
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improvement in power and coal avail-
ability, it would be possible to achieve
higher capacity utilisation, leading to
increase in production.

Statement

INDIA'S IMPORTS OF PAPER AND PAPER BOARD FROM PRINCIPAL COUNTRIES

Qry. in inkh kegs.

Val. in Rs.  lakhs
SI. No.  Coauties 1978-79 1977-78 1976-77 1975-76

Qty.  Val Qry. Val. Qrv.  Val Qty. Val.
1 Canada 1350 5079 1063 3966 699 2721 500 2064
2. U.S.S.R. 417 1340 4,8 1572 414 1506 28~ 1053
3. Japwm 22 320 31 332 100 5293 103 766
4. UK. 23 318 28 458 14 282 25 433
5 German Fed R=p 17 317 20 239 ro 171 29 330
6. Fintand 181 624 85 337 42 164 8 40
7. Sweden 110 551 89 436 18 198 52 239
8. US.A . 92 226 7 106 12 Q7 26 167
g. Banglad ~h 64 171 38 1o 1o 25 — —_
10. Norway 31 187 19 o6 17 It 6 38
11. France . . 8 193 10 219 18 235 12 252

12. New Zelaud . 7 20 20 55 — —_— — —
13. Yugoslavia . 11 61 1 36 2 27 1 11

14 Rumania 59 208 —_— — — —_ — —
15. Other: — 927 — 187 — 153 — 375
ToOTAL — 10483 8169 6218 5768

SOURCE : DCSI &S Calcutta,

Increase in Rape and Molestation of
Women
1103. SHRI BALASAHEB VIKHE
PATIL:
SHRI CHANDRABHAN -
ATHARE PATIL:

Will the Minister of
AFFAIRS be pleaged to state:

HOME

(a) whether Government are aware
that the incidence of raoe and moles-
tation of women especially by police-
men or by goondas and ‘nanagement
hirelings abetted by police autheri-
ties has increased during the last few
months; and
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{(b) what effective measures have
been taken to eradicate this cvil and
to save the good name of the police?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) The information js being collected
from the State Governments and
Union Territory Administrations,

(b) In view of frequent allegations
about mis-behaviour with women
arrested or kept for interrogation by
the police fresh instructions have
been issued by this Ministry to all the
State Governments/Union Territory
Administrations for strict compliance
of the procedure laid down in the
Cr. PC. and in the State Police
Manualz and for istuing further sup-
plementary instructions to ensure that
women are treated with respect and
consideration by all the ranks of the
Police.

Indian Science Congress held at
Campus of Jadavpur University

1104 SHRI. SOMNATH CHATTER-
JEE: Will the PRIME MINISTER be
pleased 1o state:

(a) the decisions and recommenda-
tions of the 67th Session of the Indian
Science Congress which wag held at
the campus of Jadavpur University
from 1st February, 1980; and

(b) the reaction of Government
thereto?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The consolidatedq recomemnda-
tiong on the focal theme “Energy
Strategies for India” of the 67th
gession of the Indian Science Congress
held at the Jadavpur University,
Calcutta from 1—5 February, 1980 are
given in the Statement attached.

These recommendation will be
considered jn detail by the concerned
Ministries in the Governmant,

Statement

Consolidated recommendations from

Sections/Cominittees/Forum on the

Focal Theme of “Energy Strategies for
India”

1. Since conventional methods of
hydrogen production from water have
serious  limitations, photochemical
reactions, inspite of their low effi-
ciency, should be employed due to
their ready availability and the abun-
dance of solar energy. Photo-electro.
chemical method for the production
of hydrogen from water would be the
most suitable process.

2. Research and development pro-
jects should be undertaken on the
evolulion of low energy gap semi-
conductor electrodes so that the effi-
ciency of hydrogen production can
meet the challenge of need and eco-
nomy vn the transport and storage
problem of hydrogen in relation to the
diameter of pipe line, total area,
pressure, differences, elc.

3. R&D programmes, recommended
for establishing energy plantations,
should include (a) Compilation of
manual contaning the principles of
maintaining highly productivity sys-
tems to assist the technical personnel
in the field ang the researches; (b)
preparation of inventories of local
resources, including crop residues and
potential harvests from other areas
which would be available energy
sources; (c) identification of the suit-
able fibrewood species selection of
combinations for multiple cropping
schemes, evoluation of management
schemes for maximum productivity,
efficient use of fertilizers and determi-
nation of fuel and food crop combi-
nations; (d) development of longterm
management technologies to maintain
planations, especially in sites of low
fertility.

4 Marginal soils at present fallow,
could be used for producting woody
biomass by growing species, tolerant/
wesistant to such deficient soils, but
are quick growing with gshort rota-
tional cycles, This programme would
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stabilize and improve environment,
conserve water and. generate a new
complete ecosystem.

5. Light water reactors should be
adopted for nuclear power generation
immediately.

6. Indigenous technology for light
, water reactors should be developed
particularly for fuel enrichment,
material research for fuel and struc-
tural materials,

7. Comprehensive survey of non
nuclear fue] resources should be made.

8. R&D programme for liquification
of coal shoulg be given to priority.

i

8. Increased use should be made of
power alcohol ag part of gasoline for
automobiles to begin with till a suit-
able engine is available,

10. Surveys should be undertaken to
study the current practice of recycling
different types of waste agricultural,
human and animal with particular
emphasis on gobar, biogas ete,

11. With a view to reduce energy
expenditure on fuel durng cooking
the possibility of community kitchen
should be explored and surveys taken
up to monitor such wastage at domes-
tic and public level

12. Workers involved in home
science should be encouraged to
undertake study of the total energy
dynamics of energy input/output for
food, feed, fodder and fuel needed or
maintenance of the family/household,
and current practice of recycling of
waste,

13. In view of the progressive scar-
city and cost of energy needs for agri-
culture, intensive efforts should be
made to secure cheap source of energy
for agricultura] operations, The
posgibility of utilising solar energy,
animal and agrowastes should be ex-
plored on & timebound programime,

14. In view of the rising cost of
chemical fertilizers requiring a high
input of energy as well, researches on
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atmospheric nitrogen fixation py crop
plants should be intensified.

15. In order to boost kharif rice
production, varieties capable of higher
photo synthetic activity with higher
translocation ability under low light
situation should be screened or identi-
fied.

16. Intensive res:=arch on production
and conservation of bioenergy of hu-
man beings and animalg for more
efficient work production is re-
commended. Study should be carried
out on nutrient requirement for
different kinds of work, improve-
ment of working implements in consi-
deration of anatomical and geoclimatic
peculiarities as well as natural gurvey
of map and animal energy resources.

17. Extensive wuse of community
should be made of gobar gas plants
to solve the problems of fuel, ferti-
lisers and sanitation in the rural
communities.

18. An effective and realistic co-
ordination between economic planning
and the much neededq energy planning
should be implemented forthwith,

19. Suitable energy models based on
statistical data should be developed
to (a) forecast energy demand, (b)
plan investment on different energy
sources; and (c¢) study societal and
environmenta] impacts of alternative
energy strategies.

20. Bioenergetics and ecoenergetics,
as well as environmental energy
studies should be brought within the
purview of mathematical treatment,

21. More energy should be allocated
to rural sector go that the standard of
living of the people may be raised.

22. Steps should be laken using the
techniques of psychoiogy to take stock
of the intellectua]l and practical abi-
lities of qur people in order to match
the abilities with the needed jobs and
thug 'eliminate wastage of human
energy and resources.
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23. The rural populationg in India
ghould be induced to accept modern
scientific and technological innovations
for better ang proper utilization of
energy.

24. Engineering expertise should be
pooled and tied up with price plant
manufacturers for standardisation of
plants and equipment which may re-
duce lead time and optimise invest-
ment,

25. State Electricity Boards should
have participation at the Central policy
making level. All levels of the power
system like the manufacturers, gene-
ration units, maintenance distribu-
tion and transmission wings should
have the feel of the whole problem
for the gmooth running of the plants.

26. Rural electrification should be
properly encouraged and small plants
for rural areas should be encouraged
for reducing transmission loss.

27. Research and Development on
Fuel Cellg for electricity generation be
given top priority.

Scheme for integrated multi-channel
telecommupmication system for Police,
Para-Military forces of North-
Eastern Region

1105. SHRI P. A. SANGMA: Wwill
the Minister of HOME AFFAIRS bte
' pleased to state:

(a) whether a scheme for integrat-
ed multi-channel telecommunication
system for the Police and Para-mili-
tary forces of North-Eastern Region
has been approved by the Govern-
ment of India;

(b) whether the said scheme is
awaiting implementation for want of
necessary funds;

(¢) whether it is also a fact that
the licence issued for the said scheme
is to expire by Septemfer, 1980; and

(d) if so, whether Government pro-
pose to go ahead with the project and
make available necessary funds for
immediate implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The scheme has been accepted in
principle by the Government of India.

(b) to (d). The scheme was accepted
by the M:nistiry of Communication for
a period of two years. Jt will be que
for review after September, 1880. No
licence has yet hcen issued. In the
meantime, certain technical formali-
ties are under process. The question
of provision of funds is also under
consideration,

Foreigners in Assam

1106. SHRI P. J. KURIAN: Will
the Minister of HOME AFFAIRS be
pleased to state the definition of
foreigners in Assam and their actual
number ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
Under the definition contained in
Section 2(a) of the Foreigners Act,
1946, which extends to the wohle cf
India, “foreigner” means a person who
iz not a citizen of India. No reliable
information about the number of
foreigners in Assam is available,

Energy Crisig

1107. SHRI C. T. DHANDAPANI:
Will the PRIME MINISTER be
pleased to state:

(a) whether any expert study has
been made as to how far the Atomic
Power Plants in Tarapur near Bom-
bay and Kota in Rajasthan have
helped in solving the cnergy crisis mn
these States;

(b) whether it is a fact that some
environmentalists in foreign countries
have started a systematic campaign
against further expansion of power
generation from nuclear plants; and

(c) if so, Government's reaction to
the working of the plants especially in
the light of the recent break.down of
Kota Atomic Plant and mishap to
the Tarapur Plant resulting from the
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leaks in the coolant pipe of one of the
power reactors?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) The
Tarapur Atomic Power Station
(2X210 MWe) has, during the last
10 years, supplied 7 per cent 1o 8 per
cent of the demand on the Mahara-
shtra grid and about 10 per cent to
15 per cent on the Gujarat grid, The
Station forms 5.7 per cent of the
Western grid. The Rajasthan Atomic
Power Station (one Unit: 220 MWe)
wag supplying nearly 40 per cent of
the energy requirements of the
Rajasthan State prior to the current
outage. The gross generation for the
calendar year 1979 was 1958.90 mil-
lion units at the Tarapur Atomic
Power Station and 1251.55 million
unitg at the Rajasthan Atomic Power
Station.

(b) and (c). Yes, Sir. However,
Government is of the opinion that this
concern is misplaced and that nuclear
energy has an increasingly important
role in the meeting the future energy
requirements. No significant releases
of radioactivity have taken place
either due to the recent break-down
at the Rajasthan Atomic Power Sta-
tion or the defects noticed at the time
of refuelling in the by-pass lines of
the recirculation loops at the Tarapur
Atomic Power Station.

Abandoning of Road-rail Transporta-
tion Projects for Capital

1108. SHRI C. T. DHANDAPANI:
Wiil the PRIME MINISTER be pleas-
ed to state:

(a) whether it is a fact that aftcr
spending 6 years in various studies
and over Rs. 2.5 crores in preliminary
work connected with the integrated
road-rail transportation project for
the Capital, the previoas Planning
Commission decided to spandon this
before quitting office;

(b) if so, tHe reasons therefor;

(c) whether Government propose
to have this project re-examined
keeping in view the larger perspective
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of the fast growing population of
Delhi and its poor transport service;
and

(d) if not, the reasons therefor?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to
(d). It ig correct that the Metropo-
Iitan Transport Project (Railways)
Delh:, an organisation under the
Ministry of Railways has in the last
six years made a number of studies
anq submitted a number of reports
in which proposaly for metropolitan
transport systems tn Delhi area relat-
ing to different time frames were
made. The expenditure incurred on
this organisation so far roughly has
been Rs. 2.2 crores. The latest report
of this organisation 1s a Project
Report for electrifiey rail commuter
services in Delhi Urban Areg sub-
mitted 1n December 1977 which was
forwarded by the Ministry of Rail-
ways to the Planning Commission in
October 1978. It is not correct that
this proposa] has been rejected or
abandoned by the Planning Com-
mission as the proposa] is still under
consideration of the Planning Com-
mission in consultation with other
Ministries/Organisations concerned.
Certain jssueq related to the proposal
particularly (1) measures necessary
for de-congesting Delhi by develop-
ing counter magnets, regulating loca:
tion of industries etc. =and (ii) level
of fares to be adopteq for the pro-
posed services, are to be examined
further. In thig connection, the re-
commendationg of the National Trans-
port Policy Committee and the Rail
Tarrif Enquiry Committee expected
by the end of March '80 and by the
end of April '80 respectively will also
be taken into account before final
decisiong are taken.

Number of Handlooms in Gujarat

1109. SHRI AMAR SINGH V.
RATHAWA: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of handlooms
functioning in Gujarat State at pre-
sent, District-wise;
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(b) whether there is any proposal
to establish more handlooms in the
State in Adivasi areas; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Ac-
cording to the recent handloom sur-
vey conducted by the Gujaret Gov.-
ernment through their State Bureau

158

of Bconomics and Statistics, the total
number of looms hag been estimated
to be 20,471. Out of these looms
16,548 are reported to be working
and 3,923 idle. A statement showing
districtwise number of handlooms
working and remaining idle in Guja-
rat State is enclosed.

(b) and (c¢). Government of India
have not received any such proposal
from the State.

Statement

Table Showing Estimated Number of Working Handlooms and idle Handlooms)

S.No. Name of the District Number of looms
Working Idle Total

1. Jamnagar . 400 o 400
2. Rajkot 700 127 827
3. Surendranagar . 4313 570 4883
4. Bhavnagar . . . . . 1177 663 1840
5. Amreli 673 473 1020
6. Junagadh . 1047 740 1787
7. Kutch 1393 67 1460
8. BanasKantha 1820 133 1953
9. Sadar -Kantha . 47 o 47
10. Gandhi Nagar 27 o 27
11. Mehesana 1547 53 1600
12. Ahmedabad 1030 217 2147
13- Kheda 1000 620 1620
14. Panch Mahals 6o 293 353
15. Bharuch 260 53 313
16. Surat 8y ) 87
r7. Valsad . 67 40 107
Total 16,548 3,923 20,471
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Proposal to Re-introduce Coca-Cola

1110. SHRI M. RAM GOPAL
REDDY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether there is any proposal
under consideration of Government to
reintroduce Coca-Cola in the country,
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No,
Sir.

(b) Doesg not grise.

Employment through District Indus-
tries Centreg

1111, SHRI CHHITUBHAI GAMIT:
Wili the Minister of INDUSTRY be
pleaseq to state:

(a) whether Government have In-
troduced a scheme on district level
to provide employment to the people
in the cottage industries through dist-
rict industries centres;

(b) if so, the number of people
who have so far been provided em-
ployment under this scheme in each
State, particularly in the State of
Gujarat; and

(¢) what special efforts have been
made to attract the people towards
this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.
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(b) Data on gmployment oppor-
tunities created by the DIC pro-
gramme js availafle from gll DICs
for the year 1978-79. During 1878-79,
228 DICs had reported generation of
employment opportunitiegs for 2.74
lakh persons viz. at an average of
1202 persong per DIC. The state-
wise break up is given in the attached
Statement-I.

The number of DICs reporting
progress during 1979-80 (upto Dec.
1979) has however, varies from
month to month. From the reports
received total employment generated
during April-—December 1979 by re-
porting DICs come to a total 2.14
lakh persons viz. at an average of
1147 persons per DIC. State-wise
information including for Gujarat
State, is given in the attached
Satement-II.

(¢) To attract people towards this
scheme various steps were taken in
the past. These included intensive
field visits by DIC officials, group
discussions, seminars, distribution of
pamphlets and brochures in regional
languages display of hvarding, regis-
tration of units, preparation of feasi-
bility reports, preparation of project
profiles, arrangement for inputs,
assistance to get bank credit etc. A
district leve] Advisory Committee
attachedq to each DIC including re-
presentatives like local M.Ps.,, M.L.A.s,,
industrieg association etc. was estab-
lished to ensure public participation
in the programme.

Statement-1

Statement showing statewise detail_: regarding emplojr;umt genevated under District industries Cenires
Programme during 1978-79 (in 228 reporting DICs)

S1. No. Name of State/UT

I 2

1 Andhra Pradesh . . .
2, Assam .

—— — — ——— —— — —

Number of Employment

——— — —— — ———— —— - — oo g t— - G~ pum g B e e e e e e S g

reporting generated
sons)
3 4
1 12504

. 3 7!3
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| 2 . 3 4
3. Bihar . . . . . . 29 46375
4. Gujarat , . ., . 15 31800
5. Haryana . . . . 5 5441
6. Himachal Pradesh 12 2812
7. Jammu & Kashmir . . 1) 4305
8. Karnataka 7 862y
g. Kerala . I 0829

10 Madhya Pradesh . 14 26416
11. Maharashtra . 22 31091
12. Manipur . . —_ N R.
13. Meghalaya 1 2500
14. Nagaland . 4 98
15. Orissa 13 21658
16. Punjab 7 5869
17. Rajasthan , 9 11603
18. Sikkim 1 45
19. Tamil Nadu 9 20202
20, Tripura 3 1469
21, Uttar Predesh 23 15518
22, West Bengal 15 13564

23, Andaman & Nicobar Islands . 1 45

24. Arunachal Pradesh 1 87
25. Chandigarh . . — N.R.
26, Dadra & Nagar Havali 1 500
27. Goa, Daman & Diu . . . — N. R.
28. Mizoram . . . . . . — N. R.
29. Pondicherry . . . . 1 839

ToTtAL 228 273985

«N.,R.* stands for ““Not Reported’.

2807 LS—8.
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Statement—I1I
Additional Employment Generated by Reporting® D IC during April — Dazember 197 9.

Sl. State/Union Territories Addtional employ-
No. ment generated
(No. of persons)
1 2 3
1. Andhra Pradesh, . . . . . . . . . 0098
2. Assam . . . . . . . . . . . 1592
9. Bihar . . . . . . . . . . . 30313
4. Gujarat . . . . . . . . . . 28220
5. Haryana . . . . . . . . . . . 3029
6. Himachal Pradesh . . . . . . . . . 2105
9. Jammu & Kashmir . . . . . . . . . 2781
8. Karnataka . . . . . . . . . . 5397
9. Kerala . . . . . . . . . . . 12617
10. Madhya Pradesh . . . . . . . . . 16346
11. Maharashtra . . . . . . . . . . 17040
12. Manipur ., . . . . . . . . . . 586
13. Nagaland . . . . . . . . . . . 143
14. Orissa . . . . . . . . . . . 23711
15. Punjab . . . . . . . . . . . 8320
16. Rajasthan . . . . . . . . . . . 9792
17. Sikkim: . . . . . . . . . . 26
18. Tamil Nadu . . . . . . . . . . 20744
19. Uttar Pradesh . . . . . . . . . . 12601
20, West Bengal . . . . . . . . . . 9388
a1, Andaman & Ncobar Islands . . . . . . . 25
22. Arunachal Pradesh . . . . . . . . . 50
ag. Pondicherry . . . . . e " . . . 1079
e e e e e e e e ———— - ———

ToTAL . . . . . . . . . . 214803

*The number of DIC reporting each month has varied,
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8Scheme for eradication of untouch-
abtlity

1112, SHRI CHHITUBHAI GAMIT:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
framed any fresh schemes to eradi-
cate untouchability in the country,

(b) whether there jg any State in
which untouchabxht‘y has been eradi-
cated in any form; and

(¢) what machinery Government
are employing at present to eradicate
untouchability completely in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Government are considering com-
prehensive waction plan based on
economic development, supported by
social and educational programme for
eradication of untouchability.

(b) No such survey has been
conducted.

(c) The Government is gt present
employing both official machinery
and voluntary organisationg for the
eradication of untouchability. The
voluntary organisations are given
grant-in-aid for undertaking pro-
paganda and publicity work for the
removal of untouchability. The Go-
vernment of Indiyq have recently
undertaken a scheme under which
grant-in-aid is given to the State
Governments for creating special
machinery and strengthening the
existing machinery for effective en-
forcement of the Protection of Civil
Rights Act, 1955 angd undertake other
measures in thig regard.

qtw qemsty gt & qui Bt WA &
mwﬂwﬁ*fmv\ﬁwﬁ

1113, it §& w7 3T WT QG

W T T FqT &4
(%) wv 7§ @@ § f aiw duadfa
Aot & ¥ A WY i fre-
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Atrocities on Scheduled Castes and
Scheduled Tribes

1116. SHRI JYOTIRMOY BOSU:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of incidents, in-
cluding incidents of violent mnature
separately, involving atrocities on the
Scheduled Castes and Scheduled
Tribe, State-wise and year-wise from
1977 to 1979 and January and Febru-
ary, 1980;

(b) the total number of deaths due
to these incidents, State-wise and
year-wise during the period referred
to above;

(c) the State-wise value of property
destroyed during this period;

(d) the State-wise number of cases
involving physical assault on the
Harijan and Tribal women; and

(e) the specific sf@ps taken by Cen-
tral Government to bring the culprits
involved in violent incidents to book?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA):
(a) to (e). The information is being
collected from the State Govern-
ments/U.T. Administrations and will
be laig on the Table of the House.

Exhibition of Portraits of Prominent
Persons in Government Offices

1117, SHRI N. E. HORO: Will
the Ministey of HOME AFFAIRS be
pleased to state:

(a) whether there are any rules or
guidelines issued by Government in
regard to exhibiting portraits of pro-
minent persons in Government offices,
and

(b) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Government is of the
view that it ig not necessary to issue
any instructions and the matter may
best be left to the State Governments
or the Heads of Departments o de-
cide whether they should at al] exhi-
bit any portraits in the office rooms
and, if so, of which particular lea-
der, ensuring that no controversy
arises out of the display of any
portrait.

Robbery in Shiva Temple, Green Park,
New Delhi

1118. SHRI N. E. HORO: Wil] the
Ministey of HOME AFFAIRS be
pleaseg to state:

(a) whether Government’s atten-
tion drawn to the news item in “The
Hindustan Times” dated the 22nd
February, 1980 that robbers struck at
the Shiva Temple in Green Park, New
Delhj at about 9.30 p.m. on the 21st
February, 1980 and decamped with
silver crowng weighing one kg, efter
gagging and beating up the priest; and

(b) if so, the detailg thereof and the
reactions of Delhi Police in this re-
gard?



169  Written Answers PHALGUNA 29, 1901 (SAKA) Written Answers 170

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yeg Sir,

(b) A case vide FIR No. 165 dated
21st February 1980 U/S 394/34 1.P.C.
Police Station Hauz Khas hag been
registered. According to Shri Pramod
Kumar, Priest of the Shiv Mandir,
at about 9.15 F.M. after locking the
temple when he was leaving for his
Jhuggi, 3 unknown persons came and
asked him to open the door of the
temple as they wanted to have
‘Darshan’, On his refusal, since the
time for Darshan was over, one of
the culprits snatched the keys from
him ang gave the same to one of his
associates and directed him to open
the lock. He put his hand on Priest’s
mouth and dragged him inside the
temple and also beat him. They re-
moved three gilver crown (Mukats)
from the idols of Lord Rama, Sita
and Lakshman by breaking the glass
pane of ‘Dharbar’. While they were
escaping with the booty, the Priest
raised an alarm leading to apprehen-
sion of one of the accused on the spot
by the people who gathered. Follow-
ing sustained interrogation of the
accused, another accused has also
been agrrested. Efforts are being
made to apprehend the remaining
one accused who is absconding with
the booty.

Finalisation of annual Plans of States
for the year 1980-81

1119. SHRI CHITTA BASU: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government have since
finalised the Annual Plang for the
Stateg for the year 1980-81;

(b) if so, Central assistances to each
State; and

(¢) the norms, if any, on the basis
of which this assistance was deter-
mined?

THE PRIME WMINISTER (SHRI-
MATI INDIRA GANDHI); (a) Dis-
cussiong with the States at ot.he official

leve] for the finalisation of their
Annual Plans for 1980-81 have been
completed.

(b) A statement is attached.

(c) Central gassistance for State
Plans is being given in accordence
with the decisions taken by the Na-
tional Development Council. It is
being given under the Gadgil For-
mula and IATP formula. RBesides,
the Specia] Category Stateg receive
assistance on account of modification/
discontinuation of Centrally spon-
sored schemes, since the IATP For-
mula does not cover them. Additionay
assistance igs given to =l] States for
externally- aided projects; currently
this additional assistance amountg to
70 per cent of the externaj] aid dis-
bursements for State Plan projects.
Additional assistance is also given for
hill areas, tribal areas and the pro-
gramme of the North Eastern
Council.

Statement

Central assistance allocateg for the
State’s Annuai Plan for 1980-81

States (Rs. crores)

1. Secpial Category States

1. Assam . . . 121.86
2. Himachal Pradesh . 94 23
8. Jammu & Kashmir 145 52
4. Manipur . . . 32.00
5. Meghalaya . . . 31 6o
6. Nagaland . . . 33 75
7. Sikkim . . . 19 40
8. Tripura . . . 29 -02
II Other States @
1. Andhra Pradesh 178 20
2. Bihar . . . . 213-98
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States (Rs. crores)
3. Gujarat . . . 102 14
4. Haryana . . . 46 06
5. Karnataka . . . 06 o4
6. Kerala . . . 75 25
2. Madhya Pradesh . . 161 39
8. Maharashtra . . 189 20
g. Onssa . . . . 136 go
10. Punjab . . . 52 24
11. Rajasthan . . 114 82
12. Taml Nadu . . 125 36
13. Uttar Pradesh . . 317 53
14 West Beagal . . 130 97

Setting up of a Paper Mill in Tripura

1120. SHRI CHITTA BASU: Will
the Minister of INDUSTRY be Ppleas-
ed to gtate:

(a) whether Government have a
proposal under consideration to set up
a paper mil] in Tripura with Soviet
assistance;

(b) if so, at what stage doeg it rest
now; and

(c) the details of the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c¢). The Government of Tripura
have proposed the seiting up of a
paper/pulp mill based on the bamboo
resources of the State, The techno-
economic feasibility of the scheme
has to be studied in detai] before a
decision can be taken on the pro-
posal. The mode of financing the
project will be decided on at the
appropriate time.
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Study undertaken on management of
States

1121, SHRI CHITTA BASU: Will
the Ministey of HOME AFFAIRS be
pleased to state;

(a) whether the attention of Gov-
ernment hag been drawn to the con-
clusion of the study on the manage-
ment of States, made by the Director
of the Indian Institute of Management,
Bangalore, which has recently been
published;

(b) if so, the nature of the conclu-
sions of the study; and

(c¢) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The Government have
seen the relevant book entitleq “the
Management of Politica] Systems” in
which 3 chapter has been devoted to
a manageria] wanalysis of the State
system. In this. chapter the author
has wnter alia made a suggestion for
reorganising the country into 50
States including 10 city States.

(¢) The Government have no pro-
posal at present for the reorganisa-
tion of any State.
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People’s Participation in the Develop-
ment of Economy

1126. SHRI P. K. KODIYAN: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that despite
emphasis being made in the wvarious
plan documents of the importance of
ensuring people’s participation in the
process of planned development of the
economy, by and large, the formula-
tion and implementation of the five
year plans have remained in the

exclusive domain of bureaucracy:

(b) the main factors for the failure
of the five year plang in achieving
the target set in many fields; and

(¢) if so, what steps Government
intend to take to ensure real parti-
cipation by people in the formulation
and implementation of five year
plans?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) While
bureaucracy has a role to play in the
formulation and implementation of
the Five Year Plans, it ig not correct
to say that such formulation iy the
exclusive domain of bureaucracy.
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The broad guidelines under which a
five-year plan is formulated are laid
down by National Development
Council. Again the various working
groups which are set up for the for-
mulation of the five-year plan in-
clude a8 large number of representa-
tiveg of non-officia] organisations.

(b) There has been 3 mixed record
of the Five Year Plans in individual
sectors in regard to attainment of
plan targets. The reasons why the
targets have not been fulfilled vary from
sector to sector.

(c) The planning process in the
country envisages people participa-
tion at varioug levels of formulation
and implementation of development
plans. Multi Leve] Planning is part of
thig process which is designed to pro-
vide opportunities to Ioca] self-Go-
vernment institutions and voluntary
organisation to involve themselves in
planning.

Expenditure and changes made in
District Industries Centres

1127. SHRI P. K. KODIYAN: Will
the Minister of INDUSTRY be pleaseg
to state:

(a) what is the total expenditure
so far incurred in setting up of dis-
trict industries centres;

(b) whether Government jntend to
introduce any changes in the existing
scheme; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA):
(a) The tota] expenditure sanctioned
by the Central Government Budget
for setting up .DICg during 1978-79
and the first two quarterg of 1979-80
comes to Rs. 3637.57 lakhs.

(b) and (c¢). Government intend
to undertake review of the working
of the DIC programme on the basis
of their performance so far, before
any changeg are introduced in the
existing gcheme,
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Losses in British India Corporatiom,
Kanpur

1128, SHRI R. L. P. VERMA;
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether due to heavy losses
in the British India Corporation,
Kanpur, 25000 employees are facing
retrenchment;

(b) if so, speedy measureg proposed
to be taken by Government to bring
improvement in the Corporation; and

(c) whether it is proposed to take
over the (orporation by Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARAN]JIT CHANANA):
(a) to (c). The British India Cor-
poration Ltd., Kanpur, i a limited
company, registered under the Com-
panies Act, 1956 and the Govern-
ment have no direct control over its
affairs. Government «and public
financia] institutions, however, have
sizeable shareholdings in the Corpora-
tion. 1Its affairg are managed by the
Board of Directors (in which the
above shareholding is duly repre-
sented) constituted under its Memo-
randum and Articles of Association.
The management of the British
India Corporation Ltd. has intimated
that there are 8247 employeeg and
that there jg no proposa] for retrench-
ment of any employees in the British
India Corporation. However, Gov-
ernment js aware of the Corpora-
tion’s present financial difficulties.
On g proposa] received from the Cor-
poration, the Government have re-
cently given a guarantee to the State
Bank of India for a sum not exceed-
ing Rs. 189 lakhg for Corporation’s
immediate working capital ‘require-
ments ags an immediate measure,
keeping in view the Government in-
terest and socio-economic aspectg of
the problem. Currently there is no
proposal for the Government to take
over the Corporation.



177 Written Answers PHALGUNA 29, 1901 (SAKA) Written Answers 178

Socio-Econonric Study on Atrocities on
Harijans

1129. SHRI AMAR ROY PRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propcse to
conduct socio-economic study of
atrocities committed on Harijans in
order to minimise conflict and social
tension in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR]I YOGENDRA MAKWANA)"- (a)
and (b). Government are aware of the
socio-economic factors behind the
atrocities committegq on members of
Scheduled Castes. The Government
are, therefore, taking all measures to
bring about the economic develooment
of member of Scheduled Castes in
such a way as to place them on a
stronger footing to assert their basic,
social, legal and human rights,

Study of problems of undeveloped
areas in the country

1130. SHRI AMAR ROY PRADHAN:
Will the PRIME MINISTER be pleased
to state:

(a) whether 1t is a fact that Govern-
ment propose to study the problems
of undeveloped areas in the country;
and

(b) if so, the delails in this regard,
and, if not, the reasons therefor?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). A
National Committee on the Develop-
ment of Backward Areas has been
constituted under the Chairmanship
of Shri B, Sivaraman, former Member
of the Planning Commission. A copy

of the resolution and terms of re-
ference of the Committee is laig on
the Table of the House. [Placed in
Library. See No. LT-614 180].

Shortage of Two Wheeler Scooters

1131, SHRI G. Y. KRISHNAN: wWill
the Minister of INDUSTRY be pleased
to state:

(a) whether there 15 a great demand
of various types of ‘wo wheeler
scooters in the country;

(b) if so, whether theie is a short-
age of two wheeler scooters in the
country;

(c) if so, what was the production
of various types of scooters during the
last three years; and

(d) what measures Government
propose to take for increasing the
production to meet the shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
current demand of 2-wheeler scooters
in the country has been estimated as
225,000 and it is expected to rise io
395,000 by 1982-83.

(b) While there is a short supply of
Bajaj and Priya scooters which enjoy
a greater consumer preference, other
makes are readily available,

(c) A statment is attacheq,

(d) Various measures taken by Gov-
ernment to increase production in.
clude augmenting of capacity by M/s
Bajaj Auto Ltd. from £0,000 nos. to
160,00p nos, and provision of funds to
Scooters India Limited, a public sector
enterprise, towards rehabilitation and
modernization for increasing the pro-
duction.
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Statement -
S, Name of the firm Make of the 1976-77 197778 1978-79
No. Scooters —_—————————
PRODUCTION IN NOS.-
PRIVATE SECTOR
1. Bajaj Auto Lmited, Poona. . . Bajaj Supper 85134 85134 81422
2. Automobile Products India Ltd.
Bombay. Lamby 32704 20474 26844
3. Escorts Limited, Faridabad. Rajdoot 676 676 221
PUBLIC/STATE SECTOR UNDERTAKINGS
4. Scooters India Ltd., Lucknow Vijai Super 24358 16717 23101
5. Aravali Savachalit Vahan Ltd.,
Jaipur. . - 965 424
6. Andhra Pradesh Scooters Ltd., Allwyn Pushpak 5173 8133 10265
9. Punjab Scooters Ltd. . Kesari Vijai —_ 2573 1666
8. Karnataka Scooters. . Falcon 150 . 342 3523 3690
g. Bihar Ind Dev. Gorpn. Ltd. — 75 —
10. West Bengal Scooters Ltd, - 610 _
11. Maharashtra Scooters, . . Priya 8541 27382 27279
12, Gujarat Small Ind, Ltd. . . Girnar 204 222 291
L57,032  1,66484 1,75.208

Restriction of Production of Certain
Varieties of cloth

1132. SHRI G_ Y. KRISHNAN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to restrict the number of varie-
ties of cloth prcduced by the textile
mills; ang

(b) if so, what are the detsils there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). There is at oresent no such pro-
posal under consideration ot Govern.
ment,

Size of the Annual Plan of West
Bengal

1133. SHRI CHITTA MAHATA:
SHRI AMAR ROY PRA-
DHAN:

Will the PRIME MINISTER be
pleased to state:

(a) what is the size of the annual
plan of West Bengal Government
for the year 1980-81 as suggested by
the State Government;

(b) what is the size of annual plan
approved by the Central Government
for that State; and

(c) whether there is difference
between the two, if so, what are the

reasons therefor?
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THE PRIME MINISTER
MATI INDIRA GANDHI):
592.80 crores,

(SHRI-
(a) Rs.

(b) Rs. 554.14 crores is the size of
West Bengal Plan as it emerged from
discussions in the Planning Commis-
sion,

(¢c) Yes, Sir. The difference is of
Rs. 38.66 crores, The difference is
because the Plan proposed by Waest
Bengal exceeds the resources avail-
able for financing the Plan.

Self Sufficiency in Atomic Field

1134. SHRI CHITTA MAHATA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether Government have for-
mulated any scheme to achieve self
sufficiency in the atomic fleld; and

(b) if so, the details in this re-
gard?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) and
(b). It is Government’s policy to
achieve self sufficiency in atomic
energy as in many other fields. The
implementation of this policy is done
in a large variety of ways through
research and development. It is not
possible to cite any particular scheme
in this regard.

Demand and production of cement

1135. SHRI CHITTA MAHATA:
Will the Minister of INDUSTRY be
pleased to state what was the actual
production and demand of cement
in the country during past one year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : Production
and the estimated demand of cement
in the country during the year 1978-
79 have been 19.42 million tonnes and

24.00 million tonnes respectively.
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Filling up vacancies in Grade IV of
Indian Statistical Service

1137. SHRI CHANDRA BHAL
MANI TIWARI: Will the Minister of
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HOME AFFAIRS be
state:

(a) how many vacancies in Grade
IV of the Indian Statistical Service
are proposed to be filled up by pro-
motion of Feeder Service Officers;

pleased to

(b) whether it is a fact that in the
combingd seniority being complied
by the Department of Personnel and
Administrative Reforms for preparing
the Select List all Officers holding
posts in various Departments are
not being treated at par in the matter
of their placement in the seniority
list;

(c) if so, the reasons therefor; and

(d) the Ministry-wise details of
such posts which are being given over
riding seniority wvis-a-vis the total
number of eligible feed post-holders?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENT-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): (a) It is proposed to
fill 20 vacancies in Grade IV of the
Indian Statistical Service by promo-
tion from amongst incumbents of
posts recognised as feeder in accor-
dance with the provisions of the
Indian Satistical Service Rules,
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(b), (c¢) and (d). The posts which
have been recognised as feeder te
Grade IV of the Indian Statistical
Service fall broadly into two distinct
categories depending upon the scale
of pay attached to them namely (i)
those in the scale of Rs. 650—1200;
and (ii) those carrying a scale of pay
of Rs. 550—900. Persons holding
posts 1n the higher scale of Rs. 650—
1200 decidedly perform higher duties
and responsibilities than those who
are holding posts in the lower scale
of Rs. 550—900. Further, in offices
where both the grades exist, the scale
of pay of Rs. 650—1200 is in the
regular line of promotion for persons
holding lower posts 1in the scale of
Rs. 550—900. Hence, persons ap-
pointed on a regular basis to higher
posts have to be treated as senior to
those who are holding lower posts on
a regular basis. The question of treat-
ing feeder post holders in the scale of
Rs, 550—900 at par with those in the
higher scale of Rs. 650—1200 does not,
therefore, arise.

There are 20 posts carrying the
pay scale of Rs. 650-—-1200 which are
treated as higher posts vis-a-vis 321
feeder posts 1n the lower category.
Ministry-wise details of posts i1n the
higher scale of Rs. 650—1200 1s given
in the statement enclosed,

Statement

S. No. Name of the Ministry/Depart- Designation of the Post Number
Ment of posts
1 2 3 4
1. Ministry of Education Statistician, Anthropological Survey of
and Social Welfare- India 2
2. Department of Revenue Assistant Statistician, Directorate of
Inspection 1
3. Ministry of Agriculture and Market Intelligence Officer. 1
Irrigntion,
4. do- Statistical Officer, Directorate of Marketing

& Inspection. 4
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X 2 3 L
5. Ministry of Information and Statistical Officer, Directorate General of
Broadcasting. All India Radio X
6. Department of Irrigation, Assistant Research Officer, Ganga Basin
Organisation,
7. —do— Extra Assistant Director, Indus Water
Organisation. X
8. —do— Extra Assistant Director (Statistics) Gentral
" Water Commission, 2
9. —do— Assistant Research Officer (Statistics) Cen-
i tral Water & Power Research Station,
Pune. 2
Ty
10. Department of Mines, Mineral Officer (Statistics) Indian Bureau
of Mines, Nagpur, 8
20

Rehabilitation of victims of attack on
Pipra village, Patha

1138. SHRI TARIQ ANWAR: Will
the Minister of HOME AFFAIRS be
pleased to state the action taken by
Government to ensure that the fami-
lies of the victims of attack on Pipra
village are speedily rehabilitated?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
The Prime Minister sanctioned Rs. 2
lakhs from the Prime  Minister’s
Relief Fund for proper distribution
amongst the victims. According to
the information received from the
State Government, relief measures
have been organised by them for the
victims of the Pipra carnage. Be-
sides free ration for a week, clothing
and blankets, the following ex-gratia
grants were sanctioned: —

(a) A total of Rs. 35,000 (Rs.
Thirty-Five thousand) for the fami-
lies of the deceased and to the two
injured in the incident.”

(b) Cash payment at the rate of
Rs. 200 (Rupees two hundred) per
affected family.

(¢) Rupees 1,500 (Rupeegs one
thousand five hundred) per buffalo
and Rs. 150 (Rupees one hundred
and fifty) per goat, perished in the
fire For poultry lost in fire the
Divisional Commissioner has been
authorised to give necessary grants.

(d) Utensil at the cost of Rs. 100
(Rupees one hundred) per affected
family.

(e) Houses damaged are being
re-built at Gevernment cost with
tiled roof, instead of thatched roof.

(f) The Divisional Commissioner
has been requested to work out im-
mediately a plan of rehabilitation
of affected families and organsing
various facilities for this village out
of the grant of Rs. 2 lakhs sanction-
ed from the Prime Minister’s Relief
Fund,

2, Food for Work programme has
been taken up in the village. Each
labourer would be given 4 kg wheat
per day. In addition a plan for pro-
viding other gainful employment in
cottage industries, efc. is being taken
up.
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Computer on Auntomatic Translation
from one Language to Another

1139, SHRI K. MALLANNA: Wwill
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that some
Indian Scientists are making a com-
puter to do the job of automatic trans-
lation from one language to another;

and

(b) if so, the details of their efforts
and how far success has been achiev-
.ed in this regard?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir. '

(b) Scientists at various research
and educational institutions in the
couniry are working on evolving a
methodology for machine translation
from ons2 language to another using
existing computers and pre-editing
and post-editing procedures.

Losses in Public Undertakings

1140. SHRI K. MALLANNA: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) what are the names of public
sector undertakings under the con-
trol of lis Ministry which are incur-
ring losseg;

(b) the time by which the loss is
being incurred; and

(¢) the details regarding the loss
and the steps Government propose
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJI CHANANA): (a) to (c).
The information is being collected and
will be Inid on the Table of the House,
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Shortage of Scientists

1141, SHRI K. MALLANNA:
SHRI KRISHNA PRATAP

SINGH:

Will the PRIME MINISTER be
pleased to state: ‘

(a) whether it is a fact that Dr.
Raja Ramanna, Scientific Adviser to
the Defence Ministry, hag expressed
his views regarding the serious shor-
tage of scientists in the country in
about 15 years unless the rush of
talent towards subjects other than
science is checked;

(b) whether he has also warned
serious ‘situation’ due to a lack of
adequate job opportunities for
scientists in the country and the ten-
dency on the part of mdustry to im-
port technical know-how at the cost
of Indian scientists;

(c) if so, what are the suggestions
he has placed before Government in

this regard; and

(d) the reaction of Government
thereon? ’

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Government have seen News-
paper reports of Dr, Raja Ramanng’s

observations.

(c) No specific suggestions have
been received by the Government in

this regard.

(d) Government is aware of the
problems connected with the gene-
ration, deployment and utilisation of
manpower in the field of science and
technology. The National Committee
on Science and Technology (NCST)
had deliberated on the jssue of science
education and on the need to make
science more attractive as a carcer.
The Department of Science and Tech-
nology had commissioned an inte-
grated study through the Institute of
Applied Manpower Research on va-
rious aspects relating to § & T man-
power, The findings of the study are
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being discussed in s Regional Work-
shops by associating educational in-
stitutions R & D establishments and
industrial undertakings. Five 4 of
these Workshops have been held so
far. A group has been set up to ana-
lyze these problems and formulate
solutions to be placed before Gov-
ernment.

The present Government’s policy in
this regard will be governed by its
commitment that the role of science
and technology will be strengthened
and steps taken to ensure that re-
search and development get their due
place in all important sectors of
national endeavour.
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Computer Imports against Export of
Software

1144, SHRI JANARDHANA POO-
JARY: Will the PRIME MINISTER
be pleased to state:

(a) whether Department of Elec-
tronics has suspended the scheme
of allowing imports of computers
against export of software; and

(b) if so, the reasons therefor?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Pending review of the scheme
import approvals have been held
over.,

Annual General body meeting of Cen-
tral Government Employees Consumer
Cooperative Society Limited

1145. SHRI KRISHNA PRATAP
SINGH: Will the Ministey of HOME
AFFAIRS be pleased to state:

(a) whether annual general body
meeting of the Central Government
Employees Consumer Cooperative
Society Limited, New Delhi has not
been held so far;

(b) whether the special general
body meeting convened for holding
electiong only of the Directors was
scheduled to be held on 10th Decem-
ber, 1979 but was later on cancelled
by the Election Officer;

(c) whether the Election Officer
was competent to cancel the meeting;

(d) whether the Board of Directors
decided to convene only Special Gen-
eral Body Meeting and hold elections
only and not transact any other
business; and

(e) whether delegates were allowed
to say their points in the Special
General Body meeting of the Society?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
“VENKATASUBBAIAH): (a) The
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Cooperative year for Cooperative
Societies is reckgned as from the 1st
July to 80th June of the year.  The
last Annual General Meeting was held
dyring the last Cooperative year 1978-
79, on the 30th May, 1979. One Spe-
cial General Meeting to conduct elec~
tions for the offices of 8 Directors on
the Board of Directors of the Society
was held on the 7th March, 1980. A
General Body Meeting is expected to
be held before the expiry of the cur-
rent cooperative year.

(b) and (c). A Special General
Body Meeting was scheduled to be
held on the 10th December, 1979 for
conducting elections, but it had to be
postponed on account of a complaint
having been received from one of the
Delegates addressed to the Registrar
of Cooperative Societies Delhi.

(d) Yes, Sir.
(e) Yes Sir,

Shortage and Price Rise of Paper

1146. SHRI KRISHNA PRATAP
SINGH: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are
aware of the acute shortage of paper
in the country and :ts rising prices;

(b) whether Government are consi-
dering a proposal to import paper to
ensure its availability at a reasonable
price; and

(c) if so, the full details thereof?

THE MINISTER OF STATE 1IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c).
During the year 1978-79, Govern-
ment received reports of shortage of
writing and printing paper and rise
in prices. It was decided to import
writing and printing paper to meet
the requirement of printers, publish-
ers and other consumers. Import of
54,000 tonnes of writing and printing
paper has been contracted for out of
which 24,000 tonnes have already been
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shipped, The imported paper is being
distributed through the marketing
network of the Hindustan Paper Cor-
poration. Wi}h increased availability
of paper, th#i’ market price is report-
ed to have declined.

Discontentment among Defence
Employees

1147. SHRI K.. A RAJAN- Will the
Minister of DEFENCE be nleased to
state:

(a) whether Government are aware
of the mass discontentment amongst
the defence employees lLiecause of thLe
delay in implementation of the agree-
ments reached between the Defence
Ministry and Delence Tederation in
August, 1979,

{(b) if so, the details and Govern-
ment’s reaction thereto;

{c) whether the defence emplovees
have decided to start agitation de-
manding immediate implementation of
Oberor Committee report regarding
parity with the Railway employees in
the maiter of pay scales; and

(d) if so, the Governmenl’s reac-
tion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C.
P. N. SINGH): (a) Government 1s
not aware of any mass disconlent-
ment amongst the defence employees.

(b) Does not arise.

(¢) and (d). Government 18 not
aware of any such move. The report
of the Committee has been received
by the Government only on 8th Febru-
ary, 1980, Its recommendations are
being processed expeditiously.

Approval of plan outlay of Gujarat

1148. SHRI AHMED M, PATEL:
Will the PRIME MINISTER be

pleased to state:

(a) whether plan outlay for Guja-
rat for the year 1980-81 has been
approved;

2807 1.8—"7

(b) if so, the amount earmarl;ed;
and

(c¢) the allocation of funds, sector-
wige?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) Rs, 50250 crores.

(c) A statement indicating the
sectoral break-up by major heads of
development is attached.

Statement

Annual Plan 1980-81 Gujar it

(Rs croirs)
Tlrad of T=velopment Approved
Ouatlwv
Aqnculr:]( Q»E(T;Tc (_s—— o 74 46
Cooperation . . 5 81
Tingatwn, and Floo I Control 12h 0y
Power . . 10 Q0
Industiv wd Nonerals . 28 13
Dansport ind Gommunwe ations 10 g0
Lducation . . . 8-45
Health . . . . I1 20
Seweiage md W oatar Supph 10 40
Housig! Urbar Development
and State Cap tal Project 2920
Bachward Classes Wellne 1t 8o
Othery . . . . 6-26
Decontralived Dttt Planning 28 oo
l'orar 50250

Suicides in India

1149. DR. VASANT KUMAR
PANDIT: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the figures of suicides in India
during 1979;

(b) how many were (i) children
below 20, (1i) women, and (ili) men;
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(¢) how many of the above were
the result of (i) drowning, (i)) fire,
(ili) hanging, (iv) fire arms and (v)
poisons or chemicals; and

(d) whether Government have in-
vestigated the reasons for the suicides?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). The requisite information
is being collected and on receipt of
the same a statement will be laid on
the Table of the House.

Manufacture of Thermostat by
Kelvinators

1150. DR, VASANT KUMAR PAN-
DIT: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether a licence to manufac-
ture thermostats has been approved
in favour of Kelvinators;

(b) if so, when and for what capa-
city;

(¢) how many other industrial
units are already manufacturing
thermostats in India; and

(d) what is the total requirement
of thermostats in India and the manu-
facturing capacity of units in pro-
duction?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). No, Sir. However, no
licence is requred for the manufac-
ture of thermostats for meeting their
captive requirements.

(c¢) and (d). There are three units
in the country manufacturing ther-
mostats. The requirement of thermo-
stats, which is estimated at 3.5 lakh
Nos. for the year 1979-80, 1s expected
to go up to 6 lakh Nos. by the year
1982-83, The licensed |registered
eapacity of the two units in the orga-
nised sector is 4,40,000 Nos. including
2 lakh Nos. capacity yet to be imple-
mented. The production of these two
units during the year 1979 was 2.51
lakh Nos. The capacity of the unit in
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the small scale sector 15 estimated at
2 lakh Nos. and its production during
the year 1979 ig stated to be 82,000
Nos.

Compact Community of affected per-
sons in Pipra Village

1151. SHRI SATISH AGARWAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
initiated steps other than security mea-
sures to ensure that the affected per-
sons in the Pipra village have a com-
pact community living and they do
not have to tread through the land-
lords land which is the main source
of conflict between the two communi-
ties;

(b) whether steps have been laken
to pay full compensation to the
families who were killed,

(¢c) whether Government have
identified areas where similar tensions
exist in Bihar and U, P. so that simi-
lar incidents do not occur; and

(d) if not, whether such a move 18
being contemplated?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). Information is being collect-
ed from the Government of Bihar
and will be laid on the Table of the
House.

Prices and Profit Margins of Jute
Manuafacturers

1152, SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the prices and profit
margins of jute manufacturers have
gone up sharply, during 1979-80;

(b) whether at the same time the
prices of raw jute received by the
cultivators have been depressed, catis-
ing widespread distress; and
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(c) whether there is any preposal
to introduce monopoly procurement
of raw jute at economic prices in view
of the continued failure of the Jute
Corporation of India operations?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) A large carry over of raw
jute from the preceding year’s crop
combined with a good crop in the
current year depressed the prices of
raw jute. However, the JCI procure-
ed 8.42 lakh bales of raw jute to re-
duce the adverse effects of low
prices on the growers,

(¢) No such scheme is under con-
sideration of the Government at
present.

-
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Number of looms in handloom industry

1154. SHRY NARSINH MAKWANA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number of looms in the
handloom indusiry, State-wise;

(b) the number of persons employ-
ed in this industry at »resent;

(¢) the concessions given to this
Industry by Government; and

(d) the arrangements to provide
them raw materials and to purchase
the finished goods?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
total number of handlooms in the
country are given State-wise in the
attached statement.

(b) The number of persens employ-
ed in the industry at present 1s €7
lakhs,

(c) Yarp used by handlooms in the
form of plain reel hank yarn has been
totally exempted from excise duty. In
respect of double hank cross reel yarn,

concessional duty is applicable in res-
pect of purchases made by the hand-
loom weavers cooperatives and the
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handloons development corporations.
The handloom cloth also enjoys certain
excise concessions with regard to pro-
cessed at processing factories owned by
handloom deveiopment corporations
and cooperative societies are totally
exempt irom excise duty Besides 60
per cent concessional duty is leviable
on handloom cloth when piocessed at
units belonging to an 1ndependent pro-
cessors’. The hank yarn is also exem-
pted from processing duty when further
processeqd in units belonging to ‘inde-
pendenl processors’.

2. Besides these tax concessions, the
Government of India also extend assis-
tance for the development of handloom
industry in the following ways:

(1) Loan asislance 1s given te indivi-
dual weavers through State Govern-
ments upto Rs. 180 in the case of cot-
ton handloom, Rs, 225 in the case of
silk handlooms and {or purchasing
shares 1n weavers cooperative societies,
Assistance is also given to State Gov-
ernmenty ty participate in the share
capltal of weavers cooperative societies
to sirengthen them. The 1otal assis-
tance provided so far under these heads
is Rs. 5.77 crores,

(i1) Assisiance 1s given to State
‘Governments to participate 1 the share
capital of ppex societies of hanuloom
weavers to strengthen the marketing
support to the handloom weavers coope-
rative societies. Similar assistance to
set up production cenilres and ouilet
marketing support to weaie:s outside
the coop, sector,

(iif) Total Central assistance is given
to handloom development corpoiations
and handloom weavers cooperatives to
set up processing facilities, both pre-
loom and post-loom. The totlal assis-
tance provided under this head is
Rs, 624 82 crores,

{iv) National-level fairs znd exhibi-
Hons gre conducted in different parts
of the county to promote the sale of
handloom goods and improve public
consciousness of the handloom goods.
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(v) Special rebate scheme of 20 per
cent is announced for 30 days in 4 yeat
and also during the national fairs and
exhibitions to boost sales of handloom
goods,

(d) Handloom weaverg are assisted
Mrough NCDC to set up cooperative
spinning mills to create a captive copa~
city for supply of yarn to the handloom
sector. The total assistance provided
in this regard 1s Rs, 8.20 crores for ex-
panding 13 mlls, modermsation of 9
mills and setting up 6 mulls,

Arrangement has been made with
ICMF to supply 23,000 bales of cotiton
yarn to the various State Government
agencies every month at market prices
10 eliminate the role of middlemen.

As regards marketing, there 1s no
direct purchase of handloom goods by
the Governmeni of India. However,
as already mentioned assistance 18
given to State Governments to streng-
then the share capital of apex market-
ing societies and handloom  develop-
ment corporations to increase their
purchases from the weavers coopera
tive socleties and individual weavers.
Also, the janaty cloth scheme being
implemented in 14 States and ! Union
Territory has helped to 1mprove the
marketing of handloom goods A sub-
sidy of Rs 1.25 per sq. intr, js being
paid by lhe Government of India for
janata clotp sorts of 40 counts and
below and 50 paise per sq. mtr. in res-
pect of cloth of 60 countis and lungies
During 1979-80, the anticipated produc-
tion of janaty cloth is 185 million sq.
mtr, which provides direct marketing
support to 4 lakh weavers,

Statement

Number of Handlanms ~State=toi,

{1 *0nos)
Name of the State Number of
Haudlooms
I 2
Andhra Prade h . 507
Karnutaka . . . 103
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I 2
Kerala . . . . 90
Tamil Nadu . . . 550
Pondicherry . . . 40
R yjarthan . . . 142
Madhva Pradesh . . 53
Uttar Pradesh . . 500
Delhi . . . . 6
Bilhar . . . . 201
Orissa . . . . 07
Sikkim . . . . —
West Bangal . . 1
Goa . . . . Neu.
Gujarat . . . 34
NMoharashtua . . .l 3’5
Haryana . . . 50

1]

Himachal Pradesh | .

Jammu & Kashmir | . —
Punijab . . . . 21
Assam . . . 894
Arunachal Pradesh . —-
Menipin . . . 200
Meghalinva . . . 3
Mizorom . . —
Nagaland . . . Neg.
Tripima . . 123

—

Lo W01

Propogal for resumption of business
operations by Coca-Cola and IBM

1155. SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether there are any pro-
posals for resumption of business
operations in India by the multina-
tional corporations IBM and Coca-
Cola;

(b) whether these firms have sug-
gested further dilution of the provi-
siong of FERA for this pupose; and

(c) if so, Government’s reactiom

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (D).
No, Sir,

(e¢). Does mot arise.

Amendment to Industrial Development
ang Regulation Act to contrel pollution

1156, SHR1 P, K. KODIYAN: Wwil
the Minister of INDUSTRY be pleased
{o state:

(a) whether Governmeni are consis
dering a proposal to amend the Indust-
rial (Development and Regulation) Act
to make it obligatory on new entrepre-
neurs to take pollution control measures
right from the beginning when they
plan their projects;

(b) if so, when the proposed amend-

ment is likely to be brought before
Parliament; gnd

(¢) what are the minimym pollution
control measures suggested by Govern~
ment?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Cer.
tain amendments to the Industries

(Development and Regulation) Act are
under examination, among which are
proposals for measureg relating to pol-
lution control conditions being includ-
ed in industrial licences,

(b). The Bill is axpected t{o be intro-
duceq In Parliament in ils next session_

(c¢), Each State Government, in con-
sultation with its Stale Board for Pre-
vention of Pollution and Control, lays
down appropriate pollution control
standards, which may vary from State
to State, ag also from industry to
industry,

e ww3T frw & weasia wagr frS

1157. st fagrer fag : &7 vuin W&
T FT WY FICHF 5
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ttin of a Special Police Force for
Is':otecii:: of Harijans and Weaker
Sections
1158. SHRI G. M. BANATWALLA:
Wil} the Minister of HOME AFFAIRS
be pleased to state:

(a) whether ‘Government are consj-
dering any proposal or consider it feasi-

ble to set up 3 special police force at
the Central Tevel fdr the protection of
Harijans and Weaker sections; and

¢b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):

(a) No, Sir.
(b) Does not arise,
Report the Backward Classes Com-
by mission

1159. SHRI T, R. SHAMANNA. Wwill
the Minister of HOME AFFAIRS be
pleased to state.

(a) whether the Commission appoint-
ed to investigate into the conditions

3
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of Backward Classes has presented its
report; and

(b) if so, the steps Government pro-
pose to take to improve the conditions
of the Backward Classes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
No, Sir,

(b) Does not arise,
W gaual w dafas wegaw

1160 S} TR w9 TR : ¥ g sl
g FH AT FO oFA o R
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Manufacture of Colour TV,

1161. SHRI P, J, KURIEN.
SHR] KUSUMA KRISHNA
MURTHY.

Will the PRIME MIENISTER be
pleased to state:

(a) whether it is a fact that the
manufacture of colour T.V. has been
started in our country;

(b) it s0, how soon will it be avail-
able to the general public ang at what
cost;

(c) whether there ig any scientific
device to convert the present large
number of black and white T.Vs. into
colour T.Vs.: and

(d) it not, the financial loss to the
consumer as g result thereol?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) The manu-
facture of colour TV sets has not begun
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in the country but a private firm in
Delhi claims to have produced the first
colour TV receiver set to be made in the

country,

(b). No decision has been taken by
Government regarding introduction of
colour TV.

(c)., No, Sir,
(d), Does not arise.

News Item Captioned “West Bengal
Resents Statement on Governor’s
Purse”

1162. SHRI JYOTIRMOY BOSU: will
the Ministey of HOME AFFAIRS be
pleased to state:

(a) whether his attention has been
drawn to a news item published by the
Business Standard, Calcutte, in its issue
dateg Februuary 13, 1980 under the
Caption “West Bengal resenis statle-
ment on Governor'g purse”; and

(b) 1f so, what are the facts there-
of

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir,

(b) The report in the news-item that
such a statement was made by anyone
in the Ministry of Home AffTairs is not
correct,

Comments made against Persons by
Commissiong ¢f Inquiry

1163. SHR] JYOTIRMOY BOSU: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the names of persons against
whom each Commission set up under
the Commission of Inquiry Act by the
two previous Central Governments to
enquire into allegations of emergency
excesgses as well as other allegations
relating to misuse of Government
machinery for personal and political
purposes hag made adverse comments
and nature of such adverse comments
in each case; and

(b) what action, if any, has been or
is being taken on the findings of ¥he
Commissions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a),
and (b), The names of persong com-
mented upon adverely and the nature
of such adverse comments in each case
are given jn the reports supmitted by
the Commissions of Inquiry,

These reports were placed on the
Table of the Lok Sabha. The memo-
randa of action taken an the findings,
except in the case of the recommenda-
tions made by the Commission of In-
quiry on Maruti Affairs, have also
been placed on the Table of the Lok
Sabha.

durvey of Crimes by a Press Team

1164, PROF, MADHU DANDAVATR;
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a
survey by a press team in January,
1980 revealed that crimes in Delhi
were on the increase;

(b) if so, it does not conflict with
the version of the Delhi Police that
the crime tendencies in Delhi were
on the decline; and

(c) if so, whether the conflict bet-
ween the two assessments of crime im
Delhi is due to the fact that the Delhi
Police is concealing the factual posi-
tion of crimes in Delhi?

THE MINISTER OF STATE IN THER
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA). (a)
to (c). Government’s attention has
been drawn to the write-ups in the
Indian Express of 2-2-1930 and 6.2.1980
ang to the Editorial in the Times of
Indig dated 11.2.1980. These news-
paper reports themselves indicate that
no systematic city-wide survey was
undertaken. What appears to have
been done was collecion of some in-
formation about individual cases from
a few places in the city. No valid con-
clugjion could be drawn gbout the
crime situation on the basis of suchk
information. The comparative fRgtites
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©f crime under various heads for the
first two month of this year as com-
pared to the figures for the correspond-
ing period in 1979 indicate an over all
improvement, in the crime situation
in Delhi (Statement attached). Crime
bulleting are issued by Delhi Police as
in the past, and there has been no at-
tempt on the part of Delhi Police to
conceal any factual informatiom.

Statement

— = =

Crime Head 1-1-1979 to 1-1-1680 to

28-2-1979  29-2-1980

Dacoity . . . 15 1

Murder and Attempt
to mw . . 28 78
Robbery . . 02 72
Riots . . . 6, 34
Snatching 20 18
Huris . . . 242 275
Burglary 542 5%
Cycle thefts . . a1 952
Misc. thefts . 2660 2708
M. V. thefts . . 533 486
Misc. 1. P. C . . 1657 1507
Total 1.P.C. 6905 6856

Deolerioration in Crime Situation im
Delhi

1186. SHRI JYOTIRMOY BOSU:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) what are the reasong for such
a fast deteriorating crime situation
in Delhi;

(b) whether he hag seen the strie-
ture egainst the Delhi Police by the
Wigh Court which has been upheld
by the Supreme Court;

(¢) if so, the Governmment’s resstion
thiesreto; and

AR ' BRI
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(d) the number of dacoities, mur-
ders, highway robberies in the
Union Territory of Delhi in the
months of December, 1979 and
January and February, 19807

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
The comparative crime figures under
various heads for the first two month
of thig year, as shown in the statement
attached herewith, indicate that there
is improvement in the crime situation
in Delhi,

(b) and (¢). The Delhi High Court
in their judgement in the case of
Hari Ram vs. Commissioner of Police
Delhi, etc.,, have warned the police offi-
cers to be more careful 1n future while
filing affidavits. This cannot Le said to
be a stricture as such against Delhi
Police,

(&) The
below:—

figures are indicated

Crime Hearl December January Feb-

raary

1954 1999 1980
Dacoity . 1 5 6
Murder 19 16 19
Highwav robber o 4 3
Statement
Crime Head 1-1-1979  1-1-1980
to to

28-2-1979 29-2-1980

Dacoity . . . 15 11
Murder and Attempt

to murder . . 78 78
Robbery . . . 02 72
Riots . . . 65 34
Snatching . . 30 18
Hurts . . . °02 278
Burglaiy . . . 542 555
Cycle theft . . 921 952
Misc. thefts . . 266e 2798
M. V. theft . . 553 486
Misc. I.P.C. . . 1657 1597

Tetal I.P.C. . 6905 6376
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Sucoessful Testing of New Sophisti-
categ Engine for Tank

SHEJWALKAR:
DEFENCE be

1168. SHRT] N. K.
Will the Minister of
pleased to state:

(a) whether it is a fact that the
Defence Regearch ang Development
Establishment have successfully test-
ed the new sophisticated 1,500 horse
power battle tank engine;

(b) if so, full details thereo? and
the extent to which it is superior in
all respect to the “Khem» Karan”
famed tank Vijayant; and

(c) the time by which it is expect-
ed to be put on regular strength of
Indian army; and

(d) the extent to which indigenous
and foreign technology used for its
manufacture?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C. P.
N, SINGH): (a) and (b). A 1500 HP
battle tank engine has been assemibled
and is undergoing preliminary test.
The design specifications are superior
to the Vijayanty engine,

(c) and (d). The design is fully indi-
genous. Subject to successful testing
of this engine and subsequent trials on
prototype tanks, this engine could be
on regular production from 1987/83
enwards.

12 hre,

SHR} JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given

notice of an adjournment motion on °

the blockade of Assam. They want
to disrupt the air and rail transport.
That is what they are indulging in,
the Congress (I)....(Interruptions)

MR. SPEAKER: 1 have not allow-
od that; I have disallowed it. Now,
Papers to be laid on the Table. (In-
terruptions)

SHR] GRORGE
‘fvsuffarpur): Sir,

FERNANDES
yesterday you

2 ¢

had asked the Minister to make a
statement opn the two blind men who
had not been traceq on a peint that
was made by Professor Madhu Danda-
vate. Today there is a newspaper
report which says that after a gearch
of all the hospitals by the office~
bearers. ... (Interruptions)

MR. SPEAKER: 1 have taken note
of it. I have reminded him.

SHRI GEORGE FERNANDES: Is
he making a statement?

MR. SPEAKER: He has promised
it today.

SHRI GEORGE FERNANDES: 1t
is not in the agenda papers. Will he
make it today? (Interruptions)

MR. SPEAKER: Now Papers to be
laid on the Table.

R e —

12.62 lhrs.

PAPERS LAID ON THE TABLE

ANNUAL  Reporr or CONTROLLER
GENERAL OF PATENTS, DFSIONS AND
TraDE MARKS, 1378-79, NOTIFICATIONS
UNDER ESSENTIAL COMMODITIES ACT,

CENTRAL Stk BoarRD AcT, ANNUAL
ReEPorT oF ALL-INDIA HANDLOOM
FARRICS MARKETING COOPERATIVE

Socrery Ltp., AND OF CrFMENT CoR-
PORATION OF INDIA LTD,, AND A STATE-
MENT re. REVIEW

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATRAMAN): I beg to lay on the
Table: —

(1) A copy of the Annual Re-
port (Hindi and HEnglish vergions)
of the Controller General of
Patents Designs and Trade Marks,
for the year 1978-79, under section
155 of the Patents Act, 19%70.
[Placed in Library. See No. LT-
$45/807.

(&) A copy each of the follow-
ing Notifications (Himdi and Emglishk
versioms) umder sub-sechion (8) of
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[Shri R, Venkataraman] ]
section 3 of the essential Commodi-

ties Act, 1955:~—

(i) The Textiles (Production
by Powerlooms) Control (Amend-
ment) Order, 1979, published in
Notification No. S.0. 377 (E) in
Gazette of India dated the 30th

ExncineerinG ProJgrers (Inpza) Lam.,

Jrssor anp Co., L1p, ror 1878-79,

RicaarpSsoN AnND CrUDDAS LD, AND
CENTRAL SItKk BoOArRD, BomBay

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRL
CHARANJIT CHANANA): I Dbeg 1o
lay on the Table:—

June, 1979.

(ii) The Cotton Textiles (Con-
trol) Amendment Order, 1979,
pubiished jn Notification No. S.0.
378(E) in Gazette of India dated
the 30th June, 1979. [Pleced in
Library. See No, LT-546/80].

(3) A copy of the Central Silk
Board Contributory Provident Fund
(Amendment) Rules, 1979 (Hindi
ang English versions) published in
Notification No. G.S.R. 719 in Gazette
of India gateq the 26th May, 1979,
under sub-section (3) of section 13
of the Central Silk Board Act, 1948.
[Placfd in Library. See No. LT-

547/80].

(4) A copy of the Annual Report
of the All India Handloom Fabrics
Marketing Cooperative Society
Limited, Bombay, for the year
1978-79 along with Accounts.
[Placeq in Library. See No. LT-

548/80). i

(5) A copy each of the following
papers (Hindi and English versions)
under sub-scction (1) of section
819A of the Companies Act, 1956: —

(1) Annual Report of the
Cement Corporation of India
Limited, New Delhi, for the year
1978-79 along with the Audited
Accounts ang the comments of the
Comptroller and Auditor General

thereon.

(i) A statement regarding
Review’ by the Government on
the working of the Company.
[Placed in Library. See No. LT-
549/801].

NOTIFICATIONS UNDER INDUSTRAES
(DEVELOPMENT AND REGULATION) AcT,
REVIEW .AND ANNUAL REPORT OF MINING
AND ALLIED MACHINERY CORPORATION
Lap,, DUNGAPUR, ANNUAL REPORTS OF

(1) A copy each of the following
Notifications (Hindj and English
versions) issued under the Indus-
tries (Development and Regulation)
Act, 1951:—

(i) S.O0, 102(E) published in
Gazette of Indiaz dated the 18th
February, 1980 specifying goods
manufactureq or produced wholly
or in part of jute in the scheduled
indusiry of textiles mentioned in
the notification on which duty
of excise shal]l pe levied.

(ii) S.0. 153(E) published in
Gazctle of India dated the 10th
March, 1980 rescinding the Com-
mercial Vehicles (Restriction on
Re-sale) Order, 1979, [Placed in
Library. See No. LT-550/80].

(2) A copy each of the following
papers (tlindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(a) (i) Review by the Govern-~
ment on the working of the Mining
and Allied Machinery Corporation
Limited, Durgapur, for the year
1978-79.

(ii) Annual Report of the Min-
ing and Allied Machinery Cor-
poration Limited Durgapur, for
the year 1978-79 along with the
Auditeq Accounts and the com-
ments of the Controller and
Auditor General thereon. [Placed
in Library. See No. LT-551/80].

(b) (i) Anuual Report of the
Engineering  Projects (India)
Limited New Delhi, for the year
1978.79 along with the Audited
Accounts and the Comments of the
Comptroller and Auditor General
thereon,
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(ii) A Statement regarding
‘Review’ by Government on the
working of the Company. [Placed
inLibrary. See No. LT-552/80].

(c) (i) Annual Report of the
Jessop and Company Limited,
Calcutta, for the year 1978-79
along with the Audited Accounts
and the Comments of the Com-
ptroiler and Auditor General
thereon.

(ii) A  stalement regarding
Review’ by Government on the
working of the Company. [Placed
in Library. See No. LT-553/80].

(d) (i) Annua] Report of the
Richardson and Cruddas (1972)
Limited, Bombay, for the year
1978.79 along with the Audited
Accounts and the Comments of
the Comptroller and Auditor
General thereon.

(ii) A  statement regarding
‘Review’ by the Government on
the working of the Company.
[Placed in Libiary, See No, LT-
554/80].

(3) A copy of the Annual Re-

port (Hindi and Englsh versions)
of the Central Silk Board, Bombay,
for the year 1978-79, under section
12A of the Central Silk Board Act,
1948. [Placed in Library See No.
LT-555/80].

ORDINANCES IN RELATION TO THE
STATEs OF GUJARAT AND MADHYA

PRADESH

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRT P. VEN-
KATASUBBAIAH): Sir, on behalf of
Shri Yogendra Makwana, I beg to lay
on, the Table: —

(1) A copy cach of the following

Ordinances (Hindi and English ver-
siong) under article 213(2) (a) of the
Constitution read with clause (c)
(iv) of the Proclamation dated the
17th February, 1880 issued by the
President in relation to the State
of Gujarat:—.

(i) The Bombay Police (Guja~
rat Amendment) Ordinatice, 1979
(No, 6 of 1979) promulgated by
the Governor of Gujarat on the
15th November, 1979.

(ii) The Police (Imcitement to
Disaffection) (Gujaray Amend-
ment) Ordinance, 1980 (No, 3 of
1980) promulgated by the Gova
ernor of Gujarat on the 18th
January,  1980. [Placed in
Library. See No. LT-556/80]1.

(2) A copy each of the following
Ordinances (Hindi and Erglish ver-
sions) under article 213(2) (a) of the
Constitution read with clause (¢)
(iv) of the Proclamation dated the
17th February 1980 issued by the
President in relation to the State
of Madhya Pradesh:—

(i) The Madhya Pradest Atya-
vashyak Seva Sandharan Tatha
Vichchinnata Nivaran (Sanshod-
han) Adhyadash, 1979 (No. 10 of
1979) promulgated by the Gov-
ernor of Madhya Pradesh on the
26th Decemnber, 1979,

(il) The Madhyg Pradesh
Atyavashyak, Seva Sandharan
Tatha Vichchinnata Nivaran
(Sanshodhan) Nirsan Adhyadesh,
1980 (No. 2 of 1980) Promulgated
by the Governor of Madhya
Pradesh on the 6th February,
1980. [Placed in Library. See
No. LT-557/80].

REPORT OF CAG OF INDIA FOrR 1978-79

APPROPRIATION ACCOUNTS, RAILWAYS,

FOR 1978-79 PARTS I AND II, AND BLOCK

ACCOUNTS EMZ. OF RAILWAYS FOR
1978-79

SHRI R. VENKATARAMAN: Sir,
on behalt of Shri Jagannath Pahadia,
T beg to lay on the Table:

(1) A copy of Report (Hindi and
English versions) of the Comptroller
and Auditor General of India for the
year 1978.79, Union Government
(Railways) under article 151¢1) of

the Constitution.
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(2) A copy of Appropriation
Accounts, Railways, for 1978-79,
Part I—Review (Hindi agnd English
versions),

(3) A copy of Appropriation
Accounts, Railways, for 1978-79,
Part  ]I—Detailed Appropriation
Accounts (Hindi and English ver-
sions),

(4) A copy of Block Accounts
(Including Capital statements com-
prising the Loan Accounts), Balance
Sheets and Profit and Loss Accounts,
Railways, for 1978-79 (Hind: and
English  ver#ons). [Placed n
Library. See No. LT-558,80].

NOTIFICATION UNDER NAVY ACT. ANNUAL

REPORTS ETC, OI' BHARAT EARTH MOVERS
Ltp.,, Praca Toor3 Lrtp.,, anD BuARAT
DyNamics LTp, FOR 1978-79

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
C. P. N, SINGH): I beg to lay on the
Table: —

(1) A copy of the Navy Leave
(First Amendment) Regulations, 1980
(Hindi and English versions) pub-
lished in Notification No. SR.O
75 in Gazette of India dated the
1st March, 1980, under <ection 185
of the Navy Act, 1957, [Placed in
Library. See No. LT-559/80].

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companie; Act, 1956;: —

((a) (i) Annual Report of the
Bharat Earth Movers Limited,
Bangalore, for the year 1978-79
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon.

(ii) A statement regarding
Review on the working of the
Company. [Placed in Library.
See No. LLT-560/80].

(a) (i) Anmual Report of the
Praga Toels Limited, Secumdera-
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bad for the year 197-79 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor Genera] thereon,

(ii) A statement regarding Re-
view on the working of the Com-
pany. [Placed in Library. See No.
LT.561/80].

(¢) (i) Annua; Report of the
Bharat Dynamics Limited, Hyde-
rabad, for the year 1978-79 along
with the Audited Accounts and
the Comments of the Comptroller
and Auditor General thereon,

(ii) A  statement regarding
Review on the working of the
Company. [Placeq in Library.
See No LT-562/801.

ANNUAL ACCOUNT's, ©gI1Cc, oOr CSIR
ANNUAL REPORT OF INSTIIUTE OF
APpPLIED MANPOWDR RrSEARCH, NEW
DeELHI AND REVICW ON THE WORKING
OF THE INSTITUTE

SHRI C. P. N SINGH: 1 beg to

lay op the Table:-—

(1) (1) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the Council of Scientific
and Industrial Research, New Delhi,
for the year 1976-77 along with
Audit Report thereon.

(1) A statement (Hindi and
English versions) regarding Review
on the working of the Council.

(iii) A stalement (Hindi and
English versions) showing reasons
for delay in laying the Accounts
and the Audit Report, [Placed in
Library. See No. LT-563/80].

(2) (i) A copy of the Annual
Report (Hindi and English versions)
of the Institute of Applied Man-
power Research, New Delhi for the
" year 1978.79.

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Institute. [Placed in
Library. See No. LT-§64/80].
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RerorT oF CoMMISSION OF INQUIRY ON
MARUTI AFFAIRS

SHRI P. VENKATASUBBAIAH: I
beg to lay on the Table a copy of the
Report (Hind* versions) of the Com-
mission of Inquiry on Maruti Affairs,
together with Appendices, under sub-
section (4) of section 3 of the Com-
missiong of Inquiry Act, 1952.
[Placed in Library. See NO, LT-
565/80].

12.04 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following messages received from
the Secretary-General of Rajya
Sabha: —

(i) “In accordanc with the provi-
sions of sub-rule (8) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed 1o return
herewith the Appropriation (Vote
on Account) Bill, 1980, which was
passed by the Lok Sabha at its
sitling held on the 14th March, 1980
and transmitted to the Rajya Sabha
for its recommendationg and to
state that thi, house has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

(ii) “In accordance with the pro-
visions of sub-rule (6) of rule 186

of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Appropriation (No. 2) Bill, 1980,
which was passed bv the Lok Sabha
at its sitting held on the 14th
March, 1980, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make
to the Lok Sakha in regard to the
said Bill”

(iii) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed {0 return herewith

the Appropriation (Railwayg) Vote
on Account Bill 1980, which was
passed by the Lok Sabha at its
sitting held on the 12th March, 1930,
and transmitted to the Rajya Sabha
for ils recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabhg in regard to the said Bill”’

(iv) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed {o return herewith
the Appropriation (Railways) No. 2
Bill, 1980, which was passed by the
Lok Sabha at its sitting held on the
12th March, 1980, and transmtted
to the Rajya Sabha for its recom-
mendations ang to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill.”

1 wAr aw ameY (fgAre) o wwmw Sy
AT =qaeqT & I & |

WA WY : [TY KT FAT ST F1 N §,
R fer faw F afiw & 7

st WA W aryy c fraw & sy oqarsi
et Sff, § o7 uve W sgAewr ® Ay W
FEga1 1gar g fF 10 "5aY #r facAr ¥ weAT
freqre f@mm o 2. L

(Fr=ur)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, I have given
notice under ....(Interruptions).

SOME HON. MEMBERS: Under
what rule?

MR. SPEAKER: Order, order,. It

is my jok to do it. T have to decide it.
You leav.: it to me.

st WA aw oy wsa| o, frer 376
g
MR. SPEAKER: You have been
over-ruled.

ot WA UR Y AT G, A AN
a1y 1 owet ¥ gre femmr o qew Y

w®E -

*English version of the Report was

ruary, 1980,

laid on the Table on the 2nd Feb.
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MR. SPEAKER: ¥e will make a
statement,

=t WAt am WAy sl & my fraer gew
O W@ & twwled) & 8 W § 1 0wl
TOHRT &Y €1 Wemrgey SR F 00 | (smaaw)

MR. SPEAKER: He will make a
statement.

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I rise on a
point of order under Rule 376 and
under Rules 222 and 223. These two
rules make it mandatory for us, when
the Minister tellg a lie before the
House, to bring it to the notice of the
Speaker seeking his permission to

raise it.

MR. SPEAKER: 1t is under my
consideration and I have to decide it.

SHRI JYOTIRMOY BOSU: I want
to have your observation: Do you
want me to raise it again? That is

all,

MR. SPEAKER:
you. (Interruptions).
form you.

I will inform
We will in-

SHR] JYOTIRMOY BOSU: No, Sir,
but....

MR. SPEAKER: Until and unless
1 get sufficient data, I cannot inform.
But I wil] inform you.

SHRI BAPUSAHEB PARULEKAR:
Mr. Speaker you are repeatedly
telling us not to shout in the House,
but to follow the procedure. Sir, I
have given you notice seeking your
permission and request you...

MR. SPEAKER: That is what I
am asking.

SHR] BAPUSAHEB PARULEKAR:
I have given a notice that 1 may be
allowed to mention in the Zero Hour
the fact regarding the two missing
blind men, regarding whch the hon.
Home Minister made a statement
yesterday that he will inform us today
in the House.
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MR SPEAKER:. Yes, he will in-
form today.

SHRI BAPUSAHEB PARULEKAR:
Is he going to inform?

MR. SPEAKER: Yes.

SHR1 GEORGE FERNANDES
(Muzaffarpur): Sir, are you admitt-
ing my Call Attention motion on the
statement made by Sheikh Abdullah
in the State Assembly that the Con-
gress (I) is trying lo overthrow his
Government?  (Interruptions). Sir,
this is a very serious matter. Will
you admit my Call Attention motion?
I am only asking this.

MR, SPEAKER: I will decide it.
I have not decided yet,

(Interruptions)

SHR] GEORGE FERNANDES: Mr.
Speaker, Sir, my question 1s very
relevant because. ..

MR, SPEAKER: T will consider it.
You have given a motion ] have to
consider it.

SHRI GEORGE FERNANDES:
You still have an opportunity to
prevent them from taking such kind
of unconstitutional illega] measures.”

MR. SPEAKER: 71 wil] consider it
(Interruptions)

DR. FAROOQ ABDULLAH (Sri-
nagar): Sir, 1 want a discussion on
thig because that State is a very vital
State and any instability created there
will lead to further unrest in the
whole of the country,

(Interruptions)

MR. SPEAKER: Nothing will be
recordeg without my permission. Now,
Call Attention motion. Mr. Shiv-
kumar Singh,

(Interruptions) *¢

MR. SPEAKER: You are not allow.
ed. You are not givern. permission.
Nothing is to be recorded.

(Interruptions) *#

——

**Not recorded.
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MR. SPEAKER: 1 have got my
arguments on that. 1 have to decide

it.

SHRi A. K. ROY (Dhanbad): Mr.
Speaker, Sir....**

MR. SPEAKER: The hon Member
may take his seat. I will decide it.
I have got it. It is my prerogative,
I decide it. It is under my considera-
tion and you ran see me in my
‘Chamber. Now, Mr. hivkumar
Singh.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTNCE

SOIL EROSION PROBLEM IN TdE
COUNTRY

SHR] SHIV KUMAR SINGH
THAKUR  (Khandwa): 71 cal] the
attention of the Minister of Agricul-
ture to the following matter of urgent
public importancs and I request that
he may make a statement thereon:

“The soil eroston problem in the
countyry.”

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): The Government is conscious
of the problem of soil erosion caused
through over-exploitation of natural
vegetation and land  resources and
have taken appropriate  steps to
combat the problem.

The high rate of population growth
—both human and livestock-——has re-
sulted in indiscriminate expioitation
of natural resources, namely, soil,
water and  vegetation to meet the
ever-increasing demand for food, fod-
der and fuel. This has upset the deli-
cate ecological balance and led to
severe soii erosion problem.

According to the report of the Na-
tional Commission on Agriculture, out
of a total geographical area of 328
miliion hectares, it is estimated that

———e—

**Not recorded.
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about 150 million hectares are affected
by serious water and wind erosion. In
addition, an estimated area of 9 60 mil-
lion hectares is subject to erosion due
to shifting cultivation (3 million hac.)
and erosion of culturable wastelands
(6.60 million ha.). Soil erosion in the
country can be breadly classifled into
erosion by water and erosion by wind.

Erosion by water; —Erosion by wa-
ter constitutes the most serious me-
nace to the land resources of the coun-~
try not only because it affects the soil
directly but also because it leads to
siltation of multi-purpose reservoirs
and tanks, occurrence of floods and
loss to the sea of a great deal of sweet
water, It has been estimated that the
total annual loss of soil nutrients
which takes place in this manner ijs
equivalent to 8.4 mullion tonnes of
NPK. The premature siltation of tanks
and multi-purpose  reservoirs is a
particularly alarming consequence of
water erosion. Observations have
shown that the average rate of sedi-
mentation in the reservoirs is many
times higher than the rate which
was assumed at the time they were
designed and built, Thig reduces the
effective life-span of the reservoirs.

In the hills and foot-hill regions,
the problem of landslides, lapd-slips
and torrents is predominant, Whereas
in the plains—particularly in the
States of Uttar Pradesh, Madhya Pra-
desh, Rajasthan and Gujarat and to
a lesser extent in Bihar, Orissa and
West Bengal—guilty and ravine ero-
sion has assumed serious proportions
threatening the fertile cultivable
lands. In addition, the traditional
practice of shifting cuitivation (Jhum
or Podu) by tribal population hag led
to depletion of forest resources and
consequent soll  degradation in the
North-Eastern  region and the hiily
regions of Orissa and Andhra Pra-
desh
-

Soil erosion and  consequent silt
load rewults in drinage congestion



223 Soil erosion

[{Shri Birendra Singh Rao]

and rising of river-beds and shifting
of river coursegs which aggravates
the flood hazards. Floods affect about
80 akh hectares of land and cause
an annual loss of the order of about
Rs, 250 crores to the country by way
of damage to crops, houses and
other property.,

Erosion by wind: —Wind erosion is
predominent in the States of Haryvana,
Rajasthan, Gujarat and the coastal
areas, It is estimated that an area
of about 32 million hectares (includ-
ing about 7 million hectares under
sand-dunes) is affected by wind ero-
sion.

The urgeny of providing appropri-
ate conservation treatments to affect-
ed areas, including the drainage sys-
tem, has engaged the aitention of
the Government right from the First
Five Year Plan period. A number of
programmes have been launched un-
der Central and Siate sectors to
check soil erosion. Substantial part
of the area under State sector sche-
mes has been treated with contour/
graded bunds, There are other
schemeg like ravine reciamation hill
area bench terraces, afforestation and
other engineering measures. The Cen-
trally-sponsored sector programmes
inter alig includes schemes like (i)
soil conservation in the  catchments
of river valicy projects; (ii) integrat-
ed soil, water and tree conservation
in the Himalayas; (iii) Drought prone
area programme; (iv) reclamation of
alkali and acid soils; (v) control of
shifting cultivation; (vi) protection
of tableiands and stabilisation of ra-
vinous areas; and (vii) social forestiry.
Excepting the first three schemes. the
other schemes stand transferred to
States since 1979-80 as decided Dby
the previous regime.

By 1979-80, an estimated area of
28,40 million hectares wili be covered
by various soil conservation measures
at an expenditure of about Rs. 661
crores. This includes treatment of
about 21.75 milion ha, under State
sector and about 1.85 million ha. un-
der Central sector.
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In the Sixth Plan, a new Centrally
Sponsored  Scheme of Integrated
Watershed Management in the catch-
ments of flood prone rivers in the
Indo-Gangetic Basin has been propos-
ed with an outay of Rs, 90 crores on
50:50 sharing basis for the remaining
period of the current plan with a
view to mitigating the fury of floods.

st fra w e Fag orgr (@eaT) @ www
WEIeT, g AW FT OF qgq WEAIH W § |
€ AW ¥ 328 fufagd geeqx s &
90 fafage gaear s &t @ae 9w &,
qrit & @Ua gl & W e 50 fafaas
g g fag o § A% g & 0
tq aeg 328 fafama g a8 145 fafawm
eRTT A gury Fw A T4 § wwrfaa
W @ & W FT F AFAA & G & ]
700 ®UT Toqr whved ‘TfE‘ﬂW?FEW
R grm & 91 6 g fafaga za it I
FY HAE AT £ IAR FIXO FAT § T g
® FIXW 300 FIre wa sfv aw T qFEE
L1 TTATEA | gal7y  ®UT 947
gfa af 7o 291 F1 WA F FO ;Y AT
W E | H AT I AET § AT WERA A
g qBAT =meA g & ¥ IRE W &
fau qafrr sggeqr T4 99 & qwe § @
# ST 34T qA TERAT AT Ay G AWTAr
77 97399 A0 quicy 3o #X @

SHRI BIRENDRA SINGH RAO: 1
am very happyv that the hon. member
hag drawn the attention of the Gevern-
ment and the House 1o this most im-
portant problem heing faced by the
country and thig problem 1s getting
increasing attention even from world
organisations  As I have stated, we
have various schemeg on hand, but
due to financial stringency, we have
not been able {o tackle the problem
on a very large scale.

So far we have been able to treat
only 13 per cent of the total area
that has been damaged by erosion.
As the hon, member said, it is about
175 miilion hectares and we have
been able to deal only with a part of
the problem. I have mentioned al}
the schemes and we are taking up
further measurese, But I must say
at this juncture that the real need is
a mass awakening for conserving our
natural resources. TUnless the people
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mage that ig being done due to defore-
station  indigcriminate felling of trees
and empioyment of greedy contractors,
this problem cannot be fully tackled
by Government measures, alone,

T wiil not be doing justice if I do not
mention this. Some women in Garh-
wal district—I must cormmmend their
example—when the contractors
reached the jungle area to fell the
trees, embraced the trees and they
offered their bodies to be chopped
off by the hatchet of the greedly con-
tractors %o save their trees, * This is
a sort of consciousness that is to be
created for our flora and fauna and,
1 hope, with the attention that this
Gowvernment is now giving to goil ero-
sion and soil conservation and ©nre-
servation of flora and fauna, this
problem will be solved in due course.

MR. SPEAKER: Much more atten-
tion is needed now.

st gu.9 wy gy () . ATART
ey weteg & ww ara F7 qg7 A ¥ 4w
qrgar § o & guwan ¢ f5 ww o@ew v oWy
TH qTT HY Jgd AT F @19 AT ATFIC
a1 fr AT Sy S A AT &, @TAE -
T FTOHA & fAu aga FrwFT WE L F waAT Sy
&T S4TH WIFSE FAT A8qT ¢ (6 @raa g
A aF ¥ #Fg  {ar F—IIEST FIA
o\ AFfasw #£2%r | g S ARfAaEA s
FTWE 99 ¥ qF 9% & d91 Tvarg w03 &
I FT IAAT FOAT AG I £ 1 U Fade
TE afs wrg gy s F WTegw ¥ oW
Tem & #1d s@E A AR FT AT forw |3
"L 1 39 faun & sgrw &on arfgy | d
gra & r gx vvw F w qv 0F foEd ¥Ry
ST WY q4r sTE W] 9T 4 wigwmfo
o fgfeft o N fromar st ow & waa
w0 9% | ot g% feom aqur ahfeeg W
A T F Ay w9 e wY A ¥ @ E
fr et wir sredom Y W § 1 rafow T
e Fad e @ od qurawe §  srew
T & e w7 7T wfoerd frgwy 5y ol afe
wi &Y €8 qa £ fwar T g% g araesh
T & WA § AT AT 09T ®Y I
w0 § Ay 39 ¥ varzy v foer ¥ 9T w9@R
r g 5w s &3
SHRI BIRENDRA SINGH RAO: 1
am thankful to the hon, Minister...

AN HON. MEMBER: The hen.
Member.

WMatters under rule 377

SHRI BIRENDRA SINGH RAO: He
might be a Minister also some.day,
why bother? 1 am so much used to
sitting there that everybody seems
to be a Minister. It will take me
time to understand that I am on the
Treasury Benches.

I am thankfui to the hon. Member
for the suggestion, All these points
are under the consideration of the Go-
vernment. As I mentioned earlier.
there are various schemes already
under way for soil conservation and
for plantation of trees in the Mima-
layan region. We have also got our
DPAP programme being implemented.
The reclamation of saline and alkaline
lands is one of the projects.

MR. SPEAKER: Did you say any-
thing about some incentive for the
plantation of trees? -

SHRI BIRENDRA SING§ RAO:
Incentive will be provided under our
new forest policy. That is under con-
sideration, That is another ques-
tion. I need not go into details now,
As T said, we are giving all our atten-
tion to this problem, The DPrime
Minister is very much concerned
about the increasing area being eroded
and our hills being denuded. Forest
will received a arger share ¢f the
Budget, I hope, in future. But the
real need is to make: the people con-
scious of it by educating them, More
of the chipko type of movement is
necessary in the country.

14.43 hrs,
MATTERS UNDER RULE 377

(i) CRISIS OF DRINKING WATER IN BIHAR

SHRI RAMAVATAR SHASTRI
(Patna): Sir, under Rule 877, Iraise
the foliowing matter of urgent pubiic
importance:—

A serious crisis of drinking water
is feared all over Bihar in the coming
months, Although the summer is yet
to set, in, reports from various parts
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of the States indicate that, in many
areas, wells have either started dry-
ing up or their water level is going
down sharply.

There is little or no water in ponds
lakes and rivers. The condition, the
tmpact of last years drought was well-
known in advance, but littie was done
to combat the natural calamity.

Supply of drinking water comes in
any relief operation in a famine-hit
State, In Bihar. the situation is more
aiarming. According to official esti-
mates, there are about 25,000 villages
and hamlets which have no source of
drinking water. They depend on the
neighbouring villages.

Judging from the official attitude
towards the problem, it would not be
surprising if the situation in the State
slips out of contro],

In view of the serious water crisis
in Bihar, I would earnestiy request
the Government to make  serious
efforts to tide over the impending
water crisis in the State.

(ii) REPORTED SHORTAGE OF LIFE-SAVING
DRUGS CAUSING HARDSHIP TO PATIENTS

DR. VASANT KUMAR PANDIT
(Rajgarh): Sir, under Rule 377, 1
raise the following matter of urgent
public importance.—

Recently there has been acute shor-
tage of important and life-saving
drugs like ampicillin trihydrate, chlo-
roquin phosphate, streptomycin, iodine
and tetracycline, causing great hard-
ships to patients in public, government
and private hospitals due to handicap
in medical treatment,

The State Chemical and Pharmaceu-
tical Corporation is facing a serious
probiem as imported bulk drugs worth
several crores of rupees have nct been
lifted by the industry.

Due to this, several life.saving
formulations and vitaX drugs have
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blood pwessure. T. B, Malarizg and
post-operative treatment, It iz also
understood that recent credit squeze
by the banks, the late announcement
of entitlement policy by the Govern-
ment, tightening restrictions on licens-
ing and quality control all over the
world, and various other causes have
led to this serious situation, This has
also ied to steep increase in the prices
of vital drugs.

The above situation is alarming.
The Government must immediately
and seriously apply itself to all the
problems confronting the chemical and
pharmaceutical industry and take
immediate steps to make vital and
lifesaving drugs readily available and
at reasonable prices for public utility.
I cali upon the Government to inform
the House of the steps taken to re-
lieve the above serious problem,

MR. SPEAKER: Mr. Uttambhai
Patel. Not here. Mr, Shailani.

(iii) RCPORDED POLICE LATHI CUARGE
ON A PROCESSION OF STUDENTS IN ALi-
GARH ON 17-3-1980.

sit wAqm fwAr (zigvE) . weEw
aier & frgm 377 Fmdw UF W@
Regeaqul N &1 WX qrerfaq A% &1 st
mfed T AZAT g |

qwt feats 17 m®, 1980 ®r wAE
¥ o@l ¥ UF wiAgu Ud gmied (EqE
qv 7Ei Y fe® X aRTngEw Ard-ars fwan
formr § zoAT o@ O A Amw gy & foa F
gyw Sl B TENIT SR & ®TOT AT
arqr ¥ fawg uw wong & fa feedt O
w17 & fawr wfuwfl & 9 & awer o
7 w.fae w1 97 U fagr g1 W @) q¥
grai ¥ faen wfewfa) & o0 &7 & fadeg
g oF wifagu ud  smfea JE@
gt fwar s Ay @ g WA 6T A
¥ ggw & gfem & faor feer qF g oF
Yarar ¥ faged od  wfrafaw erEy 9%
frdagargas ST ST AT

TH 8 AR W gEg § %X ¥S
aagaw 9w gF fofy & Aw & g ®
0 @ gatwrdt gF  wfafiaar 8 Wi
fyor wfomfeal ®Y oF woA W & fag
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(iv) Reported assult by anti-social
elements on two M.L.A.s and a Chief
Councillor in Barapeta (Assam),

SHRl] SANTOSH MOHAN DEV
(Silchar): 1 would like to draw the
attention of the hon, Home Minister
about a news items published in all
India newspapers regarding an assault
on 2 MLAs and one Chief Councillor
in Barapeta (Assam). It is a matter
of serious nature. It seems now the
anti-social elements have started their
unlawful activities against the elected
representatives of the people. More .
news about threats to the leaders of
political organisations who have ac-
cepted 1971 ag the cut-off year for
detecting foreign infiltrators are com-
ing to us.

Wili the Minister of Home Affairs
assure the House that leaders and
electeq public representatives of
different politicai organisations would
'be given proper security by the Cent-
ral Reserve Police and the govern-

ment will take stern action against
those elements who are responsible
for this?
12.31 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPER-
TY (AMENDMENT) BILL

TYE MINISTER OF WORKS AND
HOUSING (SHR] P. C. SETHI): Sir,
I beg to move:*

“That the Bill further to amend
the Requisitioning and acquisition
of Immovable Property Act, 1952,
be taken into consideration.”
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The power of the Government to
take private property for public use
is a well-established fact. In justifi-
cation of this power, two maxims
namely, ‘regard for public welfare is
the highest law’ and that ‘public neces-
sity is greater than private necessity’,
are generally cited.

It may be recalled that the power
of the government to requisition and
to acquire such requisitioned immo-
veable property, has been in existence
for about four decades in our couniry
continuously. This power was first
conferred on government{ under the
Defence of India Act, 1939. On the
lapse of that Act in September 1948.
after the end of the Second Worid
War, the properties requisitioned
under the Defence of India Act conti~-
nued to remain under requisition
under the enactment of the Requisi-
tioned Land (Continuance of Powers)
Act, 1947 Subsequently, Parliament
enacted the Requisitioning and Acqui-
sition of Immovable Property Act,
1952, which, in addition to conferring
the power of requisitioning and acqui-
sition of immovable property on
Government, provided that the pro-
perties requisitioned under the De-
fence of India Act, 1939 shal! be deem-
ed to be requisitioned wunder the
Act of 1952, The Act, which came
into force on the 14th March, 1952,
was initially to remain in operation
for a period of six years from that
date but its duration was extended
from time to time. The Requisition-
ing and Acquisition of Immovable
Property (Amendment) Act. 1970,
which came into force on the 1l1th
March, 1970, made it a permanent
measure but restricted the period for
which the requisitioned properties
could be retained under requisition to
three years from the commencement
of the Amendment Act in the case of
properties requisitioned befora such
commencement and in casq of any
property requisitioned after such

¢
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*Moved with the recommendation of the President.
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commencement, to three years from
the date on which possession of the
property was sutrrendeired, or deli-
vered to, or taken by the competent
authority under Section 4 of the Act,
of 1952.

After the Amendment Act of 1970
came into force, the properties requi-
sitioned before the commencement of
the Act, could be retained under re-
quisition upto the 10th March, 1973.
The maximum period of requisition
was extended by two years with en-
actment of Requisitioning and Acqui-
sition of Immovable Property (Am-
mendment) Act, 1973,

A large number of properties requi-
sitioned under the above Act were in
possession of Ministry of Defence,
Ministry of Works and Housing and
other Ministries, Although the Go-
vernment took necessary action for
acquiring and derequisitioning the re-
quisitioned properties, a large number
of them could not be released and
were needed by Government even
after the 10th March, 1875 and there-
fore the period of retention was fur-
ther extended by five years by the
Requisitioning and Acquisition of Im-
movable Property (Amendment) Act
of 197%. In the amended Act a pro-
vision was also made for quinguen-
nial revision of quantum of compen-
sation payable to the owners, This
provision was made keeping in view
that a large number of properties
were taken over by Government a
long time back and compensation then
fixed continued unchanged.

Over the years, rents have increased
very considerably and cost of main-
tenance has also gone up. The
owners of the properties due to the
reasons stated above, were pressing
Government for release of the re-
quisitioned properties. With the pro-
vision of quinquennial revision of
quantum of compensation, the interest
of owaers of the properties has been
to sonie extent safeguarded,

Accordingly, the properties were re-
quired to be relieased by the 10th
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March, 1980. Op many of these pro-
perties which include land also,
valuable constructions of permanent
aature connected with nationa] defence
or the conduct of military operations
or other important public purpoges
have been put up. Thus, in the case
of Ministry of Defence their difficul-
ties in either releasing or acquiring
the requisitioned properties which
include land are mainly due to strate-
gic reasons and lack of funds for ae-
quiring the land, Similarly. in the
case of Ministry of Works and Hous-
ing, the need to continue the proper-
ties under requisition beyond the
aforesaid date stemsg from the utter
inadequacy of office accommodation
due to financial constraints has been
severely restricted. It will, therefore,
not be expedient from the public and
defence point of view to remove the
structures for the purpose of release
of the properties to the owners pend-
ing a decision to acquire or release
the properties. A phased programme
for either acquiring or releasing the<e
properties from requisition within a
period of three to five years is under
contemplation.

In view of this position, it is neces-
sary to amend the Act so as to extend
the maximum period for which pro-
perties could be retained under re-
quisition or are to be acquired by a
period of five years.

With these words, Sir, I commend
the amending Bill for consideration
of the House.

MR. SPEAKER: Motion Moved:

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
be taken into consideration”.

There are amendments. Mr. Nadar
are you moving:

SHRI A. NEELALOHITHADASAN
(Trivandrum):

“That the Bill be circulated for
the purpose of eligitmg opinion
thereon by the 15th May, 1980.” (8)

3
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MR, SPEAKER: Mr. Daga, are you :
moving your amendment?

SHRI MOOL CHAND DAGA (Pali):
1 move:
}

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovably Property Act, 1952,
be referred to a Select Committee
consisting of 7 members, namely:—

(1) Shri Virdhi Chand Jain
(2) Shri Man Phool Singh
(3) Shri P. C. Sethi

(4) Shri Jyotirmoy Bosu

(5) Shri G. M. Banatwalla

(6) Shri Madhavrao Scindia;
and

(7) Shri Satish Chandra Agar-
wal, j

with intructions to report by the
last day of the first week of the next
session.” (10)

MR. SPEAKER: Mr. Madhukar.
Are you moving your amendment? ‘

SHR] KAMLA MISHRA MADHU-
KAR (Motihari).

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
be referred to a Joint Committee of
the Houses consisting of 7 members,
5 from this House, namely:—

(1) Shri Samar Mukherjee
(2) Shri Chandrajeet Yadav
(3) Shri Ramavatar Shastri
(4) Shri Mool Chand Daga
(5) Shri P, C. Sethi

and 2 from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the quo-
rum shall be one-third of the total
number of members of the Joint

Committee;

that the Committee shall make a
report to this House by the last day
of ihp first week of the next session;
thit in other respects, the Rules
of Procedure of thig House relating

Acquisition of
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to Parliamentary Committees shall
apply with such variations and
modifications as the Speaker may
make; and
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that this House do recommend to
Rajya Sabha that Rajya 3abha do
join the said Joint Committee and
communicate to this House the
names of 2 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.” (11)

MR. SPEAKER: Mr. Chatterjee.

SHRI SOMNATH CHATTERJEE
{(Jadavpur): Mr. Deputy-Speaker, Sir,
this Bill is for extending the period of
requisitioning of the properties which
were otherwise to be released and to
replace the Ordinance, that was

“brought in between.

Sir, the pointis: this is g sort of a
quinquennial exercise that is being
carried on. The requisitioning in
some cases, as the hon. Minister has
himself said, was made under the De-
fence of India Ruleg in 1939 and this
requisitioning has continued for years
and years and this five year exercise
is being done to extend the period for

another flve years.

Now, Sir, the position 1 would like
to stale ig that Government everytime
says that the matter of acquisition is
under contemplation, The Act itself
provides for acquiring the properties
and for keeping the properties under
requisition. These two thingg are
there. Rents are to be peid. I would
like to know from the hon. Minister—
please take the House into coniidence—
to tell us how much rent is being paid
in respect of these properties annual-
ly. Ag I said already two consequen-
ces follow—rent is being paid but
there are some favourite landlords
whose properties will never be releas-
ed nor acquired because the rent be-
comes a very regular income.
other thing is unlesy the Government,
With the vast expansion of g, ‘,r‘f, s
comes in a big way to construet build-
hngs of their own, this problem can



235 Requisitioning &
Immouable Property
[Shri 8. N. Chatterjee]
never he solved. Every Government,
every public institution, if facing this
problem. Now, Sir, with the accele-
ration of the rates of remts in various
parts of the country, the revision
which is contemplated wil] mean that
they will ask for the present market
rent. Sir, if we get the capitalised
value of the rent, then, I am sure
everybody will agree that the amount,
much more than the cost of construc-
tion, has been paid. These large quan-
tum of rents could have been avoided.
There are genuine hardships of the
owners of the property. But if they
have no strings to pull and no nflu-
ence {o bear upon the authorities, they
continue to have their properties
under acquisition; they don't get them
released. The other problem is this,
namely, that in many cases buildings
are coming up with the assistance of
loans given liberally by the nationa-
lised banks. They are let out to the
Government at exorbitant rates. There
is no construction activity in the pub-
lic sector. Sir, if Government acquires
a land and makes construction on it,
there =will be large-scale activities on
it, which will generate employment,
which will also avoid the private sys-
tem of contracting and it will put
private contractors out of the way.
Continuation of lawg like these has
got a two-way effect if I may put it
that way. It is impairing construc-
tion activities in the public sector.
That is number one. Number two is
this. Huge amounts are being paid by
way of rents. Nobody can dispute
that ‘eminent domain’ is g matter
which is bound to exist, namely, the
law to acquire private property for
public purpose. It has to be there.
But what I wish to say is this, It has
brought in its trail other difficulties
and I would like to take two minutes
of thig august House on this point.
This has become a source of litigation.
Of course this Act is to continue the
old acquisition, but, an integrated and
a proper law of acquisition and re-
quisitioning of properties is
necegsary. From the Central
Government alsp, they must give a
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clear thought to it, In the order on
requigition or acquisttion, many
cases, we have found that this has
become fruitful sources of litigation.
We know of cases where before an
order is made the parties get to know
of it unofficially tnat you are going to
take possession of the property and
injunctions are taken. Court orders
are intervening. In many cases public
projects are being held up,

Therefore, Sir. a time has come
when the Government should consider
very seriously sp far as properties
within the jurisdiction of the Central
Government are concerned. They
should frame a law which will provide
for more effective means of acquisition
ang requisition of properties. 'lhis is
my plea. I would like t> impress up-
on this honourable House that this
type of piecemeal legislation and ad
hoc legislation wll only create situa-
tions like what we find now. And,
S’r, it does not scive the mamn pro-
blem. If we go through the State-
mwent of Objects and Reasons of
similar types of legislations we will
find that the same statement 1s made,
the same excuses are given, namely, ‘It
is under contemplation whether the
property should be acgquirel or not.
Now, Sir, what I would like to know
ia this. Although the Act provides for
acquiring these properties, huw many
of such properties havec really been
acquired? If not, why aot?

The money is there. Then I would
like to know what is the amount of
rent that is being paid? Which of the
properties they want to acquire?
Cann’t a law be made for payment
of the acquisition money by instal-
ment? These are the points which
are to be considered.

Now, there is a fea2ling ‘hat in some
cases there is a recket going on. For
many properities, 1 am sure of, Gov-
ernment is paying lakhs of rupees.
We know that in the case of gne
building in Park Street. Calcutta, £ T
am not mistaken, the Defeace Ministry
has taken over and nearly a lakh of
1upees or more as Pdid as monthly
rent. Why can't the Government



237 Requisitioning & PHALGUNA 29, 1801 (SAKA)

Imovahle Property

start coustruction sotivity? Sir, the
private parties are being given loan
bty the nationalissd oanks and other
€rancial institutions, Why not the
Ccevernment get fingncwal  resomrces
fiom the L.1.C. and the nationalised
Barks, when they are giving financial
assistance to the private construction
agencies? This Bill has to be approved
no doubt about it, But 1 would request
the hon. Minister not to tackle this
thing in the usual manner. This is
where our exchequer is losing. Private
construction agencies are getting bene-
fit at the expense of the public agen-
cies. Huge amounts of money are
going into the pocket of a few persons.
If a proper enquiry is made, a census
is made, the fact will be known, Now-
a-days most of the big buildings are
owned by a handful of peeple and
these people are enjoying the huge
rents and return on their properties. 1
request the hon. Minister to look into
this matter very seriously. This Bill
has to be approved of otherwise all
the orders of requisition will come tc
an end. Let it not be a five-year
ritual; come with a Bill and get it
extendeq ang the properties will
remain under acquisition for 41 years
from 1939 onwards or some of them
acquired recently will not solve ‘ghe
problem.

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, T would like to mention
some aspects of this Bill, T agree with
everything that Mr. Chatterjee has
said that this has become a sort of
bureaucratic ritual and Government is
not really giving its mind at all as to
how to effectually dispose of these
requisitioned properties, and the more
they are delaying over this matter, the
more this problem wil]l go on accumu-
lating every year. One big lacuna in
this Bill is regarding the rates of
compensation. Regarding compensa-
tion, I am aware of the fact that there
are some big private property owners,
particularly in big cities like Bombay,
Caleutta and so on and for fhem it
may be quite beneficial, profitable i
their big properties are to be requisi-
tioned by the Government apd copti-
nue them year after ypar so that they
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get a fixed jncome. But I weuld lke
the hon, Minister, when he replies, to
clarify that the rates of compensation
for such requisitioned properties are
the same rates which were fixed in
1939 or 1942. Although a period of 40
years has passed no change has been
made so far, no revision has been
made. There is a provision of revi-
sion and now also if they pass this
Bill and extend the period for five
years, then during the five.year
period another revision can be done.
But in actual fact, whether it is true
or not the rates of compensation, by
and large, have been unrevised and
they have the same rates which were
fixed during 1939 —1946 period, Every-
body is not a big property owner, I
know in Calcutta city, for example, a
number of people with modest means,
middle-ciass people, have buijlt their
houses on their own. Those houses
have been under requisition for many
years. Perhaps the house-owner was
in Government service and was serv-
ing somewhere outside Calcutta, Dur-
ing the course of these years he hag
retired from service and now he and
his family, sometimes with his aged
mother, have nowhere else to go. They
have been making repeated represen=-
tations that they should get their
house back, otherwise where are they
to go after retirement? There are so
many bonafide cases like this, but
there is no provision or procedure by
which surch genuine cases of hardship
should be gone into and if necessary,
these properties returned to the house
owners.

There is another type of exampie
that I can give of & certain high school
in a rural area. I would like the
Minister to take note of it; I know,
he cannot reply off the cuff. In the
Basirhat sub-division of 24 Parganas
district, very near to the border of
Bangladesh, there is a place called
Bithari. There, during the Banglgdesh
hostilities of 1971, a high school which
caters only for the village students,
a very poor area wag taken over by
the military and occupjed by sorie
military unit. Later on the hosti-
lities that school was ,
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But I regret to say that po compen-
sation has beep paid for the requi-
eioning and use of that gchool building.
It was also damaged during the
hostilities because it 1s very close to
the. border and some damage was
caused in the course of the war. They
have, however, neither been compen-
sated for the requisitioning nor for the
damage caused. They are very small
people and the headmaster of that
school goes on writing letters and
nothing comes out of that. 'What is
the machinery for such cases? Is there
adequate machinery to go into such
bonafide cases? I do not know.

The third point that I want to make
is that many buildings have been
requisitioned which belong to the State
Governments, particularly in big cities.
We would like to know—Shri Somnath
Chatterjee also wanted to know—what
ig the amount paid as rent every year
and what are the arrears due to be
paid? The West Bengal Government,
mot from now but from the time of
Shri Siddharth Shankar Roy and now
also, has been complaining, the State
Minister of Finance has been com-
plaining that huge amounts running
into lakhs and croreg of rupees is due
to the State Government ag rent
arrears for buildings which belong to
the State Government, which have
been under requisition ot the Central
Government ang these dues have not
been paid. This is another way by
which the State finances are put into
difficulties. How are these matters to
be solved? 71 would like to have some
information gbout this from him.

1 agree that jt may be necessary
that certain number of officers belong-
ing to the Defence Services and other
officers, have to be posted in cities
like Calcutta, with which I am fami-
liar, Bombay etc. These officers have to
be kept there for varioug reasons, but
I see no reason at all why over this
period of forty years, the Ministry of
Defence or the Ministry of Works and
Housing could nqt adegustely provide
their own accommodation, build
their own accommodation for housing
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their officers. These buildingg wild
mever be de.requisitioned. In & city
like Calcutta or Bombay, Defence
Service officers and officers of other
Central Services would remain there
for all time to come.. They are bound
to remajn there. So, instead of going
in for some kind of housing programme
©0f their own for housing their own
people, they go on occupymg these
buildings, some private houses and
scme State Governmment-owned Luild-
ings. Dues are not cleared up, renmts
are not paid. In some cases, as I
have stated, compensation is not
given, where the owner happens to
be a small person or a board of schoo?
management, This Bill, of course,
will be pressed but it is totally in-
adequate because the problems
which have arisen out of this acquisi-
tioning and requisitioning are not dealt
with. 1 thought he would say some-
thing in his opening remarks. But
he carefully avoided those uncomfort-
able issues which are causing of a lot
of complication and distress to many
people, So, 1 hope that when he
replies, he will take the House into
confidence, and not say: ‘I have just
come. I don't know what happened
during the Janata rule.” pecause every-
thing is attributed to those 2} years.
It has been going on for many years.
I would request the Minister kindly
to reply to the points I have raised.

SHR] P. C. SETHI: I am very
grateful to hon. Member Shri Somnath
Chatterjee and my very good friend
and a very old Member of this House,
Shri Indrajit Gupta for pointing out
the anomalies and deflciencies in this
Act, But I am grateful to Mr. Chatter-
jee for recognizing the fact that the
anomalies are there—which he has
pointed out and he will contihue to
point out when we mutually discuss
and sometimes come to a definite
conclusion,

But the need of the hour is that this
Bill has to be passed. They have
acknowledged it, and I am acknow-
ledging that there are anomalies, I
am acknowledging that there are
difficulties. I am acknowledging that
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there arz cases of hardship. ] have
taken a careful note of all the points
which hon. Members have raised.
They have also asked me to reply to
certain questions which, it appears,
it will be very difficult for me to do
at this stage, because the buildings
have been hired by various depart-
ments, like Works & Housing, Steel
Authority, Defence etc, But this cen-
sug or collection of census—as ™
whether it is this department or that
which has done—is all right; Dut,
ultimately money is going out of Go-
vernment of India’s Kitty. So, I would
try to collect the census from my
Ministry and circulate it for the
benefit of the Members.

However, the dimensions of the
problem which they have projected
are not as big as they have pointed
out, because of these figures which I
present for the consideration of the
hon. Members. Acccrding to the in-
formation furnished by the Ministry
of Defence, out of 38,000 acres of land
under requisition in various States,
that Ministry hag already acquired
about 77,000 acres of land by paying
a compensation of Rs. 40 crores. There
are only 21,000 acres left,

SHR] SOMNATH CHATTERJEE: It
comes to nearly one-fifth.

SHRI P. C. SETHI: Please take the
other view that nearly four-fifths has
beep disposed of. But from 1939 to
1946, nothing was done. From 1946 to
1952 again, nothing was done. This
is how it has been moving from one
point to another. It was, really
speaking, somewhere in 1970 that this
Act was brought in. Since then, it has
been extended by 3 years in 1973; and
then again, in 1875 and 1977, The
late date has expired. That is why we
had to bring in the ordinance. And
now ] have come to the House to
make it a law. I have carefully noted
the points made by hon. Members.

MR, SPEAKER: It is lunch hour.
You can resume after the lunch.
SHRL+P. C. SETH1: We can take

up. amendments afterwards.. Let me
conclude my speech,
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SHRI INDRAJIT GUPTA: You
must reply to the points raised by the-
hon. Members. You think over them.
during lunch and give your reply
after lunch.

MR. SPEAKER: The House stands-,
adjourned till 2 P.M.

13.01 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL—contd.

SHRI P. C. SETH1. Sir, I was re-
plying to the points raised Lty hon.
Memberg in connection with tue Re-
quisitioning and acquisition of immov-
able property (amendment) Bill 1
was saying that the dimensions of the
problem are not that much; in the °
defence ministry 98,000 acres of land
were under requisition in various
states; they have already acquired
about 77,000 acres and gbout 21,000
acreg remain in that situation. Besides
they have also released 6600 acres of
land. Actually they are left with
14576 acreg of land including land
requisitioned prior to March 1970. The
area sanctioned for acquisition is 6424
acres; the area proposed to be acquired
——the proposals are in various stages—
is 1819 acres; area sanctioneq for
derequisitioning is 1733 acres. Area
proposed to be de-requisitioned—543
acres, Cases under review 4057 acres.
As regards buildings, the Ministry of
Defence have 83 buildings only.

SHRI INDRAJIT GUPTA: Where,
all over India?

SHRI P. C. SETHI. Yes.

Including this requisition after
10-3-1970. On these  sanction for
acquisition in eight cases and sane~
tion for derequisition in four cases
have already been accorded. 6
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IShri P, C. Sethi]

“Two properties are proposed to be
acquired and the remaining 89 are
\der review. All these figures we
have collected from the Ministry of
.Pefence.

A few other questiong were asked
by hon., Members—how much rent is
being paid by the Government? At
that time I said that it would be diffi-
«cult for me to reply instantaneously,
but fortunately for me we had a lunch
break. Though I had to miss a lunch
«qow I am in a position to reply to
that. Rent being paid annually for
buildings is Rs. 32,25,636.

SHRI INDRAJIT GUPTA: I3 this
for Defence Ministry buildings only?

SHRI P, C. SETH1: I think this is
for all. I asked him to furnish figures
for all. I would further check it up
and let you know just now.

For lands, the rent which is being
paid is Rs. 13,81,484. At Calcutta we
are building office accommodation to
the extent of 1.76 lakhs sq. f{. Resi-
dentia] accommodation to the extent
of 2,000 units is being built at Cal-
cutta. In Bombay 2,600 residential
units are coming up. But in Calcutta,
recently during my visit to the capital,
1 had a discussion with the Chief Min-
ister. There is some dispute that in
the area where we are wishing to
build Government houses, he wants it
for some other purpose. Now, there-
fore, again we are in discussion with
them. The hon, Members if they have
any proposal or any viewg on that
‘matter, when the matter is concretised,
I would come to you.

SHRI SOMNATH CHATTERJEE:
How much do you want?

SHRI INDRAJIT GUPTA: Where do
you want? How much do you want?

SHRI P. C. SETH1: 1 will write to
you. In Delhi, office accommodation
which is being built is to the extent
of 6.28 lakh sq. ft. and residential ac-
commodation is to the extent aof 15,300
units. THe genuine caseg of hardship
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are also there. The Ministry of Works
& Housing has taken up phased pro-
gramme of releasing residential units
within a period of one year from
10.3.1980. This decision hag been taken
recently,

The Government banks are giving
loans to the private persons who in
turn are renting to the Government,

This was one of the questions put
by Shri Somnath Chatterjee. Building
programme ig taken up keeping in
view the availability of funds with us.
I would like to suggest that ¢che build-
ing activity ghould not come to a stand
stil] altogether. We do not want to
become a country where all buildings
belong to Government. Otherwise, it
will be very difficult to cope with the
problem. Ultimately, if India gueg to
that situation, I have no objection, but
at present...

SHRI SOMNATH CHATTERJEE:
Abuse of Government offices.

SHRI P, C. SETHI;: I have noted
that private people are being given
loans from the banks and from other
financia] institutions.

SHRI SOMNATH CHATTERJEE:
There are financial sources from which
Government may take funds.

SHRI P. C. SETHI: 1 take a note of
your suggestion.

How many properties have Leen
acquired and derequisitioned? Out of
98,000 acres of land under requisition
of Ministry of Defence, as I have
already replied from 10-3-70 to
31-6-79, 139 residential units and 32
office buildings have Ueen released.
Therefore, we are trying to reduce the
problem to the minimum possible.
Even though there are certain lacu-
nae left, I have no objection in con-
sulting the hon. members or any other
persons who are prepared to give their
valuable advice. Even g person like
Shri Somnath Chatterjee sitting on the
opposite side has realised that the
Bill has to be passed. Mr. Chandrajit
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Yadav and Mr, Gupta have also sald
#0. Therefore, the proposal for re-
ferring it to a Select Committee is just
not acceptable.

The school building is not one of the
83 properties requisitioned under the
R.A.IP. Act. 1t appears to have been
uged during the 1971 operations. There
is a separate scheme for grant of ex-
gratia compensation in such cases in
consultation with the civil authorities
and the Defence Ministry will have to
further look into the matter. But,
however, since the hon. member has
raised it, we would bring it to the
notice of the Defence IMinistry.

SHRI INDRAJIT GUPTA. It was a
poor village school.

SHR1 P. C. SETHI: True, but in
1971 it was used for military purposes.

SHRI INDRAJIT GUPTA: Then pay
something for that,

SHRI P. C. SETHI: 1t is not my
ministry which has to pay. But I have
taken note of what you have said. We
will approach the Defence Ministry to
decide the issue as quickly as possible.

SHR]I INDRAJIT GUPTA;: What
about the arrears of rent?

SHRI P. C. SETHI: That figure I
have got. 1 will pass it on to you.

MR. DEPUTY-SPEAKER: I shall
put the amendments to the vote unless
any hon. member wants to withdraw
his amendment. Mr, Nadar, are you
withdrawing your amendment?

SHRI A. NEELALOHITHADASAN:
Yes; Sir, I am withdrawing mYy
amendment No. 8.

MR, DEPUTY-SPEAKER: Has he
the leave of the House o withdraw

his amendment No. 87 There 1is no
disgent.
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Amendment No. 8 was, by ledve, with-
drawn, -

MR, DEPUTY-SPEAKER: Mr. Ma-
dhukar, are you withdrawing your
amendment?

SHRI K. M. MADHUKAR: No; 1
am not.

MR. DEPUTY-SPEAKER: Mr, Daga,
are you withdrawing your amendment?

SHRI MOOL CHAND DAGA: I
would like to speak on my amendment.

MR. DEPUTY-SPEAKER: With the
reply of the Minister, the discussion
is over. The question is whether you
are withdrawing your amendment.

MR. DEPUTY-SPEAKER: If you
want to speak, you will be given a
chance at the third reading. Now, are
your withdrawing your amendment?

SHRI MOOL CHAND DAGA: Yes, 1
am withdrawing.

MR. DEPUTY-SPEAKER: Has Mr.
Daga the leave of the House to with-
draw his amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 10 was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER: Now, Mr.
Madhukar, are you withdrawing your
amendment?

SHRI K. M. MADHUKAR: No,

MR. DEPUTY-SPEAKER: I shall
now put Amendment No. 11 of Shri
K, M. Madhukar to vote.

Amendment No. 11 was put cnd
negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952, be
teken into consideration.”

The motion was adopted.
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MR. DEPUTY-SPEAKER: Now, I
shall take up clause by clause ccnsi-
deration of the Bill, Clause 2. There
is an amendment by Shri Shamanna.

Clause 2~ (Amendment of Section 6)

SHR1 T. R. SHAMANNA (Bangalore
South): I beg to move:

“Page 1, line 10,—

for “fifteen years"” substitute “eight
years” (1)

1 have given this amendment with
some purpose. 1 know that my gm-
endment may not be quite appropriate
in thig connection but still] I have got

a right.

In the Bill it has been stated _tl.:xat
in a phased programme, pr0v151.on
would be made to acquire properties
in the course of two years or five
years. But I am of the opinion that
if you have the blanket powers for
requisitioning and acquisition for a
period of 15 years, that would be too
long a period. For new cases, the
time should have been reduced. A
comprehensive Bill could have been
brought forward for proper regulation
of requisitioning and acquisition. And
in the light of this, a simple enactment
keeping in view the interest of the
Government as well as, to come
extent, of the owner should have been

brought forward,

Undue delay in the process of
acquisition will give scope for corrup-
tion and room for reversing the pro-
cess of acquisition through influence.
In Bangalore, in one case, the cost of
the land on account of the delay, has
virtually doubled. And in another
case, by using influence, the building
has been taken back and the game has
been let out at double the rent. So,
under these circumstances, it is better
that there should be a comprehensive
enactment %o cover acquisition and
requisitioning.

In this connection, it, may not be out
of context if I say that the Urban
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Land Ceiling Act, which is 4 Central
law in the State, has caused consider-
able difficulty because under the Urban
Land Ceilings Act a higher rate hasg to
be given for acquisition of land, where-
as if the land is acquired by the mili-
tary or for any other purpose, it
would be paid at the lower rate. It
has caused great inconvenience, There-
fore, it is better that the Urban Land
Ceiling Act be scrapped in the best
interests of the State because, even
after so many years, this Act has not
been effective. Those who have in-
fluence and money naturally get per-
mission from the Government. I have
given a large number of cases where
permission has been given to the in-
dividuals, who bave been benefited to
a considerable extent. So, 1 would
urge upon the Minister to see, in the
best interests of the public
and also{ to safeguard the interests of
the poor, particularly those acquisitions
connected with the slum clearance, it
is better that the Urbap Land Ceiling
Act, ag applicable to Karnataka, may
be scrapped and the State may enact
a suitable law for the purpose. Gov-
ernment have not taken serious steps
to see that the unnecessary delays in
the acquisition proceedings are put an
end to. If they take 15 years for this
purpose, it is too long and it will be
very unfair. Therefore, I object to
the provisions of the Bill and press
my amendment.

SHRI P. C, SETHI: I think it is too
late for the hon. Member now to say
that the period should be reduced
from 5 years. I have said that we
are going to review old cases in one
year. But he is proposi four years
instead of five years. 4 could have
come with a proposal for two years or
three years. 1 it is necessary, I could
have brought it even now. But the
formality of going to the Cabinet and
other things are necessary. I can
assure the hon. Members that we are
on constant vigil and we shall try to
review the caseg which are pending
within the stipulated time given to
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the department, within a year. There-
fore, 1 would request him not fo press
for his amendment.

MR. DEPUTY-SPEAKER: Is the
hon. Member pressing his amendment
No. 1?

SHRI T. R. SHAMANNA: Yes.

MR. DEPUTY-SPEAKER: All right.
I will now put amendment No. 1 o
the vote of the House.

Amendment No. 1 was put and nega-
tived,

MR, DEPUTY-SPEAKER:. The ques-
tion is:
“That clause 2 stand part of the
Bill”.
The motion was adopted.

Clause 2 was added to the Bill,

MR. DEPUTY-SPEAKER: Is Shri
Shamanng moving his amendment
Nos. 2,3,45,6 and 7 to clause 3?

SHRI T. R. Shammanna: No.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 3 stand part of the
Bill”

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4 (Amendment of section 22)

SHRI P. C, SETHI: I beg to move:
Page 2, line 25—

for “this Act” substitute “that

Tule” (9)

SHRI INDRAJIT GUPTA: This is a
Government amendment. He must
speak a few words as to why he is
changing. He should tell us gs to why
we should accept it.

(Amdt,) Bill

SHRI P, C. SETH1;: For an intelli~
gent distinguished and old Member
of Mr. Indrajit Gupta’s standing, it I
am to explain this in a few words,
then 1 have fo explain everything.

MR. DEPUTY-SPEAKER: The ques-
tion is:

Page 2, line 25,—

Act” “that

for ‘‘this substitute
rule”, (9)

The motion was adopted.

MR. DEPUTY-SPEAKER: The ques-
tion 1s:

“That clause 4, as amended, stand
part of the BillY

The motion was adopted.

Clause 4, as amended, was added to the
Bill.

Clause 5 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI P. C. SETH1: Sir, I beg to
move:

“That the
passed”

MR. DEPUTY-SPEAKER:
moved :

“That the
passed”.

Bill, as amended, be

Motion

Bill as amended, be

ot AR W v (AT ) . wA A
1 €4 IHC & 07 fwgr wa ay arfaarie &
fau & aawar g f& &= € qr grir fr ag
TIT FHSFFC @I AT AL | g7 FMT
¥ ggwr 1939 ¥ @iF fwar @ 1 gEEr
g fag gy +09 40 wwgw ) g
1T gawt fefraa g7 g% &1 gden fafaee
® q7F & #7IT gArd W @ o oF f 9@
Fr i F& o W &) QfeT IJ@A arAT
ara gg & o ot goeT 9T 97 |1 IE AAY
gar & 1 sTeR fafret & gw oazd w10
grearaa faar ar Igwy ¥ ag FT gar ]
qrgar E

As reported in the Lok Sabha
Debates, Vol. XI, Third Session; 1971;
Col. 38, the Prime Ministerssaid;

M O U S A e Lo
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“Thig Bill only seeks to provide
the necessary legislation as a con-
sequence of the proclamation of
Emergency made by the President.
We have tried to interfere as little
as possible with the normal avoca-
tiong of our citizens.”

At the end of the debate, the Home
Minister, Shri K. C. Pant said:

“While support came from almost
all sections of the House, certain
points were raised in the course of
the discussion. One of these was
that this measure should not extend
beyond the period of Emergency. In
a democratic country, the sentiment
is patural and I respect it. I can
say that our intention is that this
should not extend beyond the re-
quirements of the Emergency.”

YU 37 97 fF AEea g a1 IET @ 1w 917
"L IETT T 21 A 3T IHA ® BT BY
fagr AT3 1 WT TW oFR F A5 I} AT
qran & a3 Jeweg w5t fedar & geede
T8t fFar 1 TF 1952 ¥ 0T ¥ ¥FWEW 5
6 ¥ AT AT,

may I know whether any Government
has implemented these sections or
not, or simpiy we must say “Yes”?

#¥ oF Farw fogr & AT 7 IHA F
qIizH, AT FEA X AT AT § IAET IAT
faer &+ ®F, 1976 ¥ FEA7 fad H
133TFT qEIT A wE AR IAH ARIAT WMA
a& Adf fasn 1 1976 ¥ feda 7 & 9w,
#F Faz a2 R v 337 B9 & womex
Mz zar fawrr aqr wraAr F gfamfat &
T waANT A F FTL IT THF FT gIIITAT
Té war fwar mar & 1w W WY Aw Ay
gar & fewa gwaww ¥ fao o1 af @ Adi
aat f&Er ¥ fafsq gz § 999 9T AT
1976 ¥ w19 g F o & AT 1980 A
g WAty g & 3wl gwrawr @ fear wn
Faifs fewa AT et & Ay & ave @7 A8
g, oY miw WA Fg Fgh T AT § !
9T gz IFT 19-3-80 ¥ & )

feamay, 1972 aredwT ¥ 190. 68 UFE
weffT &Y 7 W< 7 W & AU gawr qwaer
fear At Y 9T wEr 9 &t wwy ANgE
FwEr @1 fF R @ 97 AW o Jrr fra
Yo g v T fe Wy SN F Wow &
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Wi grawra 8 gzar 9t 8F ooy a7 fw
7t ®Y foraer gan oY srawn wreaed § 99
ar arX o w5 & frare s A, fead
Wit aifer, W st wEw &, w A
guet g A4t 2, fra oA Y g SN
2 fegw w1 4@ q@ wwy wre gfww
QMWlﬁmnga‘rvg&wﬁmW'
f¥z & uewa, o¥ ¢ 30T qW g §
M qE INA TG ST A IEHT TAAT
15 faw & mewe &% & forar | A grE W
wzar & fw mwﬂ{&man%nﬁafﬁﬁ
gt wre ofew qwew & fAw A%
uFIgT ®T THS &

wire qifeurie €1 §1§ eAferm qga ar
wRm f& 1039 X e ¥ gy o i,
X T AT IAFITWI T 97 7 KN TG IS
gafes 81 @ & 7 dHm A & o afeT
w1 98 g% @ O BHIT’(EE,TQ?TW‘!Tﬁ'
oy &frs @ WAzt Y & @y ad 7@ &
g FEA Y A ¥ 1977 H HFA
qisf ¥t wETT X qwa fEgr 0 1975
wed gwrgw @) gE1 A7 1 xevEy fawrn @war
tfr mmwr T &, 7 wdwm afd S
wifedsq frarr et | wvaq F1 9y AT A€
St o femTT A @ 1 mae wrd fEer
fafareT 1 watd 97 7 A St F &7 arga
us a1 #Y gET WAt awfagi gra femomar @
Wy ®fagl grao ag 397 Qe faar wm g o
77 Al sy 1@ Afan, ady femid &€
FE = a# $ 1 my fafqeT TEy §
fe g7 wed) F19 &¥ A7 (e@amA) | .
1977 ®Y¥ 1075 ¥ ITTHI UL 2, WT FEI-
FIQr we ¥ 3Fwr oy Afwe . W g A
ors g€ fr gmy W 39T Az A gEedl A
ag = & ar 3Ew war fw

“1 require your cooperation and I ac-
cept your amendment’ Then they

remained silent. & ZAFT qF HTAH EHT |

When they talk of the principle, what
is the amendment?

giziz zara 78 a1 fw w9 oF AEae FAL
¥ &z %7 ore faq ez #Nfov ) gad v
TR AT AR FEr Ar | KX apafiwer fa &
faer ® wter FTAT 1 FA w7 91 fE EH
=7 faqy g3 frane o w1ige ) ®IOH ¥
war aF fear @y #¥ 9¥ fag-graT fean

ue wrAeYg weeg o Aa) fag g fwar ?
T wear =ifzo 4

| §e wR Tm g w ¥Q e R,
afma & qdff ¥ fefafom & wa TR €
gafau fag—gr feqr | md & W HFT T F
aF @17 a7 FeN gl § 5 oIw gwe kA
faor Y §, wa ag Fargd fx Iy qfeaw
Qg FT 8§ ?

The phrase is ‘for other purposes’.



253  Requisitioning & PRHALGUNA 29, 1901 (SAKA)

Immovable Property
WR-TTY ¥ fau fradt fieadft o 5 &Y

} W Y v s A X e § 7

st o HYo ¥y g gETaT ¥

st wwwr wim ;WY wwd g

I have followed it very well. You can
not collect it. The answer is there.

2 gz fear, §m faar fe wro ster wdw
w4

rafae sz war o e faar § w9
Ny wUeAdiz FTW TEY § @ eTw
aerERT AT qrEd § 1980 F Ay gw qurER
T F7_STHIT A4 ? swfwﬁ‘zresr@gl
s FERwE fadyT, few T 9v @A, gAd
LA G B CARE

st wwen fas wmn (refrarde ) -
IUTERE  WEWED, WA G EY Sred AEr
feqr | ot B & feav 41, gEEY WY @
grag ¥ frdae =% feqr @ Afea & g o
iz F !

¥y A 9w e, 3y fag wwEd §
S W v:rwmfw?a'aah%%
T § 1 e =wEs 8, fwT fafa, fee
ofe? otz foT ey | oz fasr oo™ 1952
¥ FFM™I, 1975 ¥ SHY wWHUERT ATX W}
1980 ¥ weardw AT fear sk oa fee g
TR faa amATIES &1 WA S oo faar
%r E’Hﬁ a’g gfﬂ? -

fatga®s &1 gz 2 wqgd mwfa
gfuugo M g wfufaam,
1952 FY g1 6 FY ITgrwr ( 1%)
¥ 5o Wy F@ & fau @
fawd f& wfawgw & wdta awfa
foasr afgwaw  wafy aw <&@ o
grdY 2, A wafg &Y qm TS
a% & fag ok agr faar g

% oy 9gar At f& @ wY vE @} ¥
ox FifEfe fasr @ wifge 1wy
gEey, =Y @mATy WEWl AT s weEsha
TR, FARET QU ETE 7T gu off & wgay
qigar g & =g favwy sga st § amn
T g | TEA AT W agy &feAream 2nfr

af v fa¥ &1 gawe @ Tew
Mewe 3 fAq agm @ g @ T W
wmi &Y AurEer faw @ & oule oA
wE FTHET THT | nﬁfs‘ﬁeﬁz
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ﬂfgr A § @ X 9T X HT AW IS

® & Afwm fadw & fog 7wk Fovmior gor
gor awr smiiw & W A
fedq feqide v sm A afior @I | e
TwWaa Y & fs 2w & a¥  GwY aX w¥A-
foafor w1 w7 €Y

gk fadr MdErd ¥ 3T s F
5% srofea § | IowY agroeEE IWT A
galxeawm Yoy a9 ® &1 =9 wwTAl
&1 fear fear o w@r &, A A fewa A
W A AR ARH AT IR E | T8 w9 gE
93 fen wmar afgr 1 & wey
AT & W@ Y wgua g, Afew frm v &
w7 fagr 91 @Y &, I9¥ IW IEW F g
A ER AT g | Wt faguw w7 fa¥ae
FA H W7 AT, TETEA I EGF €7 F
fagre @, aYow wfraefag fawr gwrk amorey
o1 gwar a1, R AT ames §39 8
e A qedy | foay &2 dWiA 9 S
Fxr Al w7 N JEw@ g, T@EW @
& g%ar a1 |

A Gz g fF ool wEem A R wrEAr
F1AET AHAl WY TA AWM FT A HET |
w2 ud W g9 A o} fra & & g s
N FEE ¥ FT I AwETT W F faww N
wedt meEE &Y ot wifgw | g fe
¥ grgT g, W F€ AR gETO §HN &Y
3% 9T A FT TEAWH F7 ¢ § W AR R
T ww AT @ &1 T & Tw oag
fraion Sr<gr g | #er wEmEg TR ®
wrrETaA £ ff a8 T 4R ¥ T FIR IBAT
Iy 2 IAEr Afs o 3w ¥ ggww
g guwy Hawar g fg v S s &
N M7z fagaw FT SO FA™T AMA,
aife mrr =I% w7 wfoamar T gt

st qto @Yo &S - ITAAW  HENET,
¥ gt a3, s TEM AR s AgwT, &
WTEAT A ®F LAV | Afew # gAwmr aw
fammar =memr g fF ag at fedw feardde ol
@z & WA feurehe & fiv &1 g § o
ﬁwﬁmtmﬁﬁmamg,
wgt ¥ feaméde ar ff ooy € ¥ 7EE T
& fao framar & e & @ 6 SaEr
quTEANT g9 19 qe & ar o A8 frar
& | o fedw feurdie Wk ey femddz
F @ ¥ w15 Aave -9 ¥ HANE 1971
i 1972 ¥ Y F——, A qg ATHET &Y WOy
aEgdEa § N G A EHAT B | 0% @
gaoae § AR 0% d@ qaawe § |

AR ST & IO A9 Agy &, formar
fir st e T & 1 Wfew F g oF am
gEAT  Wgar § 1 o eeehw qw X g
ey ]| & fag wEr 9 1 =Y W

«
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@ A% Y §w Aty wg weTa & gt
£ g
Qe Aadlg |@qra W9 I &A1Y 9
CCaC I

st dYo Hro ¥AS  @IAT &Y THAEATAY
ATl FAT § 1 FAT EAAT WV Frar g
NFWAT F qUT JWFIY | AR qg TIfAATRE
F o9 gy F1 AT T &, A AIST EAIT

w31 aF fewn feareRz F1 gaw@Far &1
YT g, A FIEQZICAET ¥ I9d WY ¥
grafer W & &0 IR T @ F 1 =T
w20 f& watar a1 A faqt ¥ ox fav grar
g am fam 3 mar w1 9wa faar s
gg Awa S g | owAqmw &7 1 ImAT
gear g+ we feww feare@e § R &y
F¥ IHM F W, a1 & FET 9¢ fEd
q9  FHIT FS w1 AT [ 99 Fr@dr g,
FET AF JoeF & FEaET F1 GfFeH £ qv A=y
g1 aF zw A # IW@I gu (ewA F
aFdfsiyw ar fradefimm & a1 & wm &)
qT %1 AW AR Ady & Wy 1 feww
fafaedt a7 F< § 37 w1 g9a1 g ke
1 o1 787 qwar #@MF 78 fewq &1 717 8,
IgFT I AT OIiFAAT 7 A AT AFAT Y AR
« fewnfafaedrew & w1+ g, ersfaw
FIR A AMYEAT FRATT@ITFT 71 &
W IAF wraara & fau Y qed & FafE
T F fATE F 9T AR 3T F fav wrga
TIAW A FAFW FH wwm ? TH AR
a aegfruamera 21 # g Fifedm
Fxa1g fa& ol ax o8 wegmw afaw o ga@r a0
g W@ ) w9 FgfF zA a7 o7 A
ga” " g ooy I g A 7oA W
g fagst g7 331 w7 &G 41 37 ¥ I g
HT WE I3 2 AT A A AT AAT
aF §1338) Aart@r A & gaw fzdw
¥ A7 33 F1 HAT 4@vg W qt fafarer @
FUM I FT T I GG I T S ogFwa
2 & ede Fearg faza & egvrdfew
fer &

This delay should be cut tn the
maximum possible extent | would
even like that there should be no
delay. T would evep go to the extent
of saying that, when we reauisition
a property, as Mr. Chatterjes  has
suggested, if not full compensation,
something should be given in advance.

so that the party does not starve
completely T respect these senti-
ments. The quantum can be deci-

ded. TFor example, when a govern-
‘ment servant dies, immediately Rs.

TTENtY-NYTh ReEpUrT “ IR et

SC & ST (Disc.)

5000 or Rs. 10,000 are paid in lieu
of whatever be the compensation.
Scmething like that, based on the
financial position, based on other con-
straints, given the resources, should
be given. These are valuablz sug-
gestions which will be taken into
consideration. I would reques: Mr.
Daga to realise that, we had just taken
over and we were busy supplying
diescl and kerosene; therefore, this
was gt a very low priority and an
Ordinance had to be passed One
Mi:uster was dealing with two De-
partments, and priorities were diesel
and kerosene, and not this Ordirance.
If we refer this Ordinance to a Select
Conmmittee, it will have no meaning.
I agree that we should have a com-
prchensive legislation, but this is not
the last Swmce 1939 we have been
having this on an ad hoc basis many
times. Let us try once more,

MR DEPUTY-SPEAKER. The
cuestion 1s

“That the Bill, as amended be
passed ”

The motion was adopted.

14 43 hrs

DISCUSSION ON THE TWENTY-

It TH REPORT OF THE COMMIS-

SIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIEES

MR DEPUTY SPEAKER: W2 now
o to the next item relating t) con-
sideration of the Twenty-fifth Report~
cf the Commissioner for Scheduled
Castes and Scheduleg Tribes

M: Yogendra Makwana

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

Sir, T beg to move-

“That this House do consider the
Twenty-fifth Report of the Com-
missioner for Scheduled Castes and
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Scheduled Tribes for the year 1977~
78, laid on the Table of the House
on the 1st February, 1980.

{

Under article 338 of the Constitu-
tion, the Government of India ap-
points a Commis§ioner for the Sche-
duleq Castes and Scheduled Tribes
to investigate ang inquire into the
conditions of the Scheduled (astes
and Scheduled Tribes in the country,
wnd his Report is to be laid on the
Fable of the House. This Repori was
'ajd on the Table of the Rajya Sabha
on the 1st February, 1980, and with
Hindi translation, cn 2nd Xebruar.
3960, it was placed on the Table of
this House. The Governme.a. of India
considers this Report as a very v.u-
able document because it gives many
valuable suggestions and gives much
information regarding the condition
of the Scheduled Castes and Sche-
duled Tribes in the country. This
Report is sent to all the States and
to the Central Ministries whicp, are
concerned for implementation be-
cause direct implementation is to be
done by the State Governments. This
Report deals with the mani-fold as-
pects of the condition of the Schcdu-
lJed Castes and Scheduleq Tribes But
Government considers the economic
development of the Scheduled Castes
and Scheduled Tribes as the very im-
portant aspect. So far as the econo-
mic development of these communi-
ties is concerned, Government is quite
vigilant. It is the economic backward
vigilant. Tt is the economic back-
wardness which plays an important
" role so far as atrocities on Harijans
are concerned. If they are economi-
cally uplifted ang if they bercme eco-
nomically sound, then I do not think
there will be more atrocities on the
Harijans. Therefore, the Govern-
ment is very keen to see that the
Scheduleg Castes and the Scheduled
Tribes are uplifted economically and
many schemes have, therefore, bheen
evolved by the Government.

At State levels a Scheduled Castes
Welfare Corporation is also formed
and the Central Government is pro-

2807 LS—9
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viding more funds to them. For the
economic upliftment of the Scheduled
Tribes, there is g tribal sub plan and
¢ certain amount is earmarked every
jear in this plan for the economic
vpiiftment of the Scheduled Tribes.
Fer the Scheduled Castes, in 1975
the present Prime Minister who was
alsc Prime Minister at that {ime
addressed the State Ministers and as
a follow-up of that conference, a spe-
cial component plan was evolvcd.
Now, therefore, for the upliftment of
thiy Scheduled Castes, in all States
theve is a special component plan.
For the Tribals there is a Triba® Sub-
Plun and for the Scheduled Castes
there is a special component plan fer
their welfare.

So far as the Central Government
is concerned, central  assistance is
given to the Tribals Sub-Plan and,
therefore, many works are done under
this Flan. For the special component
plan also the government 1s provid-
ing funds and the State governments
are implementing it.

So far as the condition of the Sche-
duled Tribes and the Scheduleg Castes
is concerned, is still pathetic They
are the most downtrodden—not only
downtrodden but they are living be-
low the poverty line. Sir, the House
will be rather not happy to hear that
€5 per cent of the Scheduled Castes
and 18 per cent of the Scheduled
Tribes are bonded labourers. The
National Sample Survey recently con-
ducted a sample survey and accord-
ing to that survey 65 per cent of the
Scheduled Castes and 18 per cent of
the Scheduled Tribes are bonded
labour. So, for the amelioration of
their condition and for their econo-
mic upliftment, the government has
to do many things.

So far as literacy is concerned in
1931 the literacy among the Scheduled
Castes was 1.92 per cent. Tn 1961t
went upto 10.27 per cent. Tn 1971 it
was 14.7 per cent. So far as the Sche-
duled Tribes are concerned, in 1931
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it was 0.7 per cent. 1961—8.54 per
cent and it went upto 11.30 per cent
in 1971. This is not 3 happy state of
affar - compared to the literacy of the
rest of the population of the country
which is 33.80 per cent excluding the
Scheduleq Castes and Scheduled
Tribes. So, Sir, a lot of leeway still
remains to be covered in this regard.
The government 1s very vigilani about
it because this literacy zatin itself
showg that still we have to do many
things for them. Because they are
illiterate and because they are eco-
nomically not well off, they are de-
pendent on the higher castes of the
society. Their main profession is
land labour but they are landless.
Since they are landless labourer, new
ricy class has come up in many parts
of the country and they commnmut atro-
ciiies on them. So far as the atroci-
ties are concerned, the government
has taken ccrtain steps.

Recently, the Home Minister has
written letters ty the Chief Ministers,
Governors and Lieutenant Govern-
ors of different States in which cer-
tain guidelines have been provided
for the protection of scheduled castes
and scheduled tribes. Thes¢ guide-
lines are there. But, we require the
cha..zc of minds of the people in this
country. As in the other Hous., it
was rightly pointed out by one hon.
Member that it is the religious Iea-
ders of this country who can do
somcthing in the matter. T cerlainly
expecl some contributions from them.
How much they can contribu*e 1 do
not know. But I can appreriate if
they come forward for the removal
of untouchability from this country
and for taking interest in the wel-
fare of these communities. I may not
be going out of the way if I tell
something about the foreign mission-
aries in this country. The Christian
Missionaries are doing a commend-
able job in our forests, in the interior
parts of our country; as compared to
them religious leaders of this coun-
try have not sy far come forward to
do the job for the benefit of these

SC & ST (Disc))

communities, who are the most down-
tiodden and backward communitics
in this country.

Sir for this reason, because there
is liiliteracy, because there is econo-
mic backwardness and because these
people are socially backward, when
Shrimati Indira Gandhi was the Prime
Minsster, in 1975, the Civil Rights
Protection Bill was passed inn  both
Houses of Parliament and it became
an Act. Under this Act, certain pro-
vision are there for the protection of
the scheduled castes and scheduled
trives ang ,if they are really imple-
mcnted which we are pressing hard
all the Statc Governments, then, it
will give adequate protection to the
sciic culed caste communities.

PROF. N. G. RANGA (Guntur):
It 15 not giving adequate protection.

STIRT YOGENDRA MAKWANA:
As rightly pointed ocut, the Govern-
ment is committed for doing  that.
Therefore, the Home Minister has
wrillen a letter providing for cer-
tain guidelines for the implementa
tion of that Act I myself am visit-
g differenl States for reviewing the
work done by them I have visited
Guijarat and I have done the review-
ing work of the Gujarat Govern-
ment. The next exercise that I have
done is in Maharashtra. Recently,
that is, last Sunday, I was in Maha-
i1ashtra ang I have reviewed the posi-
tion in Maharashtra also. As a result
of cuch a review, considerable im-
provement has been made. For Guja-
rat the special component fund ear-
marked was 2.87 per cent. Now, they
have raised it to near about 4.4 per
cent. In Maharashtra also, I have
askedq them to raise the limit and if
thic limit is raiseg@ in the amount e¢ar-
marked for the welfare of the sche-
duled castes and scheduled tribes, a
lot of work can be done in this direc-
tion and thev can be economically
liftea There are reservations for
these communities in Government
service as also in the political insti-
tutions. But, so far as reservations
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in the Government services are con-
cerned, I must admit that it is done
only in Class III services. But, so
far as Class I and Class II services
are concerned, still the backlog re-
mains to be filled. We are pressing
the State Governments hard as also
the banking and other institutions
that they shoulq come forward for
the recruitment of scheduled castes
and scheduled tribes so that no back-
log remains.

As I said in the beginning, this
Government is committed to the wel-
fare of the scheduled castes and sche-
duleq tribes and of the backward
classes of this country irrespective of
their castes. We are committed for
the upliftment of all the economu:cally
backward people of this country. It
becomes 5 special responsibility of
the Government of India because
under Art. 338 of the Constitution, the
special responsibility is cast upon the
Government of India. Therefore, the
Government of India has taken care
of this community.

Therefore, this Report is before the
House,

15 hrs.

I am placing this before th> House
for discussion. I have been Ilook-
ing forward for this discussion from
all hon, Members of this House and
I am certain that Members will
come forward with their sugges-
tions—valuable suggestions and also
constructive  suggestions. I wel-~
come all hon. Members to partici-
pate in the discussion of this im-

rtant subject and to give their
waluable suggestions to the Gov-
ernment of India, which, T can as-
sure all hon. Members, we will try
our best to implement and to see
that something is done in this dir-
ection,

With this, I move.

MR. DEPUTY-SPEAKER: Mo-
tion moved:

SC & ST (Disc.)

“That this House do consider
the Twenty-fifth Report of the
Commissioner for Scheduled Cas-
tes and Scheduled Tribes for the
year 1977-78, laid on the Table
of the House on the Ist Febru-
ary, 1980.”

Now, Shri Chandrajit Yadav,

PROF. N. G. RANGA: Will he be
kind enough to indicate the guide-
lines circulated to the States?

SHRI YOGENDRA MAKWANA:
Kindly read it. I have already pla-
ced it on the Table.

MR, DEPUTY SPEAKER: I have
called Shri Chandrajit Yadav.

Y THWR AQRe (UTEWTg) . SITerw
Y, faod 33 aqf & ar o oY ag Ao & fay
vy ¥ @, fowan o o #Y v ¢ faogare dw
®Y FTATET & ZTAA1 FLT WO, AT syagfaa srfaa)
X Fa IfGTT F A9 F T ATAT §, FEF

T aa ¥ 5 g7 AW FT TAAT
q FAT moAT A OF
O ® R, 7 FaS qvTa F f@d, A

m[aﬁﬁwﬁmw%ﬁﬁ,e

THAT &1 W GAFAT F-ATA Uy FAETAT
5 awe gw A W favm st fw
frg o0& & oot @l dwE A, auX
Ty wfus FEFAT F, Wy @y qrfas
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“Out of about 2 million hecta-
res of land declared surplus,
hardly 25 per cent of the area has
been distributed. Not more than
1/3rd of the land distributed has
accrued to the members of the
Scheduled Castes and Scheduled
Tribes.”
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g it a gumgn 7 faw T g
€, SN SWa fau o fadio gwe T=@T @,
forasr drodtomTXo UFE FEd &,
g oY fOE &, waw w1 Fw W § 9y

7 AOHT ggFT gAT Agar g o
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“No one who is familiar with
the social climate prevailing in
the rural areas would advance
argument that untouchability has
declined in real terms. The P.C.R.
Act provide for survey and identifi.
cation of disability areas setting
up special courts, summary trials
in cases under certain sections of
the Act and imposition of collec-
tive fines. No State Government
has so far set up special courts
nor has gone in for summary tri-
als or imposition of collective fines
even when  large scale acts of
physical violence were commit-
ted against Scheduled Castes and
in pursuit of the nefarious prac-
tice of untouchability these pot-
ent provisions of the Act were
not brought into force. No State
Government has so far conducted
any survey as required by the
Act In such a state of affairs, it
may not be possible to agree that
the Act has been administered
with the needed promptness”.
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“In the Services under the Cen-
tral Government where the rules
and regulations issued by the
Government from time to time
gince 1951 are applicable from
the date of their issue the re-
presentation of Scheduled Castes
as on 1-1-1978 to Class I (Group
A), Class II (Group B) and
Class III (Group C) was 4.49, 6.93
and 11.46 per cent and fcr sche-
duled castes, the -corresponding
percentages were 0.84, 087 and
0.21 respectively, against the per-
centage of reservation fixed at
15 per cent and 7.5 per cent res-

pectively.”
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15.23 hrs.

STATEMENT RE TWO MISSING
BLIND PERSONS FOLLOWING A
DEMONSTRATION ON MARCH
16, 1980.

PROF.
{Rajapur):

MADHU DANDAVATE
In the morning, the

Speaker had assured the House
that, the issue which was raised
yesterday  regarding two missing

blind men, the direction was given
by the Speaker to the Home Minis-
ter that in the course of the day a
statement should come before the
House. We want to know  whe-
ther the statement is coming be-
fore the House.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): Two blind persons from
Lucknow, namely, Vijay Singh *and
Hari Shanker who had participated
in the demonstration on 16th March,
1980 were reported missing by the
National Federation of Blind. I have
been informed that one of these
persons, Shri Hari Shanker has
been located in Lucknow by the
Lucknow police, According to the
information received {rom SSP,
Lucknow, 8 blind students had come
to Delhi for the programme on
the 16th of March and Hari Shan-
ker was among them. The names
of these persons are as follows:; —

1. Hari Shanker Sunar
Arun Tiwari

Nathu Ram

Barsati

Ram Milan

Sukhi Ram

. Sanjiv Kumar Tripathi
Shive Parkash Sukla.

- B

All these persons have
to Lucknow on the
17th March, 1980.

It has been reported by the Luck-
now police that Vijay Singh has no
connection with Lucknow. He be-
longs to the Deoria District of U.P.
and is said to be residing at Pun-
chkuin Road, New Delhi. Dur-
ing enquiries, it has been verified
that one Vijay Singh, resident of
Bahadurgarh is present in the blind
School at Panchkuin Road but he has
denied participation in the programme
of 16th March, 1980. According to the

returned
morning of
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police records of the arrested persons,
the address of Vijay Singh was
found to be as “Vijay Singh, S/0 Ram
Lai, resident of Gangi Tikkar, Vijya
Dhara, Sehand, Deoria”. The SSP,
Deoria was contacted on telephone
and he has informed after enquiries
that the address available in Delhi
police records 1s not correct and no
village of this name exists in dist-
rict Deoria,

Further enquries by the Delh
police reveal that one Vijay Singh
from Gorakhpur is reported to have
come to attend the demonstration on
16th March, 1980. SSP Gorakhpur
has been requested to verify the
matter. All efforts are being made
to ascertain the compilete and “-orrect
particulars of Vijay Singh so that
he can be traced out.

15.27 hrs.

DISCUSSION ON THE TWENTY-

FIFTH REPORT OF THE COMMI-

SSIONER FOR SCHEDULED CAST-

ES AND SCHEDULED TRIBES—
contd

SHRI KUSUMA KRISHNA MUR-
THY (Amalppuram): Mr. Deputy-
Speaker, Sir, while initiating the
discussion on the Twenty-fifth Report
of the Commissioner for Scheduled
Casteg and Tribes for the year 1977-
78, the Home Minister specifically
said that the Government was commit-
ted to the cause of the scheduled
castes and tribes. As a gesture
towards that commitment, we can
clearly find that the report laid on
the Table of this House, just a few
weeks ago has been brought up for
discussion. Not only that. As a
first legislative measure of this par-
liament, govermment has express-
ed its commitment in action by
passing the 45th Constitution Amend-
ment Bill. Xeeping in my view the
earnestness ang seriousness of the
government towards its commit-
ment t0 SCs amd 8STs 1 would
like to put forth some glaring facts
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their special attention and thereby
request the government to see that
some of my suggestions are given
serious consideration for imple-
mentation. At the outset, I should
say ihat even after 32 years of our
independence the declared national
objective namely, justice, social and
economic to all citizens, still remains
a promise to these SC & ST commu-
nities. To assess the magnitude of
their problem, first of all we must be
able to know their real strength.
Earher, as a convener of the Joint
Select Committee on Scheduled Castes
and Tribes Amendment Bill of 1978
which 1ntended to revise the lists of
SC and ST, I was given tg under-
stand that at least a crore of Scheduled
Castes are not included in the list of
Scheduled Castes. Similarly, there
are Jots of complaints from Scheduled
Tribes also for the need to revise
theiy lIist As an important commit-
ment of the government the lists of
these communities are to be revised
forthwith by appointing a Joint
Select Committee from both the
Houses of Parliament so that we wiil
be able to know exactly their correct
strength in the country. As per 1971
census their strength stood at about
13 crores. In more than 600 taluks
in the entire country their percentage
remains more than 20; similarly in
about 300 talukg in our country the
tribal population remains more than
50 per cent. Besides, g very important
aspect is coming up for consideration
at a national level in 1980-81,
namely the census operation, wherein
we fined that the persons who have
been kept in charge of the collection
of data are not taking proper interest
so far ag the data of the Scheduled
Castes and the Scheduled Tribes is
concerned. They sit in Patwari’s
house and record whatever he says.
This should not happen in this
census operation, The  operation
must be strictly supervised by some
of the persons coming from the mino-
rity communities and the Scheduled
Castes and the Scheduled Tribes, so
that they cax see thaf the work is
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done properly and proper enumera-
tion may be taken 1n a just mannec.

The social aspect of the Scheduled
Casteg and the Scheduled Tribes is not
up to the mark. We know untouch-
ability in many forms is being prac-
tisted inspite of so many enactments.
Article 17 of the Contsitution is
meant to abolish untouchability,
Again in 1955 the Untouchability
Offences Act was brought in to
augment the movement speedily. In
1976 the Protection of Civil Raights
Act was enacted with stringent mea-
sures. In between these two Acts,
when I collected data there were
about 22470 caseg of untouchability
which were registered OQut of them
only 1°893 cases have TDbeen taken
to court, Out of them only 3.402 were
compounded and 6,178 cases convicted.
Not even 1/4th of the total persons
involved in these cases have been

taken to task. This clearly indicates, ,

inspite of the fact that there are
enactments, the practice of untouch-
ability igs rampant. We have been
still seeing the forms of untouch-
ability in various kinds in viilages,
Drinking water is not allowed to be
drawn from the common well. There
is no common barber, no common
priest. Dhobi is not allowed to serve
all equally, Above ali, the
places where they live have been
kept outside the village and they are
called Paralle villages namely, Hari-
jan wadas, gbout 5 lakhs, are there in
this country in the outskirts of the
cities. TUnless we demolish these
parallel villages, it will not be possi-
ble to bring the Scheduled Castes
into the mainstream of life.

In Divi Sema of Andhra Pradesh,
there was a tidal wave. All the houses
of the weaker sections had been
swept away. While constructing
the houses, they have devised a
scheme to construct houses comple-
tely in a compact manner for all the
communities. Now we see there is
no parallel village, Unless this kind
of act is initiated and implemented,
we will not be able to remove untou-
chability,

SC & ST (Disc.)

SHRI M. RAM GOPAL READY:
(Nizamabad): Yoy want a tidal
wave in every village?

SHRI KUSUM KRISHNA
MURTHY: Yes, I want a social tidal
wave in the entire country. While
discussing 1ihis matter, our Minister
saig if there is a change in the atti-
tudes of the priest class we can
expect some social reform. But bas-
ed on my experieace I can emphati-
cally say unless there js a complete
change in the attitude of the people
as a whole il ic impossible to have
the social 1nequalities removed
through priest and heads. There-
fore, therc should be a mass move-
ment countrywide—from all the sec~
tions and from » ~ the corners of the
couniry. Unless there is a war
against social 1 equality, untouch-
ability cannot be removed, Until and
unless thic muoienient comes 1nto
operation, any kind of laws cannot
bring social equality. .

The econamic aspect of thege com-
munitics is absolutely miserable,
They form the bulk of the popula-
tion, bul the way in which they work
and the kind of remuneration they
get is not equal to the labour they
put in. As per the 1961 census, out
of the total population, the working
force is 43 per cent. The working
force which is meant for nation-
building gctivities exclusively coming
from the scheduled castes alone is
47.7 pey cent, whereas from the sche-
duled tribes it is 57 per cent. As per
the 1971 census, the percentage of
working force out of the total popu-
lation is 83 per cent. Here also the
working force meant for nation-
building activities exclusively coming
fromy the scheduled castes is 36 per
cent, whereas from scheduled tribes
it ig 38 per cent. Besides, the 1871
census clearly indicates that 82 per
cent of the working force from the
scheduled castes is confined only to
the primary sectors, ie. agricultural
labour and other primary factors of
the economy, whereas 92 per cent of
the working force of the scheduled
tribes is ¢confined to primary sectors.
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This clearly indicates that there is no
mobility of labour force in our coun-
try anq we are not able to use the
labour force properly for the growth
of the national economy because of
the social set up into which the
society has been fragmented. Unless
there is functional mobility among
the different occupations, we will not
be able to make the best use of the
labour force fo, the proper growth
of our economy. Therefore, the
practice of more work and less re-
turn is continuing because of their
helplessness. Even though there is
huge food production in our country
these communities are not able to
have their food which they alone
¢ ow because they lack wuprchasing
power . For the simple reason that
they are not getting the re-
muneration for their labour.
Theferore, it 1s not enough 1f we make
some allocation here and there for their
development. Unless there is a sepa-
rate planning body with gpecial alloca-
tions, it is not possible to bring them
into the mainstream of nationai life
on par with the other communities in
the economic plane. There is 5 special
tribal sub-plan. Here 1 would like to
dispel a misconception. Most o: the
people think that the scheduled castes
are placed in a better position as com-
pared to the scheduled tribes because
they are living in the mainstream of
social life, It is a misconception. The
scheduled tribes do not suffer the social
stigma of untouchability whereas the
scheduleg castes suffer from it Also,
the tribals are not subjects to indiscri-
minate bumiliation and atrocities for
the simple reason that they are living
In separate places. For instance there
are two tribal States—Nagalang and
Meghalaya. There are four tribal
Union Territories—Arunachal Pradesh,
Dadra and Nagar Havell, Manipur and
Mizoram. The tribals are living there
in the tribal society where there i1s no
scope for committing atrocities on
them, whereas in the case of schedu-
leq castes, thev are scattered all over
the countiry. They live in the society
and are exposed to all kinds of atro-
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citis. Therefore, these people require
specia’l protection.

To think that the benefits of general
economic development are reaching
them is g fallacious notion. The ex-
tension of all the benefits of economie
development is stopped at the entrance
of Harijanwadas. If you take the
electrification programme, it goes only
urpto the Harijanwadas and stops there.
Even if you builg projects, they have
no lands to cultivate. If you hu'ld
factories, they have no money to in-
vest Therefore, unless you make
special allocations for them, 1t is nut
possible for them to have the bene.
fits of economic growth

According to the 1971 census, the
literacy of scheduled castes is ouly
14.67 per cent whereas for the rest ot
the population it 1s 3380 per cent
Therefore, much has to be done to
make them really literate Unless we
make them literate, they will not be
able to understand what exactly are
the protections guaranteed to them,
what are the provisions enshrined in
the Constitution and how to make
best use of the safeguards and bene-
fits exclusively meant for them.
Therefore, more allocations must be
allotted towards scholarships at all
levels and also the number of hostels
should be 1increased to help them to
precipitate their education.

When we look intp the details, you
will find that the percentage of literacy
among the girls of this community is
very low ag compared to boys There-
fore, as a matter of incentive, more
and more separate hostels for girls
shoud be built and more scholarships
should be given to them,

About the reservation aspect which
has already been discussed manv a
time here on thig floor, 1 would like to
lay stress on Article 335 of the Concti-
tution which gpecifically lays down thag
the recruitment or promotion can be
done with due regard to maintenance
of efficiencv. The spirit of this pro-
vision has been violated many a time
in the guise of “efficiency” and suit-
ability”,
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and all That. Unless thig Article is
suitably amended replacing the clause
of “efficiency” with ‘minimum reguired
qualification’, this injustice cannot be
ruled out,

We have also been seeing that the
reservations have not been implement-
ed even upto the requisite percentage
-of 15 for Scheduled Castes and 7.5 for
Scheduled Tribes in various categories
of services even till today.

Another important factor I would
like to stress is that even if there is a
better Harijan candidate who passes
the written test with very high marks
he is pulled down to the reservation
-quota in the interview. If there is no
reservation, do you mean to say that
not a single Harijan candidate would
bhave come into Class ] and Class 11
services so far? Therefore, if 3 candi-
date is coming up in the examination
well, he should not be pulled down to
reservation quota and he must be taken
into general quota. Unless there are
punitive measures against those who
are not implementing these measures
strictly justice will never be extend-
ed to them at all.

Regarding the much discussed sub-
ject of atrocities on scheduled castes
and tribes, we have seen that the
Commission has suggested various
measures. They are precautionary
preventive and measures to rehabi-
litate. Of late, these atrocities have
taken the form of ‘“organised aggres-
siveness” particularly during the
Janata regime and here 'in tackling
this aspect, I could find lapses,
during my personal visits to most cf
the places of atrocities. No doubt, they
bring the culprits to book but I could
find the bone of contention in these
cases is the confiscation of the lands
distributed to them during Mrs.
Gandhi’s regime, Unless we restore
these lands to them, proper justice will
not be given tp them. Therefore, whila
dealing with the cases of atrocities, the
Commission has correctly suggested
various measures i.e, precautionary,
preventive and punitive besides re-
habilitative measures. Unless there is
a separate body to 1mplement these
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measures, it is just impossible to ex-
pect justice. We have been seeing that
there are safeguards for tliese people
but they are observed more in violation
then in Implementation. Unless there
is a separate Ministry to look =fter
the welfare measures exclusively
meant for this community and zlso to
See that they are properly implemented,
it is not possible not ¢gnly to protect
them but to extend the benefits of all
deyelopmental programmes meant for
them exclusively by the Government
which is committeq to the cause of
Scheduled Castes and Scheduled
Tribes.

Therefore, a basic change in the
attitude of the Government and of the
people at large towards these people is
a must else it is not possible to extend
the realbenefits of whatever has be:™n
provided in the Constitution in the
form of provisions for their gafeguards
and for their betterment in times to
come,

MR, DEPUTY-SPEAKER: Shri
Thungon—I find he 1is not here,
Eduardo Faleiro.

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Deputy-Speaker, Sir, the
Reports of the Commissioner for Sche-
duled Castes and Tribes, which are
placed before us from time to time,
and the provisions of the Constitution
under the authority of which they are
placed before us, point to the spirit of
our national polity which for the last
two decadeg wants oppression of mean
by man to go, which wants e~ploitation
which has been here for thousands of
yeéars by some so-called higher classes
of so-called lower classes to be ended,
and this is the spirit which permeates
our Constitution and which brings these
Reports before us,

This is a problem which is socio-
economic in nature. T would like to
emphasize this is not g religious pro-
blem this is a problem which is
socio-economic. These people who are
poor, who are deprived, and whom
we call harijans socially, they exist
not merely in the Hindu community,
I want to declare in this House with
all the strength at my command and
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with all the conviction at my com-
mand that this type of poor miser-
able and unfortunate people exist not
only in the Hindu community, but
also in other religious groups.

We live under 5 Constitution and n
a system of society or social direction
and Government, which 1s sccular 1n
character and which, as I have said,
wants to abolish, to put an end, to this
ancestral oppression. Thereiore, I fa:l
to understand, and my brethron of
Scheduled caste origin of
Muslilm and Buddhist denomnination
fail to understand.

AN HON MEMEBER:
Sikhs?

SHRI EDUARDO FALEIRO: I will
come to Sikhs 1n a minute We tail to
understand the justice involved 1 res-
tricting these privileges,—rather, they
are pot privileges, they are due to tnem
—restricting the protection only to
people belonging to the Hindu and
Sikh community.

Here 1 will come to the problem ol
the Sikn community. The ieason gd-
vanceqd is that it is only in the Hindu
society the caste system exists that
Christianity does not recognise castes,
that Islam does not recognise castes
and, as such, the question of having
Scheduled Castes among Christainsg or
Muslims does not arise. Then, I ask
the House through you, Sir, what is the
logic in giving protection to the Sikhs
also as Scheduled Castes, apart from
Hindus? Sikhism alsp does not recog-
nise the caste system. Though in the
Sikh religion caste does not exist, it is
not recognised, in practice the reality
is otherwise and caste discrimination
is practiseq among the Sikhs. There-
fore, Sikhs of Scheduled Caste origin
are also given this protection. That is
why I say that the protection should
be extended to other people of Sche-
duled Caste origin, who happen to be-
long to Christian or Muslm religious
denominastion.

I should like to say that in our secu-
lar polity the question whether one
belongs te this religion or that religion,

What about
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or no religion at all, is no concerp of
the State. It is g personal matter and
the State cannot go into this question
at all. The State must only consider
whether there is social discrimination,
whether there is economic disparity
and then protect those who need pro-
tection. Here I would like to say that
I have tp hang down my head in gshame,
all people of Christian denomination
must hang down their head in shame,
that in Christianity, though in theory
the caste system does not exist, they do
practice the caste system and have
discrimination,

I myself come from a village consti-
tuency which has g predominent
Christian population of Scheduled
Caste corigin In that area, and more
to the south in Kerala and Tamil Nadu,
we have a large number of people,
our brothers of Scheduled Caste ori-
gin, 1n the Christian religion Even
within the precincts of the Church
which says that there is no caste dis-
crimination there are separate ben-
ches for caste Christians and Chris-
tians of Scheduled Castes origin. In
our burial grounds, in our cemeteries,
different provisions were made for
them Similarly, about Muslims I can-
not comment because I do not know
the Muslim society so well and I
should not say anything about them,
though I understand that there are
Syeds and Sheiks (Interruptions) and
Shias and Sunnis in that community.
Here the Muslimg are a very vocal
group and 5 very enlightened group ap-
I do not touch them, it is for them
put their case before this honourab"
Parliament,

I must, however, support the case eof
neo-Buddhists. Buddhists do not ye-
cognise caste, Dr. Ambedkar was
against caste and he was g great cham-
pion of social equality. But this is no
reason to deny the neo-Buddhists the
benefits to deny the reservations,

1 may go again to my own village
where I have my younger friends who
belong to Scheduled Caste origin, tut
just because they are Christians, they
are not given benefits of reservations
of seats in medical collegeg and in en-
gineering colleges ang in jobs. These
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people work for so many hours a day
in the flelds and still they manage to
study and get good number of marks,
but they cannot go in for advanced stu-
dies, and in my own constituency you
don't find a single doctor or a single
engineer from among those communi-
ties. They are all kept in this down-
trodden position, This cannot conti-
nue. This should not be allowed to
continue and therefore, I call upon
the Government to extend in what-
ever way they want those benefits
which are given t; Scheduled Castes
persons of Hindu religion and sikh
religion, to people belonging
or professing or supposed
to be professing Christian re-
ligion or Buddhist religion. The
Government may say that the benefits
wlll be extended to the Scheduled
Castes persons of Christian and Bud-
dhist religions. The benefits must go
to these large numbers of the unfor-
iunate section of our population,

This is one point I would like to
make, that is, that extension of bene-
fits must be given to them Now, I
would like to tell the hon. Minister of
State, because he comes from Gujarat,
that durlng the last Parliament 3 Bill
wag introduced here providing for
reservation for additional classes of
people like mochis in Gujarat State
ang others. The Bill wag for a limited
purpose, but it was referred to a Joint
Committee of the Mouses ang the
broader question of extending these
benefits to other classes of people and
other sections of Scheduled Castes
was considered. There are sp many
such people. In my own territory of
Goa. there are so many people of
Hindu community itself—Goud Mara-
tha Samaj and other people—to whom
thege benefits must be extendeq and
therefore, I call unon the Government
to consider this whole question of ex-
tendine benefits which are available
to Scheduled Castes to other categories
of people not merely in Gujarat. but
in other parts of the country.

I have full faith in this
Government, that it is committed to a

particular
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classlesg and g casteless society. Its
credentials fo secularism ne one has
challenged, Therefore, with thig faith
in the Government and the Home
Minister, Mr. Makwana, who hac been
doing such a good job in such a short
period, we are confident that these
grievances, genuine and long-standing
grievances, would be remedied, Let it
not be understood that I am putting
forward some sectarian plea, It Chris-
tians, Buddhists anqd Muslims do not
get the benefits of scheduled castes in
the northeastern region, what will
happen? Hindus of tribal origin are
not given the benefits of tribals, only
Christians are given, in Manipur. Se,
these religious differences must go
and a uniform policy must be follow-
ed considering the socio-economic
conditions., without reference to reli-
gion in this matter.

*SHRT KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Deputy-Speaker,
Sir, I would like to speak in Bangali.
Sir we are discussing here the Twenty-
fifth Report of the Commissioner for
Scheduled Castes and Scheduled®'ribes
At the very outset T would like to state
even gfter 33 years of independence we
are having this problem this should be
a matter of national shame. This pre-
blem will have to be viewed as a
national problem and with a national
out-look, While participating in the
discussion on the Constitution (Forty-
¥ifth Amendment) Bill, I had said,
which had been mentioneg by Mr. Fale-
rio also a little while ago, that 3l the
facilities should zlso be extended to the
Neo-Buddhists and all those Schedu-
leq Castes people who had been con-
verted to Christianity. T had said it
first on the Constitution (Forty ‘Fifth
Amendment) Bill. today many others
are saying the ~ame thing. Mr. Parule-
kar also suppoited me,

Now I comn to the main subiect. Sir,
we will have to study the problem of
Scheduled Castes. Harijans and 'Tri-
bale with a total outlook. Many so-
‘cial, economic and emotional problemsg
‘are entangled with it. It we also study

*The original speech was delivered in Bengali
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this problem as a human problem then
we may make progress towards solv-
ing it. It has been stated in this Re-
port that excepting the Central Gov-
ernment and a few State Govarn-
ments. most of the State Governments
have not implemented the earlier re-
commendations of the Commission.
I am quoting some portions from the
report. At the very first page of the
report it has been stated:

“The robust assurances to protect
the weaker sections enshrined in
Article 46 of thg Constitution star-
ted looking pale. Each time an inci-
dent ocecurred, it was raised in pub-
lic forums and in Parliament and
dehated as never before. The enor-
mity of problem has long passed
the stage of more statistical exer-
cises. It was debated in terms of
human failur, nadantional com-
mitment.

This has been admitted ia the report.
A short while ago the hon. Member
Shri Chandrajit Yadav, in his speech
had auoted about acricultural labourer
ahg share croppers. I will not repeat
those quotations ang statistiecs This
report says:

“Out of 3 working force of 29 mil-
lion among the Scheduled Castes, 15
million (51.8 per cent) were agricul-
tural labourers ang 8 million 279
per cent) werg cultivators in
1971.”

This is the situation Sir. These are
the poorest sections of our people, who
are being oppressed and are victims of
atrocities even today. Sir, I am not
participating in this dehate with any
partv outook But we were told that
Shrimati Imdira Gondh: had framed
some Twenty point gr twentv four
point or Four-twentv point pro-
gramme during the days of ‘Emoer-
gen~y’ to tackle this problem. They
claim to hava solveqd the problem of
bonded labour But thi. rebort says,
I quote-

“Tn ouw earlier renorte the nro-
blem of honded labour in the country
has beenh repeatedly highlighted. It
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has been estimated by an expert
body that in 8 out of 10
States where bonded lab-
ourers have been identin~-
ed, the number of bonded labourers
may come to about 2 million, If the
identification of bonded labourers iS
undertaken in other parts of the
country, this figure would increase
substantially. On the other hand,
since 1976 when the Central legisla-
tion for the abolition of bonded
labour system came into force only
1.05 lakh bonded labourers have been
identified and out of them 31,000 only
have been rehabilitated.”

16.02 hrs.

[SHBI SHIVRAJ V. PATIL in the Chair]

Mr. Chairman, Sir, this shows that only
31 000 honded labourers have been re-
habilitated sg far ang the major portion
of them are still living in conditions
of slavery. I would like to draw your
attention to another portion of this
report which says:

“Th~ nractice of carying night soil
as head loads should be stopped
forthwith by the municioalities and
alternative toolg provided to the pri-
vate and municipal scavengers’’

So thie renort ctates that the class IV
emplovees in various municipalities
and corporations have, even todav, to
carry night soil on their heads. This
is the condition. Then about the unem-
ployvment situation among Scheduled
Castes and Scheduled Tribes people it
has been stated in the report:

“Unemployment among the educat-
ed Scheduled Castes and Scheduled
Tribes is steadily growing, Although
steps have been taken to enforce re-
servation orders in respect of public
sector undertaking which have more
avenues of employment, the private
sector has remained outside the scope
of reservation orders.”

So, the unemployment problem among
them is on the increase even today. ‘I
will request the Government to see that
th~ private sector alen provide~ job
regervation for them. Now I will say
something about land reforms and land
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distribution, I have shown through
statistics that g vast majority of these
people are agricultural labourers and
share croppers. They have not yet
been provided with home sites.

Sir, I am proud to say that at least
my State, i.e., West Bengal has imple-
mented the lang reforms properly, it
has arranged for payment of minimum
wages to the agricultural labours thro-
ugh legisiation, and the share-creppers
have been included in the record of
rights, They have teen given record of
rights which have not been given 1o
them at any other place that I know
of. Further, Sir, to help them to carry
on cultivation smoothly and efficiently
loans have been arranged for them
from the Nationalised Banks in my
State. Shri Chandrajit Yadav has
shown that out of 2 million hectares of
surplus land, only 25 per cent of it has
been distributed so far. Sir, in my
State. West Bengal alone 8 to 10 lakh
acres of land has been distributed
among landless agricultural labourers,
about 95 per cent of whom belong to
Scheduled Castes and the Scheduled
Tribcz, As already slated loans have
been arranged for the share croppers
frorr +he natinnnlized bank: In this
context T will like to state that in the
months of December and January last,
the Chairman of the Scheduleq Castes
and Tribes Committee viz., Shri Bhola
Pasvan Shastri, wWho is an hon. Mem-
ber of the other House, visited West
Bengal for an on-the-spot study
Aftar carrying out detailed enquiries
and on the spot studies, he had openly
said that the CPI(M) led left-front
Yovernment of West Bengal in this

only State Government in the rcoun-
tary who have carried out real land

reforms, who have distributed land
among the landless labourers, Sche-
duled Castes and Tribes and who
have given record of rights to the
ghare croppers and arranged loans foy
them from the nationalised banks, The
respected Gandhian, Shri Bholz Fas-
wan Sastri, has admitted with an open
heart that what praiseworthy work
,Jhas been done for the Scheduled
Castes and Scheduled Tribes by the
CPI(M) led left-front Government in
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West Bengal, hag not been done by
any other Government in the whole
country. For this, I certainly can feel
pride and glory, I will urge upon the
Central Government and all other
State Governments to follow and emu-
late the programmes of the left front
Government of West Bengal is the
regard, insteaq of hatching conspira-
cies to topple that Government. You
shoulg appreciate what progressive
steps they are taking in a limited
constitutional way. Sir, before going
to other points I will draw your at-
tention to page 4 of this report where
{n it is said:

“A study on atrocities on Harijans
conducted by the Ministry of Home
Affairs reveals that during the period
1974 to 1976, there was an increase
of 41 per cent in the atrocities com-
mitted against the members of Sche-
duled Castes.”

But Sir, from June 1975 to 1976 was
the period of “Emergency”. It is admit-
teq that even during that period of
emergency, there was an increase of
41 per cent in the atrocities on Hari-
jang ana Scheduled Castes. This fact is
recorded in this report.

I will now draw your attention .0
another aspect. It has been stated
in the report that it hag not been
possible to find out from the Bureau
of Public Enterprises, the extend to
which the representation of Schedul.
ed Castes and Scheduled Tribes in
Public Sector Undertakings was being
fulfilled. The BPE is in fact creat-
ing obstacles. I quote from the re-
port where it is said:

“The rclevant data regarding
representation of Scheduled
Castes and Scheduled Tribes in Pub-
lic Sector Unertakings were not made
available to us by the Bureau of Pu-
blic Enterprises in spite of our best
efforts and repeated reminders., The
indifference on the part of the BPE
in responding to the queries from &
statutory authority charged with the
responsibility to investigate into the
safeguards provided for the Sche-
duled Castes and Scheduleq Tribes
ig indeed regrettable.”



287  Twenty-fifth Report

[Shri Krishna Chandra Halder]

This i, the sorry siate of affairs Be-
fore going to other points, Mr. Chair-
man, Sir, I will draw your attention
ang through you the attention of this
House and the whole ~ountry to ano-
ther thing recorded in this report. I
-quote:

“In spite of this fact, the policies
and orders regarding reservation in
employment for Scheduled Castes
angd Scheduled Tribes in the case of
Government of India are not the
same as these of the State Govern-
ments, The State Goveraments, n
turn have pursued varied policies.
While the Union Government and
most of the States have not made
any legislation, threc States have
made their own legislations regard-
ing reservation. While: some States
are yet to provide reservation in
posts filled by nromotion,
some States have even gone
ahead ¢f the Union Government in
this respect; for example, the
this respect; for example, the
State of West Bengal has provided,
through legislation, reservation in
posts filled by promotion carrying
pay just below Rs. 2,000 while in
Government of Indig we have such
reservation upto the lowest rung of
GrOup A’ only.”

“This report says that West Bengal
Government is the only Government
who have provided reservation thro-
ugh legislation, in all posts carrying
pay just below Rs. 2000 Even Gov-
ernment of India have provided re-
gservation upto the lowest rung of

group ‘A’ only

The West Bengal Government is
carrying on relentless =fforts for the
upliftment of Scheduled Castes and
Scheduled Tribes. Sir. our Gcvern-
ment in West Bengal have set up a
Financial Corporation to  provide
financial assistance to SC & ST peo-
ple, the tribals and other weaker
sections. They are helping these
people to organise small village and
household industries. I will tell you
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with what outloock and from which
angle we. the leftists and commun-
ists view this problem. We feel that
proper weightage will have to be
given to the Scheduled Cestes and
the Tribals. In this context 1 may
mention that the leftist Government
of Tripura have created an auto-
nomous Tribal district in  Tripura
with a view to the upliftment of
the tribal people., This has not been
done by any other State. Sir, we
are also encouraging the mipority
languages in the hill areas. An
academy has been set up for the Ne-
pali language. Sir, to encourage
the Adivasi. Santhalis, We have
accorded recognition to their ‘Al-
chiki’ Santhali script which hag not
been done by any other State. In these
ways, Sir, we are going on working
within the limits and frame work
of our Constitution, with a total and
all compassing outlook.

Sir, I want to say that religion is
a person’s personal matter. Why
are the Scheduled Castes, Tribals
and untouchability etc, existing even
today? They are existing because
the class who are in control of state
powers have all along used religion
and religious sentiments to perpetu-
ate their selfish interests and class
exploitation of the masses. Un-
touchability has not been eradicated
because we are proceeding with a
Feudal outlook. If you try to
build up a capitalist and Feudal
State economy after providing con-
stitutional safeguards only, then
this problem will for ever defy so-
lution, Therefore, Sir, we shall
have to completely demoslish and dis-
mantle the existing socio-economic
State structure which is founded on
exploitation of man by man. 1If we
can erect a new State structure and
an outlook based on equality of man
and equal rights and coqual oppor-
tunities for all, then and then only
we will be able to eradicate cas-
teism, untouchability and all such
evils, which are a matter of ghame
and a blot on the entire nation.
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Sir. today one-fifth of our coun-
“trymen are living in sub-human
conditions like animals. A farmer
treats his cows and bullocks with
more affection and feeling. He gets
up at 4 O’clock in early morning to
feed his cattle with nutritious food.
But what are we doing, we have
seen at Belchi and innumerable
-other places that Harijans are being
‘burnt to death, We raise our
voice and protest against apartheid
and colour bar in Africa. But in
our own country one-fifth of our
people are living like animals in
this class based society. We should
all hang our heads in shame. There-
fore, 1 say that we will have to adopt
a total and comprehensive outlook.
If we can demolish the present so-
cial, economic and State structure
and build up a new structure based
on equality of man, equal rights for
all and if we enshrine right to work
as a fundamental right in our con-
stitution then only we will make
progress towards eradicating this
evil, Therefore let us stop politi-
cal mud-slinging towards each other.
Come, let us organise a round table
meeting today with representatives
from all political parties. all trade
unions, all farmers organisations and
all scheduleqg castes and scheduled
Tribes peopie. Let us all jointly
try to find a solution to this shame-
ful problem with an open and sin-
cere heart. A movemert will
have to be build up for eradicating
untouchability with a time  bound
programme, Yes, 1t is recorded
in this report that the Prime Minis-
ter had said that untouchability shall
be eradicated within 5 years. But
where is that? The problem has
become more acute over the years.
I hope that if all other State Gov-
ernments and the Central Govern-
ment can follow up the good work
of the West Bengal Government,
which they are performing within
the Iimitations of the Constitution,
then solution will be found to a con-
siderable extent. Let land be dis-
tributed to landless labourers and
share croppers through lani reforms
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let loans be arranged to share crop-
pers from nationliased banks. Let
minimum wages be ensured for agri-
cultural labourers. et the Class
IV employees of municipalities and
corporations be spared from -carry-
ing night soi1l on their heads. Every
citizen of our country should be
known simply as ‘Indians’ not a Hari-
jans nor as Scheduled Castes nor as
Bengalis or Assamese. All  must
be known and respected as ‘Indians’.
The non-Assamese are today being
driven out of Assam this 1s indeed
shameful. If we cannot develop
a total outlook, if we cannot wage
a united struggle against all oppres-
sion, exploitation and atrocities, then
we cannot fight the root of the prob-
lem. I am aware of all the paths of
these scheduled caste people. Many
leaders say that caste struggle is the
way of solving their problem. I do
not agree with them. I feel that
we have to embark upon a class
struggle. We find millions of peo-
ple among agricultural labourers,
share croppers, factory workers etc.
who do not belong to Scheduled Cas-
tes but who are being oppressed and
exploited, So we have to take up
united class struggle as we have
done in "West Bengal. We find
atrocities being committed on Hari-
jans in Bihar, UpP, Rajasthan,
Madhya Pradesh, Haryana etc. But
we do not come across such cases
in West Bengal Tripura, and Kerala.
Why is it so? Sir, side by side
with the freedom struggle, we had
struggled against and faught cas-
teism, untouchability ctc. through
the renaissance movements of Raja
Ram Mochan Roy, Swami  Viveka-
nanda e'c, The left movement
and the Marxist movement 1s most
pronounced in West Bengal and
Kerala. Because of that we have
been able to eradicate untouchabili-
ty in West Bengal through struggle.
I will request all other States and
Central Government to follow our
example irrespective of party aflilia-
tions. If you really want to eradi-
cate poverty, if you are sincere then
you declare this country as a socia-
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list State. Then declare that you
will frame a Socialistic Constitu-
tion for this country. You declare
that religion here will be a personal
affairs; caste will be a personal mat-
ter.

1 am inviting you all to proceed
with this outlook and to fight this
evil jointly and unitedly with a
time bound programme.

ofi g fag (feely) @ awrafa wgiRa,
FITH FAF T sqvar TrEq Rar g w7 W9
W Wil &, A & IAFT AT H o@A S TN

MR. CHAIRMAN: The time is al-
loted to theiwr party and the Member
ie entitled to speak for that time.

You will please not that the CPM
party is allotted 30 minutes and he
has spoken for 30 minutes

Shri Narsinh Makwana.

st g fag 9@ a@A FT AT E,
%, St ag & &, 3T ETE g

awmafy witea T FF AAFOAT
9 §UTA FT F IT F1 q19 F1 A@T9 Qfqow |
. . (=w=ana)

You cannot do like that. Let him
speak please.

2t wefog waATA (FTFT) aatafa
weRd, RAAg g wer A5, fwe awr-g
NI T IgF IR T A agq faaT @4
qEar g

SHRI SOMNATH CHATTER.JEE:
In view of the uncertain position on
that side the Parliamentary Affairs
Minister should be there. Nobody
is there to control them. Every-
body is standing up. I can under-
stand that Mr, Makwana can handle
the matte; even better than the Cabi-
net Minister in charge of the sub-
ject, But at least the Parliamen-
tary Affairs Minister should be
here. . cae

MR. CHAIRMAN: Let me inform
the hon. Member that the Members
in the House do not control each
other. It is the Chair which controls
it. Let the hon. Member continue
his speech.
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ot wcfag wewon @ g FolE aT agy
¥ AFAT qEEIAged faR W@ W &
AT TEEHE &1 FT a7 H1E A € § Afwr
aaw ag g e ag o7 e o § Su &
IO IS & |7 WA A T 4G
favars & fr forr et o gw & ® & 9% Igel
¥ g famg ferwar 21 gk &
AgTewT iy ¥ T W & @en & S famrar
AT TR AW F AhF A FT IR AT AT
fear ag 32 @ FT wTNE & qUF ft I ALY
g X1 FT AT SF VT & weEL dEr
foqe qu Y oy 2, S & AT W=l
I &, WIT QLT I dTH § T FgH/ I3IT
w wfeg g ALY IS oAy 1 gL A
g St wivwe g ag Ak qwa<g 1 ag
FEIT TGEWEA W W@AF ) WA T GHIAT 9T
T QT WA AG AT & | 9w aN-E
faq foord A FT @I E I9 &1 JEA
g7 ar guam famar ¢ 7 3w fRoe &
¥ET XN F q09 A1 /R gieeE a7 fosy
R ATHT & W AT AT O IH FT (A
sfagra g\ ferg 7w & fow ag @& @aw-
FAI §, 9T FAF FT ST & | TT P HT
g w74 & fau gvare A7 @1 fyevard }
H TA AE ® AT R & oW &
wEAT g |\ FtAwe A v gAa fam § ag
gara fad Fww & o wrEA ¥ & g g,
3 97 HAT AET gEATE | AT F At q¢
¥ gamr =vear 8, foesr fode & swew
Ffare  gwra feara f& Ny Idamarg
&, anare §, I F wear A gfeew A mfa-
arfant & fav A< 7 avazry ag g7 Infge |
78 a8 3@ & 719 TEgA1 97 & fF gu™r Aar-
AT A TA QA F1 wEAFY fear, IWE T
gzewr fwgr . w@@ gz sz frsa & oo
a1 &I IA & A fRA w7 w18 qEw
fagrear anfgr 1 zw fao #77 aw FEAT @
fFza Farvyxd HIFT 487 FAEAT "%
FAA A AKAT AFT FG AT FO @A v
81 & 1 FrE oy wRe faw & wRT e }
az  zA fvo@ &1 gz T 39 & wrEr
o & fram s 3w A fasw awar &
oM G, TAST ¥ HATAT §AT, AN ®
g, faqmr & gwr, gg@r ® g, gfmn &
gaT | ¥W AR 77, 78 WX 79 & AAT
F W7 AW AT A merAT ¥ qd F ) @y
qw { FE A ST QET 4G § S AR Fg 9
fo gt ammag Y T w1 ofww
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ag wft fowdy &1 @y EX ¥XQ F A
ZFoont qu oY e 1Y & ww fa gfewr &
e Y & 1 ¥w & @ ¥ I A
ATH M W e far e A wET A g
Ifer oy fafa dagaga & o=l B
g ¥ 1978 § =y gAY ? o
Ia¥ T qAEar ! IEA fad wo wraw
& T qx (W fawrer ar dfEw agh g gfay
F FrOr-drer mar A7 gfaa § §r merar fear
ar waw fog % ey freeen anfge
HETAT Y W ATET 93 & ST qAqq F
fr gfomt gv gmm=R g § 1« gav w1
EY QT ¢, TF aqre A gH = =ifzo

Y 1577 ¥ AT ALHL AQAT AT I A9G
ag gar 9ot & gheaat &1 g@ @@ &30 10
qR IWM A oAt & fasms 0F  FTaTAIw &A%
gor foas) aug ¥R m & gfewri #7 faerd
g% AR A A A T 1 TEAT AFA F
fae gawr faa s wfgw ) gEwr
wEr g fF gt g O e &€ @ @
IgH GEAT aWg & eWred | FAW T
W foR & a7 fam@ s wgw & (&
AT qgaT FTU g | g@uannage fF
gt a g A9gdr 37 g 9 "oar g
QM AOTY & AT agr 93¢ I faers v & 1
gzi a3 gfvaai w1 awgz frar smar §, wdETd
w1 aww &, fF faar a9gd & 3 TR &
gal W wm F{1  Fgt 9 ghwar &1 sy
gy qAIA fRell WY & Igf S99 g @ ey
2w B ¥ fozer A= ot &7 §7 fear
AT AT BT ATAT UFEJEHA ghoAAT F
g & 1 @ ot AT A e omar
gg 99 9T AW EM FT AT FIOT § )

arar w0 9g & fr agi wdr  efeAt ®
gaga A1, a77 9 Ifeqt § agt ax 9T* Ay
FAHATL  TATEHT AT § 1 AT TFH
T adr AT | fedrdkft 8 awg ¥ v fwdy
W AT § F@E(T 97 M@ ATAT §—AT8
ag AW ZT a1 :1f g0 Axwr— AfF
foexr fiv qet & gferAl ox S gETER
g0 & IAF) TOT I W gH AT T A
gFy §1 M H AIMFA Y SR AW H
ag @ & 7€ § fr gfeg afooei & war =&
FT godr & | gafag {ar fE o seEsia
gy ¥ gard faar § f w1 wwat w5 fage
# fore @Te waTwar &7 fagior faay 9w

Wt g fag - awicfa wge, ¥ e
AT WG AR | AWAT qwew A A
%3 W & Ig Aa argw Arr v &y vy &
fe gfooal & arg wETAC P W E L ™
ar yan fau g« fAeree €

wATeft  WERT . QAW WTE WrETay
WA & qEEew ¥ grar & 1 @y st
e e femEc &
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st wcfag wwwty - G q€T gow AR
a3z & s fergenT o aorarh et &
40 e A9 FAmEeT T § gl
AT & P gfomag T e e
Wi STEY & a9ifn a5t R AT were ad
) T FAmAE A ok
gt ®:1 AT g § 1 20 gWTE, 1979 WY
TS T & 72 fraral, ag 10 ot 71 g, w1
A T FT 9w fawiar ok gfoomy &
gdl ® Jary fer, gfcort #Y wro-dre,
IAF Tl § A AT 97 97 IEHY @ 5 faqn
WX A B TE FT WY | GqTH Ay &

>

wt o wiewrL fag 1w §, Iy goar & g
Faw IEA AMRE | WX T TFT®
Faw AE ISTq AAT AT FFT F TOT Y W
ghemi & w=y frame gl femrg dar g
aret A& 21 FE N1 F Wow wreqw ¥
Her WEET w7 FgAT AT E
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aga ¥ Wl A glooenT & XN g
gfr fram & 30 @ & wea o glaed
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FEA | TFAAAT WG X w7 & o mraa
¥ weT AT I1f F A AU E, IT WY dregee
wreEg § AT AR @ W qfawr

1 frw W wEEer X @ aw @
far o &, & ST ¥ s arzm g f
fedt awg ¥ AT e
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9T, Afea ¥@ & fag TET ave wEeT A AE
g @ smiR g Foaga ¥ A W
S AT §, I@ F AT H WY GHIT BIA
F® &AW IS |

w o & 8% sa ¥ ogr §, §E
ATAAT IR A WY EH AT 93T -~ T
F qg AW FT W@ Fam g frogwk sz @E ¥
|AST F AT AT W WA ATE] H ®Y 4G
AT F—FT F U FT FTH AW W @8
AT §, TG LRI T AL F FO 7q0 Io7 |

Wt I WA (W) AWfy wgRy,
& ofT warar St 1 agA  ThRAT w11 FEAT F-—-
I 19 e a7 w1y F=aT ggr 9¢ fearnd
= Fqfer g «@feT ow qra w g AT
g ok agag f¥ ag frae fagd are asg @a1
7w gy 9 41, IFF o qwr 7 foew
o 9w ¥ ¥ | 39 & qrg 9 A¥ ¥H
97 fewrww ¥ fau “RA-sFe-Ars-qww” w
afer frar @Y 99 fz7 @adE Ay T @
few sy ot fe g ax feorom g 3fs]
T FT A% gH w9 WH #1 o+ &, ww Ao
T F1 TR F gH (TeFe arew Tgr G
FIT AFTAEY qg ATgAr ¥ fr www ww fOE
F 9@ Fv T Fea ¥ feemr F 7 AR
gy A folE ®1 F@y g % @y w9y,
T TAHT GO FIT7E1——FF 1 HY TrF@1qy
gt wrfem, gfromr & a9 T@ oavg w1
o E AR A AL T (A

T9A 8 YU FT T(TH A 9V qJgT & AT
feermrar 2, @ & fav & o9 &1 g w@=1T
Fvar g |

st wfeer AW (F13X)  WT 10 9O p
& m

Stawwm A8 & A W eset ara
3w A W e A F1 ata wqrar g
< FgA ¥ weET A

gty W, fergeary ¥ ghoomy #r #r
g 3--U% wEd A g § -

nAgmd & wfeer g, AR @ A arfew,
garar wrAaT g &, WA garwT )

gy I ¥y EardE gam g ! ogw N
w7 @ s fear @ 7 aY gwrd are
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M ORI §1e & & g, T W o ww,
for ®r Svrdy wra q@wET AT §, o faey
waw % faer g fead A & gwve agt
D& odr grarfow a1 arfaw fra <@ s
- & g AT §- -t AETWT@ AR
g&d, TwEw | wgwTE Agfe Axme &
foreft, o ox mﬁiﬁ%&z%m
% | g feew wwmEw wgfy  are

Ffrei M@z o wga @1 A ML famal
# g gfomr &1 et g ¥ wrm
dfaers ®Y T A - -To ATAT  TRT WHATH L
Wt ors wew 4 1 9w Afec—faEt A
fegem %1 5o fra &1 &, foan 3o oY afi—

<

fox oft ¥ My gw AE FT I EATE |

wa ¥ wa ¥ qgy vzifedw qu amEr g
T8 @ wEd @ fa i e § naifedw
O F5 vegx E fod owar F T W
{1 fem Gvgm g 5 qofedw
Ay ogy ‘W FFwaaw gE W
¥ waw  wf w7 =@ w2 91, I9 w7 oT@
WIATA &7 QAT FT QT | I FT RTFGLAT ?
ozifadly ggi & w® -0 § WX I9 & AR
A A W | dm AT gar ¢ 7 =
@’ g e v o9 & fog foardee s §—
Tg A AT &, ATHT BH FT QFT Hy @ ?
& Igi g ¥ BN FE AT [T SATEAT
g ¥g w9 Y dgngwiT TR fE
T AGAq7 AT H FF § 9 UF qrC A
F e AT AN39EE I & AWE qu
T WEE STTH A TR W@d §, 9T
go-aqrgw  Hifew Ffow | e & nF
fad o s faw v o @
Fg 4%, WAA gHIT T T,

E

A1

F9 Y FH  OF A< ATATES  ¥E &7 difewt
& WY

gwnafy  wEwea, oofeda & ax § &
qg wgAT igan g fF el aF AU o g,
T 4 &TCT & | OgAT FTLOT FIHTOAF
g, owiRd § WX I9 &1 ATAIL TG FT J4@-

sifaw sraT g Yoy L & Y FEArE R W

W do not want a golden chain.

uy g w7 ffwg  gurew W, ww fee o
IR #r oK 9w & fo ¥ ow gwre A
T § ¢ i aw Aw Wy A QT o
T TR , GWTEA W agray ¥
wifres  fierd agi qe A §, I W

SC & ST (Disc.)

7 fearomat 1 ge feami Fagfaard fis
gET & @iy syred wear, wigenn & ang
SqREAT FAT W AT ofgwTc & 1 ww aw
& feard wfa<i & qgré oot s ofine
a0 T godw fak oy <&, aw aw
oured A8 fasit | & wiv v g e @
grfas fearal &1 foog &7 & 08 aniT w1—
e 7w I feamat #Y 47 43 57 gy - -
frgerar & 1 ofF aTE & WO a8 wEy §
fo gw & fafawr wsgs SReww owe qvmar gon
g oUW X & & foq  ow W gur
g gEl atw fam faamr & gwea
agrar faear &, &k wwawE Adr aT ST
qgIEAT I A A wgd §, et Foop At v,
a9 a% 9§ GHET g@ A¢r N wafeg
T AT ag @ fe der faamat wv fosg @
CrA S S U

TIETIAA FROUE AT WIoH | IaH
fom T a1 Tew ¥ A go § AfeT o
AF I &1 TTHIHSWA A ENT aq A%
FE TG ENT W gEHTHSNA ¥ foo & svorefy
M I U q FETr A § fF W w
qg ared & fe aoera srfie fadx oft for gficorat
® f AT EF, &1 ITF fou Pfasr
AT #1 foaEy F@TEMT T WY oF
FATT &, 39 A3 ¥ 20, 20 wEHr mfaw
g1 ww dfaelr  ofar &Y T e #
o Fgd § f& A a;%r f
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R M ST A S A I ) W O

e SeeHT R A T F AT G 1 T
Thw  ghorw Y€ witw @dzar & Sawy
w8 fedy ¥ ooswe feear w7 & i
oqrer dx e x o faaromar 2 oF H
vyl ST ¥ wwar g dond F ggen
T oF & ¥ 97 frm wgp g &
wE T Tdrar § & uxe wre o
aofthId Ag gNT T AT &H FY

T AT THRAAITg T URIST W WIQHT
IGIAT  TIEE | STRWHS sEIZOEE ¥ &Y
foamf oz ® & &% =Treew §, woifaae §
ITNT FTEE W A T A 7o wrd anfgd
AEwA H WA & qIE IT Y T AT F7 ATfgH
foar @1 AwAT & 0

¥ SRR eRTadmT A ® O a9y
FIEATEAT T ATHAT FET 984T 8 | T 619
IT ¥ o A w1 afefede srw smar g
¥ gETa § fF OF a1 f I derreerve
FTE AT FT 2 f&wr J1g. M7 g2 A I9 F1E
qT IAFT G909 FT @I 7 & A0

w3 AT ww€ & faq w1y § I H i
#1x wifgarfaal &7 gsar g w9 & (@9
THIwAWT FT AR F@rAT ATAT qrfgw )

oA UF Ay T FEy 2 F 99 aw
TAF! TRRIAS  gAT @ gual, wAEN-
fafady Yy A& wroir 1 TR wTETEY 2w
¥ 25w &1 AU gmy & fF oawe
®T 25 qWHe Ak foq g fegr smo
fodt Rz aTHE A a0 9% Fo A T o
g g% gasr 25 Sfgwa @ wmE feg

qELT T & |

1978 ¥ uw afww gy W fad gane
gt ur 1 vy iR Aw & Ry
‘Working Group on Scheduled Castes
and Scheduled Tribes and other
Backward Classes Report

SC & ST (Disc.)

€@ 97 ¥ woedt fodi & v T 9 7g
fmr €
The Ministry of Home Affairs
appointed a working group on the
8th December, 1977 for the formula-
tion of srategy and programme
pricrity on the welfare of the Sche-
duled Castes and the Scheduled Tri-
bes, etc.

7T wEET ¥ vt #gr fE sfiwa fga iy
§ 1975 ¥ uw  wrgor fear 9r WY 39
grare 9T qg faE ar ) ww @xer ar fE

wE T e wy o A fRar oto 1 qE e

2 fF sewY oy were T RE ) AfFw Sar
qrE & Usy A gWT ¥ ¥ AW qW gxwl
qr |

st QX wwerar ¢ KA QT A€ FT
¢ & gz wgfs oA wmor ¥ warlaw
WY FHMS AT TE@T T E

st g Wt @ K WIOET QT AU E
fe oma Trat ORTE F R § 1 A T A
a1 o 8 TH® B 7 ZaT JTC ¥F WYY 9T
fe sqar ardf & wer § Qa1 gwT &

e fagar qw AT ET & awy Ieer ,
ZIET qF § FETARIT § AT ATST 7 & 9T I977
g1 oW EF MR srdwa & TR qry A7 oy
vt &, TAH1 A1 LB WY WAt § Ag A9 T
FEAT AT W | T oA o¥TW oSM F
9T MY @A T | BTA AW FT KT EX AT
g ¥ I wefeaw digy awe, fee)-
SN USETS § TART TART NAC T a|r TAEY
CE G CECU) |g:%a¥rﬂ’r{ gETy & W7
giz & faw g |

ATAATETE AFW FT OF QAT ATE &R
g & wrgar g fw v &0 & o7 00 oS0
TH & gy gegve | fgar sar afge

oy & gfafas & I § over ar AT
qEAT E | O T ¥ AT & aqnE
1-1~78 &' st qifow fr ag & W ammd
TEAT 9TEAT g | Wegee FTEEH WL Weqer
giesg & faw 22,5 a7|e w1 foodwa 2,
og qede  ghewal & foo s 913 919 gw@e
Vgger rrsw A fAU ) wIW 1 W owWw
f& &z afafew & degee  seem 4. 49
sforea & =ik dsgee grEew 0. 84 wiawa
E 2 ¥ 6.33 g *IC 0.74 T&z )
w3 11. 46 9w ot 2. 01 wiywer
foord & ot ez wre wfear w1 & 3w ¥
&1 A T sy Fordwe 1. 88 wfawe &
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qumafa wEied, IF%r afaw aarfadee
A g€ § sTmrarfopsem Sfwry fafady
oi% FIW WYY & TVE & wqraT wrAr g
FTEE & wOTC 9T g9 framess 787 797 &)
wg f gt 2 FEar & fF ngges wreE w1
Fiew AR 1 IEH FE

Scheduled caste is not a caste; it
is a combination of castes, not a
single caste.

gafan o AR wfeard 7@ sy Sufea

T gwra & fe w07 W IART FAA
garer gy & @ gforar o wifranfaay
& fag ox Gz fafT=r AT Sfar 1 3=
quTT ¥ AT TS TG ATTGT ;0T G A1 I forg
maxr ox  ffafeew fafaey ad 1 &
qer  qrEAT g fF o FRY AT & &V

\ & ga¥ fau oo 1 T owerT ¥
fafret sr ey 37 afserT A ar 3%
Arg qIOrdt & Wy &, 97 fF eI wiEy
MY e Y aTer ¥ FEr AT T A
Freqairn & 1 ¥afom wa g e Pafr
g =ifem

tifadta & waea ad) A8 fE fnet o7
trm!rrtfmqma’fzﬁg‘tf;lz"r agrfm"mwa‘r
U | owrS SfE T® &, qEIATT
mmq g% arfis Yarel, faat & gifae ey
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¥ wew fav &Y gfgat § e fedlt oo
Far & o faw owr g oA & aar-
maqﬁm.%amwgﬁmﬁs

~

q
p
K
i
%
%
¢
A
g

T | gAfeg RN am & fa agfvaredfs,
e TfEEra G aTa WET mEEE] & O
fe ¥ gt @ wifam 1 WX (AT AE AT
Ty @ mT T gfEar &= w3 E W%
fesgram & Fawr 31 gfgar §F @—uF 15
T & WX AN 26 ATAL FT

w}rfwffr 7 AR A7 wEA! @ ::T Fratarsr
s %) foez wTH viggeT FTEEHW WIT WY
arge & fau wiffraraed w3 wE] agg
Ffzg | UF  FHE TR T 1968 ¥ aME
oY, s qrEf F 9F qATAr Ay | ¥WEr ARG
F1 & 7 oy g¥Ad gEA Y 35 G wrfE-
AT A7 AWM ATAF AN AFH AT & afgq

They have not been rascognised as
scheduled tribes on political grounds.

freft st wa@ & i 1952 F arz Ay agT A@v
FT AT & IR IYeT HTRT HIT AT
FrEsY AT WIAT WA | 3@ gfvmoom ®
wTYFT  FreeN ?, AfwT [WEr ¥ oml 7
T owrr s | A frama b Y feegeara
Hxg § §9 1 777 29T W oy
# faTsr 37 g3T ¥ afaw @ T §
§ quar FTgar g T sar sq oY Sw R
fraa i gfearar 2@y & ? st § 1 Afwa
v @ ¥FT Ig 2T ¥ g wfafalaew @gr
T w@ar & 1+ Tafau Ay A & forw
gET FT UF HHST FA) Fiigy qifF 59 5w
gq¥  wfgwr ¥ afgs A w07 1 w0 F
#fesa o mifearat & 9a% § g9 WegeT
A WT ZEST & gt ¥ owfew &%
:;‘: 9T ITEF "wigwr &7 IFET qqE F
|

MR CHAIRMAN: You have con-
sumed the entire time allotted to
your party. This is for your infor-
mation and the information of vour
members,

st gower AN (FTH) gwrafa
HERT, ¥© SF Y T & qF way SO w7 AT
wfawr  faasr fod & o= ot g%
wg@ifral ¥ giary AT awmEAT £ @pw
AT ¥ g e FEiE xw waT F amy
qw & ¥ ¥g 254 fond d faw

T gA A AAT FT @ § 1| W XT AHIR
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¥ ¥ auma g fx Faadr dgTa ag w33 vy
g 97 qT T fesd 25 A ¥ AR AL A
qrift f& gawr o1 afwry woar gfge ag
g% 7Fr fegar  gafag i fradr W fod @
ardt § 7 07 I7 97 ¥ agw & qOAY
ageqini ® W fax feq, T3, § 1 st @ee
§ agr rgy? ~fgy & W ghrwa Wi
wizafaat €1 =maeowl & It & w5 8,
& merT: mifsrdr & W gt gaeaw
& T ¥ wEar IEm, wifw gy wW
qTEAT T TH AEEY A FEE

7T ¥ 9@ § wiod AW § qg-wer
wgrT & g wigw fe gforr o wfe-
arfaai 1 qaeqm g.fyw ¥ arg-yrq grofae
W &1 wfeaifag &t vaemn e wifes
&1 T foie ¥ F@T 8 ¥ wax @ ar
I8 faay « gurT g §, a7 99 wiew
qREATAT § Aeafray § o

¥ qgAEr ST & @Al 9T oF I
FEAr FiEm fr @ mmE ¥, S-awr
TR H oA e qw oy 0f 8, S g
fed w8, Afew 9% o wae 79 fegr o
oE & W FA7 wE A Y e a7 gAw
qofwms Siw 7A woam &0

foaq o mifzaray &g &, 99% wwrafrw
wawrg:} AT T AT FATE | F A5y w2AW
¥ o R waA g FoaAwm g fw
TET AN AT H FrT qed Frar g qfvede
fefeaz arar s & 1 @z wemaw sgaeT
TATE F qgW T A Y, w¥T mw 9 agr
gt fxa sifrart &z & w9r @ foar
AT AT &, ITH AR Fwet Fredie sfaswrar
F FACF AT 97 IR I w7 747 IHT 9AD
T gFY & fr foax st fawrg & w09 5)x
zﬁﬂ;ﬁ:ﬁq%wﬂ qZ Fg WY & ¥ AT &2

1 |

HfAarT #9177 275 ¥ I @, F gAwr
qfeam arer 9@ @W§ -—

drg-wrg T i
¥ T w1 O S gy U9 &

SC & ST (Disc.)

wE BRI AR FT TAT g g i:'ﬁv
TTETT & ey &q7 Srar &+ 9w few g
¥ et STIMT EIAT E, THRY AR g} T
gOETT ¥ ATHY ALY WG | 4Z AqY IET

ga=ar &

* § wey
T ﬁa@wfw«qﬁﬁgwﬁm

fai ¥ fro

wEey  uweufa 1 3 A% |

oy w feae qié-1 & o 18, 19 F
g ofem, sl W mEEQELETEr o
TaHaE W Tfeat F1 o arfgw o, IEE
g oF weat 1 gmenr § sy o
frutfra waz & s AEy qg= £ 1 TR
fagrs, woraa,  wew waw, wgTAg, SERT
WX TN Ay USEY F ATH g |

AT F ¥ AT TR UFATEAIT HIIFAA

g & Ew wey ¥ gaer WM F @y H

WoTEd I 19 # fear @ f5 WTEWRW,
qer  NRW, ARV, ST, THer ST
fe T § §9 W 1977~78 ¥ FAF
uw arv Afew gt & fad qw dmA T

g1 & qre Aifen g€ 31 ag wgaqw widtEw

gt & wew awwiR ¥ faw, o o
Jo% gy s T =S1fEd, &w T O4%
tfs e aw w opuw Wfewdrgd ¥

} Fgar wrgar § 5 oTeay W grEEw
weaTsTd #ifae &Y Mfer A ¥y Ew A T
WA ¥ uw g ger Wifgg | A a3
LEGE UL S L

a1 fr 87 wgr &, gew  wwern wifaw

faerg a7 & 1 WA Wi dww 8——ITEAT
BIqqdz, AW 125 T 3G, AT I¥ G
wifgr g & f& w=er ywafw I &
oWy ¥ s g aEr o @reg o #
IEF!  TZT FAT ATEAT § —

“It is observed that the concept
that tribal development is the res-

“..Government of India for the
purpose of promoting the welfare of
the Scheduled Tribes 1n that State
or raising the level of administra-
tion of the Scheduled areas therein
to that of the administration of the
rest of the areas of that State.”

ok garfaw ard fradrd ooy gt
w & & awmar g v ¥aw woee W
feafa ot & f& =g dog W UST IR
¥ frw qreafermr et e A &
wrgar ¥ fr aout & enfearet deY F o
wwraw  sqaedr g wifge, Iw ¥ el w

ponsibility of all the developmen-
tal departments took sufficient time
to realise. Tribal development
departments are gtill not headed
by senior Officers in all the
States.”
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[ wefr )

g oY § aw aga &+ fraq o greaw
s 8, fraw  wrsw ¥ g wrfkanfaal &1
famrw Fom Wy &% Aew AW AT I
¥g wwaT §-—agl Q¥ wwwx frge feo W
g aar guw§ o T framafad Fw
FU GEY & | AC aF I GHL AW &

T
2 EEw AR E: e fawdm s
WX IEA H AT _Fw | WTT g AT
T & Irgewl X frar w34, A1 A
HEgA #1 fr gdt e & W@ gQ

Y g w9 Wy wrfeafaay &1
fawra & & |8

W@@ % Sl 1 wmEeg §, wfEarer
§ o 1 wEEId w1 Wi
fafem  Tui @ st d Ewm‘f *
fili ® &1 T wH &, Wi ¥ fd
] T A FWTE | M gWAT F
gl foAs 67 s S A g W & v Aa
FY Y ATHTL FAT HIAT T ¥ F 747 F7
@ 2 K wm o@w W gtq ww A
gf&f{ gt mﬁ‘ﬁﬁﬁﬁ}?{@, FATS, F1

&1 mifaw frafy &) gurvs & fm oz e
mgwwrfmfr & Frmadfess ¥z Frar AT
€10 |

| wifearfad 1 swET B oavd iy oy
ST gfra@ foadr @y 8, wsg wearr 3R
fer-fem we¥dt avet o W 2 gm Ay
A1 Ftfeu | mfqarfant £ var ot fawre
& fao gawr et 7 feer 9% ¥ o
Fava trAra won wifyy | wfasry maw
Y Az foik g &% agT wvR aw A
da AR 1 Fwgm frddt wErg we
aifrdy & 1T F TeAITET A Farmr wy |

Wﬁﬁﬁﬁﬁrwrg%wmwi
qGA AT FIEE 1 AT A & ey
FAT AT FT A @R, o wifearfiar &
e S ¥ T Sy ol ot o # &
TTEHT =l FL HHIT f
T & AR, ﬁwﬁw@ﬁwﬁf&%
W F AT §, fomd a ¥ ogw  ford
Hegraam &

EY ara & wgAT AP R owE WX F
TR ¥ a ¥ I R B gwnee
nfedr FaX F ¥ AT WOng F @

MARCH 19, 1980
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dR ¥ gz ¥EAT AEW, Wew NIW F AL
¥ ga ¥ foar &

“Madhya Pradesh Government
had earlier implemented the new
excise policy and covered five
districts, namely, Bastar, Surguja,
Jhabua, Mandla and Jashpur teh-
sil of Raigarh district, From
1-4-1977 the oolicy has been ex-
tened to other districts, namely,
Raipur, Bilaspur, Sidhi and entlire
district of Raigarh.”

ey Frye & forew ow & Q17 ®87 7€ § F7F
aF AY 7= 2. qrarw At frafr @ 3z rF sa@
IR 21 fae® Y AT § ST T H
wqdfy Wi agw ¥ feg Aarr gfegn
Figg T A 1 & 7 37 faq oA ®wgw v
gt oY q7 AT § FEAT v fr ot
Fifgat 41 wF A qga afqe Am=mEE | ITF%
gy 7, I AT % QUG § Aaa AT
¢ ¥ Wi TA T eAFIT AZT F7 KA )
gafan 7Tey AT FAA RIAT AT IHA &7
gfee & 3Iw F T H 7 AW
A smgwr fx Ta & war@ w7 dr faaq
gifgardr &a 37T wtE AR AR F
qTEq A S @Y ET AT AT wIA Sardz
& wregw ¥ 941 <@ g1 wifggfagr | Veaw
fad gz o=t sifgq Ny ¥ fao Afc a9
F fmm &7 Ty st gedrwew  fear
Efw mav 1 WA F e T CAf@AiEr a@m
a@r frar war @1 gw g & faars wrEa
F4, ag # g qdY ¥ faww &7 § wga1 =r@ar
g 1 fF 39 ¥ gardy aras wraarn &1 29
qg=dr & 1 7f o arfady AT ¥ Fard
zw s #1 faegw *iwr agdr w37

= §&w ATey i ww gefezuarn
goma & ax A AT feqid H g a1 339 F
a A & wgar AreaT § {5 gz agd weey aw
o€ &1 wifzardy @ § wwre wg faar
4y gWA SUNT  AAOA ar AT grarfee
fraw a7 7 &1 ¥ wfaws wwrg qgar o
% wrgar g f& defegardus &, saw &g
qeg I F ITH F IgT T FAT FIHAGGH
gwiR wraifaw sraq § 1 § 99«1 NEvaq
frar =rfge, a9 98l ToeEdY @iedT FJfEe o
foat ot gwrdl s et Wi v soaT § A®
arfzatd® @ & &, dfex & aaw F@ @w7,
AN WIS WTSTEY ¥ aTe WY WIS A% A WTE
I T ET a7 H+d FCHT &Y, 98 agi S
SO A d IR S ag w1 e s
wifzardy @@l ¥ ¥ qg wgar fe @ wEnl &
qITT BIS I ® Aeargd fgarara ) gawT
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¥ gur wifeardt Naq & €1 wrecidwg &t
7 g g9 w saTA  TWT VT | TEY §ET H
famg &% g ¥ ag ara arg o, dardrar ¥,
Feae oo § oy gw Wy 7 ararfas qaegd
ANt Eaggm amwiAa &) gataq A argar g {5
FuTEY & AT { DR IAWT £7 IATET qFEA
fear six

190 qig g8 fodie @ &8 qf &, I
JUAFTH R @ KT W@IE ——

“However, it is surprising that
backward districts like Bastar in
Madhya Pradesh and Phulbani in
Orissa are not included in the list
of industrially backward districts.
1t is, therefore, suggested that all
the sub-plan areas and tribal regio-
ons should be includel in the list
of backward areas eligible for
nurposes of capital subsidy so that
entrepreneurs may be attracled to
establish industries in the tribal
areas. In fact higher subsidy
should be provided for tribal
areas.”

az Jrara foe a g 75 3§ ag w4y A
AT F qAW § FEAT A0LAT, WAT IZ A8
2 fr wnawm gfer gga safa sy =T ag
£ s affsr TRt & 37 &1 A% o7 ¥ g
IYGR] FT 7% A1 g2 o1 FmAEaT & g9 9%
famy al & 72 sutq &9 HT TIET 4 gW
it oY AT &1 VE § AT #F F57 IW AR
WY eqra & AYT & 9rgaw {5 Ay At W
WITT AT AT 5 ¥ a9 g2t & fqq faar
Z¥ arq &1 a4 (F¢ gawty ady € sndr arfge
arfs =0 graTfas qwegTsT 1 a79aT 4 £
T

%FEl WSl & AT & UF qITC FfAw argg
1 YT HIAAIT g wAT F1 W gegarg T
g1 =fReAe «rgg ¥ ag Iga wewr o
I Fr § M w1 A=y faarfad «r §

=t ¥ro dYo una® (#WitT) : gwmfa o,
ag frad 259 Fttﬁi%sﬁ'{ g¥ wrare gt
oS 3395 TTCE 33 FIEAATH 25 1T
va e w1 @ 9% 3 1| AT W, A Wy
e Iae iy oY, 6 TIT & H WY gHFT qrEAY
g Tafan  ¢xeT N9 AT a0 Ay 71 edfiwe
waar arfgy, & W eRwT wAT . § wqraF
i A XA g\

wq qare gz g fr gmafaa e d 2
e grefr s ot <@ '!,w»' & uw

afgn W&l & fendt @ R ek

SC & ST (Disc.)

& I4F1 WY wATE FL AT 1 Joa FF2-
faaz wgady & #% qoamar fis feadr fed
grf & & qat @At (& g faar £¢ 37 gore
foatE, e oT gy aviy faem s ard §
Faa ghamnl aT Ady, v 7ol €Y g2 Foid
3;@1&#{# foaiet g7 o ar & oag oy
ST {

9 foqre & fwenft ot WHIw-g § gAdy
mifg2. sz 1€ A &1 & T AT ATAATS 1
€Oy AT A A AN AwAr E | wary
Ty gETRAT T & ) faarT otT syagre
3#Y AR AT4——aF FATAWATE | FaTZCW
& fag & wwarar S & ANgEIAF  wgAr 5
gt wru ¥ g9 ¥ oYfas [ oTw qm %
AT FY FATT FTT FT & | IATET €487
uF zfom @q 7, afaga 4 519 73, afqga
aF AT &1 A W17 7801 IF FAF |7 1§ &q
T Q%fmsraagqmwmﬁhmmq
errm‘tz‘?%mfmmvm qgq Fr wmar M7
gfcar e g ot faa? & g gary 5 4=
frar 1 gw  faaiT ®1 gW afcafas s
ERIT

g HFTT ¥ TPH & 4oy = a9}
& &Y dar @A & wYe sgfang & g9 § qger
FIH w7 arer 1€ Iy £y & g fwdy 7 foedly
IFIT HEPeE Free wfgar & ey & a=y
FY qIFA GrgA AT AEAT ST WU AT qw_qr
F& STV IZ AT | W AT §Q qT1F qT
Fa=Te <A1 g0 fr TR ATg AT aTa LRI EARCAR 4
gz o @MW AT & (99 97 Hgre®y Srsar
faarear &

@ TE mamgatﬁa‘rm-qz‘rm
,:ﬁt g——afeardt wrg WX qgedy Wiy )
afgqrst oS ¥ TW AW AT FAH — a7
us Azl WY § w1od faaew F797 AR §
gq FO-AE qTA gl & 9EIT A ﬁ%
Afps Faa AT X FRHET ST ¥7 W
FaFA 7 AT gq’fﬁ glrwraY &Y ot wiw &
T faaar wawt fgear &, FW ¥ &7 Iaw
FEITU FT A F qwar gwIT ¥a ¥ g
STfEw | AT FTATA FTIF Y |wwar 7@ i)
@l foT w0 quyg & f& 99 J@a7 @™
HrE A ST WAy N9T9 997 fgar 51T Iqa
ggy g gt &N F wewra ghowAr R
FHIA &1 FEATA fFar @t qr Y | exaraT v
ffggan wfq af@are ar | sqar a@mc ¥
QY & H-qq UF W a1 A7 qafat TH
41 T gU Y RFIaTHT Agaman avdn
fear arar & 3@ a@ ¥ uF €7 a7 oty awfAr
2 MegRERT Tt IEa S e
dreq § dwA e § yrere g7 W) faw
dvga Ttk 7k § A wad wr anad 9z & B
T 2M FCF AMIfCE WY, T ghcorT &t it
a1, " ¥ g IT & wrwrTaT o
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[ €vo oo araa]

AgIAce-awm  FARY AWIT 4g fAmw #fsg
fs wa ¥ g5 ghaa &1 faaar )Y I8 & arg

gEuiE foemr 1 29 aTq 7 ZRAT sq1 T@AT
L ucadl

wq @ 7% AII—~TFEARAT 7 1 9IHY
YT FW §— A I W SART §¥ ABT FAAT
ATEAT B | T T® FEHIL JAT HIT AT
w7 arees &, & famy adr w1 Hfqaw @ @2
aadis & 3Gl T foerwt 51 ararforw ofcadsq
¥ agd FXT G AT § 1 WEHATAL S J
¥o fATA Y, AT ET AR AGT AL E, IA &
gy g 9T A ¢, § uw a1 A1E ¢ gq
Fy § forwor geamHET & faws F7 aETe Fam
¥vz 37 QNT-1EY F oo adt wifao, afes awaq
firiw, aa fasrara M s faas gq 2w
¥ g oo oy fows dare (@7
@ Tga weBr grN | AU §wiA 2 fE W
¥ A Ux sr@ oY foaw I&T da< oy
93 ot gfcea a=|l &1 W=y foarr @ w%

& o 7 = faaeg &F 99t 9@t
qdr dr 1 AF ad 2 5 A fraem s
fantor ¥ &} WY grerA fRat &0 & ag anr
F&T {5 Fry famaar 7 gfus § gfus a=5
ghcarat siye wnfaatfaat & faw stre 1 #FrA
FATA AT AT ¢ AIAIF SIS B, €A T F——
grar v & fw gy NEfra & fag oifqar-
Juz P THYTAT T FTAA A FTA FT AR A
arey At A FANT W FT AT F7 W
£ a0 gE-gfaad Iw o & o 2,
=18 gficera-migardy 938 ¥ w14, wa #7 {5
F1 fasar A axdr & 1 TH OSSIT ¥ Y
o adar & 3N SEE0 A AN ¥ g
FF Ty 1 GgT WY A WY FUI FT Afgwrg
fear arg, adY ERIARTY & wiq gloerdY &7
I FLTHA & |

UF SEIET & gTQ & 8AT #——A 90
Fgw oA U9 AT AGAY FF T,
o o #WY0 MT IFY FIL I2 qT FAFLT |
11 97, 1979 ®Y aTq FT——¥ wUT #AF T
gfcaa & gear gf, 9wwT ATH Ar——aRg
qQrEaTA | aT0 17 A% I FI&E THo 1o
wreo a8 ot € | ww & &l s gmar Ak
Fq g § TAT a1 agi F GRAT g wie Ay
JERTeA Ao, ¥ a7 F wa e oy wr
T g xufag £§9 AT 1 ww fag
q%o o WITo &H FY 1T HYTIFT 164 &
ag A RTAE | wHh AT WAIHAY 7 aFrGoTAC
g, dfv uw gfom &Y gear gf &, safan
g5 w1 wifgg | vt & ar guie &
wfgg —el Y W I &9 q&u §AT @,
IA aara fear fe g0 dAwa &Y qadd
Afer IRY IEATT W wAT ST wTASE
I LAl Tt 1 wre fox aw &
¥ & ot e ew ¥ wm & gy fis ow o
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TH Fear wiow FY 919 T § #f) AT, § S
¥ TEAT 9FE FEAT, aq AT FITF o Ao Qo
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AT &7 Q1 AEY qaregd | sradr gfeger ey
F oW R feur aTEB g fRATN ITY ITET
FETT T ATYET g7 Avedr 707 fag 7 wreor 3
% frardY 39 § IT &1 IFIT &1 AT &Y
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g ey g @ e, 3w F W= A wreRAw
ATfEY, 9 AET AT {AAT | T & LTI WY
TRy, 59 & fAn fax gqrdf &Y wrasgwar @,
Iq & forg O qw g § @3 T aTw A
& gmmar § &w "R W ATT -
Tw Yo ¥ faq &are Qut o



SC & ST (Disc.)

313 Twenty-fifth Report PHALGUNA 29, 1901 (SAKA) of Commissioner for 314

BEEw" S ERE ERETEEERS ErEpers  ERECEEEEEECEBER_EL
-ammmamm “FE E .mmm.mm m-m 1 mmg.ﬁ rmpmmmma\mmmmmmm N
Efeee e pe- o i _.pxm_mw ¢ ekl ppteitiee .smﬁmﬁmm
mmmm_mmﬁm@mﬁ@wm L N e T T
P T L L5 T L e 1T
R RSN I 1 Ll B e R g i bad Do L LA
._Usa. \m% m.meFqQ ﬁmﬁ ﬁ.mm\iw\m\mwm ﬁ\mwm\m\@ﬁ.\. ;:_mhﬁ WWEWﬁ @oﬂﬁa..w,m
4T B i PrpretpL it Byl TER
‘mwm Wmm.m\m\.mew..ﬁs&\m \Wﬁm %Wmhmmwﬁ \Wﬂﬁmwmmw_¢sﬁ§w“ﬁ@ﬁmgiﬁf€3wﬁ\
BIE BEET] BSEREISHRREESISET TREEVECR pEmpe peengss
e fhl SHEUERID HEME moy e
= e & ﬂmm-%z m ,mmﬂ.:m\mm m g WW e/ ..s W o BB ES
ﬁmm wum,n,mm nﬁ = O W g E v m,ﬁ&m 2 qu ,m.\m&.
mm.m mum”.mwm am.%mmmmmmﬁmmmw NWMM FEE! _mm\m\_ﬁ, - mw mmmm..n.m..m
Be® pEIEE  pEebngRiierEe CEEE Feppr oPeTEC FEtERf.
mMm mmmmm Sl g @mﬂmm@mw\wwmxm- i mwmmmwm\w wwﬁmww BT g B
Eet Erpep gERiErpoSEEptiReEo EFepbrbely BEviir «E¥PEp.
pir gEgEr proFefil S R e ] G M e
W.W\wl .W\WJWWW.:? nimﬁ Wﬂ.ﬁ.m&wﬁ\ m Wﬁ.ﬁ»ﬁu hmw éxmf\mm.wwa wm .,M«.WW m'wmm.m.m
.!mm 3949 %m ,mwmamﬁwémwﬂ.mrm,mi auem w\m@%ﬁm \mw.miﬁ FEmalf S



315  Twenty-fifth Report

[+ zeitq fag s fan)

g fafrer MY xor wfen, fowd WX
agi ot mfgarf s § & Wt gm =Y
933 fogd $ Frg I FY w=f AFQ 7R )
% Jqrq ag W wgAT wrgAr g fF =@ a%
oo & ata s & 1 gEx w3
sqw ¥ mrawt faar &, swrac g5 sfatma
wmifzardt s @F 2

W w9 QT fF agr T W1 FAACS
& agr @7 & arg wd 1w A wfR-
et agr W w7 w9Ar afew & fan sgAar
g ar #u1 rar & f5 ger aifew  weHAw
ofdd $W@ | q@r W & qEw ¥ &
SIeHT 0% WY mifgardy  Ady fasm o o
g faws gu fost & #@ra Ay &@r oz
g ox A1 fer wfzad ad §, =9 g
F OF A g IEE o fear gET &
T 7 W mAr wWergy ¥ fa=re & VA

¥

WS BHIX A®I® ¥ W &wqfaar § 39

N

gfen N1 g s fm 1 PR
ATH &1 39 & IO ITAT W, ST #HI
sara wEr sfEr S SmEAr &1 iy W
$T 45 & ARAT AL T gA AR A T
q WS F7T F oIF AOH W OAATH q9T
1 ) famer gn v AU TR AX
FIT RIT AT gwr (qU gH oFAr 97
FAA & HAT FT T FIAT R

T
¥ qT 9 T9 F@1 &1 wifew g1 9

I AIE L1 I Haxy mA AT FrlEn
forg &= =1 o gew fFeAr sifer 3@
AW FEr fem w21 21 9EET & AT
Ag fawr @ & W Ut aEr JRr fa
W@UE | IAFT Q9T A AT @rE | AR-
afget & & 7 wowy @ & 9T F@Ar
gt f& 9w avit gfaumg faer 1 atfxarEy
B & a0 s@r gpavn f6F §, S oA A
qwm & foq TaaT gud fear & Wik & wror
Dof-TET F oY aew W@

gefema ofare sz a@ ¢ 7 3 fooz

o
|
&
i
¥
!
3

MARCH 19, 1980

of Commissioner for 216
SC & ST (Disc.)

a4 faear &, @ ®1 o gfrard a8 faadr
2 1 &EY & 9 ¥ @ AW H AT
q1d 2 9% a9 & @ v qgt #1  sgaeqr
Agr gt & ) wwiad mowr 94 fred g
TATHT ¥ THEI A, G X, THA XY,
fgaelt #1 afr 5w ¥ =TI FEY
grir | Fdr g gEEre AT EEr o

¥ S wTEET 1 AT WA H BB ane
fasrar & 1 397 wreRIEE & a7 GO HERE
HeaTsAT F1 FTo@@AT &ET A1 Ty o
Ta ¥ fag d arr wy wq giramn #r agt sy
=T WY 1 W o T glawmi fr a@r
gaen TG F vy § A7 mifaardy a@r AT a@
T, I AT HT AFTH ) 0

# UF qTT A FgaT ATEAT § | 7AW HIgK
T agami w1 fr W F1 gvaey wrizariaay
F e gt & 2T gur & | WA QAT 8,
g 2, mE-aTg g &Y gEL §9rT I ar
IRl A e & @ e ¢ &fe. arfa-
IE-VTE A g1 FAT & ) F 5 qT9 ¥ F@@HA
g fo wvra it geer A8 &) W a7 arfas
TTAITH § AR & 37 F1 A1 39 71 g2 fawdr
Fifem, glaar faqdr =fze |

o 8 & T &1 Arary g fF oA F o
a7 fam AT A "G 7 A Q@ F T
™ % AU 337 agT gorArg

SHRI P. K. KODIYAN (Adoor):
Mr Chairman, Sir the atrocities per-
petrated on the Harijans and other
weaket sections have naturally at-
tracted the attention of the entire
country.

All nmght-thinking people, all well-
meaning sections of our people, -
respective of their community OF
caste, are seriously worried over
the mounting incidents of violence
and cruelties on the harijans. I
do not want to go into the details of
the various incidents that have been
reported from various parts of the
country recent months. But, what
I want to point out ig that these at-
rocities are not of a recent develop-
ment or of recent occurrence. Atro-
cities had taken place in the past and
atrocities are taking place at the
present moment and atrocities are
bound to continue for some time
more. 1 do not want to make an
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attempt by quoting statistics on atro-
cities in order to show that maxi-
mum number of atrocities had taken
place in a particular regime or in a
regime of a particular party.
In my opinion, these are
fruitless and meaningless. Irre-
spective of the party which is
in power or which was in power,
atrocities on harijans and other wea-
ker sections should be the concern of
every political party of this country,
whether ruling party or opposition
party because, atrocities on the hari-
jans and other weaker sections is a
national dishonour. Why is it that
despite various assurances given by
the Government, despite  various
good suggestions made by the Com-
missioner for Scheduled Castes and
Scheduled Tribes, in his latest Re-
port, and also in earlier reports and
despite very good suggestions made
by Parliaments Standing Commit-
tee on Scheduled Castes and Schedu-
led Tribes these atrocities are con-
tinuing ? Why ig it happening ? Why
are we not in a position to protect
the harijans and other weaker sec-
tions from this continued violence
and killings? Is it merely due to
the ageold deep-rooted caste preju-
dices and caste division and social
prejudices that exist among the
Hindu people?

Some hon. Members while analys-
ing the causes for these atrocities
had stated that the main reason or
the first reason is caste prejudices
and caste division and, as long as
caste divisions remain, these atro-
cities are bound to happen, I do not
fully subscribe to this view but at
the same time, I want to point out
that the caste distinctions and the
caste prejudices have a big role to
play in committing the atrocities
on harijang and vother weaker sec-
tions. But, I want to bring to the
notice of the hon. Members and also
the hon. Minister, if he is prepared
to listen, that we have to open our
eves to the villages, the countryside
of India, the rural India and to find
out the real causes for the growing
social tensions in the villages, In
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my opinion, the spate of atrocities
which have been reported from var-
ious parts of the country in the
reent period were ag a result of the
propertied class in the village trying
to suppress the awakened harijans
and other weaker sections, who have
started asserting their rights. When
the harijans and other poor people
assert their rights on land their rights
to construct a house, and have their
own house-sites, have their own
little plots of land to fill when they
assert their right to work, and also
to get remunerative wage for their
work—when these rights are assert-
ed by the poor harijans who are in
many areas agricultural workers—
then what happens is that the pro-
pertied classes (whether of the old
feudal type, the remnants of the old
feuda] system, or of the neo-rich
class that is energing in the villages,
either of the forward caste or of the
backward caste) pounce upon those
poor pecple mainly because they had
audacity, they had the courage, for the
first time in their thousand-year old
history to stand erect assert their
rights. So, this is the root cause of
this growing tension in the villages
in our country today. The caste pre-
judices and caste divisions existing in
our villages are increasingly being
utilised by the landlords and the neo-
rich people in order to better their own
class interest. In other words, the dif-
ference between class confiict and caste
conflict is getting narrow day by day
in the villages of India as 5 result of
the agricultural warkers ,the landless
people, organising themselves into
their own class organisations and
asserting themselves and starting
their struggles for their rights. So,
we have to realise this important as-
pect of the development in the rural
India  the struggle for socio-economic
changes which is taking place in the
villages of India. So, wunless this
aspect of the development in the
villages is grasped, any amount of
suggestions, any amount of pontifi-
cation from Ministers from that side,
is not going to save the poor people
of this country., This is my exper-
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ience. I have been associated with
Agricultural workers, Harijans and
other people, for the last several
years and I can say, I have travelled
almost all over the country. I have
gone to villageg in almost al] States
in India and I have myself parti-
cipated in g number of struggles of
these poor people. And from my
own experience I can tell you this.
This is the main cause of the grow-
ing conflict in the villages. That is
why I say it 1s bound to continue
for some time more. Only when the
outmoded remnants f the feudal
system and also the emerging neo-
rich, start realising the fact that a
new militant force has emerged in
the villages of India ang that the
harijans and other poor people are
no longer prepared to live like
slaves, but are prepared to fight for
their rights and die for their rights,
rather than live like slaveg and
then only they will withdraw from
this violence ang cruelties. Therefore,
my question is this. The Government
has announced various measures and
recently the Prime WMinister herself
has announced the revival of the 20-
point programme, etc. etc, which
gives some concessions to the land-
less people and agricultural workers.
The question is whether Shrimati
Indira Gandhi and her Government,
after announcing this would come
forward to help these poor pcople
for asserting their rights for a small
pPiece of land, a small plot of land for
constructing their house or for gett-
ing the statutorily fixed minimum
wage and other similar rights? When
they struggle for  asserting such
rights, whether Shrimati Indira
Gandhi and her Government, hon.
Minister, Shri Makwana and other
colleagues will come forward with
the full strength, power and autho-
rity of the State to give protection
to these poor people in the struggle
for their rights. That is the funda-
mental question, As a person who
has been working among these poor
people I have to pose this fundamen-
tal question.
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During Emergency when 20-point
programme wag announced, in wvar-
ious parts of the country poor people
came forward to take part in the
programme. But they had to suffer
quite a lot, and everywhere the State
machinery failed to protect them.
Therefore, my request to the Gov-
ernment is, if you are sincere, please
back up these poor people in their
struggle against the exploiters in
the countryside.

Now, the basic question that faces
them is the economic problem. I
have already mentioned about land,
wage, etc. Is there any machinery
to ensure that despite all the lacunae
and loopholes the existing land
ceiling laws of the wvarious State
would be implemented? Sir, you know
the result of the implementation of
land ceiling legislation. How much
surplus land has been taken over
ang how much has been distributed?
The report of the Crommissioner has
given the figures which show that
the progress was totally unsatisfac-
tory. I would like to know what ma-
chinery is going to be instituted in
order to ensure the 1mplementation
of land ceiling legislation. Simi-~
larly, there is the question of wage.
Is there any machinery to see that
the statutorily fixed minimum wage
rate is enforced? <Can you say that
in most States such a  machinery
exists?

MR CHAIRMAN: Your time is
over. Please conclude,

SHRI P. K. KODIYAN: I am con-
cluding. Lastly, I appeal to the hon.
Minister ty see that the basic econo-
mic question is solved in a satisfac-
tory manner. While moving the
motion for consideration, the hon.
Minister himself said that the main
question is how to solve their econo-
mic problems. I hope he would take
concrete action in this respect,
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17.59 hrs.
BUSINESS ADVISORY COMMITTEE

THIRD REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): I beg to

GMGIPND JOB III—2807 LS—29—4~80-89,
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present the Third Report of the Busi-
ness Advisory Committee.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 20, 1980/Phalguna 30, 1901
(Saka).





